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Tuesday, March 13, 1879/Phalguna, 22,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

MR, SPEAKER in the Chair].
ORAL ANSWERS TO QUESTIONS

SOME HON. MEMBERS. Wish you
a happy Holi.

MR. SPEAKER: Thank you, Same
o you. Now, we go to the questions.

Setting up of a Petro-Ohepsical
Comminsion

A

*308. SHRI JANARDHANA POOJ-
ARY: Wili the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pieased to state;

(a) whether Government have been
urged o set up a Petro-Chemical Com.
mission to achieve integraied planning
and quick implementation of petro-
chemical projects in the country; and

i (b) it go, Government's rewction to
?

c Hmn or mmomu,
(SHRt H, N. mmm- (8) Gov-

ernmant are hot Rwars of sny vequest
for seftivg up 8 Petro-Chemical Com-

ks o SR '

(b) Doeg not arise.

SHRI JANARDHANA POOJARY:
Sir, thte Minister has gievn the reply
in a casual manner and there is a ser-
ious criticism about the functioning of
of the petro-chemical authority and
further, the Commission is required in
order to have effective planning and the
implementation or the execution of the
development programme and also the
import of technology. As you know,
Six, if the Commission is set up on the
lines of the Electronics Commission to
consider all the aspects of the develop-
ment and also the sites to be selected
for the projects, it would he »etter.
1 would like to know whether he Ciov-
ernment fs going to consider setting up
of the Commission on the Lines of the
Electronics Commission.

SHRI H. N. BAHUGUNA No, Sir.

SHRI JANARDHANA POOJARY:
Sir, the Government of Karnataka is
negotiating with the foreign collabora-
tors for the setting up of a petro-chemi-
cal complex with the job potential for
sabout 25,000. To feed it. 1 would like
to know whether the Ceniral Govern-
ment is thinking of having off-shore
exploration near 1ie cdast of Rarfin.
ks and further, whether the Centre i
going to render any assistance to the
setting up of any petro-chemical com-
plex as coatemplated by the Govern-
ment ¢of Karnataka.

SHRI H. N. BAHUGUNA: No, Sir,

BHRI B, SHANKARANAND: Mr.
Spesier, I request the Minister to be &
little move eleborate, He cannot give
one word reply to the question which
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concerns the development of Karnata-
ka.

SHRI H. N. BAHUGUNA: The hon.
Member is so knowledgeable that even
two words are enough for him.

SHRI PURNANARAYAN SINHA:
The hon. Minister knows very well
that a pew oil find has been reported
this morning by the All 1India Radio
near Sibsagar in Assam and there is
a lot of further prospects of finding oil.
Is there a possibility of organising such
a Comimsgion ag has been suggested
by my hon. friend, a petro-chemical
Commigsion, in order to tuke up an
integrated plan on how +io utilise the
oils gainfully and at the same time to
train some people who know petro-
chemical technology in this country so
that they do not have to borrow the
technical know-how from forign coun-
tries.

SHRI H. N. BAHUGUNA: Sir, the
existing arrangements for Planning the
use of high aromatic crude are more
than sufficient. The Government are
satisfied that ihey do not need any
more assistance from a body like the
Commission. Secondly, so far as the
Assam oil is conerend, jt is true that
it is a high aromatic oil. That is why
we have put up a Bongaigaon re-
finery there with a petro-chemical con-
tent of 80,000 tonnes of polyester fibre
capacity.

MR. SPEAKER; He has given this
morning’s news. You can inform the
Houge about it.

gror 14 W, BXETJGUNA: I am not
aware of any such mws that the All
India Radio may have gven.

SHRI VAYALAR RAVT: i agree that
it ig @ right decision taken by*he Gov.
ernment that there igno ned for a
Petro-Chemical Commission.- My I
B e eroeopaan o 5 Petr

hag recei a 1 for a -
hcim!ul Complex in ‘the Cochin &rea
wheve all the infrastructure facilitles
$ng yew materials are available? If 50,

what is the rection of the Government

to that?

MR. SPEAKER" It does not arise

from the question,

foroit & qme wmgr R wfed dw o wonf

%307, o {mt;tm: m
Ll wkow
o g Wt e

(%) wur woere finfy & over et ®
wfw sodmenil ®r dv gorf s@ & fag
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Setting uyp of Coal Based Fertilizer
Plant

1

Fa 1

| *308. SHRI PIUS TIRKEY.

F SHRI SHYAM SUNDAR
3 GUPTA:

I

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether it is a fact that Gov-
ernment of India have since finalised
the proposal for setting up of a coal
based fertiliser plant in the country;

(b) if so, broad outlines of the pro-
posal;

(c) whether the site has also been
selected; and

(d) the funds allocated for the pur-
pose?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b), Two large sized fertilizer plants
based on coal are already under impie-
mentation at Ramagundam (A.P.) and
Talcher (Orissa). The capacity of each
is 900 tpd ammonia and 1500 tpd Urea,
(ie. 2,28,000 tonnes per annum of Ni-
trogen). The seiting up of additional
fertilizer capacity based on coal as
feedstock will be considered only after
experience becomes available on the
operation of these two coal based
plantg in the country. Trial production
of urea in these two plants is expected

by July, 1979.
(¢) Does not arise.

(d) Does not arise.

SHRI PIUS TIRKEY: I would like
to know from the hon. Minister whe-
ther it is a fact that nearly all our fer-
filiser plants other than coa] based are
facing interruption of production due
to disruption in the supplies of coal and
naphtha ang that the losses already
¢éxceeq Rs. 6 crores. May I also know
whether it is a fact that the Commis-
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sioning of new plants has been delay-
ed which has resulted in further cost
escalation to the tune of more than
Rs. 2 crores?

SHRI H. N. BAHUGUNA.: It is true
that the cost estimated in the original
project has gone up due to a number
of reasons which have been caused due

"to delay in the commissioning of the
plant. I could not really understand
the first part of the question. If he re-
peats it, T will answer it.

SHRI PIUS TIRKEY: My question
was whether it is a fact that nearly all
our fertiliser plants other than coal
based are facing interruption of pro-
duction due to disruption in the sup-
plies of coal and naphtha and that
losses already exceeded Rs. 6 crores.

SHRI H. N. BAHUGUNA. It does
happen sometimes that there is disrup-
tion in the supply of coal or naphtha.
But I cannot off hand say what really
has been the loss in a particular period
of time, because the hon. Member has
been asking too generally. He asks whe-
ther the losses exceed Rs. 5 crores. I
do not know what he meansg by that.
He has not been clear, with reference
to which period he is asking that.

SHRI PIUS TIRKEY: Is it 5 fact
that the loss in the two plants at
Bhatinda ang Panipat so far is estima-
ted at 15000 tonnes due to the .lisrup-
tion in supplies of coal and naphthr
and that the Nangal plant suffered a
loss of Rs. 4 crores?

SHRI H. N. BAHUGUNA: It is ad-
mitted that there has been loss due to
non-supply of coal and naphtha in
both the plants,

SHRI M. ARUNACHALAM: The
House may be aware of the fact that
the planning Commission Deputy
Chairman Shri Lakdawala has staled
that decentralisation in chemical indu-
stry is quite essential. Nearly 40 per
cent of the chemical products come
from Maharashtra and Gujarat. In
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view o7 this fact, will the Government
come forward here atter for the setting
up of a new plant in under-developed
States like Tamilnadu?

SHRI H. N. BAHUGUNA. This is a
limiteq question regarding coal-based
fertilizer plants. But 1 may say that
the Government’s policy is to put up
industries in the best possible locations
from the totality of the economic
angle.

SHRI S. R. DAMANI: There is short
supply of fertilizers and we have to
import fertilizers, paying a high price.
In view of this I want to ask the Hon.
Minister ~ whether he iy suspicious
about the outcome of the two coal-
based fertilizer plants which are under
construction. If so, I woulq like to
know wheher permission was gievn
only after thorough scrutiny or not
and, if it was after thorough scrutiny,
what ig the difficulty in sanctioning
further coal-based plants—because coal
is amply available, Sacondly, I would
like to know whether some schemes
have been kept ready so that, as soon
as production form these two projects
becomes available, they can immedia-
tely go ahead with those schemes.

SHRI H. N, BAHUGUNA: At the
pwint of time when this coal-based
terfilizer plant was sacntioned by the
previous Government, alternate
sousees of feed-stock like Bombay High
gasi were not available. Right now,
Gowernment propose to invest or try
to, put in al} their resources in build-
,}mg fertilizers plants based on Bombay
o+ High gas which we have in a suffi-
cient and large quantity and which is
a cheaper method of producing fertili-
zers—much cheégper than that of non-
coal based technology. Therefore,
sfter these two projects .are gver and
after we have exhaused our gas based
feedstock for the fertilizer plants, it is
only at that point of time that we will
have a coal-baseq plani, excepting for
Corba on which the previous Govern-
ment has partly spend some money, 1o
whith the Government perbaps will
have to give aome serious thinking. -

MARCH 18, 1879
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SHRI M. S. SANJEEVI RAO: 'Dur
Hon. Minister is a very efficient and
competent Minister, the way he is
tackling fertilizer factories based on
gas. But he must be aware that we are
already short of nearly 1.2 million ton~
nes of fertilizers, ang he is very well
aware of how hard he is struggling to
get some more oil from different coun-
tries, In this ‘background I would
like to ask why he is giving a step-
motherly treatment to Talcher plant
which, I understand, is going through
a crisis because he is not able to pro-
vide sufficient funds,

SHRI H. N. BAHUGUNA: The Hon.
Member, I am happy, has deep public
interest in putting his question, but I
regret to say it is mis-placed—byrause
Talcher has never suffered., This Gov-
ernment has not, even for a moment,
let Talcher or Ramagundem suffer for
want of funds. The planmng of thesc
two plants done by the previous Gov-
ernment left much to be desired. We
inherited the legacy and we are ‘rying
to fulfil it.

SHRI D. AMAT; May 1 know from
the hon. Minister whether the Govern-
ment of Orissa has sent any proposal
for setting up a coal-based fertilzser
plant in the Ib basin of Orissa?

MR. SPEAKER; That does not arise.

SHRI H. N. BAHUGUNA: Welj, 8ir,
every Government is asking Tor all
times something or other. I am pot
sure whether the Orissa Government,
hag askeq one more plapt. But I have
advised the Qrissa Government to
keep on praying thut we geta M'oti
gas in the Mahanad area sp that we,
canwupsubudfmmmnmw
thet ared,

e q———

Regarding starreq  Question o, 3%

Q No. 20 has} ».’f.f’"mm““"““‘* v
Finance Miniwtry.
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SHRI BEDABRATA BARUA: Sir, I
sm VEry sotry to say that by this
transfer you have deprived me ang the
House of the opporfunity of getting
proper information on this point, What
| asked was “what {3 the control exer-
cised by the foreigners over the com-
panies?” This is entirely governed by
269 of the Companies Act and under rule
409 the Government can appoint Direc-
tors. FERA, under which the Company
Law Department has been taking shel-
ter does not apply to the control by the
foreigners. It is only in regard to the
share. So, I will not get any adequate
answer ang the House will not get any
adequate answer.

MR. SPEAKER: I have gone into the
matter, particularly in view of part
(c). It is a policy question that the
Economic Minustry must decide and
not the Company Law  Department.
Therefore, I thought it more appropri-
ate...... 4

SHR]I BEDABRATA BARUA: That
was not my point at all.

MR. SPEAKER. Please read your
question again. It is like this:

“(c) whether removal of foreign
control over companies where fore-
igners have less than 50 per cent
shareholding is g gdeclared objective
of Qovernment policy;”

This policy can be decided only by the
Economic Ministry and not by the
Company Law Department.

(Interruptions)

SHRI BEDABRATA BARUA: That
is a matter that has to be decided by
the Company Law Department. They
are dealing with thousands of such
cases,

MR, BPEAKER. You were in charge
of a Department. You musi be know-
ing thet implementation is that of the
Company Law But laying
down, «f the ‘policy is that of the Bco-

nomic Ninistry.

SHRI BEDABRATA BARUA: Can
you give me assurance that the
Finance Ministry will tell me about the
control?

MR, SPEAKER: I will see that the
full answer it given,

SHRI JYOTIRMOY BOSU: Sir, your
Secretariat in its wisdom coulg admit
thig under the Company Law Depart.

ment. Now, Mr, Shanti Bhushan wants
to shirk his regponsibility of replying
this question because his department
is seething with corruption. The
question is;

“whether Government are aware
of the fact that companies having
foreign shareholdings of 40 per cent
and gbove are still totally controlled
by the foreign companies holding the
shares;”

Is it not an implementation part?

MR. SPFEAKER: Under the present
law, it ig permissible, It is for the
Government to change the policy and
the policy can be changed.

(Interruptions)

SHRI EDUARDO FALEIRO: Sirn,
this has happened yesterday also. It is
now happening regularly. I am com-
ing to the House prepared with sup.
plementaries, Sir, notice of question
i3 given 20 days in advance. The
question is sent to the Ministry 10
days in advance, It goes to print §
days in advance. Why did the Minis-
try take so much time {0 gay that they
could not answer thiz guestion? (Inter
rupbions)

MR. SPEAKER: I have an expla-
nation from Mr, Barua and both sides.
) {Inferruptions)
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MR, SPEAKER; Anyway, ‘this is not
a matter to be debated mow. Mr. Bosu,
this is not your question. But I have
hearq you also.
(Interruptions)

SHRI SHYAMNANDAN MISHRA:
1 am on a point of clarification.
When a dispute arises as to whether a

question belongs to one Ministry or the
other, which is the authority which

will decide?

MR. SPEAKER: The Speaker.

SHRI SHYAMNANDAN MISHRA:
I the Speaker had decided that the
guestion would be addressed to a par-
ticular Ministry, then why the respon-
sibility is being shoved to another
shoulder?

MR. SPEAKER. No, no. It is not be-
ing shoved.
(Interruptions)

MR. SPEAKER: The Speaker de-
cides only when a controversy arises.
(Interruptions)

MR. SPEAKER: Now these ques-
tions are examined only if the objec-
tions come from the respective Minis-
tries. I go into the matter, In the
ordinary course, according to the rules,
we address a question to a particular
Ministry. 1f the question ijs admissi-
ble., we do not go into details,

SHRI JYOTIRMOY BOSU: I want
an assurance that when this question
is going to be replied the Minister
should remain present, becauge we do
not want the Finance Ministar to get
away by saying that this {s a matter
which Ialls within the category of law.

MARCH 13,4070 -
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MR, SPEAKER. Thet is a ‘reasons
able request. ' v

Shifting the Supreme Court fo a
Central Place

-+

*312, SHRI C. N. VISVANATHAN:
SHRI R. MOHANARANGAM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state;

(a) whether Government are seized
of the strong opinion in the South for
shifting of the Supreme Court to a
more Central place so that the poor
people from the South need not have
to travel thousands of miles to get jus-
tice; and

(b) if so, the steps proposed to meet
the legitimate difficulties of the people
from the South in the matfer?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI S.
D, PATIL): (a) Government have seen
newspaper reports to the effect that
the Chief Minister, Tamil Nadu while
speaking at the Golden Jubllee cele-
brations of the Bar Council of Tamil
Nadu pleaded for locating the seat of
the Supreme Court in a central place
in the country. No formal proposal
has been received from the Chief Mi-
nister, Tamil Nady in this regard,

(b) The Government dg moj have
any specific proposa] under their con-
gideration at present, ’
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SHRI C N. VIBVANATHAN: The
hon. Minister has quoted the Chiel
Minister of Tamil Nadu’s ststement
regarding the Golden Jubilse celebra-
tions. The Minister may consider 2ne
of the requests or one of the sugges-
tions made by them What steps are
{aken after the Chief Minister of
of Tamil Nadu has stated that the
Supreme Court may be located in the
centre of India? I would like to know
whether the Minister has taken any
step regarding the proposal or what
kind of propesals he expects from the
Chief Minister of Tamil Nadu.

SHRI S. D. PATIL: The information
which has been received from the
Tamil Nadu Government is that the
actua]l volume of work that these 4
States supply may not be sufficient
for maintaining a bench in that area.
Now the Chief Minister of Tamil Nadu
has not supplied the information re-
quired for justification of the Supreme
Court bench there.

SHRI C. N. VISVANATHAN: What
kind of proposals he has received from
the Tamil Nadu Government?

MR. SPEAKER: It*is for the Tamil
Neadu Chief Minister to decide.

SHRI C. N. VISVANATHAN: The
Minister has stated that he wants pro-
posals from the Chief Minister of
Tamil Nadu. What kind of poposals
he needs from the Chief Minister of
Tamil Nadu. He has net replied to
that?

SHRI % D. PATIL:
specific proposal.

SHRI C. N. VISVANATHAN:' Whe-
ther the hon. Minister will consider
Supreme Court, Hyderabad as the
riote “detral place or Madras which
is onte of the oldest High Courts in
South Indis or in Bangalore, One'of
the threp places may be com;demd as
ong’ of $he Qentra] places. Spme of
the - may, be transterred to
these phées.

There is no

3
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): It will not be
practicable to shift the Supreme Court
from Délhi.

SHRI A. BALA PAJANOR: ¥From
the answer given by the Home Minis-
fer and now supplemented by the Law
Minister, I understand that there {8 a
lot of contradiction, because when the
Home Minister answered that he had
seen only newspaper reports....

MR. SPEAKER: Now he is the Law
Minister. He is holding the portfolio
of the Law Minister.

SHRI A. BALA PAJANOR: 1
thought I can go by person. The Law
Minister while answering stated that
there is no proposal for shifting the
Supreme Court. I think, if the Law
Minister goes into the past record of
the last Parliament, Fifth Lok Sabha,
he will ind that an assurance had
been given in this House that they
were considering to locate a bench of
the Supreme Court in various other
places, In that case, I would like to
know whether he will reconsider the
position and the idea that has been
mooted out.

MR. SPEAKER: Two ideas are mix-
ed up. One is atout the shifting of
the Supreme Court The second one
is about the bench.

SHRI A. BALA PAJANOR: I am uot
for shifting, That is the reason why
I am not going into the question of
shiffing because I have no personal
congideration for that. The bench of
the Supremeé Court can be located in
{hree places. Whether he will consi-
der to locate one hench at Bombay,
Madras and Calcutta so that it can
meet oyt the proposition that hes been
suggested by the hon. Chief Minister
of Tamil Nadu not only on the ques.
tion of eronomic difficuity for the poor
people but also for the better decen-
tralisatjon. of power in the Supreme
Coyrt 80 that people can get justice
in a proper way instead of having
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centralised everything in Delhi, that
is, circumventing to so many matters.

SHRI SHANTI BHUSHAN: I have
already said that so far as the shift-
ing of fhe Supreme Court from Delhi
to any other place is concerned, the
proposal is not feasible. It is not
practicable.

So far as other aspect is concerned,
viz., whether some cases should bhe
heard by some bench of the Supreme
Court in places other than Delhi, that
is a matter which requires very cluse
consideration.

SHRI A. SUNNA SAHIB: May I
know from the hon. Minister whether
he has received any representation
from Kerala about shifting of the
Supreme Court to Bangalore, Madras
or Calcutta or setting up a bench of
the Supreme Court at Bangalore?

SHRI SHANTI BHUSHAN: So far
as Kerala is concerned no proposz]
has so far been received.

SHRI K. OBUL REDDY: May I
know from the hon. Minister, if at all
a decision is taken to shift the Sup-
reme Court to South India or consti-
tuting a Bench in South India, central
place like Hyderabad or Bangalore
will be considered. Whether an as-
surance to this effect will be given?

MR. SPEAKER: He has answered
that question. He has said that it re-
quires very close consideration.

SHR] K. OBUL REDDY: If at all
it is going to be shifted to South India
I would like to have an assurance.

MR. SPEAKER: Will you give an
assurance?

SHRI SHANTI BHUSHAN: It is not
possible to give an assurance because
the matter requires very close consi-
deration.

AN HON. MEMBER: If the Supreme
Court is to be shifted or a bench is to

MARCH 13, 1979
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be constituted, gecgraphical location
will have to be considered. That
central place would be Aurangabad,
Nagpur or Maharashtra.

MR. SPEAKER: All places will be
considered.

SHRI NANASAHIB BONDE: So far
as the cenfral position is concerned,
Nagpur is the best location. Why does
the hon. Minister not give an assur-
ance to us, if the idea is to shift the
Bench where is the hesitation to give
that assurance at least before the
matter comes to a final decision?

SHRI R. K. MHALGI: I want to
krow from the hon. Minister of Law
what factors will be taken into consi-
deration for shifting the Supreme
Court or constituting a Bench thereof?

SHRI SHANTI BHUSHAN: So far
no bench of the Supreme Court has
been established anywhere else.

SHRI R. K. MHALGI: If you think
that a bench of the Supreme Court is
to be set up, what factors will be taken
into consideration?

SHRI SHANTI BHUSHAN: What I
said was, where a case of any kind fo
be heard at a place other than Delhi
by a bench of the Supreme Court can
be censidered; obviously the matters
whkich will have to be taken into con-
sideration would be the convenience
of the litigants and the better dispen-
sation of justice,

aier gw W gerE
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to (1.
A statement is laid on the Table of
the House.

Statement

(a) Piesumably the reference is to
the correspondence with the Fertilizer
Corporation of India for the supply of
Ammonia for the production of Soda
Ash and Ammonium Chloride. If so,
1t 18 a fact that the Bihar State Indus-
trial Development Corporation app-
roached the Fertilizer Corporation of
India in this regard.

{b) Presumably the reference is to
the demand for Ammania for the pro-
duction of Soda Ash and not Soda
Ash itself, Pertilizer Corporation of
India did not refuse to supply Ammo-
nia

(¢) In the Eastern part of the coun-
try, only one company, namely, M/s.
New Central Jute Mills, are manufa.-
turing SBoda Ash in their plant at
Varanasi.

Pertilizer Corporation of India have,
hcwever, been issued an industirial U-
cence for the msnufacture of Soda
Ath ot Haldla, ulso in Eastern India.
This imdustrial licence is under im-
plerpentation.

The iuer three plants of Soda Ash
accounting for 95 per cent of the total

Dra] Anguers 18

capacity of Soda Ash in the country
are Jocated in Gujarat in view of pro-
ximity to the sea and availability of
salt, the principal raw material, =8
well ag lime-stone,

At present, there 1s no application
under the consideration of the Gov-
exnment for the setting up of an
Ammonia captive plant for Soda Ash
in Bihar,

(d) A letter of intent was issued by
the Government of India to M/s. Bihar
State Industrial Development Corpora-
tior on 21st June, 1974 for setting up
a new undertaking for the manufac-
ture of Soda Ash and Ammonium
Chloride with a capacity of 686,000
tonnes per annum each, This was,
however, cancelled in September, 1978
because the Corporation had failed to
take effective steps despite the subs-
tantial lapse of a period of four years
from the date of the issue of the
letter of intent.

Ammonia was required only for the
production of Soda Ash and Ammo-
nium Chloride; in view of the can-
cellation of the letter of intent the
question of arranging for supply of
Ammonia does not arise now.

(e) Does nof arise.
(f) Does not arise.
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ing factory at Mejenga where there
was demand by the people for loca-
tion of a fertiliser factory in addition
1o the Namrup factory from where
raw materials can be collected?

SHRI H. N. BAHUGUNA: There are
no applications. We are talking in
the air. If and when applications are
teceived, those will be considered.

Percentage of Coal Mines affected by
fioods

+
+322. SHRI SUBHASH AHUJA:

SHRI D. AMAT:

Will the Minister of ENERGY be
pleased to state:

{(m) the percentage of the coal mines
affected by floods last year to the
total number of coal mines; and

(b) the loss suffered by each of
these mines al.a result there thetegl?

~ oy
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SHRI A. K. ROY: Mr. Speaker, Sir,
drowning of mineg in rainy season is
not a new affair. I would like to
know from the hon. Minister whether
thi¢ is the first time that the mines
went under water or in every rainy
season a considerable number of
mines go under water. This time there
was such a big havoc, a lot of mines
were drowned and big open cast mines
turned into lakes. It is not because nf
this unprecedented flood, but because
of the negligence of the officers to give
protection to them and to anticipa‘'e
that something of that type of flood
would come and take precautionary
measure against that. So, I would
like to know from the Minister whe-
ther he would constitute a probe body,
a high level probe body, to examine
whether this type of drowning of
mines is sbsolutely due to the unpre-
cedented fiood or negligence of the
officers to give protection against the
fiood by anticipating it. My quesiton
is whether he is ready to constitute a
high level probe body to probe into
the matter and at the same time, whe-
ther this type of floods also occurred
in the previous two years or so.
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SHRI A. K. ROY: Mr. Speaker, 8.1,
1 wanted to know whether in earlier
years also this type of floods, may be
in small-scale, occurred and the coal
flelds suffered a loss or not, and whe-
ther he has got any data regarding
that.

MR SPEAKER: He wants to know
whether in earlier years also thece
were some floods and there weie
damages.

ot svae fawr @ Y@ O wiwET Y gaT

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, I would lke
to know from the hon. Minister the
total number of workers who lost their
jobs due to the coal mines beiug
affected on account of floods

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): 8ir,
nobody lost the job because of the
floods. They only did not have work
101 some days and no worker was lad
oft during the flcods
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SHRI EDUARDO FALEIRO. 1t is
true that the floods did create havoc
1. the mines, but much of the havoe
was not due to floods, but due to dis-
putes between the staff and the offi-
cials. as in the case of Dhanbad mines,
about which it appeared in the press
that the stafl refused to operate water
control pumps because of a dispute
with the Secretary of the WMinistry,
Mr Varma. Only subsequently the na-
tural floods came, but the responsibility
was put on natural floods. Will the
Government fake steps to see that the
security measures are implemented and
the stafl members are kept satisfied in
such a manner that they attend to the
work of water control.

SHRI RAM DAS SINGH: I am on a
point of order. The Minister has not
given a proper reply to my question. 1
have mentioned that the mines of
BCOCL which have heen affected due
to a dispute between the Government
of Bihar and the Government of West
Bengal But the Minister had not
mentioned anything about it ini his re~
ply. Then, what is the use of putting
the question?

MR. SPEAKER: Have you got any
answer for that. He says that the
watering is due to a dispute detween
Bihar Governthent and Bengal Gov-
ernment,

SHRI P, RAMACHANDRAN: It is
not betause of the dispute bhetweon
Bihar and West Bengal. If water was
not let out in the Damodur valley, ‘fhe
dam would have been burst. That ia
why it was regulated. The Irtigation
Department has got the coptrol over
it and they regulate the water jn theese
taps. It is true that for irrigation,pur-
pose, both the Governments want a

-
\
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higher guantum of water o be stored
in the reservoir and there is a cons
tant dialogue going on. We are taking
inte consideration not only irrigation
purposes but also the safety of the
mines. We are going into all these
things.

MR. SPEAKER: Mr. Faleiro, please
repeat your question,

SHRI EDUARDO FALEIRO: My
question was this. Sometimes the
blame is not properly laid, it 1s always
lajd on the natural floods, whereas the
main cause 1s the dispute between the
staff and the officials, as it was in ibe
case of Dhanbad mines. In the case
of Dhanbad there was a dispute bet-
ween the staff and Shri Varma, Secre-
tary of the Ministry and, in view of
the dispute the staff did not operaie
water-control pumps, the floods that
occurred had nothing to do with na-
tural floods, Is this a fact, and what
will Government do o prevent such
type of incidents in future?

SHRI P. RAMACHANDRAN: So far
no such dispute was brought to our
nctice. In fact immediately after the
floods, in the next 48 hours. I was at
the spot and I went round the entire
flooded mines and iried to give direc-
tions—and because of these steps de-
watering was done very quickly and
the mines brought to production.

Amondments of Laws for Effective

Implessontation of New Drug Pollcy
*303. RAGHAVJI (on behalt
of Dr. Vi umar Pandit): Will the

, GHEMI-

have séversl amendments to various
existing laws to achieve effective im-
plementation of the New Drug Pulicy
of Governmeént;

»

. Wﬁmnﬂugm

stodied . bmplications new
rug Policy, 12 s, thelr recommenda-
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)
v ¢

»

PHALGUNA 22, 1800 (SAKA) Oral Answers 26

(c) whether in many of the old li-
cences issued to Drug Companies, the
limitation of licencé capacity is not
mentioned; requiring amendment to
the Industries (Development and Re.
gulation) Act;

(d) whether the small scale drug in-
dustries have opposed abolition of sole
selling Agencies in the absence of any
marketing capacity,

(e) whether legal hurdles have de
layed the issue of a new drug and in-
termediates price control order; and

() if so, the steps taken by Govern-
ment in all the above matters?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Some
amendments to existing Statutes would
be necessary for the implementation o
cerfain decisiong contained in the New
Drug Policy.

(b) Law Ministry is being consulted
by the Ministries concerned wherever
such amendments are considered naces-
sary.

(c) No, Sir. Only in 6 (six) cnges,
the lieences indicateg that capacities
would be fixed later.

No amendment to the Indusiries
(Development and Regulation) Act is
requhred in this regard.

(d) Representationsg from a number
of Associations of Drug producers were
received against the decision to abolish
sole selling Agency and these referred
:io theoflikely adverse effect of the abol-

on of sole selling Agency system on
the marketing of formulations made by
small scale units.

(€) The legal 1ssues have since been
sorted out ang the Drug (Prce Con-
trol) Oider has been fingHsed,
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The question whether prnice control
on drug intermediates will be intra
vires of the Essential Commaodities Act,
1955 has been referred to the Depart-
ment of Legal Affairs for advice.

(1) Steps are being taken to secure
the necessary amendments,
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Production of Spomge Iren in Collaba-
ration with Forelgn Firm

*302, SBHR1 P. V. PERIASAMY: Will
the Minister of STEEL AND MINLS be
pleased to state:

(a) the reasons for underiaking the
sponge iron production in collabora-
tion with a foreign firm, while the
wholly Indian-manned Research and
Design Division of TISCO has deve-
loped a new and fotally indigenous
process for the commercial production
of sponge iron using non.coking coal
as the direct reducing agent, which
would enable the conservation of scarce
resources of coking coal;

(b) whether there 1s any proposal to
send iron ore in pellet form to Guif
countries, where sponge iron could be
manufactured with the help of natural
gas available in abundance and then
re-imported to India, while the gas as-
sociated with our off-shore oilflelds
may have to be flared off for want of
suitable schemes; and

{c) if so, the reasons for the same?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
to (c).

A high powered committee get up by
Government in 1877 had made a care-
ful asessment of the availaoiity of
indigenous technology including that of
TISCO and had come to the conviusion
that such a techmology for manufacture
of sponge iron on a commercial scale
was not available. Acoordingly, use of
imported techmology for production of
sponge iron using non-coking coapl as
the main reducing agent has been re-
sorted to.

A sponge iron project gs 5 demons-
tration plant 18 being set up at Koths-
gudem in Andhra Pradesh. This is
based on SL/EN technojogy of West

Geringny. The project 18 : extaly
1wmnmmu:5um
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M/s. IPICOL (Industrial Promotion
ang Investment Corporation of Orssa
Limited) have also been licensed to set
up a sponge iron plant in Orissa in the
joint sector. Their foreiga collabora-
tion for this project is with M/s. Allis
Chalmers of USA.

Realising the importance of develop-
ing Indigenous process for producing
sponge iron, a project has also been
taken up by the R and D Division ot
SAIL for setting up a pilot plant along
with the requisite laboratdry facidlies
at Ranchi for development of Jirect
reduction technology using non-.oking
coal, widely available in India.

During the visit of the Union Minis-
ter of Petroleum, Chemicals and Fertili-
zers to Abu Dhabi, the question of
establishment of a Sponge lron and
Steel Complex at Abu Dhabi was dis-
cussed by the Ministers of both sides.
It was then agreed that a preliminary
feasibility report would be prepared by
the Metallurgical and Engineering
Congultants (India) Limited. The
Teasibility report has been yiven to the
Abu Dhab{ technical team that visited
Indig in January, 1979 for dJdiscussions
with Metallurgical and Fngineerirg
Consultants (India)) Ltd. In the
feasibility report, it has been envisaged
that Sponge Iron will be produced
from {ron ore pellets vbtained from
Indig with associated natural gas a:ail-
able gt Abu Dhabl. Th's matter 18
stil under the consideration of the
government of Abu Dhabi.

The feagibility of production of
sponge iron through use of off-shore
gas avallahle in the country was also
examined gome time ago when if was
coneinded that at present it was ool
possible to do so, as there will not be
enough, gas available that could be
spared for this project. The position
will be * fevieweq later 4f addifional
quantities of oft-shore gay become
av . .

ot a0 D oaatt *

N.CER.T, Books

»303. SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state.

(a) whether it is a fact that the Text
Books prepared by the N.C.E.R.T. are
printed and published by the Publica-
tion Division situated at Patiala House,
New Delhi;

(b) whether it is also a fact that the
system of distribution of these books
to various publishers and book sellers
is defective and the people of Delhi are
facing hardship due to this;

(e) 18 it a fact that the publishers of
Delhi have complained against the be-
haviour of the Publication Division se-
veral times; and

(d) if so, the action taken in this
behalf?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a). No, Sir.

(by to (d). Publications Division
undertakes the sale and distribution
of N.C.R.T. books, While no complaint
hag been received against the beha-
viour of the Publications Divigion,
the Pustak Vikereta Hitkari Sangh,
Delhi had pointed out last year cer-
tain difficulties regarding the distri-
bution system. Remedial action has
been taken to meet the situation.
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Manufacture of Insecticide ‘Phendal’
by M/s Bharat Pulverising Mills
Limited, Bombay

#310. DR. BIJOY MONDAL: Wwill
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS oe pleas-
ed to state:

(a) whether it is a fact that M/s.
Bharat Pulverising Mills Ltd.,, Bombay
have started manufacture of the insec-
ticide ‘Phendal’ (Phenthoate);

(b) 11 so, what is the installed capa-
city of the company and what was the
production of the ingecticide both tech-
nical and formulated during the last
one year; and

(¢) whether 1t is also a fact that im-
port of ‘Phendal’ was not allowed to
other parties for the reason that the
same is manufactured in the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) Yes,
Sir, However, there have been inter-
ruptions in production since 1978 due
first to an accident, and later, to me-
chanical problems.

(b) The installed capacity is 600
tonnes/annum. Actual production of
Phenthoate  technical during 1977
was 48.8 tonnes and duting 1078, 168
tonnes, The production of formuls-
tions from imported and own produc-
tlon of technical material during 1978
is as follows:—

Emulsion Concentrate 509, 306 K.%.
Solid €T m}l‘

{c) As per existing import poiley,
Phenthoaty technical is in the rewtfic-
ted list ang imports are allowed., .9
faour of actual users, on restricled
basis, under the policy of sulomsfic/

supplementary Hoensing.
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Registralon for New LP. Gag Conmeo-
tion in Deiki

*311. SHRI R. L. P. VERMA:
SHRI HALIMUDDIN AHMED:

Wil the Ministey of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether the Indian O:l Corpo-
ration/other gas dealers and distribu-
tors in Delln are making registration
for giving new LPG connections;

(b) 1f so, the names of such dealers
where people can register their apph-
cations; and

(¢} if not, the reasons therefor and
when fresh registration for giving new
connection is hikely to be siarted?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZEES
(SHRI H. N. BAHUGUNA): (a) The
registration of names for granting li-
quefied petroleum gas (cooking gas)
connections had been discouraged in
certain areas (including Delhi) in
view of the continued shortage of pro-
duct compareg to its demand. The oul
companies have been advised to start
fresh registration, wherever nocessary
keeping in view the possibilities of
enrolment of new customers on g sig-
nificant scale from about 1980, when
substantial quantles of rooking gas
will start becoming available, This
covers Delhi also,

{b) The names of the dealers of vari-
ous oll companies with whom regis-
tration for new LPG connections can
be made ave given below:—

Indian O#! Corporation,
1. South Deit! Gas Service.
2, Amar Gus Berviece.
3. B. N. tupta and Co, !
4, Vikash Cias Agency,
8. Saheed Subash Gas Jervice
6. Mars Enterprises.
7. AAR KAY Sferpriges.
8, Vikram Euterprises. ‘

9. Jagjyoti’ Gas Service,
10. Amarjeet Gas Service.
11. Jayant Gas Service.
12. Vivek Gas Servise.

13. Kanwal Gas Service.
14. Alok Gas Servise.

15. Populapr Chemists.

16. Sanjiv Gas Service.

17. J. J. Gag Service.

18. Rajdhani Gas Service.
19. Anantji Gas Service.
20. Bakson (Gas Service,
21. Atul Enterprises.

22. Sunil Enterprises.

23. Deepee Enterprises,

24. Sukhdham Gas Service.
25. Alka Flame.

26. R. K. Agencies.

27. Payal Gas.

28. Devi Anupama Gas Service.
29. Hem Gas Agency.

Bharat Petroleum Corporation.

Allied Gas Service.
. Ashoka Stores.

. Deepak (yas Service.
. Jawala Agencies.
Khera Gas Service.
Modern Cockeries.
. Rahul Agencies.
Raman Gas Service.
. Ruchika Agencies.

. Satish and Co.

. Umika Agencies.

. United Agencies.

© PN TR N
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The Hindustan Petroleum Corporas
tion Limited, which 1s also marketing
LPG in Dethi has no major plans
for extension of its markets in Delhd.
It is, therefore, not opening up Regis-
; fxation, for new gas connections. If and
hen ae HPCL starty registrations
C W, gas cormertionis at Delht, it

be done through the agency ned

!
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work of Delhi Gas Company which
has 18 retailers.

(c) Does not arise.

Question No. 312 not here. P.L. consult
Deptt.

Sale of Scrap to a Single Contractor in
Kanpur Depot

*313. SHRI MANOHAR LAL: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether it is a fact that Ord-
nance Depot Kanpur during the year
1978 has sold scrap to a single dealer
on a very low price without following
prescribed procedure, i.e, calling of
tenders etc. and publishing the same
in the India Trade Journal;

(b) the facts of the case and the
officials responsible for this;

(c) action taken by Government/
proposed to be taken by Government
in the matter; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN

THE MINISTRYY OF DEFENCE
(PROF. SHER SINGH): (a) It is presu-
med that the question pertaing to
disposal of magnesium swarf turning
and boring. A complaint relating to
Ordnance Factory, Kanpur (and not
Ordnance Depot, Kanpur) has been
received in this’ regard.

(b) to (d). The matter is under ex-
amination.

Technology for use of Non-Coking Coal

*314. DR. MURLI MANOHAR
JOSHI: Will the Minister of STEEL
AND MINES be pleased to state
whether any steps are being taken
to develop suitable technology in the
country for the use of non-coking coal
in the manufacture of steel?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):
Yes, Sir, A number of steps have been
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taken to develop suitable ‘echnology
in the country for use of non-coking
coal in steel production. Some of the
processes that are being tried or con~
sidered for development for this pur=,
pose are the following:—

(i) Partial briquetting of coal
charge in the coke ovens;

(ii) Pre-heating of coal charge to
enable  partial use of non~
coking coal;

(iii) Use of formed coke in blast
furnaces;

(iv) Use of non-coking coal as solid
reductant for production of
sponge iron; and

(v) Coal dust injection in LElast
furnaces.

4
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Alleged Discontentment among HAL
at Bangalore

*316. DR, BAPU KALDATE: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state.

(a) whether widespread discontent-
ment among the officers of Hindustan
Aeronautics Limited (HAL) at Ban-
galore has affecteq the production;
and

(b) what steps have been taken to
meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) There is no wide-
spread discontentment among officers
of HAL vrhich has affected production,

(b) Does not arise.

Replacement of obsolete fleet of trans-
port Aircraft by the LA.F.

*317. SHRI P. VENKATASUB-
BAIAH: Will the DEPUTY PRIME
MINISTER AND MINISTRY OF
DEFENCE be pleased to state:

(a) whether Government have com-
pleted counsideration of various pos-
sibilities of progressively replacing the

obsolete fleet of Dakotas and Fair
Child Packets of the LA.F. by suita-
ble modern aircraft;

(b) if so, what are the details—the
types of Modern Transport Aircraft
proposed to be purchased and from
which country; and

(¢) has any time-bound programme
been drawn up in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Government
are considering various possibilities in-
volving aircrafts made in different
countries. Comparative valuations
have yet to be completed. :n this
connection, attention is invited 4o the
statement made on the iloor of the
House on 5th March 1979 by the Min-
ister of State in the Ministry of Dei-
ence,

(b) and (c). It will be appreciated
that it is not in the public interest to
disclose details of Dgpfence Procure-
ment.
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Release of Advertisiements to Evening
Daily Newspapers

*321. SHR C. R. MAHATA: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to
release advertisements to these Hindi
and English Evening daily newspapers
whose circulation is more than 1000.
a day and having four pages, size 50 x
38 cm in the interest of greater pub-
licity {0 the Government’s programmes
and policies;

(b) if so, the details thereof; and
(c) if not, the reasons therefort

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c). In order to qua-
lify for release of Government adver-
tisements, a daily newspaper, whether
evening or morning edition, is required
normally to have a tirculation of 2000
copies per publishing day and a size ¢f
not less than 45 cm. x 7 standard
column width, and should consist of a
minimum of 4 pages, Relaxation m the
matter of minimum circulation 1s, how-
ever, given in the following cesesi—

(a) In the case of Urdy and Sindbi
papers, the minimum paig circulztion
‘of 1,000 copies will qualify for Glow~
emment advertisements, ’

(b) In the case o specialised,
scientific and techmical joirnals, the
minfmure  paid  clreulathon of "SR
topley wili qualify for Goverdlueins
advertisementy,

X
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{c) In the case of Sanskrit papers
apd papers published especially in
the buckward, border and remote
areas or in tribal languages or pri-
marily for tribal readers, the mim-
mum paid circulation of 500 copies
will qualify for Government adver-
tisements,

Exceptions, in the matter of produc-
tion standard, are also made in the case
of newspapers/periodicals being pub-
lisheq in tribal languages or for tribal
audience.

Release of advertisements in accord-
ance with the above criteria provides
for adequate coverage for Government
programme and policies,

Bullding of Super Market by Poona
Cantt.

3001. SHRI R. K. MHALGI: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleaged to state:

(a) is it a fact that Cantonment
Board of Poona Cantonment (Maha-
rashtra) is bullding a Super Market.
cum-~Commercial Building at General
Thimayya Road, Poona, cost of which
is estimated to be about Rs, 49 lacs;

(b) is it also a fact that five peoples’
representatives on the said board out
of 7 have duly submitted note of dis-
sent and that the same dissent note
wag not even accepted by the Presi-
dent of the Board;

(c) is it also a fact that no tenders
for construction work were called for;
and

¢d) 1t so, what sction Clovernment
propose to take in near proximity?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) No, Sir.

{b) A propossl from an architeets’
firma for construction of a private Super
on Defence

Masket-cumGiics. Building
ang 4t & govt-of approximately .. Bs.

48 lakhg was considereq in the Board’s
meeting on 1-11-1978 and 12-1-1979 and
it was decided to accept it in principle.
Three out of seven elected members
dissented from the decision. The
President of the Board did not ace
cept the written note of dissent as it
was submitted three days later., Sub-
sequently, on the advice of the GOC~
in-C the written note was accepted by
the President of the Board angd it 20rmg
part of the record.

(c) No tenders have been called Ior
construction work because the Board
has to obtain Government sanction for
the use of the land and to the propo~
sal before the scheme ig undertaken
by them.

(d) No action is required to be taken
by the Government at this stage as
no proposal has been received,
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Manufacture of Rubber by Synthetics
and Chemicals Limited

3003. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) since its inception which grades
of Synthetic rubbers have been manu-
factured from time to time by Synthe-
tics & Chemicals Limited and what
have been their prices from time to
time;

(b) is it not a fact that few years
ago Synthetics & Chemicals Limited
developed new varieties of rubbers al-

« most identical to previous rubbers wit

slight change just to get out of control
order of Central Government on syn-
thetic rubbers;

(e¢) if (b) above is not correct then
what was need to have new grades of
rubbers almost identical with heavy

¥ increase in prices of newly developed

synthetic rubber grades; and

(d) what efforts the Central Govern-

-#: ment made to curb the attitude of de-

veloping new grades and arbitrarily
fixing high prices to earn huge profit-
ability?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRI H. N. BAHUGUNA): (a) fo
(d). The required information is being
collected and will be laid on the Table
of the House, when received.

Bilateral Cooperation with Malaysia
for T.V. and Radio Coverage

3004. SHRI MADHAVRAQO SCIM-
DIA: Will the Minister of INFORMA-~
TION AND BROADCASTING ke
pleased to state:

(a) whether a proposal for bilateral
cooperation between India and Malay-
sia in the field of television and radio
coverage is under consideration of Gov-
ernment;

(b) if so, details thereof; and

(¢) progress so far achieved in this
regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) and (c). The Government of
India ang the Government of Malay-
sia signed a cultural agreement oa 30th
March, 1978. The agreement provides
for cooperation and exchange in th2
fields of television and radip also. In
pursuance of this agreement, the De-
partment of Culture proposes to euntfer-
into a regular Cultural Exchange Pro-
gramme with Malaysia. The provi-
sions/terms of the Exchange Program-
me are under consideration.

Handing over of the Land and Stryc-
tures by the Pong Dam Authorities

3005. SHRI V. G. HANDE: Will tlLe
Minister of ENERGY be pleased to
refer to the reply given to
Unstarred Question No. 3347 given in
the Lok Sabha on the 13th December,
1978 and state:

(a) what are the reasons for which
the land acquisition officer of the Hima-
chal Pradesh Government has not hand-
ed over the possession of the land,
structures and property in the peri-
phery of the reservoir by the Pong Dam
authorities and what advice Central
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Government have given to the Hima-
chal Pradesh Government to pumish
those L.AOs. who are in collusion
those L.A.Os. who are in collusion

(b) what are the terms of reference
of the Committee appointed under
D.C. (B&R) what is the number of
meetings this Committee had with the
Pong Dam authorities and by when this
Committee is likely to submit its re-
port and result of the Commitee's
meeting held on 24th April, 19787

THE MINISTER OF ENERGY (SHRI
P. RAMACHAKDRAN): (a) 1. For the
construction of the Beas Dam Project,
a total area of 30729 Hectares (75938
Acres) of land was acquired which
includeg 28271 Hectares (69810 acres)
under the Pong Dam reservior, which
extends to about 48 kms up-stream
of the dam.

2. The Major portion of the land ac-
quired for the Pong Dam reservoir
has since come under submergence
when the water level in the reservoir
Teached R. L. 1405 Controversy has
arisen in respect of that land which
has not been submerged yet and where
the land owmers are still occupying
the property. There are about 228
persons staying in houses on the land
.acquired, which is above the highest
reservoir level reached so far.

3. Regarding handing over of pos-
session of land, g difference of view
has arisen between the Land Acqui-
sition Officer, and the Project Authori-
ties, on a question of interpretation of
the Lang Acguisition Act. A clarifi-
cation in this regard has been sought
from the Ministry of Law.

4. No case of collusion between the
1AO and the illegal oustees has come
to notice.

(b) The Commitiee under Deputy
Commisgioner (Re-settlement and Re-
bahilitation) Talwara with Executive
Engineer and YAO, Beas Project, Tal-
wara and the SDM, Noorpur and SDM
Dehry was set up by the Deputy Com-
nissioner, Xangra to setile the majter

MARCH 13, 1978

Writien Asswery 48

regarding handing over of poasession
of land acquireg by the Beas Project
authorities for Pong Dam reservoir,
where the water level has not reach-
eq yet. The meetings for this Come
mittee were fixed on 12-7-78, 3-8-78,
26-12-78 and 16-1-79. These meet-
ings, were not held as SDM’s Dehra
and Nurpur could not attend. A meet~
ing was last convened by the Deputy
Commissioner, Xangra on 19-2-1979
in which it was decided to postpone
discussions till the difference of view
between the Project Authorities and
the Himachal Pradesh Government
on the question of handing over pos-
session, is resolved.

Restriction of Diesel

3006. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether restrictions over diesel
has been withdrawn;

(b) whether there is any apprehen-
sion of further rise in the price of die-
sel in the near future;

{c) whether Government of India
are thinking to make India self.suffi-
clent in diesel; and

(d) 1f so, the sieps that are being
taken in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
Central Government have not imposed
any restrictions over the distributien
of high speed diesel oil. In the con-
text of the difficult availability position -
of diesel oll, the Centra) Covernment

uthorities

in emsuring equitable distribution of
thiy product. Somot&lmaqu
ernments and Union Territory Ad-
mintitrations have taken certaln re-
gulatory measures for Mstrihidion of
diegel oil. The contipuation ¢ puch
mkwmmmmwmw
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nigtrations, keeping in view the avail~
ability of the product and the need for
its equitable distribution,

(k) No decision has yet been taken

(¢) About 87 per cent of the fotal
requirement of high speed diesel oil
i currently being met from produc-
tion in the refineries within the coun-
try and the balance requirement is
being met from imports. Though at
present the production of middle dis-
tillates including diesel oil is maximis~
ed, about 13 per cent of the total re-
quirement of diesel oil is imported.
Additional refining capacities are being
planned with a view to produce the
necessary middle distillates in the
country after taking into account mid-
dle distillateg like Kerosene and dies~
el oil that are to be imported under
long term trade agreements.

(d) Does not arise.

Appointment of Dealers in Calcutta
through Back Door

3007. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND MIN-
ES be pleaseq to state:

(a) whether Government are aware
that SAIL and TISCO have appointed
their dealers of the Stockyards jn Cal-
cutta through the back-door and no
opportunity was given to old and bo-
nafide dealers for such appointment;

(by if so0, why; and

(¢y if not, the basis of such appoint-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, AND MINES
(SHR; KARIA MUNDA): (a) fo (c)
As far ag SAIL is concerned, it 1s un-
derstoog that no dealers were appoint-
ed by their Caloutta. stockyard after
December, 1975. During Sepltember
December 1973 when materis] was
avillabie 1h plevty, SATL enNated tra-
déty whe could ensure mintmum

monthly off-take. Al concerned were
given opportunity for such enlistment.

As regards TISCO, it is understood
that they have not appointed any dea-
lers in their Calcutta Stockyard
through the back door. There wa$
no bar for any dealer to take the
materials from Calcutta Stockyard
when steel market was in recession.
Since the sieel market has now pick-
ed up, TISCO has finalised the list
of the dealers on the basis of the
actual volume of business carrieidi out
by then with TISCO during the pe-
riod of recession, ie. October, 1974
to October, 1877. .

Development of Fertiliser Industry for
Sixth Five Year Plan

3008, SHR1 DURGA CHAND: Wiil
the Minister .of PETROLEUM, CHE-
MICALS AND FERTILIZERS ‘e
pleased to refer to the reply given to
Unstarred Question No. 223 on 21st
November, 1978 regarding setting uv
of Fertilizer Project in Himachal Pra-
desh and state:

(a) the details of the proposals for
the development of fertilizer industry
for the Sixth Five Year Plan which
have been recommended by working
group on fertilizer set up by the Plan-
ning Commission; and

(b) the names of the States where
the fertilizer factory proposed to be set
up during the Sixth Five Year Plan
with their location, capacity and cost?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BARUGUNA): (a) The
Working Group has recommended for
the 6th Five Year Plan establishment of
seven major nitrogenous fertilizer fot-
torles and alse addition to the phos-
phatic fertilizer capacity.

(b) The nitrogenous fertilizer fac-
tories will be located fwo each at
Thal in  Maharashtra ang Hazgira »n
CGujarat, the pfant gt Namrup, Assam.
on:! 4t Korba In Madhya Pradesh and



. . P " - 4
§1 Written Answers MARCH 13, 1979 Written Answers 32

-one at Kanpur in U.P. (as an expan-
sion of the existing plant)., As re-
gards phosphatic fertilizers, the possi-
ble locations where major plants would
be establisheqd are Kandla, Hallia,
Paradeep , Udaipur etc. 1t would

take some time before the deteils of
phosphatic plants are finalised, but as
regards nitrogenous fertilizer facto-
ries for which detalg have already
been worked out, particulars asked
for are givien below:—

Locstion Product ity Estimated cost
(Tonnes per gnnum) (Rs crores)
Thal I and II . . . Urca 13,86,000 570
Namrup . . . Urea 4,30,000 . 173
Hazira I and II . . . Urea 18,72,000 569
Kanpur . . . . . Urea 2,25,000 n
Korba

Details have yet to  worked out
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Permission to M/s. Pure Drinks for
Calling Public Deposits

3010. SHRI S. S. DAS:
SHRI SARAT KAR:

Wilj the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state;

(a) whether clearance under the
Company’s Act, 1956 has been given to
M/s. Pure Drinks Pvt. Ltd., New Delhl
for calling Public deposits;

(b) whether Ministry is aware that
the company has misappropriateq its
funds by loaning Rs. 32 lacs to its
Directors/Shareholders, contrary to in-
come tax rules;

(c) whether it is proposed to direct
the company to call back the loans io
Directors, for its working capital need
before asking for public deposits; and

(d) whether Government propose to
ask the company to repay the Public
deposifs collected and call on its direc-
tors to repay the loans?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AMD
IN THE MINISTRY OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) Under Section
58A of the Companies Act, 1956 no per
mission is required by Non-banking
Non-financial companies for inviting
deposits from public. Such Non-bank-
ing Non-financial companies can, how-
ever, accept deposits only upto the
limits prescribedq in Companies (Ac-
ceptance of Deposits) Rules, 1975 fram
ed under section 58A of the Companies
Act. In view of this, the question of
giving clearance to the saig company
dig not arise.

(b) The Registrar of Companies con
cerned hag reported that as per balan-
ce-sheet as on 31st October 1977 of
M/s. Pure Drinks Private Limited no
amount is recoverable as loans from
the directors of the company.

However, another company named
M/s. Pure Drinks (New Delhi) Limited
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hag given loans to its directors and as
per its balance sheet on 31st Octoler
1977, Rs. 32.63 lakhs were outstanding
against two of its directors.

A complaint has also been received
from two persons who have descriked
themselves as ex-employees of M/s.
Pure Drinks (New Delhi) Limited that
there has been large scale misappro-
priation of funds of the company. Thia
complaints is under examination.

The Department of Revenue has inti
mateq that under the Income tax Act,
there are no rules by which a loan taken
by a director can be said to be contrary
to the provisions of the Income-tax
Act.

(¢) According to information avail-

‘able with the Registrar of Companies.

M/s. Pure Drinks (New Delhi) Limited
had no public deposits as on 31-3-1978
As for loans to Directors, the reply ia
part (d) below refers.

(d) Under Section 58A of the Com-:
panies Act, 1956, the Central Govern-
ment has no power to direct Non-bank-
ing Non-financial companies to repay
the public deposits accepted within the
prescribeq limits. The question whe-
ther loans have been given to the di-
rectors by M/s. Pure Drinks (New
Delhi) Limited in accordance with the
provisions of the Companies Act is
being examined.

Scarcity of Cooking Gas and Payment
of Interest on Security Deposit

3011. SHRI VASANT SATHE: Wih
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether there is acute scarcity
of cooking gag in the country, de-
tails of production and consumption,
supply and demand State-wise dur-
ing 1977-78 and 1978-7% wvis-a-vis
earlier corresponding period;

(b) steps taken/proposed to nor-
malise the position and to curb the
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use of cooking gas for industrial com-
mercie] purposes;

(c) what is the estimated amount
of gecurity deposit of consumers ly-
ing with the dealers of various gas
companies; and

(d) whethey Government would
consider payment of interest on such
deposits made by Government and
the gifficulties, if any, in doing so?

THE MINISTER OP PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
present demang for Liquified Petroleum
Gas (cooking gas) Is far in excess of its
availability. However, the cylinder re-
fill requirementsg of the existing consu-
mers are to be met in full, except when
there are problems of availability of
the product caused by unscheduled
shut downs of refineries or transporta
tion bottleneck. Recently some back-
iogs have developed in the supply of
cyclinder refills in certain areas main
ly on account of reduceq availability
Of the product from the supplying refi-
neries ang transportation constraints.
The total production of LPG in 1977-78
was about 3.9 lakh tonnes and in 1978-
79 1t ig expected to be about 4.2 lakh
tonnes. The entire availalble LPG is
more or less consumed. The details of
the State-wise demand and the actual
supply affected during 1877-78 and
1978-79 are not readily available,

(b) Production of LPG in the refine-
ries is being maximised and constraints
in the movement of the product to the
consuming locations are being ove~-
come 80 as to improve the availability
pogition of this product. Releases of
LPG to industrial users are made only
in cases of ‘technological necessity,
based on the recommendations of the
appropriate  sponsoring Government
authority. In the case of commiercial
organisations, rélease of LPG is made
only when it is absolutely necessary
ang provided no other alternative fuel
can conveniently he used.

@) The amount of “security depnsit
eollected for the cylinders and pres-
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sure regulators, iz not retained by the
dealers of the oil companies but ix re.
tained by the ofl comparies which pro~
vide the cylinders,

The total amount of security geposits
for cyclinders and Regulators with the
oil companies are:

(Rs. in crores)

O e 08 G

22°16 (a8 on
1-3-1978)
(ii) Bharat Petroleum
Corporation Ltd. . 598
(iii) Hindustan Petroleum
Corporation Ltd. . 1°67
(iv) Hindustan Petroleum
Corporation Ltd.
(Visakh MarketingUnit) 028

Where cyclinders are procured by
the concessionaires of Hindustan Pe-
troleum Corporation Limited and Hin-
dustan Petroleum Corporation Limited
(Visakh Marketing Units), the am-
ounts of security deposits are retained
by them because it is they who have
invested in cylinders and regulators.
They have deposit amounts as under:

(Rs. in Crores approx.)

Hindustan Pgtroliuén
Corporation Ltd.
Concessionaires . 2'%4

Hindustand Petroleum
Corporation Ltd .
(Visakh Marketing Unit)
jonajres : o4t

(d) At any time more than one cyline
der is required per consumer to fake

ty deposit is refunded when the cylin-
der is & red. This ix the indus-
try pracfice,’ ofl Prices Cotimitive



57 Wiritten Answers PHALGUNA 2%, 1900 (SAKA), Written Answers 58

Expert Committee on Coal Based
Fertilizer Technology

3012. SHRI L. L. KAPOOR: Wwill
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) names and designationg of the
officers and otherg constituting the
expert committee which visited num-
ber of foreign countrieg in connec-
tion with the study of coal based fer-
tilizer technology along with the
nameg of the countries which they
visited and the duration of their wvisit
to each country;

(b) whether the countries they
visited had developed such techno-
logy; and

(e) if so, the location and names
of fertilizer plants where such tech-
nology was being utilized?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS

Statement

In November-December 1963, a five
member delegation led by the late
V. N. Kasturirangan, the then Chief
Project Officer in Mimstry of Petro-
leum and Chemicals visited West
Germany, Turkey, Spain and United
Kingdom in connection with the study
of cval based fertilizer technology.
The delegation consisted of the follow-
ing persons:

1. Late Sh. V. N. Kasturirangan,
(Leader) Chief Project Officer, Min.
of P. & C.

2. Sh. M. Satyapal, Chief Chemi-
cals, Industries and Minerals Divi-
sion, Planning Commission, New
Delhi.

3. Sh. Ramaswamy R. Iyer, Dy.
Secy. Min. of Finance, DEA, New
Delhi.

4. Sh. D. G, Rao, Chief Engineer
(Process Design), Planning and
Development Division, Fertilizer
Corpn. of India Ltd., Sindri.

5. Sh. B. Chatterjee, Dy. Chief
Enginerr (Process Design), Fertilizer
Corpn. of India Ltd. Planning and
Development Division, Sindri.

The programme of visits gone through
by the delegation is given below:

- -t - —

Date of Visit Plantfinstitution visited

(SHRI H. N. BAHUGUNA): (a) and
(c). A statement is attached.

(b) Yes, Sir.
Name of the country visited

Turkey . . . . .

West Germany . . .

Do, . .

Do, ’ . . .

Day . . .

26-11-1g68 Azot Sanaayi Kutahya.
28-11-1968 Steinkohlen Gas A.G. Dorsten.
$8-11-1968  Union Rheinische Braunkohlen .
Kraftitoffe A.G. Wesaeling.

ag-11-1968 Offices of M,'s Pmtsch Bamag
A.G. Butzbach

90-::-:968 Offices of M/s. Lurgi Gesell
schaft fur Warme and Chexni«
. technik, GmbH Frankfurt,

2121968 Offices dxﬁ: Heinri ch Koppers
GabH, Essen.
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ﬁame of the country visited

Date of Visit

Plant imititution visited

Spain

uU. K,
Do.

Pt e vttt e . e

5-12-19g68 Empressa  Nacional, “Calve

Sotello” Puentes “de Garci
de Garcia Rodrigues.

9-12-1968 'Gas Works of Scottish Gas Board

West field.

10-12-1968 Gas Works of West Midlands Gas
Baord Coleshill.

Assistance by Rumanian Experts in
the Exploration of Ganga Water Basin

3013. SHRI K. PRADHANI: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plcased
to state:

(a) whether any offer has been
made by the Rumanian experts to
help in the exploration of the Ganga
Water Basin for oil, gas and mine-
rals; and

(b) it s0, the details regarding the
essistance sought by the Oil and
Natura] Gas Commission from the
Rumanian Experts?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir. A short-termy contract has been
signed between the ONGC and M/s.
Romepetrol, a Rumanian Company, for
consultancy for evaluation and inter-
pretation of the geological and geo-
physical data in respect of the Ganga
Water basin and also for a programme
of the geo~chemicals studies to help in
evaluation of the basin’s prospects.

{b) Under this ghort-termn contract the
ONGC has obtained the services of

months. Two of the experts havh
since arrived at Dehra Dun and the
expert is yet t6 arive. The
details of the jobs 1o be done by the
's. Rowtiepetrol are

1. Analysis of the available geolo-
gical and geophysical data including
the sub-surface data obtained from
four deep wells and four shallow
wells drilled in the Ganga basin areas
to determine the principal objective
horizons for hydrocarbon exploration
in the basin,

2. Review and re-interpretation of
geophysical data to confirm the dif-
ferent stratigraphic wedgeout units
noted in the northern part of the
basin and in the two major depres-
sions in the eastern and western parts
of the basin. Also determine the
degree of contract in their seismo-
geological characteristics,

3. Analysis of the data to find out
reasons for the difference in the
deformation pattern in the two sec-
tors—eastern and western—ot the
basin. The incidence of structures is
apparently more in the western sec-
tor,

4. Examine and advise on the geo-
chemicals investigations to determine
hydrocarbon source rock potential in
the different prospective sedimentary
units in the basin,

5. Reconstruction of the basin evo-
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expected reserves o! hydrocarbon in
the basin and their possible distribu-
tion pattern,

Ordnance Factory in Orissa

3014. SHRI PADMACHARAN
SAMANTASINHERA : will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased to
state:

(a) whether it is a fact that in
Orissa there is no Ordnance factory;

(b) whether the Government are
considering to start an ordmance fac-
tory in Orissa State, jf so, when; and

(¢) in which States there are
ordnance factories and where?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF.
SHER {3INGH): (a) Yes, Sir.

(b) ang (¢), It is not in public inter-
est to yive any details of existing or
proposed Ordinance Factories.

Closure of Sophia School, Copper
Oclony, Khetrl Nagar

3015. SHRI CHATURBHUJ: Will the
Minister of STEFL. AND MINES be
pleased to state:

(a) whether it is a fact that the
Sophig School, Copper Colony, Xhetri
Negar, Rajasthan is on the verge of
closure for want of facilitieg from
the Khetri Copper Project authorities

the future of more than 500
children uncertain; and

(b) what steps are proposed to
see that the seliool ig not closed?

THE MINISTER OF §TATE IN
THE MINISTRY STEEL. AND
MINES (SER1 MUNDA): (a)
and (b). No, Sir. The facilitles ex-

turniture, water supply, electricity and
medical facilities for the members of
staff of the school. These facilities are
being continued to the school by Hindu-
stan Copper Limited. Recently, the
school authorities have indicated certain
pre-conditiong for continuing the school
which relate to provision of a regular
school building with attached staff”
quarters. The management of Hindu-
stan Copper Limited is examining the
matter with a view to take adequate
steps so that the educational require-
ments of the students of the Sophia
School are met.

New Techniques for
Vegetables in Leh

3018, SHRIMATI PARVATI DEVI:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state whether it is a
fact that the Defence researchers
have evolved new techniques for
growing vegetabley around Leh and
if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): Yes, Sir. The Field
Research Laboratory has developed &
new technique of growing vegetables
by raising nursery in sub-zero condi-
tions using black and colouriess poly-
thene films which help to raise fthe
temperature and force germination of
seedg and this enables the raising of
vegetable seedlings six weeks ahead of
time. These seedlings are suppled fo
the loral farmers for further culiive-
tion.

The details of the technique are
given below:—

Vegetable seeds are sown on the
surface of the ground, after thorough-
ly preparing the seed beds. Sowing
is done during March, when the
minimum ambient temperature is

mitiug 3 C % 12°C and the goil o
denerally frozén. Afier the seeds ave -
sbwa, the surtace of the nursery bed.
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is covered with a layer of colourless
polythene film. Over this, another
layer of black polythene film is
spread, On the sunny days, the
polythene film sheets are removed to
make sun’s rays directly fall on the
nursery bed. During night, the
nursery bed is again covered with
polythene sheets to ward off the
effect of severe cold on the germinat~
ing seeds/seedlings. After the seeds
have germinated, the polythene sheets
are gradually raised to about 30 cms,
above the ground surface on wooden
stands, so that the seediings are not
damaged.

Special Cell to Jook after interest of
.Scheduled Castes and Scheduled Tribes
in Marketing Division of 10.C.

3017 SHRI MAHI LAL Wil the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) the constitution of and duties
entrusted to the special Cell, if any,
created for looking after the matters
pertaining to reservationg of Sche-
duleq Custes and Scheduled Tribes
~employees in the Marketing Division
of Indian Oil Corporation;

(b) whether it will also look into
other grievances of these Scheduled
Castes and Scheduled Tribeg emplo-
yees; and

(c) if so, the details thereof?

THE MINISTER OF PETROLEUM,
*CHEMICALS AND FERTILIZERS
(SHRT H. N. BAHUGUNA): (a) Special
Cells under direct control of Personnel
Managers, with adequate staff, have
been set up in each Region as well a8
‘the Head Office of the Marketing Divi-
. gion of the Indian Oil Corporation,

The duties entrusted to the Special
“Cells are as uynder:

(1) to ensure due compliance of
orders and inmatructions pertaining o
ibe reservation of vacancies in favour
of Scheduleg Castes/Scheduleg Tribey

MARCH 13, W18

Written Answers 7]

personnel and other benefils admis.
sible to them;

(ii) to maintain effective liaison
with local employment exchanges gnd
Scheduleq Castes/Scheduled Tribes
organisations;

(iil) to ensure prompt disposal/
redressal of grievances and represen-
tations of Scheduled Castes/Schedul-
ed Tribes employees;

(ivy to collect, consolidate and
furnish Quarterly and Annual
Returns regarding representation of
Scheduled Castes and Scheduled
Tribes; and

(v) {o act as a liaison agency bet-
ween Head Office/Reglonal Office and
Government for supply of informa-
tion, answermng questions and clear-
ing doubts, in regard to matters con-
¢erning recruitment/promotions of
Scheduleq Castes and Scheduled
Tribes candidates.

(b) Yes, Sir,

(c¢) Under the existing grievance
procedure, an Indian Qil Corporation
employece is free to seek redress of
grievance. Aggrieveq Scheduleg Castes/,
Scheduled Tribes employees can present
their grievance to their controlling
officers. If the grievance is not settled
at that level, it is subsequently looked
into by the Personnel Department, as
well as by the Special Cell

Bonus for Employees in Defepce
Prodaction Units

8018. SHRI NATVERLAL B,
PARMAR:

SHRI RAM KANWAR
BERWA;

Wil the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

v

#+ (8) whether Government’s sitan~

ton has hegn drawn 1o the, pews-
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Express’ of 34th Feluuary, 1070 under
the caption “Bonus for Rail, P & T
Men soon’;

(b) which are the Defence Pro-
duction agencies which will be bene-
fited by this scheme give their names
and details thereof;

(¢) whether JCB employees will
also be covered by thig scheme 35 JCB
is the only cipher producing unit not
only for Ministry of Defence but
for other Ministries of Government
of Indla; and

(d) it so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) to (d). At present no specific
proposal is under consideration in this
regard. The question of details, there-
fore, does not arise.

a wifedi wer  magfea ernft
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Return to manufscturers of Drugs on
production under new Drug Policy

3020. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) how it js proposed to ensure in
the new Drug Policy that manufactu-
rers get a return of 12 per cent or 14
per cent depending upon the characteri-
sation of the drug;

(b) whether it is a fact that ineffi-
cient producers of new drugs would
have no alternative but to close down
their production in view of the fact
that prices are proposed to be fixed on
the basis of 2/3rd of efficient produc-
tion; what are the criterion of measur-
ing efficiency; and

(¢) what safeguards have been pro-
vided to ensure thal this scheme does
not result in creation of monopolies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI 11 N. BAHUGUNA): (a) The
prices of bulk drugs reguired for price
controlled formulations would be re-
viewed on the basis of scrutiny/cost
studies conducted by the B.ICYP. after
the initial period of price freeze expires
on 29th March, 1079. While fixing/revis~
ing prices the crileria of allowing post-
tax return of 14 per cent on net-worth
on bulk drugs required for production
of category-I and category-1I formula-
tiong which are highly essential and
tife saving angd a post-tax returm of 12
per cent on net-worth on other price
controlleg bulk drugs would be kept
in view. .

(b) Paragraph 48 of the Statement
1ald on the Table of the Lok Sabba on
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the 20th March, 1978 provides as
follows :-—

“Where the indigenous bulk drug
is produced by more than one manu-
facturer, the common selling price
for sales to all formulators will be
fixed initially on the basis of average
cost of relatively more efficient firms
which account for a large percentage
of output”.

these arrangements are expected to

secure that firms whose cost of produc-
tion js high would strive through tech-
nological and other improvements to
bring down their costs.

Cost efficiency is related to factors
like technology, strain productivity in
regard to anti-biotics, control systems
geared to secure optimal consumption
and recovery norms, etc.

{c) The safeguard is in terms of the
provigion in the new Pricing Policy
that, in special situations where there
are only a few large firms and differ-
ences in cost are substantial, there
would be separate retention prices for
different firms with g common selling
price,

MARCH 18, 1970
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Increase in Crude Oij Prices

3023. SHRI P. M.SAYEED:

SHRI A. R. BADRI-
NARAYAN:

) SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERg be
pleased to state:

(a) whether it is a fact that Union
Government have taken steps to
ensure that the increase in crude oil
prices in the International market is
not passed on to the consumers;

{b) if o, what are the steps taken
and still under consideration in this
regard;

{c) whether his Ministry has de-
tided that major part of the burden
mayhecuﬂﬁonad'bythe various

Ponl gecounts of his Ministry;

(d) whether his Ministry is also
adjusting a surplug of gver Rs. 275
erores in this regard; and

(e) what wil] be the total burden
passed on to the consumer and what
are the products which will be affec-
fed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Gov-
ernment has not taken any decision in
the matter,

(b) Does not arise in view of (a)
above.

(c) The entire question is being exa-
mined.

(d) Does
above.

not arise in view ~f (¢}

(e) Does not arise in view of (.,
above.

Progress in Oil Exploration in Jammn
and Kashmir

3024, SHRI ABDUL AHAD VAKIL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what hag been the progress in
oil exploration in J. & K. State:

(b) which are the places where
drilling was done and with what re-
sults; and

(c) how much amount was spent
todate on oi} exploration programme
in the State? -

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
Tertiary belt of J & K State and the
Srinagar Valley area has been covered
by geological mapping. Geophysical
investigations has also been conducted
in certain interesting areds in J&K for
confirming the sub-surface conditions.
Based on these geo-scientific surveys,
two wells were drilled by the ONGC
at Chattargaon and Narbal in the



€8s bearing horlzons were encountered
in these wells. Another Well Suruin-
sar-1 was also drilled by ONGC on the
Buruinmastgarh structure in Jammu.
This well. was projected to a depth of
6,000 metres but further drilling could
not be continued after the depth of
3,665 metres due to abnormal sub-
- stirface pressure conditions. No oil or
gas beaTing horizons were encountered
up to the depth drilled in this well
Presently, further geo-scientific work is
being continued by the ONGC and one
geological exploration party is carrying
out semij-detailed investigations in the
Tertiary belt of J & K State,

(b) As at (a) above.

(¢) An amount of Rs. 668.42 lakhs
including depreciation (Rs. 166,02 lakhs)
has been spent to date on exploratory
drilling in J. & W.

et & arem-frdm

3026. FWo  AETTR m ey
war atfeaw wqr TagA e Fqes v
9 TR T FEFE

(%) wrer ¥ wdent & wmd § wrew-
firter ® W & g e frar &
@

(=) afegt, a fesdly s d sheafy
i, o wd wwo &7

. Yifeas mer T e gdes
"""('?"W e gp) 5 (%) N,

. Vi Hwevgr‘ m ’0“ or

fir

EF
3

Fhema qﬁ w1 HAAA 6T AW

3027, ot #o gqmo dft: v
ot sremen welY g e Y g wdA B o

(%) = ag aw & fr sl sy
R wwewwry, Afgwd sioqerd
wATER  fmrr oAfanl o1 g 53 @
§ difragr W X GOl warw W
forrt e £ ;
(w) afegt, o s sl @ s Rey
AL R b
mem;mmmmﬁw a

4
4
s



v

73: Writiem Ampwers PHALGUNN 28, 1900 (SAKA) Written Answers 73

('Q e WS A gone @
s ol e §

(7) e aff ssw

Reservation of Jobs for 8.0, and S.T.
in High Courts

3028. SHRI P. K. KODIYAN:
SHRI MUKHTIAR SINGH

MALIK:

SHRI G. M. BANAT-
WALLA:

SHRI SHANKERSINH.JI
VAGHELA;

SHRI NIHAR LASKAR:

SHRI R. V. SWAMINA.
THAN:

SHRI DHERENDRANATH
BASU:

Wil; the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that High
Courts of only a few States have ac-
cepted the Centre’s suggestion for
reservation of jobs for the Scheduled
Cagtes and Scheduled Tribes in the
junior ag well as higher judicial ser-
vises;

(b) if %o, what are the reasons for
the non-acéeptance of the Centre’s
suggestion by majority of the High
Courts; ang

(c) what steps Government pro-
pose o take to see that the principle
of reservation for scheduled Castes
and Scheduled Tribes s accepted
and jmplemented in the junior as well
83 higher judicial services througheut
the country?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN):
ments/High Courts, there is mmv;-
tion for Scheduled Céstes and Sche-

»r 3

¥ 1

duled Tribes in direct recruitment to
the lower judicial services in the
States of Andhr Pradesh, Assam,
Bihar, Gujsrat, Haryana, Himachal
Pradesh, Kerala, Orissa, Punjab,
Rajasthan, Tamil Nadu, Uttar Pradesh
and West Bengal, and in the higher
judicial services in the States of An~
dhra Pradesh, Assam, Kerala, Orissa,
Punjab, Rajasthan, Tamil Nadu and
Uttar Pradesh.

A majority of the States have thus
introduced provision for reservation
in the lower judicial services. The
question of reservation for Scheduled
Castes and Scheduled Tribes in the
Judicial Services falling under vari-
ous High Courts, was discussed re-
cently in the 8th meeting of the High
Power Committee under the Chair-
manship of the Prime Minister. The
High Power Committee decided that
the matter may be pursued further
with the States and the High Courts.
Accordingly, it is proposed to address
them in the matler.

Machines idle at Rourkela

3029. SHRI C. K, CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) is it a fact that the SAIL is
supplying 10 to 16 thousand fonnes of
colf {0 Kalinga Tubes through a re-
cent deal and coils are also being
supplied to Tata's Tinplate Company;

{b) if so, whether as a result of
this machine and manpower in the
Rourkela Plant remain idle;

(¢) in view of this whut is Gove
ernment’s policy towards public sec~
tor steel plant at Rourkela; and

(d) if so, the steps Government
propose to take against them and de~
talls theveof? ;
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Supply of H. R. coils and skelp to
various tube makers, including Kalinga
Tubes Limited, is at present being made
on the basis of the recommendations of
the Department of Heavy Industry, On
the above basis, supplies of H, R. coils
and skelp to Kalinga Tubes Limited
during April, 1978—January, 1979 from
the steel plants under SAIL have been
17,266 tonnes. Regarding Tinplate
Company of India Limiled, Rourkela
Steel Plant has supplied 1,140 tunnes of
cold rolled black plate coils for tirial
run of its new tinming linc. Regular
requircroents  of black plate of this
Company are planned 10 be largely met
from 1mports. For its old iinning line,
the Company takes its requirements
from TISCO in the form of tin bars.

(b) Utilisation of machineg and man-
power in the Rourkela Stecl Plants has
not been affected in any way as a re-
sult of the above supplies,

{¢) and (d). Do not arise.

Alleged charges against Swadeshi
Polytex Limited

3030. SHRI K. LAKKAPPA: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseg to
state:

{a) whether it is a fact that Swa-
deshi Polytex Limited. Ghaziabad,
Uttar Pradesh are involved in =
number of criminal acts and misap-
propristion and embexzlement of
public funds ete.;

(b) it so, facts thereof and action
taken/proposed to be taken by the
Government against the persons res-
ponsible for this; and

(c) i¢ mot, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,

MARCH 13, 1979
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JUSTICE AND COMPANY AFFAIRS
(SHRI S, D. PATIL): (a) to (c). Om
receipt of a complaint filed by M/s.
Swadeshi Cotton Mills Company Ltd.
under section 408 of the Companies
Act, an inspection of books of accounts
of the Company under seciion 208A of
the Companies Act was carried out.
As a result of this inspection certain
irregularities/mismanagement on the
part of the management came to light.
The major irregularities as brought out
in the Inspection Report are as
tollows; —

(a) Grant of wulcrest free advance
1o certain trusis;

(h) Non-exisience of two imported
bailing presses;

(¢) Appointment of product-promo-
ters and payment of commission to
them without justification;

(d) Provision of residential accom-
modation and perquisites to the
Managing Director and the Deputy
Chije: Executive of the company at &
high cost angd in excess of the pres-
cribed limits;

{e) Purchase of silver vessels by
the company for the use of the Mana~
ging Director and his family membera.

(f) Sale of bye-products to certain
parties at rates lower than the rates
charged to others;

(g) Advances made to the handling
agents without any provision to that
effect in the agreement. The handl
ing agents have been appointe@ by
the company for handling raw-mate-
rials purchased in consideration of 8
commission;

(h) Payment of rewarg and the
travelling expenses to the employees
for collection of proxies in favour of
the Managing Director;

(1) Sale of urdtawn waste at lesser
rates and Asubsequenily sy
similar material at higher rates,
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Besides the above major irregulari-
ties, the Inspection Report has also
brought out certain violations ot the
provisions of the Companies Act.

As a result of material brought out
in the Inspection Report, the Company
Law Board have issued show-cause
notice under section 408 of the Com-
panies Act, 1956 to the company and
a reply thereof from the company is
awaited. After the reply is received,
the matter will be decided by the
Company Law Board.

Open Black Marketing cf Steel in
Mandi Gobind Garh

3031. SHRI A. K. ROY: Will tbe
Minister of STEEL AND MINES be
pleaseq to state:

(a) whether he is aware of the
large scale open blackmarketing of
steel in the Mandi Govind Garh in
Punjab;

(b) whether it is a fact that the
steel reaches the consumerg through-
out the country at prices much higher
dhan the prescribed; and

(¢) will the Government open de-
partmental stores in the country to
supply steel at correct price to the
consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI KARIA MUNDA): (a) At pre-
sent there is no statutory control on
the price of any category of iron and
steel and as such the question of black
marketing of steel does not arise,

(b) and (¢). The main producers of
steel supply steel to the different con-
suumers jn the country from their
Plants as well as stockyards at uni-
Torm prices fixed by the Joirt Plant
Comunities. These atockyards are
Spread all over the country. Further,
the requirements of small scale units
awe met by the State Small Scple In-
Qustries  Corporations through thelr

own retail outlets at different plalces
in their respective States at a price
which is Rs. 40 per tonne legs than the
corresponding stockyard prices.

Definition of ‘New Article’

3032. SHRI PHOOL CHAND VER~
MA: Will the Minister of PETROLE~
UM, CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that Minig-
try is proposing to reverse the deci-
gion of the Law Ministry in regard
to definition of ‘New Article’; and

(b) whether the decision of the
Law Ministry i; proposed to be re-
versed ta help some foreign compa-
nies like Glaxo Pfizer, Warner Hin-
dustan E. Merck ete., and whether
this is being done with the Minister’s
approval?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
é?HRI H. N. BAHUGUNA): (a) No,

ir.

(b) Does not arlse,

Shortage of Tin Plates

3033. SHRI K. RAMAMURTHY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that there
is an acute shortage of tin plate prime
in the country during the past three
years;

(b) if so, how the large scale units
including a multi-nationa] are get-
ting a supply of 200 per cent of their
needs while the small scale unity do
not get éven a quarter of their re-
quirements;

{c) the reasons for rejecting the
applications of gmall scale units for
even 50 to 100 tonnes of tin plates,
while the bulk requirements of
units sare met through domestic
duction ang imports; and

(d) how Government propose
have equiiable distribution of

]

y: ¥
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plates available within the country
and also from imports?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) There
has been shortage of tin plate prime in
the country during the past two years.

(b) Tin plate supply is normally re-
lated to the assessed capacities of units,
small ang large, including multina-
tionals. No unit has been supniied
more material than its capacity in the
last three years.

{c) and (d), Demands of both the
small and large units are met from the
indigenous sources as well as imports.
The import policy permits imports of
tinplates both for large scale and small
scale units depending upon the indi-
genous availability. As imported tin~
plates are costlier and imports involve
blockage of Capital, S.8.1. units had re-
quested for maximum supply from
indigenous sources, At present, about
70 per cent of the indigenous produc~
tion of tinplates goes to the small scale
units.

Re-opening of J. K. Aluminium
Asansol -

3034. SHRI ROBIN SEN; Wiil the
Minister of STEEL: AND MINES be
pleased to state what steps are being
taken to reopen JK. Aluminium
(Hindustan Aluminium Corporsation),
Aspnsol in West Bengal which is
closed down for the last several years?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): The manage-
ment of the industrial undertaking of
the Aluminium Corporation of India
located at Jaykaynagar, Asansol was
taken over by Goevrnment in May,
1978, The overhauling of the fabrica-
tion units at Jaykaynagar was com-
Pleteg in October, 1978. The acfual
mm: a:é these units is awalt-
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Houses for Army Men

3039, SHRI KANWAR LAL
GUPTA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) how many houses have heen
constructed for the army men in the
last three years;

{b) what is the proposal of cons-
tructing the houses for these army
men in the next two years;

(c) what is the demand of the
army for the houses for their families;

(d) does Government propose to
8ive specia] facilities to the army men
for their families; and

(&) if yes, give the details thereof?

THE DEPUTY PRIME MINISTER
AND WMINISTER OF DEFENCE
IS8HRI JAGIIVAN BAM): (s) The
Wiquilsite information 5 es under:

Year No. of unisof
accommoda jon
constructed

197677 e 4185

1977-78 - 7119

1978-79 . 5739

(anticipated)
Toran . 17043

(b) 18,834 residential units are ex~
pected to be constructed during the
next two years,

() Nearly 320,000 officers and
2,10,000 JCOs/ORs »nreg entitled to
married accommodation. The defie
clencics at the end of December 1978
were about 15,896 units for officers
and 86,076 units for JCOs and ORs.
These deficiencies are proposed to be
made good over a period of 13 years
from 1978-79.

(d) and (e). Such of the Army offi-
cers who are not provided with Gov-
ernment accommodation are entitled
to the following facilities.

(i) Allotment of houses hired/
requisitioned by Government; and

(ii) hiring houses on their own
on rent reimbursement basis.

In the case of JCOs/ORs also, the
system of provision of hired/requisi-
tioned bouses is applicable. They are
also eligible to make their own
arrangements and cleim compensation
in lieu of quarters prescribed for
different ranks at various stations,

Sharing of surplus power available from
Kerala by Tamil Nadu and Karaataka
3040. SHR! K. MAIJANNA:
SHRI 8, R. REDDY:
Will the Minigter of ENERGY be
pleased to state:

(a) whether it is a fact that no
final settlement could be resched bebm
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ween Tamil Nadu and Karnataka on
the sharing of surplus power that
would be available from Kerala in
the next four years; and

(b) if so, the details regarding the
points on which differences still exist?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir, No final settlement hag been
reached so far between Tamil Nadu
and Karnataka in this regard.

(b) The difference is mainly on the
relative needs of these two States for
the surplus power from Kerala.

Alumininm Project in Ratnagirl

3041, SHRIMATI MARINAL GORE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government propose
to abondon the Aluminium Project in
Ratnagiri District in Maharashtra;

(b) if so, the reasons thereof; and

(e) if not, what are the problems in
the establishment of this project?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No, Sir .

{b) Does not drise.

(c) The manmner in which additional
capacity for aluminium should bhe
created in the country will necessari-
1y have to be considered after
examining the various options avail-
eble. Feasibility studies on the sett-
ing up of large sized alumina/
aluiminium plants based on Xast Coest
bauxites are under way and the re-
ports are expected in the latter hall
of 1079, After receipt pf thesg reports
the alternatives will have to be exa~
goined in the light of the re-
sources available and to optimum
choice made. At the time of taking
& detision smong the options avail-

Weitten, Ausvcers 8

able, the Ratnagiri project will also
be taken into consideration,

Modernisation of Indiam Navy

3042. DR. SUBRAMANIAN SWA-~
MY: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) whether Government are keep-
ing an active vigil on the increasing
numbers of the ships belonging to
the Super-powers in the Indian
Ocean;

(b) whether the Indian Navy is
being adequately modernized to meet
these security needs arising out of the
above; and

(c) if so, the proportion of the capi~
tal budget of the Defence Ministry
that has been allocated to the Navy
in the last three years, and the esti-
mated amounts during the Sixth Plan
period?

THE DEPUTY FRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir. )

(b) and (¢). The Indian Navy is
being progressively modernised, keep-
ing in view all developments which
have a bearing on our national securi-
ty, including the Naval build-up in
the Indian Ocean. This is being done
with due regard to our relative
priorities of various programmesg, con-
cerning all the three SBervices,

The Capital Budget provision on
account of the Navy as a proportion
of the totdl Capital outlay on Defence,
hus renged from 85.9 per cent fo 336
per cent in the last thiee yesss. De~
tails of provision are available in the
Budget documents,

Hon'ble Member will appreciate
that it will net be in the public in-
terest to discloss any further deialls,
nor to refer-to the programries ton-

»
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templated for the next Defence
Plan,

It is hardly necessary to add that
the modernisation and strengthening
of the Navy will receive due
congideration in future plans, in the
light of the respective and comple-
mentary roles of the three Services.

Proposal to amend MR.TP. (Classi-
fication of Goods) Rules 1971

3043. SHRI JYOTIRMOY BOSU:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleaseqd to state:

(a) whether the MRTP (Classifica~
tion of Goods) Rules, 1871 is being
amended with a view to eliminaling
the dominanc, of large industrial
houses, including multi-national com-
panieg together with their branches
and subsidiaries in the production of
items reserveq for the small scale sec-
tor; and

") it o, the salient featureg there-
of?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
and (b)., The M.R.T.P. (Classification
of Gaods) Rules, 1971 and the schedule
thereto are being amended to make
the provisians of Chapter III of the
MRTP Act more effective in regulat~
ing the growth of all dominant under-
takings, whether belonging fo large
industrial houses or multi-national
compenies, while taking account of
the items of production reserved for
the gmall scale sector.

Some additional products of econo-
mje importance have been included
in the schedule and same products
haye been geparately specified so as
to pinpoint dominant undertakings
more effectively. The classification of
€oods as listed in the schedule and the
Tules have salso been rationalised.

v
o

These amendments are expected to bs
finalised shortly.

Target and actual Coal production fa
1977 ang 1878

3044, SHRI BALASAHEB VIKHE
PATIL:

SHRI P. K. KODIYAN;
Will the Minister of ENERGY
be pleased to state:

(a) the total production of ceal in
1977.78 and 1978-78;

(b) whether production in the last
two years wag short of target;

(c) if so, the reasons therefor;

(d) whether it is a fact that
modernisation of mines ig necessary i
the country ig to achieve the target
of a million lonnes of coal production
by 1984; and

(e) if s0, what are the steps taken
in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (S{iRI
JANESHWAR MISHRA): (a) The
production of coal in 1977-78 was
101,00 million tonnes, The production
of coal during 1978-79 (up to Febru-
ary) was 90 66 million tonnes.

(b) Yes, Sir,

(¢} The production during the last
two years was affected due to short-
age of explosives, power interruptions,
prolonged strike in the Singareni
Collieries, heavy rains and floods in
Bengal-Bihgr region, industrial-rela-
tion problems transport bottleneck ete.

(d) and {e), The production &s per
the target iz planned to come from
the existing mines, from reconstruc~
tion/reorganisation of mines and
from new mines. Mechanjsation of
mines with suitable equipment is re-
sorted to wherever possible. Improved
mining methods, like long wall min-
ing, subr level caving and  extraction
with hydraulic send stowing etc,, are
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also adopted to enable better extrac-
tion of coal

Implementation of Companies Act and
MRT.P. Act

3045. SHRI VIJAY KUMAR N,
PATIL: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that MRTP
and Companieg Act have not succeed-
ed in effectively curbing the hold of
big business houses on the economy of
the nation ang that concentration of
economic power in the hands of few
big business houses continues to grow
unabated;

(b) if so, furnish the indications of
the growing monopoly hold of big
houses strategic field of economic acti-
vities; and

(c) details of steps taken—legal, ad-
ministrative or others during the last
two years and results thereof, details
of special measures in this regard in
the immediate future?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AF-
FAIRS AND IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S, D. PATIL): (a)
No, Sir,

The Monopolies and Restrictive
Trade Practices Act, 1969, was enacted
to provide inter-alia that the operation
of the economic system does not re-
sult in the concentration of economic
power to the common detriment. The
Act is not aimed at the prevention of
growth of undertakings as such, but is
designed to regulate their expansion
in various ways for ensuring that such
expansions are not likely to lead to
the concentration of economic power
to the common detriment or are not
likely to be prejudicial to the public
jnterest. The Companies Actis not di-
rectly aimed at curbing of concentra-
tion of ectmomic power, It was en-
acted with a view to creating condi-
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tions necessary for the healthy growth
of Joint Btock Companies and for
providing safe-guards in relation to
the interests of the investors and the
public

(b) Does not arise,

(c) Apart from the restrictions and
curbs to prevent the concentration of
economic power to the common detri-
ment and to regulate the growth of
large  industrial houses as already
provided in the MRTP Act, 1969, and
the criteria being followed in deal-
ing with the proposals from large
houses for expansion/establishment of
new undertakings under the aforesaid
Act, the “Statement on Industrial Po-
licy”, laid before the Parliament by
the Minister of Industry on 23rd De-
cember, 1977 spells out the further
measures undertaken by the Govern-
ment to regulate the growth of large
houses. Further steps taken by the
Government during the last two years
in this regard include insistence of
greater reliance on internally gene-
rated resources, maximisation of the
promoters’ contribution, and prescrip-
tion of generally less favourable debt-
equity ratio for financing of new or
expansion projects by the large in-
dustrial houses. While the policy re-
garding financing of expansion of new
projects by the large industrial hou-
ses has been made more stringent,
the policy in the case of non-MRTP
Companies has been liberalised to
encourage their growth. In order to
encourage the non-MRTP companies
to enter even the fields specified in
Appendix I of the Industrial Policy
Statement of 2nd February. 1973, mi-
nimum promoters’ contribution in
their case has been reduced from 20
per cent to 10 per cent for the first
Re. 25 crores of the project cost,

In regard to the Companies Act,
the Government is aware that inter-
corporate investment is an important
Instrument of gaining corporate con-
trol. These sre regulated in terms of
the provisions of Sections 10BA and
3T2(4) of the aforesaid Act. The appli-
catlons received from compsules un-
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der these two sections are considere-
ed in the lght of the guiding princi-
ples contained in the Industrial Policy
Statement of 23rd  December, 1977,
referred to above and other relevant
considerations like the availability of
internally generated liquid funds with
the investing company, reasonable-
ness of the proposed purchase price,
the interest of the shareholders of
both the investing and the investee
companies and the protection of the
interest of the minority shareholders,

In the implementation of the Com-
panies Act and the MRTP Act certain
difficulties, obscurities and lacunae
were also noticed with the result that
the realisation of the objectives un-
derlying those enactments have not
been to the extent desired, Realising
the need for an indepth review of the
provisions of these Acts, the Govern~
ment appointed a High Powered Ex-
pert Committee presided over by
Justice  Rajinder Sachar, a sitting
High Court Judge. The Committee
submitted its report on 29-8-78 and a
copy of this report was laid on  the
Table of the House on 30-8-78. The
recommendations of the Committee
are under active consideration of the
Government, Further steps towards
the implementation of such of the re-
commendations as are accepted by the
Government will be taken through an
amending legislation in due course,

Quotation gop Drugs from Foreign
Suppliery

3046. SHRI BIRENDRA PRASAD:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that CPC
invite quotations for drugs from
forelgn suppliers through their agents
located in Tndlia;

(b} whether thls practice gives
eium,!ormderhnd negotiations;

{¢) In how meany cases prices of CPC~
imported drugs were higher than in-
ternational prices during the last three
years?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N, BAHUGUNA): (a)
No, Sir.

(b) Does not arise,

(¢) CPC buys material at the most
competitive International prices by
floating  enquiries  directly and
through STC Foreign Offices to reputed
suppliers/manufacturers, In doing so,
the CPC ensure that specifications,
quality, packing etc, are strictly ne-
cording to their requirements. It is dif-
ficult to indicate the cases, if any,
where CPC might have imported on
higher prices than International pri-
ces during last three years,

Iron Ore Plle up at Bailadila

3047. SHRI PURNANARYAN
SINHA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that large-
quantities o high grade iron ore are
lying in Bailadila Iron Ore in Madhya
Pradesh and in view of lack of de-
mand manual operation of mines is
being discontinued rendering further
unemployment of 2000 Adivasi labou-
rerg of the mine;

(b) if so, what stepg are being
taken to divert the ore to such inter-
nal consumers as may be able to uti-
lise the ore; amd

{c) does the Government intend to
export this ore to other countries for
trade or propose to encourage estab-
lishment of Steel Plants in non-tradi-
tional aress of the country so that
steel ig made available gt fair price
to domestic users?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (8)
20.57 lakh tonnes of lump ore has ac~
cuminted in the stockpile of Bailadila
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Mines and at Vizag Port 35 on 262.79.
The main reason for accumulation of
stocks in the reduced off tuke of ircn
dre by Japanese Steel Mills as a fall-
out of general recession in the Steel
Industry, Consequently, the contrac-
tor's labour force engaged in manual
mining 1n Bailadila Project number-
ing about 2,500 at present will be re-
duced to about 1200 by June, 1879. The

vontract labourers consist of Adivasis~

as well as non-Adivasis,

(b) The Steel Plants are the only
internal consumers of iron ore, They
meet most of their requirements from
their own captive/linked mines. It
15 not feasible to supply iron ore to
them from Bailadila mines because of
the high cost on account of long dis-
tance between these mines and the
Steel Plants.

(¢) The existing iong-term -ontract
for the Japanese Steel Mills for sup~
ply of lump ore is due to expire only
in April 1980, and further negotia-
tions for extending the contract are
already under way, Therefore, the

question of diverting the Tump ore to,

other countries or consumers within
the country does not arise for the
present,

Fertiliver Plants in Rajasthan

8048 SHRI S S SOMANI: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea~
sed to state:

(a) whether Central Government
has considered any propusal tp get up
fertilizer plants in the public sector
in the State of Rajasthan in thy Sixth
Five Year Plan;

(b) if go, what are the deteils of the
proposal; end

(c) if pot, the ressang thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)

4o {c), A Working Group on Fertili-
zépq vet Up by the Planning Coromis~
to formulate a programme fdr

development of additiona? dertilivnr
capacity during the Sixth Five Yeur
Plan, has recommsendad consideyntion
of the setting up of a phosphatic fex-
tilizer project at a suitable Jocation if
Rajasthan based on the rock phosphate
available in Jhamarkotra.

Details such as the jexact location
of the project, the product mix, cost
of the project, etc. can be firmed up
only after a feasibility report for the
project has been prepared and vari-
ous relevant techno-economic aspects
have been studied.
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THE MINISTER ' OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
There is no change in position. Hin-
dustan Insecticides Limited are conti-
nuing their efforts to secure the neces-
sary technology from abroad.

Proposal t0 Amend the Representation
of People’s Act to provide for Qualifi-
cation of MLL.As, and M.Ps,

3051, SHRI RAJ KESHAR SINGH:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government propose to
bring about amendments in the exist-
ing Representation of People’s Act
with a view to prescribed some acade-
mic qualifications for the Members of

Vidhan Sabha/Lok Sabha and parti- _

cularly Ministers since such gualifica-
tions have already been prescribed in
the Government Recruitment Rules
for the appointment even for the
lowest post like Class IV posts in the
Government; and

{b) if not, the reasons for discri~
mination in the pelitical and adminis-
trative wings of the Government?

THE MINISTER OF STATE 1IN
THE MINISTRY.OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI S. D. PATIL): (a)
No, Sir.

() Unlike Government servants,
the Members of the Lok Sabha and
the Vidhan Sabhas are representatives
of the people, elected by the people
©on the basic of adult franchise,

Cluster Schemeys Sanctioned for
Rayalaseema
3052, SHRI P, RAJAGOPAL

NAIDU: Wil} the Minister of ENERGY
be plessed to state:

{a) the number of cluster schemes
:moﬂmddmmﬂmm this year;

4008 £.54

(b) the number of those schemes
sanctioned in the country?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) In
1878-79 the Rural Electrification Cor-
poration has so far sanctioned 21 sch-
emes for rural electrification in Raya-
lazeema comprising Anantpur, Chittor
Cuddapah and Kurnool districts in
Andhra Pradesh, 'Thege schemes are
for a total loan assistance of Rs, 4.24
crores and, on completion, envisage
electrification of 334 villages and en-
ergisation of 13,460 agricultural pump-
sets.

(b) In 1978-79 the Corporation has
so far sanctioned in all 588 rural elec-
trification schemes of different States
in the country for a total loan sssis-
tance of Rs, 180.85 crores,

Discovery of Gas in Oil Wells by
ONGC

3053. SHRI D, D. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether huge quantities of gas
have been discovered in the latest oil
wells drilled by the ONGC;

(b) if so, the time by which com-
mercial production will start; and

(c) whether non-availability of
drilling rigs stands in the way of ex-
peditious drilling?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAMUGUNA): (a)
The lates gas discovery of ONGC has
been in a structure called B-55 north
of North Bassein fleld. However, fo
determine the commerciality of this
field additional wells are proposed to
be drilled by ONGC and only there~
after will it be possible to assess its
potential.
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(b) It is too early to say since the
commercial potential of this feld is
yet to be assessed.

{e) No, Sir,

Discovery of Large Deposits of Rich
Minerals in Bijapur, Karnataka

3054. SRI S, B. PATIL: Will the
Minister of STEEL & MINES be plea-
sed to state:

whethey large deposits of 1ich
minerals have been discovered in the
district of Bijapur in Karnataka and
if so, what are the rich minerals dis~
covered and what is the total estimat-
ed quantity of different minerals and
what Government propose to do with
the available rich minerals?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
Large deposits of limestone having a
total reserve of about 985 miltion ton-
nes of flux, cement and unclassified
grades have been identified in Bijapur
district.  Besides, small occurrences
of iron ore. glass sand, calcite etc, have
also been located. The limestone de-
posit near Bagalkot is being exploited
for cement manufacture,
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Reorganisation of Jharia Coalficlds

3057. SHRI K, T KOSALRAM: Will
the Minister of ENERGY be rleased
to state:

(a) when was the reorganisation
plan of Jharia coalfields formulated;

(b) when was the last meeting of
the inter-ministerial group on coal
mines development held;

(c) the salient features of chig re-
organisation plan; and

(d) when is this likely to be fina-
Hsed and implemented?

THE MINISTER OF STATE FOR
ENERGY (SHRI JANESHWAR MIS-
HRA): (a) The feasibility report ¢n
the reorganisation of Jharia coalfield
was submitted to the Government in
July, 1878

(k) The last meeting of the inter-
mumsterial group on coal projects was
held on 15.2,1979,

(c) There are ai present 121 mines
grouped into 90 collieries in the Jharia
Coalfield. The fersibility report re-
commends division of this coal~
fleld into 40 mining blocks and
combination of both under-ground and
Open cast mining methods for the
extraction of coal Implementation of
mechanised opencast mining method
has been recommended in the report
for raserves lying at shallow depths,

(d) This report is intended to serve
as a guide for detailed mine plahning
and designing for the reconstruction
of the indivdual mines in the coalfield;
investment decision on these mines
will need be taken separately, in each
case, Full implementation of this
scheme may, therefore, extend over
two decades or more,
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Renaming of Fort William in Caleutta

3058. SHRI AMAR ROY PRADHANI
Wwill the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state;

(a) whether Government have any
proposal to rename the Calcutta Forl
William in the name of Netaji Subhash
Chandra Bose; and

(b) if 30, the details and if not, the
reasons thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). There is no such proposal under
consideration of Government.

Distribution of Razor Blades by M/s.
Brooke Bong

3059. SHRI SATYA DEO SINGH:
Will the Minister of LAW, JUSTICR
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that M/s.
Brooke Bond India Ltd. have started
distribution of razor hlades of an In-
dian Company  without obtaning
prior approval of the Government
under MRTP Act; and

(b) it so, the action taken or Pro-
posed to be taken against this muilti-
national compeny for violating the
rovisiong of the Law?

THE MINISTER OF STATE IN THE
MINISTRIES OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D, PATIL): (a) No applica-
tion for approval of Cenfral Govern.
ment under the provisions of the Com-
paniegs Act or Monopolies and Restric-
tive Trade Practices Act, 1969 has been
received from M/s. Brooke Bond Limit.
ed for undertaking the distribution of
*azor blades of an Indian Compeny.
However, it has been brought to the
notice of the Government that this com.
bany has started distribution of biades

MARCH 13, 1979

Written Answers 104

manufactured by M/s. Centron Indus~
trial Allisnce Limited.

(b) M/s. Brooke Bond India Limited
were permitted under Foreign Ex-
change Regulations Act, 1973, by the
Reserve Bank of India to act as agent
of M/s. Centron Industrial Alliance
Limited for distribution of razor blade
and other associated products manw
factured by the latter for a period of
6 months from 1-1-1979 or till mer-
ger of the latter company with M/s.
Brooke Bond India Limited is approved
by the ‘Specified Authority’ under
Section 72-A of the Income Tax Act-
whichever is earlier. The questions
whether the company has actually
undertaken the distribution of razor
blades and whether this amounts to
contravention of any ol the provisions
of the Companieg Act or MRTP Act
are under examination of the Govern-
ment,
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Opening of s Steel Yand at Kothapne

3081. SHRI DAJIBA DESAI. Wwill
the Minister o¢ STEEL AND MINES be
pleased to state;

(e) whether it is a fact that there
is a demand by small industries for
opening a steel yard at Kolhapur in
the State of Maharashira; and

(b) if so, what action if any, has
been taken or proposed fo pe taken in
this behalf?

THE MINISTER OF STATE IN T{E
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) Yes, Sit

(b)” Small units are supplied stee)
through the State Small Industries
Development Corporations, Maharash.
tra Small Scale Industries Develop.
ment Corporation already have g steel
depot at Kolhapur for meeting their
requirements, Stockyards of SAIL at
Pune in Maharashtra and Belgaum in
Kamataka algo cater to the needs ot
the area including the industries in
Kolhapur. There is, therefore, no pro-~
posal to open g yard at Kollhapur.
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Aecromatic Complex

3063. SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
{0 stae:

(a) whether there is provision in
the plan allocations for an aeromatic
complex;

(b) i so, whether Government
selecteq any place for the same;

(c) whether Governmen! received

any proposals from the Government
of Kerala for the game; ang

(d) iz so, what are fhe steps taken?
CHEMICALS AND FURTILIZERS
(SHRL N, N. BAHUGUNA): (a) Yos,

() Not yet, 8ir.
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(o) Yes, Sir,

{d) A final decision on the setting up
of new Petrochemical Projects includ-
ing Aeromatics Complexes would be
taken only after consideration c¢f the
recommendations contained in the Re
port of the Working Group on Petro-
chemicals received only on 28-2 1979
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Application for COB Licences ny M/s.
May and Baker, Plizer, Glaxo and
Cynamide

3065. SHRI SARAT KAR: Will the
Mmister of PETROLEUM, CHEMIL
CALS AND FERTILIZERS he pleased
1o state:

(a) what are the details submit-
ted by M|s. May and Beker, Pfxer,
Glaxo and Cynamide in their appli-
cation for obtaining COB licences;

(b) whether it iy a fact that in
1872 jnstructions were issued by In-
dustry Ministry that products indica-
ted in Form A and B only be covered
in Registration Certificates; ang

(c¢) on what basis raw materials
have besn relegaed to these companies

THE MINISTER OF PETROLEUM,
CHEMICALS AND TFERTILIZERS
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(SHRI H. N. BAHUGUNA): (3) &M the
details required to be furnished in the
prescribed Form relating to COB
Licence applications were furnished
by M/s. May and Baker, M/s. Pfizer
angd M/& Glaxo. The details of COB
Licences granted to these firms are in-
dicated in Annexure IIT to Chapter V
of the Report of the Committea on
Drugs and Pharmaceuticals Industry,
a copy of which was laid on the Table
of the House on 8-5-1875. M/s. Cyna~-
mide however, do not hold any COB
Licence,

{b) Yes, Sir.

{¢) All the unitg referred to in part
(a) above are DGTD units. The policy
in force upto December, 1977 ragarding
release of canalised raw materials av~
plicable to DGTD units was that such
unit could be released materials to the
extent of the best of past 2 yea.s con-
sumption or the quantity recommerdeg
by the Btate Drug Controller, which~
ever was less. Subsequent to Decem-
ber, 1977, such units were being reloas~
ed canalised raw materials to the ex-
tent of releases made in 1976-77 or as
per entitlement based on licensed capa~
cities of formulations, whichever was
higher. This policy remained in force
upto March, 1978,

During the periogd April-September,
1978 DGTD units could get canalized
raw materials to the extent of 50 per
cent of the releases of individual items
mede to them by the canalising agen-
cies during 1976-77. Such units were
also alternatively free to claim release
of canalised raw materials on the
basis of 50 per ecent of their entitle-
mentz as per licénsed capacities of in-
dividual formulations it the same
specified ¢m the relevant industrial ap-
proval.

« ~ 4
During the pering October, 1976-
March, 1679 DGTD units are entitied
for release of canalised bulk drugs on
the following basisi~

(1) Where the formulstion-wise
capacities are indicated in the in
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dustria) approval, 50 per cent of the
entitlement ag per such licensed ca-
pacities,

(ii) Where the licensed capacities
are not well defined formulation-
wise. 50 per cent of the allocations of
relevant bulk drugs made in their
favour during 1876-77.

Before granting Price approvals
under DPCO, 1870 for new products, in
the case of DGTD units a preliminary
enguiry is made as to whether the con-
cerned manufacturer is in possession of
valid industrial approval.

Indo-U.K. Fertilizer Edncational Pro-
ject

3086. SHRI KUMARI ANANTHEAN:
Will the Minister of PETROLEUN,
CHEMI('ALS AND FERTILIZERS be
pleased to state:

(a) the details of Indo-UXK. Ferti-
lizer Educational Project for which
the Prime Minister during hig visit to
India in January, 1978 had offered
£ 380 million as grant and

(b) how far this project has come
into being?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
proposed Indo-UX. Fertiliser Edu-
cational Project would be financed out
of the sales proceeds of ferfilizets
worth £ 30 millions provided by the
Government of U.K. The objectves of
the project are as follows:

(i) to extend the scientific use of
fertilizvers to suit the local farming
conditions and to improve the hene-
fit cost ratio of fertilizer-applica-
tions,

{if) to ensure timely supply of the
various inputs for maximising agri-
cultural production,

eet will covep 25 sellected
ﬂiﬂr% né States, ie, UP, MP,

L=

Bihar, West Bengal, Orissa and Assam,
The salient features of the project are
as follows:

(a) Educating the farmers on the
correct choice and use of fertilizers.

(b) Working out croppiug pro-
gramme for the participant furmers
in the project areas on the basis of
the resources available with farmers
and arranging supply of inputs viz.
high yielding variety seeds, Ze1t;li-
zers, pesticides, pump sets and other
agricultural equipments and credit
at the right time througn proger
coordination with (1) Slate Depari-
ment of Agriculture (2) Nationalised
Banks and Co-operatives (3) Agro-
Industrieg Corporation (4) Pesticides
Manufacturers and (5) Fexitilizer
dealers.

(¢) Organising block demonstration
covering 100 to 200 hectaras in select~
ed villages,

(d) Holding fertilizer

. dealers’
training programmes.

(e) Construction of storage gow
downs in sellected villages in order
to ensure timely supply of the mate~
rials to the farmers g8 per plans.

(fy Providing soil testing facilities
for analysing the soils in the areas
and providing fertilizer quality con-
trol facilities to test the sample: of
fertilizers.

(b) The Projéct has recently been
approved by the Expenditure Finance
Committee and the details are being
finalised.

Demands of Doomnhn Programme
Stalt Union

3087 SHRI SACHINDRALAL SIN-
GHA: Will the Minister of INFORMA-~
TION AND BROADCASTING be pleas-
ed to state:

(a) whether the Doordarshan Pro-
gramme Staff Union (Indian) has sub-
mitted » churth of twelve damands
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regarding promotional channels of
cameramen working in the Doordar-
shan centres;

{b) whether a demand has also
been made to remove the difference
in pay scales of T.V. cameramen and
those working in the Films Division;
ang

(e) if so, what are the main demands
and whether Government have consi-
dered them for acceptance?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRjy L. XK.
ADVANID: (a) to (¢). The Doordar-
shan Programme Staff Union (DPSU)
hag Submitfed a list of 13 cdemands
{statement attached): One of these
demands relates to promotional chan-
nels of all categories of Staii Artists
including cameramen. Three of the
demands (S. Nos. 1, 2 and 4), which
were the major ones, were considered
by an Inter-Departmental Commuttee
This Committee gave a hearing to the
representatives of the concerned staff
associationg including Doordarshan
Programme Staff Union. The Union
submitted a statement to the Co.~mit-
tee containing its proposals for revision
of scales of various staff artists on the
basis of the comparability ot the posts
in Doordarshan with similar posts in
Indian Space Research Organisation,
Films Division and the Film and Tele-
vision Institute of India. The report

of the Committee has been received*

ang is being examined. The views of
the DPSU and other concerned asso.
ciations on the recommendations made
by the Committee have also been in-
vited.

Demands Nos. 6 and 9 have been
disposed of. It has not been found
possible to accept the demand Na. 5.
Regarding demand No, 12, the case is
still pending with the Supreme Court.
Other demands are being looked into.

Statoment
Demands of Doordarshan Programme
Staff Union

1. Revision of pay acaley of all the
Staff Artists of Doordarshan
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w.ef 141971, the date when
the scasles of AIR Staff Artists
were revised.

2. Channels of prom:tion for ail

categories of Doordarshan
staff artists immediately. This
demand is pending for years
now.

3. Immediate sanction of selection

grades to left out categories
as we]] as t; those who have
no future channelg and/or are
stagnating at the maximum
of their grades.

4, Removal of anomalies in order

dateq 8-3-1877 ex‘ending Pay
Commission scales w.elf, 1-1-
1973. These were discussed
last on 14ty February, 1978
for which minutes are also due
to be received.

5. Step implementation of the SIU

Report which is not suitable
for a specialised department
like Doordarshan. Such cate
gorical commitment was given
by the Secretary, I and B to
Estimates Committee of Par-
pliament and to Radio Union
of Staff Artists.

8. Change of nomenciature of ‘Con-

track Staff to ‘Programme
Staff’ which was assured by
the Government to us,

7. Sanction of Grade 1 posts in all

the left out categories of 1oo:-
darshan staff artists and filling
up the posts which have alvea-
dy been  sanctioned. All
create  Supervisory Gratles
where these bhave not been
provided in 18 yeats of TV's
existence in India.

8. Overtime allowance for staff
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in the 18 years of TVs exis-
tence for 2ll the categories of
TV staff arfists.

10. Irregular transfers of Doordar-
shan staff artists, which are
usually not neeq based and
thus vindicative in nature.

11, Stop :llegal suspensions, re-ins-
tate all those people who are
sllegally suspended; provide
compensation/suspension and
allow 1n full ag the staff artists
are entitled to it under the law
of the land.

12. Stop the use illegal clause 4 of
the contract, which is already
struck down by the Supreme
Court of India.

13. Qualificationg angd experience of
! certain posts which has been
unilaterally revised by the dJe-
partment should be revevted
back or made as per the re-
quirement of the job. Along
with it the vacant posts should
be fillled immediately to ac-
commodate those who are due

for appointment,

Development 6f Energy from Tidal
Waters

3068. SHRI F. P. GAEKWAD: Will
ﬂt!: t:.ﬁinlster of ENERGY be pleased to
8 d

(a) whether it is a fact that there
is a great potentiality for developing
energy from tidel waters op the
coast of Kuich ang Cambay;

(b) if s0, whether Government of
t have made a proposal for al-
loeanonotmndlforunm'lﬂm‘m.

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a). Yes, Sir.
Premiliminary studies have revealed
the theoretical potential or sizeable
generation from the tides in the Gulfs
of Kutch and Cambay.

(b) Yes, S8ir.

(c) and (d). The Government attach«
es considerable importance to the deve.
lopment of new and renewable sources
of energy. In regard to furtherng
fida) power development, the matter
has been considered further after the
submussion of the report by Prof. Wil-
son, which was a prelminary assess-
ment of the theoretical potential, re-
quiring confirmation by multi-disciplin-
ed detaileg investigations. There are
considerable technical problems involv-.
ed in developing schemes of larger
magnitude possible at these sites and
of absorbring the fluctuating putout
from them in the foreseable future. It
has, therefore, been felt that it would
be desirable to concentratee initially
on g smaller scheme in the Gulf of
Kutch. Further detailed investigations
ang studies are required to establish
the technical feasibility and economic
justification of tidal schemes at thess
sites. Such investigations and studies
and formulation of schemes for
development require an inter
disciplinary approach involving par-
ticipation by several organisations.
A meeting of the concerneg organisa~
tions wag held recently, when investi-
gations and studies to be carried out’
and the agencies which would do them
were indentifled. It has been decided
to prepare a project report for investi.
gations and studiey required to pre-.
pare the feasibility report,

Thermal power Projecly for Madhya-
Prodesh to meet power sheriage

8089, SHRI SUKHENDRA SINGH:-
Will the Minister of ENERGY be plea-
sed to state:

(8) whether there i3 a large gp
between the expected peak load and”
avallable capacity in Madhkyn Pradesh:
which would continue to remasin in
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dhe following five year period from
‘1978-79 to 1083-84;

(b) is it a fact that even taking
all the thermal projects which are
sanctioned and under construction
power shortage will still continue in
‘Madhya Pradesh during the entire
period of five years and more spe-
«ially during the year 1982.83;

(c) ig it not necessary that addi-
-tional thermal projects for at least
two gets of 210 MW are immediately
sanetioneq for Madhya Pradesh and
work shouljg commence during the
“year 1978-79 iiself;

(d) have the Madhya Pradesh Gov-
-ernment and M.P.E.B, submitted pro-
Jects reports for new thermal pro-
jects; what are the reasong for delay
“in sanctioning of these projects; and

(e) what are the steps being con-
“templated by the Ministry of Energy
to avert the power shortage in Maihya
“Pradesh?

THE MINISTER OF ENERGY
YSHRI P. RAMCHANDRAN): (a) to
(e). A comprehensive study of the
anticipated demand and power supply
position, state/regionwise, was carried
out last under the 10th Annual Power
Survey which was completed 1n 1977.
The assumptions regarding targets of
overall economic growth and indust-
rial and agricultural Product.on taken
into account in the 10th Annual Power
Surevy have undergone g change in
the light of the Five Year Plan 1978-83
“The 1lth Annual Power Surevy Com-
mittee has been constituted to review
the projections of the 10th Annual
Power Survey and a realistic assess-
ment of the power supply osition in
the varfous States woulg emerge when
this Cominittee flnaliges its studies,

Agccording to tentative exercises car-
ried out recently, there is & gap bet.
ween to peak demand and available
cupacity in the State of Madbya Pra-
«desh with the commissioning of pro-

4
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jets under implementation, the power
supply position in the State quring the
S-year period 1979-84 would g-aduaslly
improve and power availability in
1982-83 and 1983-84 would, by and
large, be adequate in terms of emergy,
though there may be marginal peak-
ing capacity shortages. While the anti~
cipitated peaking capacity shortages
can be met by a system of demand
management, addition of some thermal
generating capacity woulg make the
power supply position more comfor«
table, The M.P. Electricity Board have
submitted proposal for installation of
two units of 210 MW each under Kor-
ba west—extenszion Thermal Pruject.
This project hag been accoraed tachno~
econmic approval by the Central Elec-
tricity Authority, subject to formal
clearance from the Deptt. of Science
ang Technology in respect of the Bango
Dam from the ecological angle. The
M.P. State Eelectricity Board have 3lso
submitted project reports mn respect of
the following thermal power projecls:

Birsinghpur — 2%210 MW
Biswrempun — 2x210 MW
Vindhyachal — 2x500 MW

These projects are requited to meet
the demands for power in Madhya
Pradesh beyond 1984.

Broadeasting of Regional News

3070, PROT. P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether ‘regional newy are
broadcast from different stations of
All India Radio in the regional lang-
uageg concerned;

(b) it so, the frequency, languages
ﬁ%ﬂmdw&m hroad-

(e) whether the said newy bulleting
comprise only the officia] handauts
and Ministerfal gpeeches;

(d) if 30, why;
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(e) if not, whether ALR, regionsl
correspondents collect and edit news of
reglonal interest and importance; and

(f) if so, how and with what equip-
ment?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir. All India
Radio broadcast 108 rcgional news
bulleting from 35 AIR Stations in 22
languages and 34 dialects.

(b) The required information is given
in the enclosed statement.

(c) No, Sir,

(d) Does not arise.

(e) and (f). Correspendents and part
time Correspondents of AIR nosied in
various places collect news of regional
interest and importance to feed the re-
spective regional news hulletins of the

AIR. The news so collected is edited
by the editorial staff of the regional
news umnits.

The Correspondents keep in touch
with various official ani non-official
agencies and institutions in their res-
pective regions, attend various meett-
ings and functjons,visit places, collect
news and file the same either perso-
nally at the regional news units or
send it from outstations by tele-
gram, telephone and telex. Transe
port facilities, available with the
Regional Stations of All India Raaio
are also available to the Correspon-
dents, for their news coverage. Facili-
ties of tape recorders, transistor sets,
reverse-charge  trunk call authority
press Bearing Authority, etc.. are also
provided,

Statement

LY b 7 L

g Languages , Frequency and Stations from where Regional news Bullatings are Broadcast

S.No. Station No. of Language(s)
daily
regional
News
Bulletins
. (Fre- -
quency)
1 2 3 4 -
1 Agartala .o 2 Tripuri/Bengali
2 Ahmedabad . . . . 2 Gujarati
8 Aizawal . . - . 1 Mizo
4 Wm . . - . 2 Kannada
5 Bhopal N . . . 2 Hindi
6 Bhuj . . 1 Gujarati
< Bombay . . 4 Marathi/Konkani/Gujarati
8 Calcutta . . R 9 Bengali/Santhali
9 Chalicut . o 2 Malayalam
10 Chandigarh . . . ) 2 Punjabi/Hindi
11 Cuttack . Oriya
13 Dibrugarh Tangsa/Nocte/Arunachalor/
Wanc_booﬂdomdﬂ
/Apatani.
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1 2 3 4
13 Delhi (Pradeshik) . . 3  Hindi/English
14 Gauhati . . 4 Assamese/Bodo/Karbi.
15 Hyderabad . . 3 T elugu/Urdu
16 Imphal . 6 Manipuri/Kabui/Thadou/Mao/
Tangkhul
17 Jaipur Hindi/Rajasthani
18 Jammu . . 3 Dogri/Gojri
19 Kohima 1 Nagamese/Sangtam/Yimchung/
2 AnfSeaTL o Reng
gna;ﬁ;::/(]hukhmnglhgmll
20 Kurseong 1 Nepali
2t Leh . . 2 Ladakhi
a2 Lucknow . 2 Hindi
23 Madras M . 2 Tamil
24 Nagpur . 1 Marathi
25 Panaji . B 1 Konkani
26 Patna N . . 2 Hindi
27 Pune . 4 Marathi
28 Pondicherry H Tamil
29 Port Blair 3 Hindi/Nicobarese
go Ranchi ' f Hindi
st Shillong 6 ifh/Mizo/Garo/Khasi/Jaintia
gz Silchar ’ H ‘Bengali
g8 Simla . . i Hindi
34 Srinagar . . 8  Urdy/Kmbmiti/Gujri
85 Trivandrum . e 3 Malayalam
Besides, external bulletin are also put out by Regional News Units as under:
Bombay e e .. . 2 Gujarati/Konkani
Calcutta PO 3 Bengali
Madras N . . 1 Tamil
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Bharat Refractories Limited

3071. SHRI O, V. ALAGESAN. Wil
the Minister ot STEEL. AND MINES,
be pleased to refer to Unstarred Ques-
tion No. 3520 answered on l4th Decem-
ber, 1978 relating to Bhart Refractories
Limiteq and state:

(a) on how many occasions during
the last 2 years, tenders were invited
for supply of raw materials and
stores, by each of the three refrac-
tory plants;

(b) how many tenders were receiv-
ed;

(c) whether the lowest tender was
accepted in each case;

(d) if not, the reasons for the same;
and

(e) the names of the successfu] ten-
derers in each of the refractory
plants, both for raw materials and
stores?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (€).
The information ie being collected and
will be laid on the Table of the House.
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Vijaynagar Steel Flant

3073, SHRI M. KALYANASUNDA-
RAM: Will the Minister of SEEL AND
MINES be pleased to state:

(a) whether Government’s attention
hag been drawn to the press reports
expressing doubts about the setting
up of Vijaynagar Steel Plant; and

(b) if so, will the (Government make
clear its view on this proposed plant?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) Government have not yet taken
any final decision on the project. The
Detaileq Project Report is under ex-
amination of SAIL.

Production of Coal against the original
target of 135 million tonnes

3074. SHRI DHARAM VIR VA~
SISHT: Will the Minister of ENERGY
be pleased to state:

(a) whether it is g fact that for
the thirq year in g row over gll pro-
duction of coal had not shown any
increase over 100 million tonnes as
against the original target of 135 M.
Tonnes compared to 105 M. Tonnes
later; and

{(b) sieps teken by the C.IL. f{o
contro] and improve near chaos con-
ditiong in collieries?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) No, Sir.
The production of coal in 1976.77 was
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101.04 million tonnes, in 1977-78 it
was 101 million tonnes and 1878-79 it
is expected te be about 102 million
tonnes.

(b) There is no chaos in the colli-
eries. With the recovery of the
drowned mines, the production of coal
ha: already picked up. There is a pit
head stock of 12.9 million tonnes as
on 1st March, 1879. This together
with the current level of preduction,
is adequate to meet the demand of
gil the consumers.

Supply of Raw Material to Re-rolling
Milly in Mandf, Gobindgarh ani
Jullundur

2075. SHRI IQBAL SINGH DHIL-
LON: Will the Minister of STEEL
AND MINES be pleased to state;

(a) whether it is true that the
supply of re-rolling materials by
Steel Authority of India Ltd. to re-
rolling mils attached to Mandi,
Gobindgarh and Jullunder Stock«
yards are 26 per cent and 4 per cent
vespectively of their combined capa-
city;

(b) if the answer to (a) is in
affirmative then the reasons for dis~
parity in despatches to these Stock-
yards and the steps which are taken
to restore parity; and

(¢) how many rolling mills with
their combined capacity are attached
to these Stockyards and also the des-
patches made to these Stockyardg in
the last sjx months to date?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) to (c). Information is being col.
locted eng will be laid on the Table
of the House.

Interest on gecurity money deposiled
" with cooking gas agencies m Deihi

3076, SHRI 8, R. REDDY: Will the

Minister of PEIROLEUM, THEMI-
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CALS AND FERTILIZERS be pleased.
to state:

(a) whether any interest is paid to
the consumers on their deposits for
obtaining gas cylinders held by vari-
ous cooking gas agents in Delhi;

(b) what are the details regarding
the total amount so far made by the
consumers for obtaining gas cylinders
held by various cooking gas agents in
Delhi on 31st March, 1979; and

(c) what is the raie of interest,
who is final authority to fix the rate
and in what manner the amount so
deposited is utilized?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir.

(b) Information is being cecllected.

(¢) No interest is paid to Gas con-
sumers. Deposits are utilized for
procurement of cylinders required for
efficient service. Rates of deposit are
fixed by the oil companies with the
approva: of Government,

Visit of Norwegian Oij Minister in
India

3077. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Ministar of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Nor-
wegian 0Oil Minigter visited India in
the last week of January, 1879, ano
hag discussions; and

(b) if so, the nature of discussions
held with the visiting Minigter and
results thereof?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FPFERTILIZERS
(SHRI H. N. BAHUGUNA): (a) ¥es,
su

(b) puwmm ot Wﬁﬁn m
the fledd of offshore prod \Mrm'

At
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nology and related matters were dis-
cussed.

Documentary films on Netaji and
IN.A,

3078. PROF. SAMAR GUHA: Wwill
thc Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether some documentary
films on Netaji Subhas Chandra Bose
and INA were shown in Indian
cinemas in 1846 under guidance of
late Sardar Vallabhbhai Patel!

(b) whether these films were with-
drawn after the Congress Govern-.
ment came into power;

(e) if so, what happened to these
mvaluable documentary {illms;

(d) whether these are missing;

(e) if so, will the Government
make a thorough enquiry to find out
these missing films; and

(f) if so, facts thereabout?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI): (a) to (f). Attention of
the honcurable Member is invited to
answer given to Unstarred Question
No. 2419 on 6th December, 1978.
Informatjon collected 8o far reveals
tha the film titled *Netaji Subhash”
wae first certified by Board of Film
Censors In 1947 and was re-certified
in 1955. The film was in Hindi and
35mm hlack and white of 10 reels. A
firm napaed: M/s. Kinems Exchange

.
4 »

Limited, 3-Maidan Street, Calcutta-13,.
gt the flm re-validated in 1955,
Further efforts are being made to-
collect more information about this
film,

Electrification of villages and energi--
sation of pump gets

2079 SHRI S. R. DAMANI' Will’
the Minister of ENERGY be pleased
to state:

(a) how many villages have been
electrified and pump sets were ener-
gised during the period 1st April,
1878 to 31st December, 1978 and the
amount spent for the purpose in the
country, State-wise; and

(b) whether there is possibility to
achieve the targels for the current
Year in respect of village electrifica-
tion and pump sets energisation?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
8.124 villages were electrified and
1,84,903 pumpsets energised during the
period from 1s{ April to 31st Decem-
ber, 1978. State-wise details are given
in the statement enclosed.

The precise expenditure on rural
electrification will be known after the
financial year 197879 is over.

(b) It is early to say whether the
targets for electrification of villages
and energisation of pumpsets during
187879 would be fully achieved.

\

m
'
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Statement
Statement giving nunher of Villages Elsctriﬂedl;:;g Pumpsets encrgissd during April—December,
Achicvement dm;i;"ga April—December, )
§1. N,  Name of the States/U. Ts,
Electrification of Encrgisation of
Villages Pumpsets
i Andhra Pradesh . . . . . 428 (%) 18,732 (‘)“"—‘
2 Amam .. . 296 Nil(b)
3 Bihar v e« s . 6mpa(® 2,006 (*)
4 Gujarat . . . . . 801 16,013
5 Haryana e e e (**) 10,443
6 Himachal Pradesh . . . . 295 57
7 Jammu & Kashmir . . . 50 (a) 8 (a));
8 XKarnataka . . . . . 295 9,135
9 Koerala . . N « . 6 3,618
‘10 Madhya Pradesh . . . . 2,249 19,455
11 Maharashira . . . . . 1,038 35,400
12  Manipar . B . . . N.A. Nit
13 Meghalaya . . . . . 39 Nil
*t4 Nagalani . . . . . 21 Nil
15 Orisa . e e 96 703
16 Punjab e e e e (*¢) 17,135
17 Rajasthan . . . . . 689 14,803
18 Sikkim . . . . . Nil Nil
tg Tanil Nal1 ... 3 20,353
20 Tripura . . . . . 86 50
21 Uttar Pradesh . . . . . 538 13,827
“22 West Bengal . . . . . 205 1,577
Torat, (States) . 8,077 1,84,296
Total (U. Tv) . 47 6oy
Total (All-India) . . 8,124 1,84,903
N.A.  — Not available.
() —  Figure provisional,
(o) —  100%, villages electrifica'ion already achisved. '
ey —  Progress rcegived upro g0.6.1978.
(b)Y —=  Progres received upto go.g.agy8.



129 Written Answers PHALGUNA 22, 1900 (SAKA) Written Answers 130

w® T wAS F} - qeAg

3080. = im waq g : Far i w4
frafafas omaerd qofd 9o o fago
T T2 IR TG T FAT FGT (6 ¢

(F) ¥ a@FR FFHL FOd F qeq A
wfz X9 @R F aA9g IaH qArs 9tad
o frafirg a8 <@ ars g Wi afa g, av A
EFFT FA H7 qoars quieq M At 71
iﬁtﬁqmﬁﬂmﬁwm & E;

(') a% 1977-78, 1978-79 %R
1979-80 | NfT TG HFFT FaN F1 Frasr-
Trel mmaT ToaaTe weard #y g 7

st v F e dat (S S fas) ¢

(%) Freax B (W9 F1w) AP |
1389, 1974 ¥ Afg i M AE 1 7

wdt & 5 e a1w F frafra @@ § §©
FAI @Y | TEHT wer R0 4 § fF A
¥ sy, 1978 ¥ wafy & Wy a9t AT
GFET @ T8 & F0 SO (GER fa T A
WiE & IAET F wAY &Y TE °9Y | Fre e
i &Y 4TS 1T FT IATEHF G § | WA RS
mﬁmma@m%sﬁzﬁﬂwwm
® 1,42,000 =7 ¥ TFFL JAIQ, 1979 |
2,38,000 = & w47 AT | AT & R SeqrEA
ﬁaﬁ'{sﬁa&;@vﬁl

T 7 ATHE B &y guiew A frafaa
woTE # AU STEITe $99 IBIT § | ATHE
ﬁﬁm*fmmﬁaﬁwmmﬁm
Y T A B #) oA T @
I 5 FT qAw T F {0 wag Ry a0
@ § @it a1%e B1% TW & fag awd SEar
wias e a5 1

(@) & 1977-78 #R  1978-79
(79, 1978 ¥ Sta(y, 1979 qF) & 1 7
mﬁzmﬁmam siwe faea-
fataa § -

qeE FNF FT FoaTE B TR

T

1977-78 1978-79
(e & sl

1979TF)

(= = &)

HIE AW 3.7 3.1
qAH . 1.0 0.1
e . 572.1 272. 4
LR 6.3 4.6
feelt . 302.9 196.3
R R 33.4 32.9
gfamm 31.0 8.0
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¥ — —
FAREF . 0.2 —_
AP 37.3 31.8
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faferw — 0.2
afra g 0.9 0.9
gET w2 214.1 196.6
aofew e 1437.0 954.2
o 3.0 44.4
: 2894.0 1877.7
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ot o 26t (fuige) R & der oot § Petroleum Corporation Limited (Vi-
weltarer R 1 sakh Marketing Unit). There had

3081. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
ENERGY be pleased to state:

(a) whethey Government have re-
ceived a memorandum from the Staff
Association of Coal India Limited
urging the Government to intervepe
in choosing an able Chairman to this
public sector company capable of
running it well; and

(b) if so, the detalls and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) No such
memorandum has been received by
Government in the recent past. More-
over the selection and appointment of
the Chairman, Coal India Limited has
already been completed.

(b) Does not arise.

Supply of Cooking Gas in Calcutta

3082, SHRI SUSHIL KUMAR DHA-
RA: Will the Minister of PETROLE~
UM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

{a) what is the position of cooking
gas in Calcutta;

(b) how many subscribers are
regularly supplied with gas  cylin-
dere; and

(¢) how many applications for hav-
ing gus cylindery for cooking pxu'-
pose gyre lying pending?

THE MINISTER OF PE'!.‘BOL!UM.

to state:

been a backlog in cyl!nder refill pupply
in Calcutta in the last few months.
This was due to refluced availability
of the product on account of the plann-
ed shut down of Haldia Refitery and
disruption fn rail traffic from Vizag
Refinety to Calcutta during the last
flood in West Bengsal,
A
(b) In Calcutta, there are aboiit
1,09,000 customers for Indane and
about 32,610 customers for Calgas. The
backlog in refill supplies tp existing
customers is approximately 20,000
cylinders

(c) »Am on Ist ;March 199, there
were approximately nnoo persons ob
the waiting list for new gas comhec-
tions with the various Indane distri-
butors 1in the Calcutta Metropolitan
area. There are no pending applica-
tions for gas cylinders with the deal-
ers of Hindustan Petroleum Corpora-
tion (Visakh Marketing Unit).

Appointment of Chairman and mem-

bers of MRT.P, Commission
3083. SHRI VINODBHAI B. -
SHETH:
SHRI BEDABRATA nAmJA-

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS bé pleased

[

(a) whether the Supreme ’Court
has passed some strictures .against

" Centrg) Government for delay iy ap-

pointment of Chairman of MRTP.

g Cemmimon:

(b) what was the mmgfﬁn de-
lay; and

(¢) how many ‘aes are pending
before the MRTP Commission for
Adkranony ©

A e i 4
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) Yes, Sir
The Supreme Court has, in its judge.

ment delivered in the Civil Appeal .

No. 860 of 1978 filed by M/s. Mahin.
dra and Mahindra Ltd. against the
Union of India and Another, made
certain observations regarding the
delay in filling up the post of Chair-
man of the MRTP Commission

tb) The post of Chairman of the
MRTP Commission fell vacant on 9th
August, 1976, Necessary steps to se-
lect a suitable person to fill the vacan-
ey were initiated well in time, Since,
however, varlous statutory and admi-
nistrative requirements had to be fol-
lowed in making the selection, the
vacaney could be filled yp only on
24th February, 1978.

(c) Out of the cases referred to the
MR.T.P. Commission by the Central
Government under the various provi-
sicns of the MR.T.P. Act, 1989, only
5ix cases are pending with the Com-
msgion. Five of these cases are held
up on account of stay orders from the
High Courts. Apart from the referen-
es mude by the Central Government,
65 enguiries relating to restrictive
irade practices instituted by the Com-
migsion itself under section 10 of the

MRTP. Act, 1982 are also pending
with the Commission,

Expeasditure on “Entertainment” by
LT.0.

3084. SHRI RAMESHWAR PATI.
DAR Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state-

(a) whether it iy a fact that a
large amount is shown as expenditure
on “entertainment” op om “guests”
ang keeping guests houses, by I.T.C.;
an

4

(b) what i3 the amount spent wus
(a) above during the peridd from
1974 to 1877—year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8§ D. PATIL). {(a) and (b)
According to the information furnish-
ed by the company, the expendituve
on Entertainment and Guest Houses
meurred by IT.C. Limited during the
perfod 1873-74 to 1976-77 is as under:—

ot
.

Year , . . Entertain-  Guest House  Total Total Percentage
f ment expenses (a+3)  expenditure of Col. (4)
n o~ o expenses of the over _ total
company
asper profit of  the
y . & Joss ,oomp&y
. Wccount Gul.n) .
@ ~ » 4 - T J
1 R s A " 8 &
o * t .
—— — ————
LA {Rs. in lakhs)
(. TR » J o088 3-5" nﬁqm‘sg‘ 002
¥ TR 618, o6t ”ﬁ SANY88 ° | orod
a d wr * ) w = ..,J’ N -2 »
L v, 780 . 1ef g8’ s,s1.2eal © 0oy
lwgi, ' e T $43 Tt G54 3.88,13°9% oo

———
w

Mantdox
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Firing Ranges in the Country

3085. SHRI HARI VISHNU KA-
MATH: Will the DEPUTY PRIME
MINISTER AND MINISTER OF DE-
FENCE be pleased to state:

(a) whether it js 5 fact that seve-
ral artillery testing ranges are situa-
ted all over the country;

(b) if so, how many, together with
the location of each;

(¢) whether many accidents, in-
cluding fatal ones, have occurred in
some of them, involving the liveg of
people residing near about;

(d) if so, the nature of such acci-
dents, and the number of casualities
(figureg of dead, and wounded, to be
given separately) so far at each of
those ranges;

(e) whether adequate compensation
has been paid in such cases;

() if so, the quantum and other
details thereof; and

(g) what measures are being taken
to prevent the occurrence of such
accidents? :

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF.
SHER SINGHJ): (a) Yes, Sir.

(b) There are three ranges for test-
ing artillery equipment. Their loca-
tion cannot be disclosed in the public

interest. This is exclusive of ranges
used by the Army for field firing
practices.

(¢) and (d). During the last year
two serious accidents have been re-
ported. One of them took place in
March, 1978 involving the death of
seven locals, who had entered the
range area unauthorisedly. In the
second accident which occured in May,
1478 in another range, an unexploded
bomb was removed unauthorisedly by
a son of a Havildar working in the
range establishment. The bomb ex-
ploded in the house of the Havildar
when it was being tempered with kill-
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ing the Havildar and five members of
his family.

(e) and (f). In the first case ex-
gratia payment has been made at the
rate of Rs. 2,000 to the next of the
kin Jof each of the six deceased who
could be identified In the second
case a Court of Inquiry is being held
and the question of compensation will
be settled after its proceedings have
been concluded.

(g) All the three ranges have been
notified as prohibited areas accessible
only to authorised persons. Critical
boundary points particularly these
bordering on the inhabited villages
have been barricaded. Danger signs
have been put up at important points.
At the actual time of firing, further
precautions are taken by way of send-
ing palrol parties and putting up red
flags and other marks at and near the
target areas and other sensitive areas.
Help of the local civil and police au-
thorities is also sought from time o
time in warning and educating the
local population about the hazards of
entering the range area.

washed coal to power
Stations

Supply of

3086. SHRI BHAUSAHEB THORAT:
Will the Minister of ENERGY be
pleased to state:

(a) whether washed coal will im-
prove the power position of the coun-
try and also decrease air pollution;
and

(b) the measures taken to supply
washed coa] to power stations?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
It is expected that washed/benm
ed coal would in the long run, improve
the utilization *of the available gene-
rating capacitiés and also reduce the
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fiy ash emisslons from power plants
thereby reducing alr poltution.

(b) A coal washing plant is propos-
ed to be installed in Singrauli coal-
fields to supply beneficlated coal to
Obra Thermal Power Station. Studies
ar¢ also being carried out to assess
the washability characteristics of coal
as also the economics of using washed
coal for power generation in respect
of Trombay Thermal Power Station
and Indraprastha Thermal Power Sta-
tion.

The washing of coal for supply to
spegific thermal power stations is an
economic preposition and has to bhe
examined in the case of eath indivi-
dual power station. The question
whether a particular power station
would require washed coal or not has
to be decided by the concerned power
station authorities on techno-economic
censiderations and the matter taken up
with the coal suppliers.

Decision to double production on
Kanfia Pertiliver Plant

3087. SHRI A. R. BADRI
NARAYAN,

SHRI R, V. SWAMINATHAN:
SHRI M. V. CHANDRA
SHEKHARA MURTHY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
plegsed to stale:

() whether it is a fact that Union
Government have .

thetertﬂimpmduﬂionmthem
fertiliser plant of the Indian Farm-

ﬁb)‘ltlo what will be the total cont
mmdm involved in the pro-
Possd expension;

{¢) ihe tptwl production
b-immmm-.emm,'m

to what extent self sufficiency
be athieved In ferdilizer pro-
ﬂﬂcﬂoninﬁlam?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FFRTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) The expansion is estimated to
coat about Rs. 23 crores including a
foreign exchange cemponent of ahout
RBs. 4 crores,

(c) After the proposed expansion,
the capacity of the plant will increase
to 2,60,000 tonnes per annum of

P ,0 ¢ in the form of NPK fertilizers

from the existing capacity of 1,27,000
tonnes per annum.

(d) While indigenous production of
fertilizers has increased substantiatly
over the years, it is not yet adequate
to meet the increasing demand for
fertilizers. As part of large scale pro-
gramme for augmentgtion of indigen-
oug fertilizer capacity, 11 Jlarge sized
fertilizer projects are presently under
implementation, With the implemen-
tation of these projects, the fertilizer
capacity which is at present 32.59 lakh
tornes of nitrogen and 1080 lakh
tonnes of P, Oy, would increase to
sbeut 53 lakh tonnes of nitrogen and
13 lakh tonnes of P, O ; by 1881-82.
Since, however, the producﬁon from
this capacity would not be adequyte
1o meet the expected demand for fer-
tilizers by the snd of the Sixth Plan
Period, earnest efforts are being made
to finalise urgently
gromme of expansion of fartilizer
capacity, Under thig programme, it in
proposed to set up Sour large wmized
gns baged fertilizer projects, two each
in Maharashira and Gujarat, and one
laxge sized gag besed praject in Assam.
Basides, M/s. lndlan  Esplogives Lid.
have also been granted a Latter of
Inten; for subgtantial expansion of

their existing capacity at Kanpur.
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Commitiees o review Promoiion and
Service Conditions for Class I Officers
fn MESB,

30838. SHRI NARENDRA SINH: wilt
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
fo state:

(a) whether jt ig not o fact that
MES did not get up & Committee to
review the promotiong and other
service conditiong of the civilian
Class I Officers in that organisation
on the bamsis of the recommendations
by the Third Pay Commission on
the lines set up by Railways and
CP.W.D;

(b) it so, whether it iz also not a
fact that setting up the review Commit-
tee has been blocked by the military
personnel heading the MES; and

(c) if so, what steps are proposed
to be taken to protect the interest of
eiviian Class I Officers in the orga-
nimtion on the lines of railways and
CP.W.D?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) No, Sir. A
Cadre Review Committee and De-
parimental Commiitees were consti-
tuted by the Ministry of Defence in
respect of Military Engineering Ser-
vice and other Services under the
Ministry of Defence in August, 1974,
to review the promotion and ather
service conditions of the civilian Class
I Officers.

{b) No, Sir.

{¢) Various ‘proposals for improving
the service conditions of the civilian
Class 1 Ofivers of the M.ES, includ-
ing puy scales, iniroduction of Selec-
tion Grade, elc., are under the conai-

(w) skg, rowawt
ghtfver, cerrwr wite gebow sialt (ol it
L & L

Skilled workers in HAL, Kanpur lying
1dle

3090. SHRI DINEN BHATTA-
CHARYA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF PE-
FENCE be pleased to state:

(a) whether he is aware that near-
1y 4,000 skilled workers ot Hindus-
tnim Aerona::icl:“ Lnt:.. Kanpur Divi-
sion are lying idle since
no m-de:fthtve “been placed before
this unit and thug e potentiality
angd skilled workmen of thi; unit are
being wasted;

(b) whether Government have yo-
ceived any suggestion from the H.AL,
Employees Union in this regard; and

{c) it so, the remction of the Gav-
érnment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PBOY.
SHER SINGH): (s) There are 3,310

in the RKatipur Dividon
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(b) and (e¢). Xaramchari Sangh
(Workers’ Union) of Kanpur IDivision
had suggested allotment of the work
for manufacture of Jaguar awrcraft to
this Davision Kanpur Division has
been developed for the manufacture
of transport and small awrcraft The
available plant facilities and the skills
do not meet the technological require-
ments necessary for the manufacture
of Jaguar aircraft It has, therefore,
been decided to assign the manufac-
ture of HPT-32 Trainer awrcraft from
Bangalore Complex to Kanpur Divi-
sion,

LPG Distributorship te Engineering
Graduates

3091 SHRI AHSAN JAFRI wil
the Minster of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state

(a) the number of KEngineering
graduates given LPG distributorship
since 1970;

(b) is It correct that preference
(in giving dealership) for LPG was
given to such graduates if they form-
ed partnership with two similarly
qualified engineers, who were un-
employed;

(c) is it correct thmt the unemplo-
yed graduates (engineers) were ve-
quired not to handle any other busi-
ness or gny Other products except
LPQ, when the agreements for dise
tributorship/deslership were finall~
sed; and

(d) were similar restrictiony jm~
posed on others such as business
firms privale limited companies of
proprietorship concerns?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): ({(a)
Only the Indian Oil Corporation (IQC),
which was the only public sector ol
company then, had agdopted, at the
instance of Government, the social
objective schemes from November,
1968 to award its agencies/dealerships
including LPG distributorships to un-
employed engineering graduates/
engineering diploma holders. The
number of LPG digtributorships so
awarded since 1970 is sixty-one,

(b) IOC's dealerships/distributor-
ships were awarded to unemployed
engineeéring graduates based on the
estimated net profif from individual
dealership/distrbutorship on the fol-
lowing basis—

(i} Net profit upto Rs 500 per month,

Prefi to individual

(is) Net profit more than Rs 500 permonth but Preference to partnenhip ‘of two or thres
pearsons.

upto Rs. 1500 per month,

(i) Net profit more than Rs 1500 per month Preference to partnership of four or mere

or Cosoperative  Sociaties.

{c) Dealing with ellled products
cnly was allowed with the prior per-
missiop of IOC, provided it did not
affect the distributorship business.

(&) Earlier th its formiative stages,
TOC tollowed the practice of awarding
of digiributorships from open ma
o commercial coneiderations only to

3092. SHRI G. M. BANATWALA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
fo state: 0

(8) whether Punjab, Herysna and
Delhg Chamber of Commerce bhave
submitted
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mentg in the Monopolies and Res-
trictive Trade Practices Act;

(b) if so, what are the details there-
Of; and 4 &-a

(c) the reaction of Government of
India thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (c). The
Ecn’ble Member's attention is invited
to the reply given on 21st November,
1978 to Unstarred Question No, 276.

Increase in Preduction of Coal

3093. SHRI M. V, CHANDRA-
SHEKARA MURTHY;

SHRI A. R. BADRINARAYAN:
SHRI P. M. SAYEED:

Will. the Minister of ENERGY be
pleased to state:

(a) whether it is g fact that the
Department of Coal has proposed to
increase the coal production during
the current year in comparision to
last year;

(b) what is the 1ikely production
of coal dquring 1979;

(¢) what will be the demands of
coal by each sector;

(d) to what extent the production
of coal will be able to meet the de-
mands during the current year; and

(e) what steps are being taken to
overcome the coal shortage in the
country at present?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) It is
proposed to increase production in
1979-80 as compared to the production
in 1978-79.

(b) The targetted production for
1979-80 is about Ii8 million tonnes.

(c) and (d). According to a recent
assessment, the sector-wise demand of
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coa! during 1979-80 is estimated as de-
tailed below:—

(Figures in million tonnes

Steel . . . 26° 30
Power . . . 8640
Railway . . . 12 8o
Cement . . . 600
Fertilizer . . . 2 40
Export . . . o' 6o
Soft coke and LTC . 480
Textile 2°70
BRK & Other 23.50
Colliery consumption . 3° 40

118 go

The targetted production of coal in
1979-80 with socme draw down from
the pit head stocks, would match the
aforesaid level of demand.

(e) There is no shortage of coal at
the pitheads. The pithead stock on
1st March, 1979 was about 12.9 mii-
iion tonnes. This, along with the cur-
rent level of production -is adequate
to meet the requirements of consum-
ers. Close coordination is being main-
tained with the railways for improve-
ment in wagon supplies. To make up
the shortfall in despatches by rail the
movement of coal by road is allowed
wherever necessary.

Abolition/Reduction in Licence fee for
Radios and T.Vs.

3094. SHRI MANORANJAN
BHAKTA:

SHRI SUKHENDRA SINGH:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) whether the Government wre
considering certain proposals to abo-
lish or reduce the presently charged
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Licence feeg for Radio and Televi-
sion sets by the public; and

(b) the details of the proposalg re-
ceived and which are under consi-
deration and when a final decision is
likely to be taken thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). Several re-
presentation fer the abolition/reduc-
tion/modification of the system of li-
cence fees for radio and TV sets have
been received from various quarters.
The entire question is under examina-
tion. Considering the complex nature
of the problem, it is difficult to indicate
at this stage when a final decision is
likely to be taken therecn.

Recovery of licence fee for T.V. and
Radio Sets

3095. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pieased to state:

(a) whether the proposal for re-
covering licence fee in lump sum at
one time on T.V. and Radio Sets based
on itg cost of production is under con-
sideration of the Government; and

(b) if so, details thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). The entire
question of licence fee on T.V. and
radio sets including the possibilities of
levying a one~time licence fees is un-
der examination. Proposals in this
regard will be formulated in the light
of this examination.

Adoption of Children Bill

3096. SHRI RUDOLPAH ROD-
RIGUES: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased fo state:

(a) whether it is proposed in the
International Year of the Child to
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bring forward the long pending Adop-
tion of Children Bill; gqnd

(b) whether Government have con-
sidered amendments and exclusions
to meet religious objections from

- any quarter so that the Bill may go

through this amended

form?

year in its

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. . PATIL): (a) and (b).
The matter is under consideration of
the Government.

Increase in Cost of Kudremukh Iron
Project

3097. SHRI JANARDHANA POO-~
JARY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the cost of Kudre-
mukh Iron Project has increased
enormously; and

(b) it so, the reasonsg therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). The sanctioned cost of
the Kudremukh Iron Ore Project is
Rs. 647.33 crores. There hag been no
proposal so far to revise it upward.

Advise of Coal Experts for Increasing
Coal OQutput

3098. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
ENERGY be pleased to state:

(a) whether Government of India
have invited coal experts to advise
regarding increasing coal output;

(b) if so, whether the team of ex-
pertg visiteq the coalfields in Talcher
(Orissa) under the C.C.L.; and

(c) whether the team has opined
that more coal can be raised from the
Dera and Nandira collieries if up
-to date methods are adopted?
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THE MINISTER OF ENERGY
(SHR! P. RAMACHANDRAN). (a)
The assistance of a feam of exnerts
from the National Coal Board, U.K.
was sought by the Government of
India, inter-alia, in the selection of a
few mines for mechanisation of coal
extractions,

(b) Yes, Sir.

(c) The tearn has not submitted its
report so far.

Credig Facilities to Traders py SAIL
and TISCO

3099. SHR] SAMAR MUKHERJEE:
‘Will the Minister of STEEL AND
MINES be pleased to state;

(a) whether Government are aware
that SAIL anq TISCO allowed credit
fecilities amounting to croreg of
rupees to some selected traders with-
out interest and substantial portion
of this amount hag not been remitted
by some traders a3 yet; and

(b) it so, why such credit was
allowed without interest and what
steps are taken for reslisation of the
due wmount?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
1t is understood from SAIIL, and TISCO
that during recession, when gelling of
steel materials heg bhecome difficult
and huge stocks had piled up, both
SAIL snd TISCO extended credit in
the course of normal commercial prac-
tice to cunq;mu, including tradevs.
In the case of SAIL, interest wag re-
coveratle on these credits, Major por-
Hion of the amount due from the
traders has already been retovered and

Cmd!t@u trad as
s limited. ers w:
ri:md from st "Juné, 1978, ‘Bar-
fing two' mum. all  out-standings
Mvew wy' TISCO. The
Wﬁmm:me"ﬁm
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. s
and the outstanding is being realised in
mstalments in the case of the other,

Short Supply of Materials at Godowns
of SAIL

3100. SHRI SAMAR MUKHERJEE:
Will the Mimister of STEEL, AND
MINES be pleased to state :

(a) whether Government are aware
that iron and steel materials worth
crores of rupees are received short at
the godowng of SAIL and their con-
signments all over India; and

(b) if so, what is the average per-
centage of such shortage in transit
and what steps are taken to prevent
such shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 KARIA MUNDA): (a) Receipt
of iron and steel consignments with
heavy shortage s not a normg] feature
in SAIL Stockyards

(b) The information is being collec-
ted ang will be laid on the Table of
the House,

C.B1. mvestigation into Calonita
Stockyard of TISCO and SAIL

3101. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) is it a fact that CBX. has been

(b) it v, what ave the resuifs of
such investigation; and

{c) “what stepé have besn taken
against the allegad offenders?

THE MINISTER OF STATE TN T
MINISTRY OF STEEL AND MINES
(s%ﬁamaum%gsmwm
The have not mmm&my
case ‘reluting to the Calcutts Stods
$ards of TISCO and SAIL. Howiver,
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the CBI, did investigation 1876, alle-
gatians of malpractices in the Calcutta
Stockyarqd of Indiap Iron and Steel
Clompany Limited, which is now a eub.
sidiary of SAIL, As a result of the
investigations, charge-sheets have
been filed by the C. B. 1. against Shri
A. B. Kasbekar, formerly Branch
Manager, IISCO, Calcutta, Shri 8. K.
Banerjee, Asstt. Branch Manager,
115CO, Shri A. K. Roy, Officer, First
Staff, IISCO, along with the partners
of fourteen firms, in the court of the
Chief Metropolitan Magistrate, Cal-
cutta. for crimina] conspiracy, cheat-
ing, forgery of valuable security and
falsification of accounts. The case is
sub-judice.

Seiting up of Phytochemical Unit in
Himachal Pradesh

3162. SHRI DURGA CHAND; Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea-
sed to refey to the reply given to Un-
gtarred Question No. 355 on 21st Nov-
ember, 1978 ang state:

(a) whether the LD.P,L. has since
finalised with the Government of
Himachal Pradesh the details in re-
gardtothaaetti.ngupoia?hytoche-
mical Unit in the joint sector in that
State;

(b) if 80, what are the defails there-
of;

(¢) when the Unit is likely to be
set up in the State; and

(d) it the answer to part (a) is
negative by when the details will be
finalised?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir,

{b) and (¢). Do not arise.

(d) Approval in prineiple to the pro..
ject concept proposed by IDPL await- -
ed from the Himachal Pradesh Gov-

. ‘!amg )
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Maﬁh-n,mu
1977 in Himachal Pradesh

3108. BHRI DURGA CHAND. Will
the Minister of STEEL AND MINES
be pleased to refer to the reply given

to Unstarred Question No. 1413 on 2nd
March, 1978 and state.

(a) whether the detailed results of
the survey undertaken in 1077 in
Himachal Pradesh have since been
made available after completion of
chemical analysis and fleld work;

(b) if so, the details thereof; )

{c) whether any survey was also
undertaken in 1978 in Himachal Pra.
desh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND IMIN'ES
(SHRI KARIA MUNDA): (a) and (b).
Most of the limestone samples from
Simla district have indicated over 40
per cent CaO. Good quality slates for
roofing and flooring have been located
in Mandi Kangra and Kulu distriets.
Small clay pockets have also been
located in Mandi district,

(c) and (d). Duning 1978 an area of
about 1663 sq. kms was covered by
systematic mapping; besides, 188 sq.
kms. of reconnaissance mapping,
31,362 sq. kms of large scale mapping,
190.45 metres of drilling and about
320.18 cubic metres of pitting and
trenching etc. were also done Geother~
mal investigations in Beas, Sutlej, and
Parvati valleys and investigations for
limestone in Simla district, clay in
Mandi and state in Kangra, Mandi and
Kulu districts were continued.

ﬁwmﬂnmm
Himachal Pradesh

" $ide. SHRI DURGA CHAND: Wil

the Minister of ENERGY be pleased to
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reter to the answen te Unstarred Ques.
tion No. 7456 on the 10th April, 1978
and state.

(a) the progress so far made in the
execution of 43 Rural Electrification
Schemes in Himachal Pradesh;

(b) the details of this scheme and
by when those are proposed to be
completed;

(¢) the amount go far spent on the
execution of the scheme;

(d) the number of villages so far
electrified in each district of Himachal
Pradesh under the scheme; and

(e) whether any neyw schemes are
being sanctioned in Himachal Pradesh
and if 50, the details thereof if not, the
reasons therefor?

THE MINISTER OF ENERGY (SHRI
P, RAMACHANDRAN): (a) 43 rural
electrification schemes of Himachal
Pradesh sanctioned by the Corporation
upto 31st March, 1978 envisaged elec-
trification of 7,538 new wvillages. 2,471
villages were electrified upto 30th
September, 17978.

() The names of the schemes and
the progress achieved in each of them
azn also the time when they are expec~
ted to be completed, are given in the
Statement.] enclosed.

{cy The schemes sanctioneq by the
Corporation are phased for completion
over a period ranging upto 8 years.
The loan amount sanctioned by the
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Corporation is disbursed in instalments
according to the phasing of the const.
ruction work and the financial expen.
diture in respect of each scheme. Out
of the total loan amount of Rs. 15.83
crores sanctioned by the Cerporation
in respect of 43 schemes, instalments
aggregating to Rs. 12.39 crores have
been disburseg so far.

{(d) District~wise break up of 2,470
villages electrified uptp 30th Septem-
ber 1978 is given below:—

1'%;‘;,, District Zl;l:?-m
1. Bx'h;pur . . . &y
2. Chamba . . . 122
3. Hamirpur . . . 443
4. Kangra . . . 759
5. Kulu . . . 54
6. Nandi . . . 208
7. Simla B . . 240
8. Sirmur . . . 6o
9. Solan . . . 226

10. Una .. . 92
2,470

(e) 11 rural eleetrification schemps
of Himgcha) Pradesh have been sanc-
iioned by the Corporation since 1.4.78.
Details are given in the SaementJI
enclosed,

Statenment I
Delails of 43 whemes sanctioned in Himachal Pradush (uplo 31-3-1978) br R.E.C.
8, Ne. No‘&'wgsm Block/Tehsil/ Taluk l;!ue;.u Vﬂm }:;n in which p!nled-
deciiod 31970 poriad sooentd, by
by the S.£8.)
1 2 3 4 3 6
S
Pachhad 183 158 1978-79
2 Una . . . Usa . . 96 X 3? Sgbeve .
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1 ] 3 4 5
8 Mandi ., « Mandi & Bilaspur 6o 60 1976-77
4 Hamirpur {Hamirpur . 381 279 @
5 Simla . Mahasu 319 97 @
6 Kangra . Dehra 200 169 ]
v Kangra «  Palampur . 28% 225 197677
8 Kangra Nurpur . 180 15" @
9 Kulu . Kula . (¢
10 Kangra Mangra o 878 211 1979-80 )
11 Bilaspur . Bilaspur & Ghumanin 139 67 1980.8:
12 Chamba . Chamba, Bhattiyat,

C‘ln:hmmlr:mu & . 149 96 19780
13 Solan . Kandaghat & Solan 811 "9 .
14 Solan « Nalagarh & Arki . 281 n .
15 Mandi » Jogindernagar 286 36 1980-81
16 Simla . Jubbal, Kotkai &

Chay 158 11 .
17 Simla . Theog & Kumarsain 197 43 197980
18 Simla . « Simla Kasumpati &

Seont . . . 213 6y .
19 Unma . Dundla 160 9 .
% Hambpur ’ m& 299 72 .
w Mandi ’ m a79 17 .
22 Mandi + Mandi . 238 37 o
#3 Bimur Nudian & Radnuke . 163 7 »
2 Simla . Rampur & Pohru . 141 22 ,,
23 Sirmur Paonta Shillai . 8o o,
26 Sirmur . Pachhad & Rajgarh 164 g7 rglo-Bu
®y Hamirpur +  Hamirpur-11 . 197 8
a8 Usna . + CGagret 17 3 »

(B) Al loan instalments have been draw,  Latest progress report is awadted,
15) ‘The acheme is for infenaivé clecirification in 4 alveady clectrified villages.

1) ‘The acheme &s for sctting up & Liriemen 'fraining Centre.
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H 2 ] ] L] 6 ’
29 Una ., AMB . 120 3 1981-82
80 Una Una . . 10 2 1980-81
31 Mandi & Bilaspur . Sundarnagar,

m.’sﬂ.ﬁ";.' 155 1 1981-B2
sz Solan . Solan . 1978-79 (c)
33 Hamirpur Bhorang & Bijhar . 136 1981-84
94 Simla & Kinur Pandrabis ' 13 . s
85 Lahaul & Spity Lahaul . 79 1984-85
36 Kangra Panchrukhi 167 1981-82
87 Xangra Lambagaon 132 ”
88 Kulu Karsog 170 54 1980-81
89 Mand: Chachiot 150 57 »
40  Hamirpur Barsar 167 8 .,
4! Chamba Charah 205 26 1981-82
42 Kangra Dehra 542 4 »
43 Kangra Pragpur 144 1981-82
(U
s __un
Statement XX

Details of schemes sanctioned during 1378-79 (upte 2-3-1999) By REC in Himachel Pradeskh

81, Viltages  Loan
No. Name of schemes (Districts) Block[Tehuails tobe Amount

. (Rx. in Iaks)
t Kangra . . Mangwal & Debra u et
¢ Kulu . . . Banjar ‘ 23 48-863
8 Kuu . . Adi&Nirmad " fac'm
4 Lahaul & Spiti . . Spid ( 89 57008
5 Kigoaur ., + Pooh& Hapgrang L. L wmo
8 Kinnaur o o Moommmg L L .., 8 e
¥ Kintteur , < » Beogla, Kalps & Nichue . 1598y
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. Nameof Schemes (Districts)  Block/Tehails ore M mactomed
No. electrified (Rs. in lakhs)
8 Kangra . . . . . Nurpur " ue 56 5183
9 Kangra . . Kangra, Rait & Nagrota 274 5;'499
o Smla . LT Simla . 102 20° 545%
1t Chamba , . . Chamba 143 T17°914
- To;ru. . 968 437°8ag

Sale of capital items by synthetics
and Chemicals Limited

3105. SHR; SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) how many capital items Synthe-
tics & Chemicals Limited, Bareilly,
has sold to outside parties from fac-
tory every year during the last twelve
years and reasons therefor;

(b) what system was followed while
selling out these capital item goods
to outside parties by this factory; and

(¢) whether the Board of the Com-
pany had followed selling of stich ca-
pital goods items from the factory
and that necessary entries were made
in Board's records allowing such sales?

THE MINISTER OF STATE IN THE
MINISTRIES OF HOME AFFAIRS .

AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D, PATIL); (a) Specific in«

formation as to the capital items from
factory sold to outside parties by the
aforesali company is not available in
the records of the Registrar of Coma
panies. However. informatiop; relat-
ing to deductions and adjustments in
fixed assets as shown in the fixed
assets Schedule of the balance sheet

‘forthelustlzyemaregiveninthe

attached statement.

‘(b) ang (c). No information is avail.
able in this regard, from the docu-
ments filed with the Registrar of Com-
panies, The information is being as-
certained from the company and will
be placed on the table of the House
when -received. However, an investi-
gation into the affairs of the company
under section 237 of the Companies
Act, 1956 has been ordered and if the
report of the inspeCtm's reveals any
contravention of provisxons of the
Companies Act, 1956. in thig regard
action as appropriate will be taken
under thé provisions of the Companies
Act, 1936,

STATEMENT
Details of Deducﬂmn!wdjm:;naﬁt’t' mn mex:“dw-:almce Sheet T?d Profit & Loss Account
. “Re. - R
r««umum,:m .
Flot® Mackinery . . . . . e 91,090
Comstruction Egquiproents . o . . . . 2,889
Rallwaysiding k RollingStock ., . .. . .. . « 50686
Foroituse, Fiktures & Equipments . . . v e s s moy0
Mowe Ot & Vebicles . . - . N I
%wwtmwmawm . 13876
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Yeor mnded g1-12-1966 :
Plant & Machinery

Construction Equipments .
Motor Cars & Vehicles

Surptus on Sale of Amcts  (from Profits & Lom Afc)

Loar mdad 31-12-1467 3
Clonstruction Equipments .
Furniture, Fixtures & Equipments
Motor Cars & Vehicles .

Surplus on sale of Asets (Net) (from Profit & Loss A/c)

Yearendrd g1-12-1008 3
Construction Equipments
Motor Cars & Vehictes .

Surplus o sale of Amets (Net) (from Prefit & Lows Alc)

Year ended 31-12-3969:
Factory & Other Buildings
Plant & Machinery
Electric Tnatallations ,
Furaiture, Fixtures & Equipnsents
‘¥otor Cars & Vehicles

.

Surplus on sale of Astets (Net) (Bom Profit & Lomw Af),

Xoar mded 33-12-1970 :
Plant & Machinery .
Motor Car & Veliicles

Surplus on Sale of Amets (Prom Profit & Lom Afc) .
Lots on Assets scrapped/discardell {from Profit and Lots Afe)

Yoar ended 31-12-1971 3
Plant & Machinery .
Construction Equipments
Motor Cars & Vehicles

Surplus on sale of Asmcts (From Profit & Low Afc) .

Yaar ended 31121972 *
Construction Byuipments
Purniture, Fintures & Equip.
Motor Ciars & Vehicles

Surpleson Sele of Asets {Net) (rmm&mm

[

.

.

.

.

.

A J

534
25,275
163

21,619
8,710
87,313

3418
35432

38,918

12,653

2,593

§O,8Y5

16,304
490

51,009
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Your nded g1-12-1978 %
Fuctory & other Bidgs. . .
Cdnstruction Equipment .
Purniture, Fixtures & Equipments |
Motor Cars & Vehicles

Surplus on sale of Amets (From P&L A/c)

Year ended 31-132-1974 :
Electrical Installations . .

Furniture, Fixtures & Equipments ,

Motor Cars & Vehicles

Surplus on Sale of Ascts (From P&L A/c)

Yoar ended 31-12-1975 :

Construction Equipments

.

Furniture, Fixtures & Bquipments |,

Motor Cars & Vehicles
Surplus on sale of Asscts (net)

Loss of Assets due to fire {From profit & Lon Acmunt)

Year ended 31-12-19%€ :
Factory & other Bldgs. .,

.

Construction Equipments .
Alcohol Transhipment Equipment
Riy. Siding and Rolling & Stock
Blectrical Installations .

Furniture, Fixtures Equipments
Laboratory Equipments B
Motor Cars & Vehicles .

.

Leoss on Ascts discarded at written down rule |

Liows on Assets sold A

Surplus on Sale of Amets «
Year onded 31-12-1577 *

Plant & Machinery .

Construction Equipments .,

Blackric Tnstallations .

Furniture, Fixtures & Baitip,

Lahotatory Byuipments .
Mmm&n.%hmut Dumpers

M}’reﬁtsebmdm

Surplus o Sale of Amett

.

.

Long o0 Mmatvmmdwnmu:e

T on Aseety sold .
4808 L84,

v

.

»

-

.

’

From Profit & Loss Actount

.

-

. 5,743
2,26,78F
8,300
3,381,008

15335
3,051
49:554

2,43, 169
1,20.684

97,070

16,996

. 915,400
. 550,166
- LO3590
. 65,309

. 1,68131
. 23,790
. 486142

. 44,598 °

. 19,309,881
. 20,248
. 250,573

. g6a,560

162

2,11,606

20,018

2,091,244

4,706

5:15,423
859
12,902

9,06.6g2
239,348
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Vacancies of Sr. Instructor, Defence
Ingtitute for Fire Research

3108. SHRI R. K. MHALG]I: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) as to how many vacancies for
the post of Sr. Instructor have heen
fliled in Defence Institute of Fire Re-
search, New Delhi by direct recruit-
ment and how many by departmental
promotion during the last ten years;

(b) if no departmental candidate
has been promoted during this period,
the reasons thereof;

(c) what are the qualifications pres-
cribed for the above mentioned post;
whether no departmental candidate
satisfled the said qualifieationg for
promotion; and

(d) what amends are now proposed
to be made for promotion of the de-
partmental candidates for the sbove

said post?

. THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (m) Four by direct
recruitment through UPSC and N by
departmental promotion. However out
of above four, two Jepartmental candi-
dates were salected by the UPSC.

(t) Nome fiom departmient had ihe
requistte educations! -yhaliicutiens ' 55
prescribed in BRO 310 dated 1¢-3-84.

3

L i
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(c) Prescribeq qualifications as per
SRQ is given below:

(i) Graduateship or Associateship
of the Institution of Engrs., London or
equivalent technical qualifications.

(iiy About 5 years experience in a
responsible capacity in a  defence/
civil fire brigade.

(d) Recruitment Rules have been
amended in consultation with UPSC to
facilitate the departmental candidates
with lower qualifications. Gazette Noti-
fication is awaited.

Civilians in Indian Navy establish-
ment at Lonaula and Bombay
Dockyard

3109. SHRI R. K MHALGI: wWill
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
te refer to the reply given to USQ
No. 2390 dated the 6th December,
1978 and state:

(a) whether the work of reviewing
the establishments of all naval uniis
by a standing Establishment Commit-
tee is by now complete;

(b) how many new posts are sanc-
tioned out of 238 casual employees
employed; and

(c) whether all the above mention-
ed employees are regularized; if not,
when they are likely to be?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF,
SHER SINGH): (a) to (¢). The infor-
mation is being collected from the
authorities concerned and will be
placed on the Table of the House.

Condonation of break in service

3110. SHRI R. K. MHALGI: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to refer to the reply given to USQ
No, 1540 dated 29th November, 1978
and state:

(a) whether Government have fina-
lised the cases of those employees
seeking condonation of break in their
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services and have made representa-
tion in the month of July, 1977.

(b) if so, the details thereof; and

(c) if not, the reasons of such long
delay and the authorities responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PRQF.
SHER SINGH): (a) to (c). The case is
at the final stage of consideration after
due examination at various stages and
final orders gare likely to be issued
shortly,

IFTHT F  TEORA W FAR

3111. =t gufeg wf @@ : FO
Wifraw, aqm  WERA AR S
HEr ag g F I w9 & o

(%) 1978-79 & =g ad A IIGH!
F g fHaAT ITET R FT OFAA B

(@) foa@y wer # SET H AWE
FE &7 SEaE g ; AR

(7) witg 3@ FR A FA q® ARA-
fadge g smamm ?

yfaam, Tama ST IqTE A (A
gra ww mgwr) o (F) AR
TR (1978-79) : s

(@ o Al #)

GIECIE K HERE
21.80 . . . 7-70
qiarw  (F,90) F BE TR A

T g

(@) #fa 1978——FFad 1979

#afg § wEE | .
(ar@ #Hro zAT )

AR FEFE T
(dremr;) (& H)
10.28 . . 2.34 4.10

(w) wafs IATR #1 T@EAT IART
FIET QT T UGG SATHI Fr agadr
Y 7 % fow ag SamEA uwdy
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Frataey, fefwaraties fraps sarades 2,481
AR AT €, % ey fafras weerse
AR 9% wrewRE m“r@sﬁwvﬁﬁw"fa:
SaRA # FRA-FIar A w2 AT g 1 6T
oY, TW FreArr Swdl T ™ fFAr 9T @/
g aaifs wfors gfe ¥ wa@e eamar Wt
meaﬁfmrﬁ%m}mqﬁfaaﬁral
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ar{‘ré_’ré foad § 22 dTE@wry &9
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(3) w&*mrEsT uFk 1968 F Y-
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2
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3113, s gwfag Wi @@« : Fr Tt
A @y O A FAv A fE

(%) w1 ag 79 & fF Torag & @
9 & JATG, AR qar awwe e A
ﬁﬁwwa’mﬁﬁaﬁwaﬁwg AT
afs g, ar 2@d I F & ;

(@) =% & waF fo a1 Ffwq a7
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Rt AT
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SATTE, WA qEar qasie et & e
ﬁrmmgigamfwmmm‘t

F arg Fr & qu1 TR fE e #71 fuer-
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Ar amar 9§t | g7 FON & wEeawy fafae
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FATE GEFT A% 8 9 GO |

(a) foaf & fag #@r zmEg wa
TR & wuera fags $@ & wme
F waw weAw feeAl AT gAE & aR #

TIHRE AT ¥ g OFF A FHT R IR A ﬁﬁaﬂmﬁm“ra?asa oy fRg
foiE faslt § | T A g A A 3o TEE AT W AAF F fawray, 1978 F
ATE ART HHT BT Ao FTW TAT IS T Fi fear & wdl ¥ A qE qAwE BF
ofeqw dTe AXEIE @ STFA g WSE qX TR FF B ACAAT qOATE A AHR(C
fogradfrardy 2 | =@ Q1 & W @R —
(zmx =t #)
LE{E qT9E HEH g F*®
i<, 78 . 5.2 10.5
wg, 78 . 3.0 7.2
97, 78 . 1.8 9.9
qoTE, 78 . 3.7 7.5
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THET, 78 . 2.8 12.1
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sitwz fire & grd e wr faron o wis-
st v &

3115. SHRI L. L. KAPOOR: Will
the Miuster of PETROLEUM, CHE-
wrraw ¥fyen ferfindy wrer arew dgfora e wmé MICALS AND FERTILIZERS be
ok w1 S pleased to state:

3114 it wet oy we€ qdw: v e, () the projected ang actual outlay
wonw Wi ados ag TR oy gy R each of the Talcher and Ramagundam
fir: coal based fertilizer projects;

(%) e fe fafede gra dw ¥ () the pro of work o
o g wevs & ¥ wfwd 70,000 T ww gress made 2
Mﬁ«mmemuwm mmcmhumotmij.

mtwm@ammmg; plant?

(!;uﬁw,ﬁmmmtm

t o wr war frw swre efreT oY THE MINISTER OF PETROLEUM,

iy ? cxnm%nl? an mw
I, vurew e vt W (o roveq outlay for Ramagundam snd

ol o g ¢ (%) efer de @ -ﬁ?&wmuummuum.zm

0,000 ¥t , % ufy ot :;"’ crores and Rs. 184.76 crores resped-

oo
PowroR ¥ fqd , v ol v tively, and expenditure incurred upto
wmqmimmm end February, 1979 is Rs, 16140 crores
snd Rs. 163.11 erores rempectively.
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(b) Both Ramagundam and Talcher
Projects are in an advanced stage of
commissioning. In each project, two
of the three gasifiers have been fired
and test runs are in progress on the
other sections of plant, Trial produc-
tion of urea from these projects is ex-
pected by July, 1979.

(¢) The installed capacity of Rama-
gundam and Talcher projects is 1500
tpd of urea each which in terms of
nitrogen amounts to 2,28,000 tonnes
per annum

Manufacture ef gag Cylinders and
regulators

8116 SHRI L. L, KAPOOR Wil
the Minister of PETROLEUM, CHEMI1~
CALS AND FERTILIZERS be pleased
to state:

(a) names and gaddresses of com-
panies who are manufacturing and

supplying gas cylinders and regula-
tors to LPG supplying companies; and

(b) the rates at which LPG cylin~
ders are purchased by each gas supply.
ing company for the use of consumers
during the last filve years?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) The
names and addresses of the companies
who are manufacturing and supplying
gas cylinders and regulators to the
o1l companieg are indicated 1n State-
ment-L

(b) The rates at which LPG cylinders
have been purchased by each oil com-
pany during the last five years are indi-
cated in Statement-II,

Btatement-I

(8) Names and Addvess of Cylinder Mewyfocturers

4) Mps. Gannon Dunkerley & Company Limited, Chartered Bank Building, Fort,

(ii) M/s. Kosan Metal Products Private Limited, Kamleshwar Railway Station, Nagpur,
(ifi) M/s. Indian Gas Oylinders, 14/3 Milestone, Dothi-Mathura Road, Faridabad,

{iv) Mh. Hindutsn Genersl Industries, Nangloi, Delki.

(*) Mfs. Hyderabad Allyun Metal Works Limited Sanatnagar, Hyderabad,
. Nomes and Addressts of Reguicdors Mamfoctusr,
(3} Ms. Vanss Eugineers Privaté Limited, 998, Veer Sxvarkar Road, Prabliadevi, Bombay

o it
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Statement II

Cost of Cost of
(b) Name of Oil Company Year Cylinders cylinders
manufactured manufac-
out of tured out of
indigenous  imported
steel steel
Indian Oil Gorporation (I0CG) . . 1975 Rs. 13253 Rs. 183**and
Rs. 219° 57
1976 Rs. 132°53 Rs. 217°27
1977 No pro- No pro-
curement curement
1978 Rs. 206:46 Rs. 24630
1979 Rs. 206146 Rs. 247° 44

#*Variationin cost of cylinders manufactured out of Imported Steel is due to difference in pro-
curement price of imported steel. These prices relate to one of the supplying companies

and are therefore indicative.

Hindustan Petroleum Corporation (HPC)

1978 Rs. 147°77*
1979 Rs 168- 70 *

*In addition to the above prices there is an excise duty of 15% surcharge on excise duty @%

and applicable Sales Tax/Local Levies.

(HPC did not make any purchase of cylinders during 1974 tc 1977) .

Hindustan Petroleum Corporation (Visakh Marketing

Unitj

Rs. 151° 00*

. 1977
Rs. 170 20%

#*These prices are excluding excise duty/local taxes, but iaclude the cost of valves.

Note: The Company started purchasing cylinders after its take-over by Government.

Bharat Petroleum Corporation (BPC)

#Varies according to the source of supply.
linders complete with caps and valves).

1976 Rs. 190°03/184° 74*
1978-79 Rs. 208: 35

(The prices are inclusive of taxes and for cy-

Namrup III and Kakinada Fertilizer
Projects

3117. SHRI L. L. KAPOOR: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleaseqd to state:

(a) the estimated total cost of each
of the Namrup III and Kakinada Fer-
tilizer Projects and the likely period
of their completion;

(b) the nature and value of foreign
technology to be imported for these
two projects;

(c) the role of public sector consul-
tancy organisations ip the execution
of each of these two fertilizer plants;

(d) who are the contractors for
construction, fabrication of equipment,
plant and machinery and erection and
commission of these two plants; and
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(s) in what way our indigenoun fer-
tilizer technology is deficient &s com~
plred %o forcim technology ?

»aTH.E MWSEEB OF PETROLEUM,
GHEMICALS AND PFERTILIZERS
{SHRI H. N BAHUGUNA): (a) The
eost of Namrup III and Kakinada Fer-
tilizer Projects 18 estimated at Rs. 172 38
croreg and Re 232 croras respectively.
Both projects are expected to take 42
months from zero date to commence
comsmercial production.

+ (b) For the fuel oil based Kdkinada
fertilizer project the main engineering
contractor is Foster Wheeler of the
U K. Process know-how for various sec-
tions of the fuel oil based ammonia
plant like gasification, gas purification
mcluding sulphur removel, methana-
tion and ammonia synthesis are being
obtained from abroad The urea pro-
cess know-how Is also being imported.
The total value of all the services Is
estimated at around Rs. 12.34 crores.
For the gas based Namrup III fertili-
zer project, the main engineering con-
tractor would be FPDIL, who would
be taking hmited assistance from abroad
for the design engineering of the
primary reformer, carbon-dioxide re-
moval section and smmonma synthesis
loop, the total value of which is likely
to be about Hs, 1 crore. The extent of
fichnofogy iniport in the Kakinada
plant is higher since it 13 basad on a
technology which is different from the
technology employed in naphtha/gas
based ammorila planfs and in which
(fuel ofl gasificatidn) ured Indigen-
ous téchnology is not déveloped.

(¢) Engineers India Lid. is the engi-
neering contractor for the Kakinada
project responsible for detailed engi-
neering, procurement assistance, erec-
thon,

, eomrsissioning ang mana-
t,  For Namrup H¥ FRIHL 1s

res~

Tanpible for Hasic and detsifed engi-
wrectivn, com-

hnd project ient

48) The contractors for benstruction/
fabrication and suppliers of plent and
éguipment would be selected as and
when the need arises depénding on the
ptoject schedule.

(e) Import of technclogy and serviceg
are resorted to only in areas where
indigenous technology is not available
Therefore, a comparison beiween the
two does not arise.

Taking over of Assam Oil Combany

3118, SHRI L. L. KAPOOR: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) at what Ievel negotiations are
going on behalf of Government for the
take-over of the Assets and Liabilities
of the Asswm Oijl Company in India

and the interests of Burmah Oil Com-
pany in Oil India Limited, and what

has been the result of such negotia-
tions; and

(b) who are the real owngry of
these two companies?
o

THE MYRISTER OF PETROLEUN,

AND FERTILIZERS

:hsﬂtl;ﬁ jci%? ﬁﬁm‘;ﬂ(%ﬁ Under
e progedure

over o? t assets and iiabﬂ!ﬂe: of

‘foreign ojf compsnies in India, the

.recoromendationg <ontained, in the
of Secretaries is conkidered. by
the Gabinet/Cabinel Sab-Committee

. segardifg the purchase price and other

terms of the take over agreement, The
Government representatives of the
working group of officers canstituted t:
February, 1978, to ideenﬂiy the onf

stabding iseues and: yrovite agreed
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data for the negotiations, have sub-
mitted their report on 14-2-79. The
report indicates disagreement between
the Government representative and
the representatives of the foreign oil
company.

(b) Assam Oil Company Limited is a
wholly owned sterling subsidiary of
Burmah Oit Company with its head
office in the United Kingdom. The
address of the registered office of
Burmah Oil Company Limited is given
below:

Burmah House
Pipers Way
Wiltshire, SN 3 IRE
SWINDON,

Sil Indla Limited is a joint sector
rupee company with 50 per cent equity
participation each from Government of
India and Burmah Oil Company Limit-
ed, Swindon.

Staff from Haryans, Pandu and
Talwara Dams

3118. SHRI KUSUMA  KRISHNA
MURTHY: Will the Minister of
EBNERGY be pleased to state: .

(a) total nhumber of technical and
non-technical staff from Haryans,
Pandu and Talwara Dams on Beas
river;

(b) how many of them are expected
to be declared surplus after comple-
tion of the two dams; and

(¢) whether Government have any
plan to start new projects to utilize
the services of the surplus staf??

THE MINISTER OF ENERGY (SHRI
‘B. RAMACHANDRAN): () The num-
ber of technical and non-technical
regular staff of Haryana working on
Unit-1 and Unit-It (Civil) of Beas Pro~
ject are as under:—

‘Technical
Non-technical

s8e
919

B

i
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(b) All the regular staff engaged on
the Beas Project are drawn from the
partner  States/States Electricity
Boards. In terms of the provisions
under Section 80(3) of the Punjab Re-
organisation Act, 1966, they are revert.
ed to their parent States/SEBs in ¢on-
sultation with their parent Departments
in a phased manner on completion of
the various works.

(¢) The surplus staff found suitable
will have adequate employment oppor-
tunities in Central Sector projects,
when they are taken up for execution.

et W goe amitw Tt o

3120, o rm ot fag: wr wwf st
i oY gy w6 fir :

(%) war gy aw § f& TomeT W gUT
avdra ficorelt v vargaT $ fag aefot oot
& wdwn wdfen wrofl & W o e

WTCT GYET ATG 1973
g whfe 3 fefaw G &
wrw farger S o wrear R firy s wand) o
fermrfow ¥ Y | v waw afufiy o femfoll
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Retired Government servants em-
ployed in Synthetics and Chemicals
Limited

3121, SHR; SURENDRA BIKMAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

() how many officers retired from
Uttar Pradesh, State Excise, Central
Excise Raflways and Indian Army
have been gappointed by Synthetic
Chemicals Limited from time to time
during the last twelve years;

(b} what malaries and perks were
glven/are peing given to them and
why such retired persons ars appoint-

sroment servants) hold in the various
departments of the Government?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) to (c). Thix
Department has no information, The
company is not required to furnish the
sime in the mormal course under the
Companies Act, 1956 either to the De-
partment or to the Registrar of Com-~
panjes. The company has, however,
been requested to furmish this informa-
tion, and the same will be placed on
the table of the House as soon as it
is received.

Increase in wages bill of Synthetics and
Cheniicaly Lid,

3122. SHRI SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state*

(a) since 1963 what has been the
total salaries and wages bill every
year of Synthetice and Chemicals
Limited which should include perks
also;

(b) whether it hag been continu~
ously increasing, if so, reasons there-
for; ang

(c) whether the increase indicates
that being a monopoly industry the
prices of synthetic mgbm are high
and to deplete excessive profitebility
the galaries and wages bill Is increas-
ed every year?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOM® AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL}: (a) On the basis
of the information compiled by the
Registrar of Companies, Bombay from
the balance sheets Sled by the company
in his office during the period 31-12-1968
to 31-12-1977, the detalls of expendi
hire incurred by the company on sala-
zies, wages and perquisites are indi
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cated in the attacheq statement to this
P
ADSWer.

¢ {b) Yes, Sir. The specific reasons
for the increasing expenditure cannot
be genetally ascertained from the
balance sheets and profit and loss ac-
wsunts. The necessary Information has
beian cailed for from the company and
ig a waited.

{L') Th'c company s registered as a
dominant underiaking under section 26

s
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of the MRTP Act in the #eld of syn-
thetic rubber, This Deparfment hiis xio
information whether the prices of
synthetic rubber have been kept high
by the company and whether the sala-
ries and wages bill has been increased
to deplete the excessive profitability.
This wmatter is being brought to the
notice of the concerned admunistrative
Ministry (Ministry of Petroleum and
Chemicals) for such action as it m&y
consider necessary.

Statement
. SYNTHETICS AND CHEMICALS LIMITED

Balance sheet asat

Salary and Wages

With reference to previous
year—Ineresse (+)

Rs. Rs.
3t-ra-t96g . Salary and W, (including pergui 45,80,151 -~
sites, contributions to rovlgwt
!'undIESI, staff welfare expenses).
31-13~1964 < . Do. 48,105 (1) 2,901,954
S1-tz-1965 . ., Do. 49,54704 (+) 92,009
31-12-1966 . . Do. 54977810 (+) 043027
Stagighy . ., ¢ Do. 7441,438 (+)40,5¢.207
" ogisrgss . . Bo. 8r,51,849 (+F 7,66,599
Yogteteibey . -, Do. 98,4092 (+)11,88,315
$1-13-1970 , . Do X . t_,E’é,;o,i* .(-{"-5;%#5-534
. Sty ., Do. a0, %#;?ﬂﬂm - )3w3n,681
graa-fgyz . . Do. 1,45,60: 798 (<) 1,686,331
P T S Do Lyngtr (30,539,813
‘e¥iabn De. * B (4Suaieh, S
grasrgy ., B ! Po. . .“Jlm f‘PyﬂaﬁM
121976 ; Do - Wyﬁmmqa{“hhﬁw
$umagly fo. -

L el Viowiig

R
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Steps te curb Monopoly Heuses

3123. SHRI P. K. KODIYAN: Will
the Minister of LAW, JUSTICE AND
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the
various steps taken to curb the growth
of monopoly houses including the pro.
visions of the MRTP Act have worked
effectively; and

(b) if not, what further steps are
contemplated to ensure effective can-
trol of the growth of monopoly
houses?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b). The
Monopolies and Restrictive Trade
Practices Act, 1969, was enacted to
provide inter-alia that the operation
of the economic system does not result
in the concentration of economic power
to the common detriment. The Act is
not aimed at the prevention of growth
of undertaking as such. but is design-
ed to regulate their expansion in
various ways for ensuring that such
expansions are not likely to lead to
the concentration of economic power io
the common detriment or are not likely
to be prejudicial to the public interest,

Apart from the restrictions and
curbs to prevent the concentration of
economic power to the common detri-
ment and to regulate the growth of
large industrial houses as already pro-
vided in the MRTP Act, 1969 and the
criteria being followed in dealing with
the applications from large houses for
expansion/establishment of new under-
takings under the aforesaid Act, the
“Statement on Industrial Policy”, laid
before the Parliament by the Minister
of Industry on 23rd December, 1977
spells out the further measures under-
taken by the Government to regulate
the growth of large houses. Further
steps taken by the Government in this
regard include insistence of greater
reliancé on internally generated re-
sources, maximisation of the promoters’
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contribution, and prescription of gene-
rally less favourable debt-equity ratios
for financing of new or expansion pro-
jects by the large industrial houses.
While the policy regarding financing ot
expansion or new projects by the large
industrial houses has been imade more
stringent, the policy in the case of non
MRTP Companies has been liberalised
to encourage their growth. In order
to encourage the non-MRTP companies
to enter' even the fields specified in
Appendix-I of the Industrial Policy
Statement of 2nd February, 1973, mini-
mum promoters’ contribution in their
case has been reduced from 20 per cent
to 10 per cent for the first Rs. 25 crores
of the project cost.

In the implementation of the Act,
certain difficulties, obscurities and
lacunae were also noticed with the
result that the realisation of the ob-
jectives underlying this enactment has
not been to the extent desired. Realis-
ing the need for an indepth review of
the provisions of the Act, the Govern-
ment appointed a High Powered Ex-
pert Committee presided over by Justice
Rajinder Sachar, a sitting High Court
Judge. The Committee submitteq its
report on 29-8-1978 and a copy of this
report was laid on the Table of the
House on 30-8-1978, The recommenda-.
tions of the Committee are under active
consideration of the Government.
Further steps towards the implemen-
tation of such of the recommendations
as are accepted by the Government will
be taken through an amending legisla-
tion in due course.

Token Strike by Workers of Burnpur
Steel Works

3124. SHR]I C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
25000 strong workers of the Burnpur
Steel Works have decided to go on a
day’s token strike in February to
press their demands;
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{b) if so, what are their demands;

(c) what are the steps taken fo
start negotiations and what are the
results?

THE MINISTER OF STATE IN
THE, MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a
The workers of Burnpur Steel Works
of Indian Jron and Steel Co. Ltd. bad
decided to go on a token sirike on the
20th February, 1979,

(b) Their demand was an early
settlement of the wage negotiationg for
the steel industry. The sirike was also
intended to show sympathy with the
deroands of the striking workers o the
Kultl Works of the Company,

{¢) In the joint meeting held on the
12th February, 1979 between the
Management of IISCO and the Unions,
the Uniong decided to defer the strike
in view of the West Bengal Govern-
ment's intervention in the strike in
Kulti Works. The strike in Kulti Works
has since been called off, following the
sgreement signed between the Manage-
ment and the Unions on 27th February,
1979. Negotiations for the revision of
wage structure of steel industry work-
ers are under way.

Administration in Ol Refinery,
Barauni

3125. SHRI YUVRAJ: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether 3000 employees and offi-
cers are working in oll refinery,
Barauni;

(b) whether a total amount of Rs.

40,00,000 (forty lakhs) ig paid to them
sahtyewry month;

{¢) whether administration of this
refiiedy 10 bally effected due to inet-
slonpy on the part of Depuily Gensral
Ma\m’rmdt}mmnuanw and
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(d) it so, the timeé by which Genéial
Manager and Deputy General Mana-
ger will be transferred and if they
will not be transferred, the reasons
therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Total
number of officers and staff working
at Barauni Refinery is on 381-12-1973
was 2671.

(b) Total amount of gross average
monthly salary paid to officers and
stafi of Barauni Oil Refinery works
out to Rs. 25.83 laxhs.

(c) No, Sir. Barauni Refinery has
been facing industrial relations pro-
blems frequently or account of factore
like multiplicity of unions, inter-
union rivalary and surplus manpower
Unifke other refineries of the Indian
Oil Corporation, Barauni Refinery has
seven unions supported by various
trade union organisations and politi-
cal parties. The operations of Barauni
Refinery have been adversely affected
since June, 1978 due to the persistent
industrial relation problems. How-
ever, as a result of discussions held
with the union representatives of
Barauni Refinery at various Jlevels
normalcy in the refinery’s operation
has been restored.

(d) Does not arise.
Step to make miuni.steel Indusiry
Viskig

31268. SHRI P. V. PERIASAMY:
Will the Minister of STEEL AND
MINES be pleased to atate:

(a) the details of package measures
that have been tsken Ly the Gov~
ernmeant to make the mini.stee] ine
dustry visble; and .

(b)ﬂleemtxwﬂhdm
wmm

'
il @ e
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA); (a) A list of
Steps taken by Government for .m-
proving the viability of mini steel
-plants is attached as a statement,

(b) As a result of the steps taken
the average capacity utilisation per
month has since increased from 61
pver cent in Aprli, 1978 to 74 per cent
in December, 1978. The total produc-
tien of ingots in the mini steel plants
during the current financial yesr
(upto Dec. 78) ag of the order of
12,14,648 tonnes ag against total an-
nual production of 9,95000 tonnes
in 1976-77 and 11,34,828 tonnes in 1977-
78. It is estimated that the total bro-
duction of ingots by the mini steel
plants during ‘he current year will
exceed 16 lakh tonnes.

Statement

The Government hag taken rthe
following steps to improve the viabili-
ty of the Mini Steel Plants,

(i) Excise Duty on production of
ingots/rolled products has beea
abolished;

(i) Import of Ferrous melting
scrap for use in the electric are
furnece has been exempted from
custams duty;

(i) Apart from allowing direct
import of 200,000 tonnes of ferrous
melting scrap by the electric are
furnace units on ad-koc basis during
1077778 against which the units have
finalised import of 40,000 tonnes, in
the current year, import of ferrous
melting scrap has been placed on the
canalised list without any quantita-
tive restriction. 1In addition, import
of foreign fag vessels for bresking
tms aiso been provided for under the
import pelicy. Ship breaking gene-
rates 10 per cent to 16 per cent
melling scrap which will be avail-

s dble for melling by the melting
.« upits, apert from 78 per cent ve-
roliables which will be supplied to
the re-rolling mills which in {urn

4

will be making more melting scran
available to electric are furnaces;

(iv) Excise duty on certain cate-
gories of heavy melting scrap pro-
cured from the Integraled stel
plants hag been abolished;

tv) Mini Steel Plants have beed
allowed to diversify into production
of certain grades of alloy steels;

(vi) It has been agreed that finan-
cial institutions may consider
favourable applications for loans
from mini stee] plants for purposes
of divers:fication, depending upon
the viability of ihe scheme;

(vil) Import of Graphite Elec~
trodes hag been allowed to meet the
shortage of supply from indigenous
sources; and

(viii) Steel Re-rolling milils and
mini steel plants may now seek
financial assistance under the Soft
Loan Scheme, which provides for
financial assistance on easier terms.

(ix) Government are alsc consider-
ing the question of according priori-
ty to mini steel plants in the matter
of supply of vower; Guidelines for
effecttve rationing of power, in
terms of scheme o1 graded priczities
are now being reviewed by Govers.
ment,

Bifurcation of Samashar into Fewr
Agencies

3127. SHRI SHIV NARAIN SAR-
SONIA; Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

{(a) whether it is a fact that the
Samachar News Agency has been
bifurcated into four agencies, if so,
the names of the four agencies;

(b) the amenities provided to the
staft of Bamachar News Agency ie.
scales of pay, travelling facilities and
other such factlities;

{c) ‘whether it is a fact that the
same facilities as were allowed to the
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Sgmachar emplayees are not being
provided to the employees of these
four agencies and particularly the two
Hindi Samitis; ang

(d) if go, the reasons therefor and
whether any complaints have been
received by the Ministry in this
behalf, the facts?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Press Trust of
Indla, United News of India, Hindu-
sthan Samachar and Samachay Bharati
which existed as independent news
agencies prior to the formation of
Samachar have heen revived with
effect from 14-4-78.

{b) Pay scales of the empicyees of
Samathar were upgraded to the Class
I scales for News Agencies, ag re-
commended by the Wage Board. Leave
Travel facilities were also exiended to
all the Samachar employees

(¢) and (d). In so far as the
emoluments paid to the employees of
Samachar by their respective new sm-
ployers are concerned, there 15 no
variktion. However, regarding matters
ke travelling and other facilities etec.
the Hindusthan Samachar has made
changes avowedly keeping in view its
fnancial positon. Government had
received a representation from ihe
employees of Hindusthan Samachar in
1hiz vegard, Govarmnment ave of the
view that this is essentially a matter
for the employees to teke up with
the news egency; Governments owr
assyrapce in this regard relates to

p\fmen of emcluments.
>

3128 DR. VABANT KUMAR PAN-
DIT Will the Mintster of STEEL AND
MINES be plessed to state:

{®) wb:tnhar a min?m Was ap-
polnhd r investigating the in-
tidents of “Development Cess” for

(b) it »0, what are their recothe
mendations;

(c) whether it is a fact that the
Committee hag recommended formation
of a fund collecied by way of levy
or cess under the provisions of MMRBC
Act and placing it in the hands of the
State Governments for the purpose of
mining development; and

(d) if so, what action have the
Government taken in ‘the above
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) to (e)
Yes, Sir. The main recommendation
was that a development cess be levied
under the Mines and Minerals (Regu-
lation and Development) Act, 1857, to
finance the setting up of nfrastruce
tural facilities in mining areas.

(d) Since any positive decision on
the recommendation would entail a
change in the provisions of the Mines
and Minerals (Regulstion and Develop-
ment) Act, 1957, thir 1ssue will only
come up for consideration at the time
of a general amendment of the sail
Act

#

Suggestions from New Deldd Rar
mngﬁsmd

3120 DR, VASANT KUMAR PAN.
DIT: Will the Minigter of LAW, JUS-
TIGE AND COMPANY APPAIRS: be

meangdﬁ:w:
(i)vhdherituahctm&%?faw
Dethi Bar Association has urged upon
Government to allot the mnin build-
ing of Patisla House vacated by Shah
Commisgion for estpldishmént of
various courts including civil, reversan,
abéur and 7Tent control, ' metor
sccident.triblmsl gte.; !

) "

B A
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%0 go on a hunger strike from 1st
Hmh. 1679 if the decision is delayed'

te) whether the New Delhi Bu
Association has urged Government to
stparate jurisdictiony of New Delhi
Qnﬂ Bouth Delhi; and

(1) if so, the decision taken by the
Gavernment thereupon &nd results
thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) Yes,
8ir. A part of *he main building kas
been allotted to Delhl Administration
for hqusing courts.

(b) Yes, Sir.

(c) and (d). Delhi Administration
have reporied that such a request has
been received and that the matter is
under their consideration.

Paychological Degeneration in Indian
Film Industry .

3130. DR, VASANT KUMAR PAN-
DIT:; Will the Minister of INFORMA-
TION AND BROADCASTING ve
pleased to state:

{a) whether the attention of Gov-
ernpment has been drawh to the
viledictory address given by the
Chief Justice of Himachal Pradesh at
the gession of the Seminar on Per-
spectives in Criminology; and

‘ (b) whether Government intend to
take some stepg to prevént psychologi.
ca] degeneration in the Indian Fiim
Industey to social injuries
caused by exhibition of crimes and
perversion in the Indian Pletures?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR1
L. K. ADYANI): (a) Government have
aper the texi of the speech given hy
the Chief Justice of Himachal Pradesh
#t the Seminar on Ferspectives b
Criminology is September 1978.

4008 157

(b)mmwwinpd by the
Board of Film Cengogs in. agcordapes,
with the provisions of the {Snema. ,
tograph Act, 1952 and the guidelines
issued thereunder. While examining
the @ilms for certification, the Board
has to ensure that fhey remain res-
ponsible to the values and standards
of cur society; that anti-social activi- ~
ties such as violence are xmot glorified
or justified, and that pointless or,
avoidable scenes of violence, cruelty’
and horror are not shown.

»

Indigenous Constructlon of Submarines "

3132. SHRI P. VENKATASUB.
BAIAH:
SHRI KUSUMA KRISHNA-
MURTHY:

Will the DEPUTY PRIME MINIS~
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) the progress made in the indige.
nous construction of submarines; and

<b) whether submarines have been
{mported during 1977 and 19787

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Offers of’
collaboration for indigenous construce
tion of submarines in India have be¢n
received from France, West Germany,
Holland, Sweden and Ifaly. These
offers are under consideration.

(b) No submarines have been imw
ported during 1977 and 1978.

fprdt wetnfies & ox wa® W Rew

3133 Wl TUTCIN WO 3 AT TO-NWW -
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New Service rules for Delemee
Research and Developmens
Organistion

8134, SHRI DAYA RAM SHAKYA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

{a) whether it is a fact that new
Defence Research and Development
Services Ruleg are being introduced
in Defence Resesrch and Development
QOrganisation;

(b) is there a provision in these
new ruleg that the SSAs with B.Se.
qualifications would not be approved
for their next promotion as a Junior
Sclentific Officer;

(¢) it so, what incentive would be

glven to the individuals of this cate-

and the number of such indivi-

4 in each group who are affected
by these new rules;

(d) what is the number of indivi-
merit in this

Written Ancowrs 198
THE DEPUTY MINISTER

PRIME
AND MINISTER OF DEFENCE, (SHRI
JAGJIVAN RAM) (a) Yes, Bir.

(b) No, Sir. The new Defence Re.
search and Development Service
Rules pertain to the posts of 880 I¥
ard above. The old Defence Scienoe
Service Rules have not been cancelled
in respect of promotion from SSA and
JSO in which there is no bar for pro-
motion on the basis of qualificationa.

(c) to (e). Not applicable in view of
{b) above.

wrarwdt & frkarfe e

3138 sfrurem ww ¢ wg fafe,
;nmmwmnmﬁmm
L
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3187. DR. BIJOY MONDAL:

SHRI SHYAM SUNDAR
GUPTA:

SHRI MUKHTIAR SINGH
MALIK:

.SHR] SHANKER SINHJL
VAGHELA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it i3 a fact that Gov-
ernment have received a memoran~
dum from the Bengal Chemical Maz~
door Union, Calcutta recently regard-
ing the prevalance of eorruption and
other malpractices in some units of
the Bengal Chemicals and Pharma~
ceuticals [Limited;

(by if so, muture of complaints
eontained in the memorandura; and

{¢) whether any inquiry has been
vonducted and if so, with what result?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(BHRI H. N. BAHUGUNA): (a) Yes,
Bir. This Ministry hag received letters
trom the Bengal Chemical Mazdoor
Union, Caleutta alleging the pre-
yilence o? corraption and other mai-
prictices in  the management of the
Bengal Chemicsl and Phaymaceuticals
Lhmited,

\4‘{

() The Complaints relate to corrup-
tion, ineffictency, Zfavouritism and
victimisation of employees by “the
previous management,

(c) The complaints are being looked
into with.a view to referring specifie
caseg of corruption to an independemt
agency for enquiry.

Shortage of Explosives in Coalficids

3138, SHRI R. MOHANARANGAM:
SHRI C. N. VISVANATHAN:
SHR! R. KOLANTHAIVELU:

SHRI A. BALAPAJANOR:
Will the Minister of ENERGY be
pleased to state:

(a) the extent to which shortage
of Coal Explogives hay contributed
to decline in Coal production;

(b) the reason for ehortage in ex-
plosives #nd the steps taken to en-
sure regular supply;

(c) wnether a consignment of im-
ported explosives which has arrived
at Bombay is still to reach the Coal-
fields; and

(d) if so, the reasons for dilatort-
ness in making use of even availabfe
supplies?

THE MINISTER OF STATE IN THRE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) The loss
of production of coal exclusively attri-
butable to shortage of permifted ex-
plosives bstween the period April 78
te Jaouary, 1979 is about 3,58,000
tonnes. During this peried there have
been certain concurrent constraints
on production such as power interrup-
tiong, flooding of mines efc. which
hampered coal production even other
wise, If these other constraints were
not present, the explosive shortage
would have caused much greater lozs
of production. The loss due to ‘per-
mitted’ explosives (l.e explosives used
in gassy underground mines) was also
made up partizlly by greater siress
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on produttion from opencast mines
w vther types of ayailable explo
gre usable and by greater use of
cosl cutling machines, thereby re-
ducing the requirement of explosives,

{b) The manufacture of explosives
was affected mainly due to raw
material shortage and labour unrest in
the explosives manufacturing com-
panies. The Government has taken
steps to improve supply of essential
inputg to the explosive manufacturers
to enable them to improve production
Steps have been taken to import, m
the first instance, 1.500 tonnes of
permitted explosives for coal indusiry
to supplement the indigenous availa-
bility.

{c) and (d) The first consignment
of explosive reached Bombay on
16-2-1979 and gstarted discherging on
17th February, 1979, The explosive
has been rushed to the mines. The
next consignment 13 expected soon.
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efafew
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(b) whether it is a fact that the
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Dispute between Tamil Nadu
Government and C.IL. over supply of
Coal

3141. DR. BAPU KALDATE. Will
the Ministey of ENERGY be pleased
to state:

(a) whether it is a fact that there
is a dispute between the Tamil Nadu
Government and the Coal India
Limited cver the supply of coal;

Nadu Government ordered
shipping instead

Tamil
coal through coastal
of Railways; and

(c) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI

JANESHWAR MISHRA): (a) No,
Sir,
(b) Yes, Sir. Tamil Nadu Electri-

city Board of Tamil Nadu Government
and certain other consumers have
asked for coal by coastal shipping in
addition to rail movement. -

(c) Coastal shipping for the move-
ment of coal has been askeg for to
supplement rail movement.



203 Written Answers

quna, gfeamm, s Ay, fagre sk Asa sdaw
& faan fao=t g i

3142. * AAAH FIIEICA © FT AT
#a‘?»wgaﬁ'ﬁﬁé‘iﬂﬁﬁﬁ?:

(%) 71 a3 &= § fF aviior faerdian
T B WA g9 B IIEm & wedw
g § fawelt @ 991 § 519 5 saT Ry, e
R AT R § 9 DA B eI FE 9afd
T g &

(=) =5 &, 9y d9sre, gieamm, a3 w2,

MARCH 13, 1979

Written Answers 204

fagre AT 7o w3w § 31 fewwaw, 1978 FY
q& wiT frae frad & f9T & faorer 780 @iy
€; =T

() T 1978-79 H ITad wedl #
fpad fead oial & faorelt amg s ?

Fat dalt (st dro Tm=ER): (F) & ()
qurrg q4a1 Zfamr Wl § gea gy aigt @
fasrely s & @ 1 SO u3W, fagre a9t wey 93
| iEl & fedem & gdg § feafg 99 €
Tl g i——

%o ot # g faeded wie— e |

1978-79
o T F A9 T 31-12-78 feg o TE— F fauas
i feafs &  31-12-78
TER Y feafa
F HEX -

1 2 3 4 5 6
1 ST N3 1,12,561 35,564 76,997 4,700
2 faErx . . 67,566 18,856 48,710 2,000
3 wew o SAW . . 70,883 18,799 52,084 2,650
WEST F AA FT Ieq13R 0F quArg () STdwT Tl @ 9T & W N
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(@) 1976, 1977 %X 1978 & faw #Zt * AF FT AGAR FRT A faar mar § :—

(o000 o =7 & wiFg )

1976 1977 1978

IATEA IATRA IAqrEH
EEEEU . . 293, 2 256.9 310.7
CECE] 320.1 282.0 258.6
a= . . . 315.8 268.9 271.1
EEc . . 261.2 263.5 261.9
LEY . . 262, 2 288. 5 229.1
T . . 275.5 288, 5 247.8
FTS . . 309.3 308.8 293.5
e . . . 291.7 329.0 272.8
fagwiT . . 270. 1 293.7 250.5
TFREL . . . 280. 6 282.7 315.1
AT . . 261.0 256, 4 321.0
feamre 240.9 307.7 322.6
T any . . . 3301.5 3427.4 3362.7

() Wy & @ o gga R qorqR AN A 0 & o—

{000 o zT@ H #iFI)

—

1976 1977 W A€ M 3fg 1978 T Ay # afg

gftreraar EIGEREH

1 2 3 4 5 6
AT AW 240.8 208.8 (—) 13.3 213.0 2.0
EEIE) 44,9 92.1 105.1 142.8 35.5
gfamm 62.4 69.0 10.5 104.1 33.7
fag= 125.5 125.8 — __130.3 9.9
anr 473.6 495.7 4.7 598.2 20.7
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gigr, SEar, @7 qar oefataanw w1 OAeT-
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qrar S warg argel & g wEE #@
[T FHAIW IAETA W TAT-AITIIHTT
TG g gASAs ®F ¥ QU &

S ErE L

(&) weafafqaw, atar, sear @R dar
T 1976~77, 1977-78 HAIT 1978-79 &
uT IARd M gqa DY ward 73—

(=t %)

a¥ 3 SearEA [EEi]
gegfafaaa, . . . . . 1976-77 2,08,687 212,000
1977-78 1,78,538 185,000
1978-79 1,56,351 181,351

(w% G R|e78)
SiEL I . . . . 1976-77 22,424 54,700
1977-78 21,446 61,000
' 1978-79 10,966 60,036
(wd= & famo 78) (walaw)
TR . . . . . 1976-77 27,034 97,900
1977-78 43,128 99,300
1978-79 44,515 72,129
(=89 & fewo 78)

arar . . . . . 1976-77 6,181 61,600
[amaady) 1977-78 7,543 40,800
1978-79 7,967 36,007

(7w & fawro 78)

(7) swiwm argHi & 1979-80,
38 SOEA F AHS W TR § |

1980-81, 1981—-82 TF¢ (982-83 & TATTT FIT AT
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ay gwrfag wiT REEIECS
ITEA
wegfafraa 1979-80 275000 240,000
1980-81 300,000 280,000
1981-82 330,000 280,000
1982-83 365,000 290,000
ghat . 1979-80 86,400 27,000
1980-81 93,300 36,500
1981-82 1,00,800 36,900
1982-83 1,08,800 43,500
wEdl 1979-80 1,08,400 73,000
1980-81 1,13,300 82,500
1981-82 1,18,400 84,500
1982-83 1,23,800 85,500
@ (vmad) 1979-80 44,600 15,000
1980-81 46,600 16,200
1981-82 48,700 16,200
1982-83 50,800 16,200

AT AT FY AWAT IeqraA
oA

3145, =0t wew fag s @
=t gAY HTGAT

7 FAL HAT qg IAA FT FA w40 6

(%) =od @l § F1FA1 ST B AGT
TAET A0 ;T E; AR

(=) %7 A F FA FW & [F qUHIT
& w1 3o feg € 7

Fat Ay ® Ted way (s waEfas):
%) B ifear faod wia & fawway, 1978
% T @l § fagrd a3 fasf ara w1 a
Hq TERT AN 87. 68 TIF TG =T |

(@) Fdt Y KIFT T FACHFAT,
worgdr aar. fae &Y arw X a0
T gfeqi fqo F7 9gEF SFAlAal § F37 597§
fF @ 3¢ afafa @ ozl & F@ifaa 73
fag & frrfET aEFER T FH| & o T w5
#F Fuaar a3 HX A W IAR™A AW
F frera v &1 gwrgawi & S Qi
A qog 97 fEaw A @md @2 Wl
otz gagd A 4fg & < €, a7 19§ Y q0@q
AT B FHT ST AT T L

,Demands of LLS.Co. Workers

3146. SHR1 C. R. MAHATA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have re-
ceived the demands of the workers
of the Indian Iron and Steel Com-
pany; and

(b) if so, the details thereof and
steps so far taken by the Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
The Management of Indian Iron &
Steel Co. Ltd. had received Charters of
Demands from the workers in their
steel plant at Burnpur, the Kulti
Works and the Collieries. The posi-
tion in respect of each is given below:

1. Burnpur Steel Plant:

The demands relate to revision of
wages and introduction of certain
fringe benefits for workers. Negotia-
tions at the level of National Joint
Consultative Committee for the Steel



211 Written Answers

Industry are in progress to consider
the demands of workers in the Stesl
Industry as a whole. The demands of
Burnpur Steel Plant werkers will also
be considered by the N.J.C.C.

2. Rulti Engineering Works:

The demands relate mainly fo ex-
tension of wages and fringe benefits
on the pattern of the steel industry, as
applicable to Burnpur Works. The
dispute has been resolved in accor-
dance with an agreement arrived at
on the 27th February, 1979.

3. Collieries:

The demands are for upward re-
vision of wages and introduction of
some other benefits. These are pre-
sently under negotiation in the Joind
Bipartite Committee for Coal Industry.

@g IR & fagg awnd
3147. =it qm wew fag: Far &0
Gt qg gaw F FW FW F

(%) gtz afFrad 1978—79 4 fagq
Tt T FATE T e F 70 frertfea SearEd-
agy QX A5t f5d o 7%, 1 @R A faEn
aq  1979-80 F A SN F IT F  IWEA
g3 faqd ST Y O & fog, qafa fawrg
gead gfafeaa &3 &g TWET ST FIA &
3 AR

(=) =fz g, ot qEde =g Fan g ?

ga W@t (7 do wwaEs,) @ (F) #
(@). ¥ 1978-79 & TF FAL, 1979 @
RF gF QA A AT B FAEA § QAT 12,5
sfrwa afs g€ & 1 a8 fre® go a6l 4 gm
feaTe TeaTed 2 | wa: wiawiw wat & faf
TR g FU FF F) fas F gAE 9T H
sfaare gaTa FT fRU § w99 T B oY
i fasteil aeArg #t 91 G o |

a9 1979-80 & 2 faorlr &7 feafq &
W FIEN IR & 3 GA19 § 3915 aqam
ag  (1978-79) ¥ FAWN 3000 FAERE
sfsetiog wmar # afg #r s '(E"T 21 sq%
HATET, GEHN ﬁﬁra F+gl & $14 fasqea &
qanm$ﬁ-rqﬁ=’fwamﬁﬁqmg.
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qdf IET WM § G@ geel Sy
EATYAT

3148. sivim wEs fag : #1  qSifqam,
TAGA T SALEF Gl A AW I I
£ 5

(%) #ar sae 3w W fafy &7 & qdf
YL AW & ATHIOT AT A AT, G, T
W1 AT & At 3 T ad w5 e
AW, 7t G o7 F9 g AL SE ! qurfe wraT
ﬁﬁvaﬁﬁ;ﬁq««ﬁaﬁﬁ Grﬁ%m
ot T &Y a1 WY & %R e qvq wnfaw dEm
R G« $T FMR § 399 §;

(7) swx 93w fadwa: gaf S Se@r
& I Sl ¥ 197879 HIT 1979-80F
forAaR forg G ov g i @1 gEaE § 7K
37 qx frael Tfw 39 1 &1 w7

dgifaam, qon wamaA wgdTs Har (s
gwa’a"r ama agren): (F) 9 bl ®
ST AW F AW G F AUA, §Y, A
I gftagT & wigdl @ @ S o HiR
G &7 AuesgaT A G2 o § aaia
T H A gW & e w13 feeprgg arw T@
F1 21 9% faawl F €y § F& AR K
gafga @ wrg R g w8 g2

W T g9 IR AT T BT TANT A
[IGAT, 1978 ¥ FAAW, 1979 IF g% &
Eiorer d He ATeT fore (G) @ e fa
AW 12, 7% AR 10.1% #fgw f ooy
1 =9 fafst & sfafeaq sae vdw 3 39
W g7 97 T 9% E@HIET ahr w5
TE HFIW T F IR & 7 WS & HILQ,
HY # fdiE e g€ {1

(') Tog awRi/dy mfes gwEat &1
mawEs Qe wfafEm, 1955 & geaid
Fam T foE & s awe m{adE aaEl
WY fF Fren a4 & & 9 § 991 d9ro wio
U0 SEHT & Gag § Farar< |§ ai sl
% faeg defas afeefal $1 a7 FEE)
aﬁm$mmmﬁmmmfmﬁmw§n
Fa wafml 1 ST GER & FEFTE T
gl 499 aEmar ]9 F W geg & T €L
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(%) =& 1078-70 W 1970-80 ¥ QT ﬁamﬁ,m,qﬁt&mm
Ow wofnl! gror U st F  WYR W A e aex & swre ax ke Wl g e
ad & g 8 @it s quft amr fierew

$0,000 ¥ WUWW 3 ATW ¥ aF {1 WO
dwer § 1 eawr frwra it v afig 4 g

faxer
Zfer wram weoem (wimo sro Wto) ¢
1978~-79
L] forert
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™ Trax
| an Yo
AT —af—
w wan T
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e dagz
1979-80 q;;n fawm
o =
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fra—ary -
fraeam Eifaaw sERem (90 dro €0 ) |

1978-79 AW et
faFragT RHERICHE
Mg N AT
T frarg T
g SiweT wETE
AT TETHL T
SIRRLER FIT
g TEY
ECTIC IR frrge
TT0 TREYE W TMREIR

1979-80

svit =y wfeaw w7 9E A T g

* W GfEew wdiRaa (dto 9o #o )
1978-79
T
1979-80
AT .
ETETE ailF §
QIO
T
oSt qut qgfeaw st (wgo d@Yo dvo)
1978-79 €@ fon
wIeT TiF TUCTTE]
1979-80

ot a5 %@ ufqe &1 4d faar war 0

1w ifem fafade € fRaw wWew
¥ qfcaaa

3149, =Y 71TIF T ¢
= gamweTE g9

T Fl HAY Tg AW AT FAO FE P

(F) 7 g & *va ifemr fafade
3 fises e # 3@ afeda fm §; ok

(@) afe &, oY, 57 afadal & vy 2
FTEF G T3 T9T AT A 77 § 7

It dawa § wva qa (o wdoae faw):
{F) oYz (=). &1 gfem oo & fdors oy
& 12T ¥ 3 yfeadq 737 fear g
wrr & el gema-ae-gs fadaw w1 S04
HF GHF G AE 4T G, 1979 OF qu
werg-g vy fadws & fagfeg o o€ 2

Expansion of Namrup Unit of Hindus-
tan Fertilizer Corporation

3150. SHRI PIUS TIRKEY.
DR. BIJOY MONDAL.

SHRI SHYAM SUNDAR
GUPTA;

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what is the progress so far made
to take up the third phase of zxpan-
sion of the Namrup Unit of th> Hin.
dustan Fertilizer Corporation;

(by whether it is a fact that the in-
vestment decision has been unusually
delayed; and
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+ ey if 5o, what are the reasons
theteol?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
proposed Namirup IIT fertilizer project
is currently being processed for final
investment approval. Land needed for
the project has been identifled. The
Fertilizer (Planning and Development)
India Ltd has been chosen as the main
engineering contractor and FPDIL
have negotiated arrangements for ob-
taining process knok-how from abroad
for some sections of the ammonia
plan{, not available with them. The
likely zero dafe for the project is May,
1979.

(b) No, Sir.

(c) Does not arise,

e & frl wed W o A
LG CE

3181, wh gtfar auf: o e it
T qet ag aE A o e e

&wwwzﬁmﬁmﬁ
!mmt sty e # ur 8% ot
Invhﬁmt

(=) aﬁnﬂ,a firw arlw & o @
wr e ?

n‘hmmﬂ L
(mw) (%) o, gty go fafome
Afvdf & B g & & o

194, 2 mmmtmmzsa
wirc 23 foavi, 1978 & witw dwa
308 TTY ¥ SATE T Y g v T

1 g o S fer aat & e o wrvane g
K mm-ﬁmem foet v
¢ W R wfve L]

umm&m" Dust .
Coal in Darjecting, W.B,

3152. SHRI RAJ KRISHNA DAWN:
Will the Minister of ENERGY be pleas
ed to state:

(a) whethey Government are aware
that in Darjeeling district of West
Bengal large reserve of crushed or
dust coa] is reported to exist;

(b) ¢ so, ig there gny plan by
Government to use such coal ag fuel
or as raw materialg for certain chemi=
c‘ls; and s

(c) ig there any other proposal by
Government to use these resources?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): <(a) Highly
crushed coal as thin, lenticular seams®
of limited extent occurs in Darjeeling
district. A reserve of about 15 million
tonnes of crushed coal has been esti~
mated.

(b) and (c). There are at present no
plans by Coal India Limited to develop
mineg in the area as it is geologically
highly disturbed and the reserves are
also limited.

Working of Engineering Officers

3153, SHRI RAJ KRISHNA DAWN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to -
state:

(8) 1s it a fact that the senjor inost
engineering officers at AIR. and
Doordarshan stations are still made to
work under programme officers, junior
to them in rank;

(b) i3 it a fact that as far baock as
in 1978, Ministry of Information and
Bmdcastmg had decided that np offi-
cer im ALR. will sdministratively
work under another officer of junior -
ar equal mapk; gnd

(e) whit steps do the ‘Governtyent:.
yropuse to take 10 remove the AORGs~ -

said anomaly as ‘early as possible?

i
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHR! L. K.
ADVAND. (a) to (c). The cadres of
Hngineering sand Programme Officers
being different, there is no question of
inter se seniority between the officers
of these two cadres. Certain adminis-
trative instructions were issued on 2nd
July, 1973 based on the recommenda-
tions of the Chanda Committee propos-
ing certain structural changes without
impairing the unity of Radio Stations
28 a programme producing entity. The
proposed structural arrangements, how-
-ver, could not be implemented as it
involved basic 1ssues of creating
double establishments and the like.
‘However, pending a final decision with
regard to the declaration of an officer
2rom elther of these cadres as a “Head
of Officee”, Director-General, All India
Radio and Director General, Doordar.
.shan have been deciding each case
keeping in view the functionsl necessi-
ties.

Take over of Oll India ytd.

3154. SHRI JYOTIRMOY BOSBU:»
“Will the Minister of PETROLEUM,
~CHEMICALS AND FERTILIZERS be
®leased to state:

(a) when exactly the nmﬂtﬂ::
between Assam Company and
Government of India to finalize the
~dea] for complete take over of the Oll
India Ltd. by the latter started;

(b) whether the dea] hag been
Analized;

(¢) it s0, what gre the salient fes-
“fures;

(d) i the snswer to (b) be in the
negative, when exactly the much.
awaited deal is expected to be fina-~
lised; and
(o) the fortors responsible for the

unususl delay ip remching an agree-
mentt

THE MINISTER OF PETROLEUM,
+CHEMICALS AND FERTILIZERS
* S{SHRY H. N. BAHUGUNA): {(a) Negor

1

Writien Amewers 230

tiations with Burmah Oil foe
acquiring effective Govm;m
over Oil India Limited started m 1978,

(b) No, Sir,
(c} Does not arise,

(d) It 1 not possible to indicate any
firm date at this stage,

(¢) Negotiations are still in progress.

It is not in public interest to divulge
the details.

Issue of Licences/Letters of Intent for
wetting up of Fertilizer Units

3155 SHRI UJYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many licences|letters of in.
tent issued during 1977 ang 1978 for
settling up fertilizer units in the coun-
try;

(b) total capacity sanctioned,

(c) share of (1) Publc Sector, (2
Indian Private Sector and (3) forelgn
companieg in the total capacity sanc-
tioned; and

(@) particulars of the large businesy
Houses who have been granted letiers
of intent/licencey to set up Yertiliver
plants and capacity sanctioned to
each?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR; H. N. BAHUGUNA): (a) Eleven
lettors of intent/Licences have been
issued during 1977 and 1078 for petking
up fertilizer units in the country. :

(b} The nzmwes of the companies and
the capacity of finished producis sanc
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Hoped in respect of each of them is avunder

»
.

Name of %‘ Coatpany Capacity m
{Metric Tonnes per annum)
£. Indian Explosives Ltd. . e s o o Urea 2,25,000
a. Nagarjuna Fertilizers and Chemicals Lid.. . . Urea. 4,935,000
8. Gujarat Narmada Valley Fertilizers Company Ltd. . Ures. 5,94,000
4- Deepak Nitrite Ld. . ., + .« Ammonia 85,600
§. Bihar Caustic & Chemicals. . . . . Ammonium Chioride 96,000'
6, Punjab State Industrial Development Corporation. . Ammonium Chloride 66,000
7. Tamil Nadu State Industrial Development Corporation , Ammonium Chloride 21,000
8. Kothari (Madras) Ltd. . . . . M + Ammonium Chloride 21,000
9. Polymers Corporation of Gujarat . . , Ammonium Sulphate 10,000
10. M. P. Agro Morarji Fertilizers Ltd. . . . Mono Ammonium 1,40,000
Phosphate.
t1, Indian Parmers Fertilizes Co-operative Limited.rs . Paog in the fu:m of
Complex Fertilizers.  1,33,000

(¢) Of the companies Usted above,
M/s. IFFCO at serial No, 11 is in the
cooperative sector and the rest are in
the private sector, M/s. Indian Ex-
piosives Lid. at Serial No, 1 i8 a com-
pany in which M/s. Imperial Chemicals

Industry, United Kingdom hold 50.42

per cent of the equity.

(d) Qut of the eleven companies
listed gbove M/s. Indian Explosives
L4d. and M/s. Kothari (Madras) Lid. at
serial No, 1 and 8 respectively are re-
gistered under Section 20(a)(il) of the
Monopolies and Restrictive Trade Prac.
Heos Act, 1960 and come under the
rge house category. As the ferfili.
zer industry ig in Appendix I of the

Foreigy Collaboration in Fertilier
Sector

3156. SHRI JYOTIRMOY BOSU:
Will the Miunister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased td state:

(a) whether during 1877 and 1978,
the Government had allowed s nume~
ber of collaboration agreements with
foreign companies, for setting up joint
ventures in the fertilize, sector;

(b) if so, what are the particulars
angd detafls thereof;

(¢) whether India has got the Te-
guisite technical know-how far seiting
up fertilizer plants op her own; and

(d) ¥ go, the reasons why foreign
oollaboration Is belng sllowed  in thie
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H N. BAHUGUNA): (a) No, sir,
No collaboration agreement has been
permitted during 1977 or 1978 with a
foreign company for setting up a ferti-
lizer plant as a jolnt venture either in
the Public or Private Sector.

(b) Does not arise.

{c) and (d) While India has develop.
ed adequate technology indigenously
for constructing cerlain sections of fer-
tihzer plants, it has still to depend on
foreign technology/know-howt  for
certain critical secliong of a fertilizer
plant,

Steel Quota for Private Sector

3157 SHRI BALASAHEB VIKHE
PATIL Will the Miuster of STEEL
AND MINES be pleased to state

(a) whether he hag received any
representation from the private trade
that they have been getting steel not
only of extremely poor quality but
algg getting defectives from the Prime
producers, and

(b) whether the Federation of the
Irom and Steel Traders Association
has requested for allocation of a fixed
guantum of production; if so, to what
extent their demand has beep accept-
ed by the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): {a)
No, Sir,

(b) Yes, Sir. It has been decided to
allveate to trade a certain percentage
ranging from 5 to 15 per cent of a few
tategories of steel from out of the
peceipts in the stockyards

Seiting up of Wi
Petro-

3188, SHRI VIJAY KUMAR N.

m’m. Will the Minister of PETRO-

, CHEMICALS AND FERTILI-
ﬁas ve pléased to state. -

{a) whether Government have set.
up & wWorking group on petro-chemi-

Group of

" MARCH 15, 10V

Weitten Anewort  saif

cal.toworkoutdeuﬂse!mom
of petro-chemicsly from off shore gas
lndothu'rehtedmltm,

(b) if so, whethep Government have-
recelveq itg report and details thereof;

(e) how many working groups have
heen set up during 1977.78 and 1878
79 by hig Ministry with the nature of
assignment compositlons, period for
study and reporting and how many
of these have submitted the reporte
to Government, and

(d) important recommendatign of
the workmg groups and the detailg of
action plan formulated during 1978-80
and the next five vears?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRT H N BAHUGUNA) (a) Yes,
Sir

(b) The report of the Working Group
has been received only on 28-2-1979 and:
is yet to be examined 4

(c) and (d) The required informa-
tion is being collected and will be laid
on the Table of the House,

Merger of M/y Allenbury with Gluwxo

3159, SHRT BIRENDRA PRASAD{
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS he
pleased fo state;

(a) whether it Iz a fact that M/a
Allenbury, which wap originally 2

machinery marketing firm in India hag
merged with Glaxo;

{b) wheihey thiy merger has beim
#pproveg by the Ministry; wma
{¢) 'what were the docmuletiony
parietes by Allnbury io 1958 will
what are the Sormulations marketdl
by them st presenty e
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No
Company by the name of M/s. Allen-
bury had merged with M/s. Glaxo.

(b) Does not arise.

(¢) Doeg not arise,

Vigilance Case against the Director
General, Geological Survey of India

3160. SHRI HALIMUDDIN AHMED:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that there
wag vigilance case against the Direc-
tor General, G.S.I;

(b) if so, the detailg thereof amd
whether Government propose to
change the Director General of Geolo-
gical Survey of India; and

(¢) if not, the reasong in detail
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir. The case was against some
sulqujdinate officers.

(b) There is no proposal to change
the Director General.

(¢) In view of the answer to clause
(a); this does not arise.

Starting of a T.V. Station in
Biha, State

3161. SHRI HALIMUDDIN AHMED:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose 10
gtart a T.V. Centre in Bihar State;

(b) if so, the details thereof; and

(¢) if not, the reasong in detail?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.

ADVAND: (a) to (). A TV' trfansmit-
ting centre is already functioning at

4608 LiS—3.
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Muzaffarpur in Bihar. The programmes
for this centre are produced at the
Base Production <Centre in Delhi.
During the Sixth Plan, it ig proposed
to set up a programme production
centre at Muzaffarpur itself, Besides,
the TV relay centres proposed to be set
up at Varanasi and Asansol during the
Sixth Plan are also expected to cover
certain parts of Bihar. However, due
to the constraint on resources, there is
no proposal for the present to set up
another TV station in the State.

Nagarjuna Fertilizer Factory

3162. SHRT P. RAJAGOPAL NAIDU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Nagarjuna fertilizer is
going ahead as per schedule;

(b) whether the estimated cost of
the fertilizer hag gone up; and

fe) if g0, by how much?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Work
on the Nagarjuna Fertilizer project is
in progress. There has, however, been
some slippage in the project schedule
due to a delay in placing orders for
long delivery critical equipment pend-
ing finalisation of long-term financing
arrangements.

(b) Yes, Sir.

(¢) The project is now estimated to
cost Rs, 232 crores as against Rs. 189.60
crores estimated at the time of the
initial approvals.

Pianes purchased this Year

3163. SHRI P. RAJAGOPAL NAIDU:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether Government has pur-
chased any plane this year; and
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(b) if so, their number?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). It will
be appreciated that it will not be in
the public interest to disclose details
of Defence procurement.

Short Supply of Steel Items Leading
to Increase in Price

3164. SHRI D. D. DESAI:

SHRI M. KALYANASUN-
DARAM.

Will the Minister of STEEL AND
MINEgS be pleased to state:

(a) whether 3 number of stee} items
like rounds, bars, ingots, are in acute
short supply leading to a price in-
:retase of 15 per cent in the open mar-

et;

(b) if so, t,he. reasong thereof; and

{¢) the stepy taken by the Govern-
ment to increase the productig, In
steel plants 8 as to ensure g constant
supply of all steel items to the consu-
mers at reasonable prices?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
and (b). In the recent past, shorisges
have developed in respect of some cate-
gories of steel due to marginal fall in
production and pick up in demand re-
sulting in increase in open market
prices. The increase in open market
price varies from’ tims to time and
place to place depending upon various
factors,

(cy During the curfent year, the
production in  gteel plants has been
edversely affected mainly on eccount
of continued problems in ‘supplies of
power and coking coal, unprecedented
raing and floods in the eastern part of
the country; ete, Close snd constant
lateon. continues to be maintained with
the Minisiry of Enexgy, D.V.C. autho-
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rities, Electricity Boards, coal supply-
ing agencies and the Railways 80 as to
secure maximum supplies of power,
good coking coal and other raw mate-
rials and for improved transport of
raw materials and finished products.
Arrangements have also been made
for the import of about one million
tonnes of low ash coking coal in order
to supplement indigenous supplies.
Concessions have been granied to mini
steel plants with a view to step up
their production. All these measures
are expected to ensure constant supply
of steel items to the consumers at
reasonable price.

fufre wefa & goasli o firaed
& forg wrdemlY
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IDPL Activities

3166. SHRI VASANT SATHE:
SHRI VIJAY KUMAR N.
PATIL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the IDPL chemicals
has drawn up itg plan of expansion of
its activities for 1879-80 and the next
five years in the country and abroaf;
and

(b) if so, furnish important details
thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA)' (a) IDPL

have drawn up proposals for expan-
sion/diversification of its activities in

India during the plan period 1978-79/
1982-83. At present they have no plans
to invest abroad.

(b) The proposals are for substantial
mvestment for increasing the produc-
tion capacity of the existing drugs and
manufacture of other egsential drugs
chemicals and intermediates.

Muitinational Corporationy and their
Suinidiaries

3167, SHRI €. X. CHANDRAPPAN"
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pieaved
to sfate:

(a) ihe names of the multinational
corporations and their subsidiaries

opeeating in Indin; t
helore tax in 1971-72, 1979-77, 1977.78
s 1T

(c) in each of the years mentioned
above, the royalties, dividends, head
office expenditure or under any other
item, the amounts repatriated by each
of the company;

(d) whether any of the multinae
tionals or their subsidiaries have
wound up their business in India after
March 1977; if so, details thereof and
the reasons; and

(e) whether any of the multina-~
tionals or their subsidiarvies started
fresh operations in India after March,
1077 and the details of those includ-
ing their total investment, gectors in
which they are operating?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8, D. PATIL). (a) Multinational
corporations operate in India through
branches and subsidiary companies.
As on 31-3-1978, there were 473
branches and 146 subsidiaries of
multinational corporations operating in
India. The names of these branches
and subsidiarles are given in the
statement-I laid on the Table of the
House. (Placed in Library, See No.
LT-4088/79).

() The total assets and profits betore
tax of the branches and subsidiaries of
multingtional corporations for the
years 1971.72,1976-77 and 1076 are as
tmder. For the year 1978-79 the
balance sheets and profit and loss ace

1
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counts of the bulk of these compenies are not yet due,
Branches
‘ 1971478 1g76-7y 14778
1. No. of branches. . . . . 541 482 478
2. Total Assct (Rs. crozes) . e . 1160-g (ags)  a17B-g (3g6)  =8go-1 (8€8)
3. Profit before tax (Rs.crares) ., 586 (298) 89-4 (azo0) 52 8 (139)

Nore : 1. Figuresin bracketindicate the number of branches to which the data relate,

2. In case of the value of assety in 1 and 1977-78 the es have been worked
out by taking data from the bd’m’?e’lhee f977 7e year o?nl:amd and where the

same were not available by taking the assets figures from the balance sheets of an

carlicr yoar. N
Subsidiari
1971-72 1976-77 1977-78
1. No. of subsidiaries. R . 2p9 161 146
2. Total Amets (Rs. crores) . 114534 (181) 16496 (161) 1740°0) (146)
3. Profit before tax (Rs. crores) . 1yj0-63 {181) 257+7) (142) 130-6  (1e1)

Norx :

(c) Company-wise informetion about
ihe remittances made by all the
branches and subsidiaries of multina-
tional corporations is not readily avail-

1. Figlv::rd.en in brackets indicate the number of subsidiary companies to which the data
te.

(branches, subsidiaries and other com-
panies having foreign equity) as fur-
nished by the Ministry of ¥inance for
the years 1971-72 and 1878-77 are a8

able. However remittances made under. Similar data for the years 18977-
abroad by forelgn companies in India 78 and 1978-79 are not available
(Rs. in crores)
Years Profits  Dividend Royalty Technical Interest Total
know-how
197879 . 9°04 98-8 58 g 13 forp
1976-77 . agaod 4850 15ege grSe NA. 15308
*Providonal @Exclude interest N.A.-Not svailable.
(@) and (e), The names and defalls which, during thdy peridd, have couiatl

of the industrial activity of the hranch.
es and subsidiaries of multinationals
which gre veporied io have closed down
their ofices or wound up business in
ndla during period 141977 Yo
31.5-1978 are given in the etatérnint-Il
‘;;mﬁ an 8 “Nmnmim In
rory. See No.
m&n@emmm

3
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which they are operating and total
| investment made by subsidiaries as
F represented by their assets are given

in the statement-IIT laid on the Table
i of the House. [Placed in Library. See

No. LT|79]. (Details about total in-

vestment made by the branches which
" have come into existence since 1-4-1977

are not available as their first balance
~ sheet and profit and loss accounts have
. not yet been filed).

Similar information for the period
» subsequent to 31-3-1978 is not yet avail-
able.

Non-Release of Sulphamethxo-
zole to Drug Units

3168. SHRI K. RAMAMURTHY:
Will the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be
pleased to state:

(a) the reasons for the Chemical
and Pharmaceuticals Corporation not
releasing Sulphamethxozole from its
stock of 10 tonnes to meet the re-
quirements of drug units;

(b) whether Government would is-
sue import licences for machinery it
its insistence on the stamping of name
of the drug on each coated tablet is
to be complied with by the drug in~
dustry; ang

(c) how many small scale drug units
have been closed or compelled to go
in for further cut in production on
account of the gbove?

4 THE MINISTER OF PETROLEUM
CHEMICALS & FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) Itis
not correct to state that the CPC have
T?uot Yeen releasing Sulphamethoxozole

from the stocks lying with them. Ser-
vicing for this drug has been 100 per
cent both small scale units and DGTD
units as per entitlements of the units
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concerned in terms of the policy gui-
delines issued by the Governmens.

(b) The labelling of drugs amongst
other things. is regulated unde, the
provisions of the Drugs and Cosme-
tics Act and Rules thereunder. Under
the existing provisions, there is no
requirement of stamping of the name
of the drug on each coated tablet,
Therefore, the question of issuing of
import licences by the Govt. for the
import of machinery for the purpose
does not arise,

(¢) Does not arise.

Supply of Furnace Oil by Indian Oil
Corporation

3169. SHRI K, RAMAMURTHY:

Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the monthly supply ot
furnace oil by Indian Oil Corporation
to the users falls short by about 75
-per cent of the allotted quota;

(b) the industry-wise short supply
of furnace oil; angd

(c) the steps taken to supply at
least the allotted quota of furnace oil,
which itself is reported to fall shart
of requirement by 25 per cent?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(4RI H. N. BAHUGUNA): (a) The
demand for furance oil from industries
has gone up sharply in recent months
due to inadequate availability of coal.
While the total sales of furnace oil in
the country in 1977-78 was less than
the total sales in 1976-77 by about 7
per cent the total sales of furance oil
by Indian Oil Corporation during
April 1977 to January, 1978 has been
more by about 8 per cent compared
to the sales in the corresponding per-
iod in the preceding year. In spite of
this, however, it has been possible to
meet the demand for furnace oil
fully mainly because of transportation
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constraints. The supply of this product
fell short of the allocation by about
4.5 per cent during April, 1977 to
January, 1978,

{b) The industry-wise position re-
garding supply of furance oil is not
readily available,

(c) Efforts are being made to ensure
adequate availability of furance oil
in different feeding locattons as well
as to improve rail movement of the
product to the various consuming
locations. -—

Olosure by Small Scale Drug Manu-
facturers for Non-avallability of
Aloohol

8170. SHRI K. RAMAMURTHY
Wil the Minuster of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the small scale drug
manufacturers in Tamil Nadu are on
the verge of closure because of non-
availability of alcohol, the basic raw
material; ang

(b) 1f 50, the steps Government pro-
poss to take so that adequate quanti~
ties of alcohol are made available to
them, especially ﬁi: the background of
complete prohibition policy of the Go-
vernment of Tamil Nadu?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA) (a) Gov-
srnment has not received any report
to this effect. It may be stated that
allocation of alcohol within the State
is done by the State Government.

{b) Does not arise.

Exiraction and Refining of Copper,
2ine and Lead in Sikkim and
Darjecling

3171. SHRI AMAR ROYPRA~-
DHAN: Will the Minister of STEEL
AND MINES be pleased to stite:

{s) whether Government propose
to wtart & publie sector undertaking
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for gxtraction and refining of

gine snd lesd zine in Sikiim
Gorubathan area of Darjeeling die~
triet; and

(b) if so, when and if not, the
reasony therefor?

THE MINISTER OF STATE FOR
STEEL AND MINES (SHRI KARIA
MUNDA): (a) No, Sir,

(b) In Sikkim, there already exists
a Sikkin Mning Corporation which
18 a joint venture of Government of
India and State Government of Sikkim
and this Corporation has been work-
ing the Bhotang Poly-metal ore depo-
sit at Rangpo for production of copper,
lead and zinc concentrates. So far as
Gorubathan area 1s concerned, the
Hindustan Zine Ltd. a public secior
undertaking, has recently been grant-
ed mining lease by the Government of
West Bengal

Reasons for Coal Shortage In the
Country

3172. SHRI P K KODIYAN: Will
the Minister of ENERGY be pleased
to state:

(a) whether there ls any truth in
the allegation that the coa] shortage
currently experienced in seversl parts
of the country was not due to non~
availability of wagons but due to the
failure of the coal India Limited to
offer enough coal to the wagons tffen.
ed by railways; and

(b) if so, what steps have been
token to ensure adequate delivery of
coal to the available rail wagons?

THE MINISTER OF STATE N
THE MINISTRY OF ENERGY (SHRI!
JANESHWAR MISHRA): (a) No, Sir.
Thwm‘sg'mlhmaenﬁ:“mp
sumers ot to fai
Copl” India Limited to offer en

I to the wagops offered iy the
Railways, ‘

(b) Doss 2t axiss, The produs |
tion of coxl has ssproved substantislly

-
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wsince November, 1878 onwards and
the stocks of coal bave also increased
enabling Coal India to load more and
more wagons as may be supplied by
the Railways for coal loading.

Uniteg Nations Industrial Develop-
ment Organisation meeting in Delhi

8173. BHRI P. K. KODIYAN:
SHRI P. M. SAYEED:
SHRI R. V. SWAMINATHAN:

SHR] M. Vv, CHANDRASHE-
KHARA MURTHY .

Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether a consultative meeting
of the United Nations Industria)
Development Organisation on Iron
and Steel Industry took place recently
at New Delhi;

(b) if so, what were the topics dis-
cussed at the meetings; and

(e) what were the decisions taken
thereon?

THE MINISTER OF STATE IN
THE MINISTER OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
fo {c). Presuambly, the reference is
to the UNIDO Second Consultation
Meeting on the Iron and Steel Indus-
try held in New Delhi from 15th to
19th January, 1979. As a follow up
of the First Consultation Meeting
held in Vienns in February, 1677, this
Conference was to consider further
nfeasures for international cooperation
in the Development of iron and sieel
industry as also the manner in which
developed countries could assist the
devel countries in their steel
industry lopment programmes.

The most important outcome of the
Conference was that the developed
countries sccepted the necessity for
the daveloping countries, which have
natural regource endowments to
m Sresh eapacities or expand their

industyy where & start.has al-
m m zupde and declaved their

eontinuing willingness to assist the
developing countries in this respect,
notwithstanding the fact that steel
industry in some of the Western
countries as well gs in Japan was
presently passing through an un-
favourable situation. There was also
un®nimity that for the development
of the steel industry in the develop-
ing countries finance was the most
critical input. Similarly, there were
problems of managerial inputs, ex-
change of technical information and
training of manpower, It was, there-
fore, decided that s working group
should be constituted under the aus-
pices of UNIDO which wiil go into
the question of ‘resource mobilisation’
for setting up steel plants in the
developing countries as a total
package including finance, This
working group will congist of experts
from the developed countries, deve-
loping countries and some of the in-
ternational organisations. Another re-
commendation envisages the establish-
ment of an independent advisory
service composed of experts to wmet at
the request of countries in the early
stages of the consideration of steel
industry development projects, the
gervices to be provided by such ex-
perts could be extended to up-stream
and down-stream problems in the
iron and stee] industry. Other recom=
mendations are directed fowards co-
operation in the fields of import and
export of iron ore; research and
development on all aspects of coal-
mine gevelopment snd utilisation of
coking coal including modern methods
of economising in the case of coking
coal and import and export of coking
coal: exchange of technical inforra-
tion and inplant training for personnel
from developing countries.

Demand of Cooking Gax

3174, SHRI KANWAR LAL GUPTA:
Will the Minister of PETROLEUM,
CHEMICALS' AND FERTILIZERS be
Pleased to stute:

(a) what is the totsl demend of
cooking gas in the country snd how
niuch cooking ges is gvailable;
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(b) what steps Government propose
to take to increase the supply of cook-
ing gas in the country;

(c) is it a fact that in Delhi people
are not getting the cooking gas since
long; and

(d) if yes, how many applications
are still pending and since when?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) It has not been possible to accu-
rately assess the demand for liquefied
petroleum gas (cooking gas) in the
country because of the various other
alternative fuels also being used as
domestic fuel. However, an index
called Thompson Index which is based
on a number of economic indicators
has been used for determining the
demand potential of liquefied petro-
leum gas in different parts of the
country. According to the assess-
ment based on the said index, the
current demand potential for LPG is
estimated to be of the order of 8.6
lakh tonnes per annum ag against the
present availability of cooking gas of
about 4.2 lakh tonnes per annum.

(by The LPG availability in the
country is expected to increase subs-
tantially by 1980-81 by the commis-
sioning of:

(i) Facilities for separation of
LPG from the Bombay High Asso-
ciateg Gas;

(ii) The Mathura Refinery;

(iii) Secondary procesisng facili-
ties at Koyali Refinery; and

(iv) Coker Unit of the Bongai-
gaon Refinery,

(¢) Cylinder refill requirements of
existing cooking gas customers are
generally met in full The present
demand for cooking gas, however, is
far in excess of the availability of the
product from the refineries. Hence a
large number of people are waiting
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for a long time for getting a new gas
connection,

(d) Approximately, 2,76,000 persons
are on the waiting list of the gas dis-
tributors of the various oil companies
in Delhi. The period for waiting
differs from area to area in Delhi and
the iongest the people are waiting is
trom 1972.

ALR, ang Doordarshan programmes

3175. SHRI KANWAR LAL GUPTA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether it is a fact that even
now there is no basic change in the
policy adopted by All India Radio and
Television and much time is devoted
either on the film songs or movies
etc.;

(b) whether it is also a fact that
very little time is devoted by A.LR.
and Doordarshan to educate the peo-
ple about old Indian culture, civiliza-
tion and Indian art;

(e) if so, the reasons therefor;

(d) what steps Government pro-
pose to take to educate the people so
that they may understand their cul-
ture well; ang

(e) how much time is devoted by
All India Radio and Doordarshan for
inculcating the patriotic feelings
among the people and particularly the
youngsters?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI L. K. ADVANI): (a) No, Sir.
Government’s programme policy is to
reduce dependence on films and film
music. On the primary service of
A.LR. the quantum of film music is
limited to 5-6 per cent of the total
programme time. On the Vividh
Bharati/Commercial Service, music
occupies 90 per cent of the time out of
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which about 60 per vent i Slm muasic
as against 90 per cent about 3 years
back. AJIR. Commercisl Service is
limited to only 1§ per cent of the
population. On Doordarshan, Indian
feature films/film based programme
ang foreign films constitute about 20
per cent of the total programme, Steps
have been taken by AIR to apply
stricter standardg in the screening of
film songs and to produce high quality
light music songs at AIR stations
themselves,

(b) No, Sir.
{¢) Does not arise.

(d) and (e). AIR has been broad-
casting various programmes in diffe-
rent formats enabling the listeners to
understand their cuiture, history and
heritage, As regards Doordarshan, its
programming is primarily Indian in
character with very little foreign ele-
ment, Besides, considerable number
of ‘programmes inculcating patriotic
feelings are telecast.

High Costs of Medicines and Drugs

8176. SHRI KANWAR LAL GUPTA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
plensed to state:

(a) are Government aware of the
fact that many items of medicines
and drugg are costliey in India;

(b) have Government made a study
or this problem in the last one year;

(c) what gpecific steps Government
propose to take to made the medicines
cheaper;

(d) do Government propose to set
up any drug unit in India for manu-
factiring medicines ete; and

(e) ﬂ:n.givefhedetuﬂnthueoi!

THE MINISTER OF PETROLEUM,
SHR; W W am%; ®

M a
Prices of mdﬁeimm

generally
mammmmm

' o*

by

countries although in somie cases, the
price could be higher,

(b) A study of our prices in rela-
tion %o prices in UK has been made.
A comperative statement showing
prices of certain branded medicines
in India and UK is attached. It
would be seen that the prices in
India  are lower than prices of
the same medicines in UK,
which hag among the lowest prices in
wegtern Europe,

(c) 'The New Pricing Policy has the
following featuregs which are expected
to contain or bring down the prices
of drugs:—

I (i) All the bulk drugs which
would go into price controlled for-
mulations will be subject to price
control. Under the existing Drugs
(Prices Control) Order, 1970, only
in respect of ‘Essential Bulk Drugs’
covered under' the paragraph 4
thereof, Government have the
powers to fix the prices ufter con-
ducting such inquiry as deemed fit.
In the case of other bulk drugs, the
manufacturers are required to ob-
tain approval of Government only
when increasing the prices thereof.

(ii) The Scheme of graded mark
ups (Providing for 40 per cent for
category 1,556 per cent for category
II, and mark up upto 100 per cent
for category-IlI and exemption
from price control for category-IV
formulations) under the New Pric-
ing Policy is expected to mske
available essential and life saving
drugs to the consumers at fair and
reasonable prices, while ensuring on
an overall basis, a feir return to the
manufacturers,

IT. Recently in the budget proposals
for the year 1979-80 additional excise
duty of b per cent of basic rate of
duty of excise which was levied wef.
1st of March, 1978 on patent or pro-
prietory medicines has been with-
drawn. ’Wehlvelhmdymaw
tructions to the mamfacturers to
brinxdowntbepriaes of patent or
proprietory  formaulations classifiable
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under tariff item 14 E of the Central
Excise Tariff to correspond with the
revised rate of excise duty w.ef. 1st
of March, 1978, The benefit of price
redudtion is, therefore, being passed
on to the consumers w.ef the afore-
sald date,

III. Government have ulso with-
drawn duty of customs from 22 life
saving bulk drugs w.ef. 1st March,
1979 which earider attracted customs
duty. Similarly, duly of customs on
17 drug  intermediates required for
the production of bulk drugs in the
country has been reduced from 75 per
ecent/45 per cent to 25 per cent. This
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would have the effect of veducing the
prices of formulations based on the
relevant Bulk drugs.

(d) Yes, Bir.

{e) The New Drug Policy assighs &
leading role'to the public sector in the
production and distribution of grugs

and pharmaceuticals. Presently, the
public  sector  units, namely,
IDPL, HAL, Smith stanistreet,
etc. are already engaged in
the production of drugs, Under
the aegis of these public sector

units, new formulation units as well
as joini ventures with State Govern-
ments are also proposed to pe set up.

Statement
UNSTARRED QUESTION No. 31496 for 13-3-1979

[T ———

SI.  Name of the Product Packsize
No.
- - 2 - —— .,_.;”
1. Achremycin Caps. (contains Tetra~ 100’ s
cycline Hcl. 250 mg. )(Leckerle)
rocin Film Tabs (contains 100" &
x"’E"rytl'xromycm Stearate 250 mg.)
(Abbots)
§. Terramycin Tabs. (Oxytetracycline 100's
Hol. 250 mg.)
(Pfizer Ltd.)
4+ Genticin Amp. (G ycingomg/ 5+aml,
(Nicholas)

5. Bactrim tablets (Tﬁmemopnn 8o mg. 100's
Sulphamethazazele 400 mg.)

(Roche producis)
100"
ec“v'mfampwn 150 mg.) Liba.
. Al t tablets (Methyl. 0mg) 100"
1‘tdm1=w"( ropwsmz‘

?

Price asindicatedin  Current Prices in
the Monthly Index of India (Rs.)
Medical Specialities
March 1978 issue
published from London
4 5
Rs.
46-40 46:62 (IDPL Tetracycline)
Caps.
44°75 (A lenbic-Alcycline
caps)
12928 98+60 (Abbom-Erythrocin
Film t b.)
1150-g0  (LD.P.L.=Thromy-
cine (tablets)
68 8o 51-02 (Pfizer-Terramyc in
caps)
46-91  (Smith stanistreet-
%xyttﬁ‘l ine
anulu;m He.
127°36 57°10 (lndhg Sdurmgu
5405 (Lyk hb-—-mewh)
11872 107 Roche
7 759 ( Fovel goducw
107-39 (Burroughs well comves
mn
1 2 Labs
851°36 39946 %:v o
6ya0 © 614 (m‘xlo’; strip)
s lhlp-AliaM

__#....--.... ———
€
1

!

uls=Re. 16,

! v .o 4
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Demapd and Sypply of. Sjeel

3177. SHRI KANWAR LAL GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) what is the target of steel {o be
manufactured next year;

(b) is it g fact that the Government
has decided to import steel plant
equipment; and

(c) how many new mini steel
plants have come up in the country in
the last one year and what is their
production?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA; (a)
The target of production of saleable
steel for 1979-80 at the'six integrated
steel plants has been placed at 7.400
mullion tonnes,

(b) Yes, Sir, to the extent consi-
dered necessary.

(¢) During 1978 no new licences
were issued. Seventeen units were
commissioned/ recommissioned between
December, 1977 and December 1878
including five which were new but
for which 'licences had been granted
earlier, Others were units which had
been commissioned and were closed
later. The production of ingot steel by
these additional units commissioned
was 87,502 tonneg during 1978.

Comtract Workers in Sindri , Unit,

Modernisation and Rationalisation

Plant of Fertilizer Corporation of
India

3178, SHRI A. K, ROY: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) number of contract workess
and the types of job they were per-
forming and the names of the contrac.

and petty contractors under
they werg placed a5 on Ist Jan-
uary, 1979 in the Sindrl Unit, mo-

dernisation apd rationalisation plant
of the F.C.I. at Sindri;

(b) whether many of the jobs are
of regular nature and workers are
doing the job for the last twenty years
deserving immediate absorption in the
fertfliser corporation of India;

(¢) whether most of the contracl
workers are harijans and adivasis
and are being mercilessly exploited by
the contractors obeying no rules; and

(d) whether his Ministry would
conduct a detailed survey of the con-
tract work now going on at Sindri?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA): (a) to
(d). The information is being collect-
ed and will be laid on the Table of the
House
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Government Enquiries againat Syn-
thetics and Chemicals Limited

3181. SHRISURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state-

(a) how many Government
enquiries gre being going on against
frauds, scandals and mis-management
in Synthetics and Chemicals Limited
and what are their progress,

(b) whether Government have re-
ceived interim reports against these
enquiries, if so, what has been the
outcome; and

(c) whether Government are taking
steps towards getting reports early
s0 that necessary action may be taken
against the company’s Directorate for
mis-management?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME APF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTCE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
The !Company Law Board hag ordered
un investigation into the affairs of the
Company under section 237(b) of the
Companies Act, 1956. The investiga-
tion s in progress.

This Company has given a sum of
Rs, 475 lakhs towards advertisement
in souvenirs published by a political
party The overall issue of subscrip-
tions made by various companies in-
cluding this Company to such sou-
venirs is under the investigation by
Central Bureau of Investigation.

This Department received several
complaints pertaining to the affairs
of the Company which concerned
other departments of Government and
relevant extracty of these complaints
have been forwarded for necessary
action to Central Board of Excise and
QCustoms, Central Board ' of Direct
Taxes, Director General of Technical

, Development and Ministry of Chemi-

vils and Feriilisers,

MARCH 13, 1979 Written Answery
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(b) and (c). The need for expe-
ditious completion of investigation re«
port has been brought to the notice of
the inspector who has been appointed
to investigate into the affuirs of the
Company under the Companies Act,
1956, The Inspector hag promised to
send an interim report by March 20,
1979. On receipt of the interim report,
the matter will be examined to find
out what further action should be
taken in this regard
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Rules for Selecting Journalisig to
accompany VIPs.

3186. SHRI K. MALLANNA. Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Gavernment have
adopteq certain rules while selecting
the journalists to accompany V.LP.s
during their foreign tours;

(b) if so, the details regarding the
criteria followed by Government;

(c) whether there are occasions
when the same journalists were
selected for mare than once for ac-
companying VIPs; and

(d) if so, the reasons thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a)and (b). Generally the
choice of the journalists accompanying
the President/Prime Minister etc. on
their tours abroad js left to such
Newspapers who may wish to cover
these tours. However, on occasions,
the Government alsg provide some
additional facilties to language news-
papers to cover such trips.

(c) and (d).: There have been a
few much instances, it was the news-
papers which selected the j(zurnalists.

Integrateq Programme for Procure-
ment, Development and Productjon
of Missiles

3187. SHRI K. MALLANNA:
SHRI C. K. JAFFER
SHARIFF:

SHRI CHITTA BASU:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether it is a fact that
Defence Ministry’s missile policy
committee has recently recommended
an integrated programme for the
procurement, development and pro-
duction of missiles; and
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THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). The
Missile Policy Commities’s recom-
menadations deal with the formulation
of alongterm policy for provisioning
of missile systems for the Armed
Porces, in the light of our needs
technological changes.

It wil] not be in public interest to
disclose details of the recommenda-
tiong or of the action proposed or in
band.

Sell.reliance in manufacture of
Pesticides

3188, SHRI K. MALLANNA: Will
the Minister of PETROLEUM, CHE-
MICALS AND TFERTILIZERS be
pleased to slate;

(a) what steps the National Com-
mittee on Science gnd Technology has
taken for
the manufacture of pesticides and
with what results;

(b) whether Government have
obtained any foreign assistance for
the manufacture of pesticides; and

(¢) it 8o, by when the country is
likely to be completely self-sufficient
in production of pesticides?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N, BAHUGUNA): (a) PFol-
Iowlne the recommendations of the
National Committee on Science and
Technology and the Task Force of the
Planning Commission, the Council of
Scientific and  Industrial Research
Jaunched s programme forthe de-
velopment of technology for
geveral pesticides. Significant pro-
greas has been  achived  re-

in  the development
of procvesses for the manufacture of
nirotine sulphate, endosulfan, tetradi-
Yoiy, PCNB, Cyoocel, lindene and
ggﬂ? De;;gymm wer;;,,hmoﬂ

opWAY in respect

sineryl otliep o pesticides lnd
thbir mmu&w

attaining self-reliance ¢n .

(b) Government have not obtained
any foreign assistance fo, the manu-
facture of pesticides in the recent past
but do permit to obtain such assis.
tance, wherever considered essential
in the interest of the country.

(c) Although efforts are being made
to achieva self.sufficiency in the pro-
duction of pesticides and new projects
are under mmplementation to achieve
this objective, some imports will have
to be continued because the demand
in many cases may not be sufficient o
warrant setting up of economic indi-
genous capacity. Moreover due to
changing cropping pattern, the pest-
digease complex on various plantg also
keeps on changing, necessilating use of
new pesticides which may not be im-
mediately capable of heing developed

in the—eountry
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Proposal for Caprolactam Plant

3190. SHR] VAYALAR RAVI: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state.

(a) whether the FACT has proposed
a caprolactam plant there; and

(b) if so, what is the reaction of
Government?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir.

(b) The techno-economic feasibility
of the proposal being examined,

Inspection of Mines in Xerala by
Indian Bureay of Mines, Bangalore

3191, SHRI VAYALAR RAVI: Will
the Minister of STEEL. AND MINES
be pleased to state.

(a) whether it is a fact that the
mines in Kerala are being inspected
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by the regional office of the Indian

Bureau of Mines, Bangalore;
- .

(b) if so, whether Government pro-
pose to set up a regional office in
Kerala in view of the possible deve-
lopment of mining industry in
Kerala; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) VYes,
Sir. .

(b-) No. Sir.

(c) As the number of working
mines in Kerala is small, it is not con-
sidered necessary to set up a separate
regional office.

\
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Froposal for diluting Equity and Mer-
ger by May and Baker in 1965

3193. SHRI SARAT KAR: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that in
1965 May & Baker submitted proposal
for diluting their equity and merge
of their companies;

(b) Details of the proposal and their
present position;

(c) the financial gain to the com-
pany due to non-dilution of equity

and other proposal; and

(d) what action has been taken
against May & Baker and the Officials
concerned?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H. N. BAHUGUNA): (a) May
& Baker submitted a proposal in
1964 for associating Indian Capital.

(b) The details of their proposals
were as follows:

(i) To form a private company in
India which will later become a
public company with an authorised
capital of Rs. 3 Crores;

(ii) To assign to the new com-
pany, the land, buildings, plant, ma-
chinery, equipment, stocks and
- other physical assets of all kinds
in their factory in Bombay and the
good-will of their business in India,
which was priced at Rs. 33,33,333;
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(iii) to supply to the new com-
pany their know-how relating to
products manufactured at the date
of agreement and in consideration
of the know-how etc. and for ex-
ploitation in the territory of India,
fully paid shares of Rs. 33,383,300 to
be allotted to the foreign firm;

(iv) to enter into an agreement
with the new company providing,
in consideration of a royalty of
T4 per cent on the net selling
prices, the use of patents, trade
marks, etc, for 15 years.

{v) to appoint M/s. Mav & Banker
(India) Pvt. Limited as the distri-
butor of the products of the new
company at a commission of 174
per cent on the sale realisation;

(vi) to sell to Indians 10 per cent
of the issued capital of the new com-
pany;

(vii) to repatriate the proceeds
of the sale of shares referred to
above

The proposal was considered by
the Foreign Agreements Committee
(F.A.C.) in its meeting held on the
23rd February, 1965 end it made the
following recommendations: —

(a) In the Proposed public com~
pany M|s. May & Baker Limifed be
asked to bring down the share of
their holdings to 60 per cent of the
investment, 1n two stages. In the
firgt stage, the holding may be about
80 per cent, to be brought down to
680 per cent at the second stage.
This process should be “completed
in a period of about eight years;

(b) when the hew company is
incorporated in India, no branch of
M/s. May & Baker Limited. Bom-
bay, incorporated in England will
be allowed to function in India.
Distribution of products shall be
by the new company not by fully
owned subsidiary

d

pany.

of the UX. Com-

(c) It may be necessary to Agree:
to some payments as royalty, teth-
nical know-how fees and for good-
will. These will have {0 be further
examined.

(d) Repatriation of capital should
be avoided as far as practicable,
The decision of the F.A.C. could not

be communicated to the party as the
file was lost.

(c) It is not feasible to work out
any figures since the terms like pay=-
ment of royalty, technical know-how
fee and good-will were to be sorted
out subsequently as per the decision
of the F.AC.

(d) No action could be taken either
against May & Baker or the Official
concerned

COB licences to drug firms with more
than 26 per cent foreign equity

3194. SHR] SARAT KAR' Will the
Minister of PETROLEUM. CHEMI-
CALS AND FERTILIZERS be plea-
sed to state:

{a) how many drug firms with
mote than 28 per cent foreign equity
are nperating in Indin as small scale
cven though srecific notifications were
issued in 1963 under I(D&R) Act to
oblain CB heence. how many nof
them have not yst obtained COB; and

(b) whether foreign firms with
more than 26 per cent equity irres-
pective of Jabour employed, wera %0
obtain COB licence; if not, detailed
reasons thevesf?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No
such Notification under I(D&R) Act
was issued in 1963,

(b) No, Sir; the provisions of the

I(DhR)Actﬂanut ww
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Cuoking Gas Agtucies fn Otissa

3105. SHRY SARAT KAR: Will the
Minister ¢f PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plea-
ged to state:

(a) the names of the cities in Orissa
where new cooking gas agencies are
proposed to be opened in the near
future;

(b) the number of applications re~
ceived so far for cooking gas agencies
in the State; and

(c) the number of applicants out
of them who belong to backward
classes or who are Harijans or Adi-
vasis?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Only Indian Oil Corporation (IOC)
propose to appoint one additional
cooking gas distributor in the city of
Bhubaneshwar in near future,

(b) As per present guidelines, as
and when it is planned to award
any agency including a cooking gas
agency, advertisements are to be issued
in the press inviting applications. The
I0C have not so far issued any press
advertisement for the proposed new
distributorship. Hence the question
of receipt of applications does not
arise.

(¢) Does not arise.
Fall in Steel profuction

3196. SHRI KUMARI ANANTHAN:
Wil the Minister of STEEL AND
MINES be pleased to state:

(a) the percentage of fall in steel
production in the integrated steel
plants during October—December,
1978, a8 compared to corresponding
period ih the prévisus year, on ac-

by the serious bottlenecks in the rafl-
ways transport system; and

(b) the alternative transport sys-
tem that the Ministry has in mind to
ensure 80 per cent capacity utilisation
of Steel planis as is being planned
by the Gowvernment?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(S8HRI KARIA MUNDA): (a) The
aggregate production of ingot steel
from the six integrated steel plants
during the period Qctober—December,
1978 fell short of the production in
the corresponding period in 1977 by
5.6 per cent. This was due to the
following main reasons:-— '

(i) Continued problems in sup~
plies of Coking coal, both in terms
of quantity and quality;

(ii) Shortage and frequent res-
trictions/Aluctuations in the supply
of power,

(1ii) Unprecedented rains and
floods in West Bengal in September,
1978, resulting in flooding of coal-
fields as well as Durgapur Steel
Plant and affecting the rail move~-
ment;

(iv) Indifferent industrial rela-
tions in some of the plants;

(v) Converter No. 5§ of Bokaro
Steel Plant which was earlier ex-
pected to be commissioned in May,
1978, could be commissioned only
on 1-1-1979; and

(vi) Critical position of some
raw materials including Steel Melt-
ing Shop grade limestone at some
of the plants caused by movement
bottlenccks

(b) Alternative transport system
such as road transport was consider-
ed in a few cages for the transpart
of Steel Melting Shop grade limestone
from supply sources to the stee] planis
but was not found feasible in view
of the large tonmages and the long
distance involved, Road transport is,
however, being utilised to the extantza
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possible for moving coking coal as
well as boiler coal to the plants near
the coal belt. The system of move-
ment of coking coal by ropeways
from Dugda to Bokaro Steel Plant
is presently under implementation.

Films withdrawn after release

" 3197. SHRI KUMARI ANANTHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the names of Hindi language
films and regional language films
which were censored and released but
later withdrawn during 1977-78 and
1978-79; and

" (b) the reasons for doing so?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). Dur-
ing the financial years 1977-78 and
1978-79—(so far), the certificates in
respect of the following films were
cancelled by the Board of Film Cen-
sors, as the films were being exhibited
in a form other than the ones in
which they were earlier certified:—

(1) ILAYA THALAIMURAL

(TAMIL);

(2) SATHRATHIL ORU RATHRI
(MALAYALAM);

(3) THAMBURATTY (MALAYA-
LAM);
(4) CHAL MOHANA RANGA
(TELUGUY;,
(5) AVALUDE RAVUKAL (MA-
LAYALAM);
The film entitled “JADU TONA”
(Hindi), which was earlier certified
for public exhibition restricted to
adults by the Board of Film Censors,
was uncertified by hte Central Gov-
ernment, as it contravened the provi-
sitions of the Cinematograph Act,
1952, and the rules made thereunder.

MARCH 13, 1979
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12.00 hrs.

SHRI JYOTIRMOY BOSU (Dia~
mond Harbour): Sir I wrote a letter
to you requesting you earnestly thad
this avalanche and abmormal snow-
fall in Himachal Pradesh and Kagh-
mir

MR. SPEAKER: You have wrilten
to me a letter raising a question under
Rule 377. The notice was given to-
day and 1 am thinking of selecting it
for tomorrow...

SHRI JYOTIRMOY BOSU: But you
know Sir, where the situation js so
acute. ..

MR. SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: I am
drawing the attention of the Hon,
Prime Minister. Unless we rush help
to Himachal Pradesh and Kashmir—
in fact, the whole area is under severe
thréat,

wif ferrre ek Wt (wgeEr ) @ ded
e, g e wdvwa o R dgx feerr oy
fugre ® Fagan el & anxdt ... ..

MR. SPEAKER: It is a long state-
ment, It is under my consideration.

ot fimtaw swe wd @ 3k WY
wear ot agt ¥ oft ot wq AW WY www
wedmrma g ...

MR. SPEAKER: It is under my
congideration,
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PAPERS LAID ON THE TABLE

NOTIFICATION UNDER TH:E ESBENTIAL CoM-
MODITIES ACT

THE MINISTER OP PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): | beg to
lay on the Table a copy of the Kero.
sene (Fixation of Celing Prices)
Amendment Order, 1979 (Hindi and
English versiong) published in Noti-
fication No. G.S.R. 87(E) in Gazette of
India dated the 1st March, 1878, under
sub-section (8) of section 3 of the Es~
sential Commodities Act, 1955. [Paced
in Library, See No. LT-4076/79.)

NOTIFICATION MAKING CEBTAIN AMEND-

MENTS IN THE DESCRIPTION Op CONSTITU-

ENCIES IN ScHEDULED XVIII oFr DP.A.C.
ORDER, 1976,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
{8HR S. D. PATIL). 1 beg to lay on
the Table a copy of Notification No.
S. O. 60(E) (Hindi and English ver-
sions) publisher in Gazetie of India
dated the 31st January, 1979 making
certain amendments in the description
of the constituenciences in Schedule
XVIII of the Delimitation of Parlia-
mentary and Assembly Congtituencies
Order, 1976 relating to the State of
Punjab, under sub-section (2 of sec-
tion 9 of the Representation of the
People Act, 1950, ({Placed in Library,
See No. LT-4077/78.]

ANNUAL REPORTS ANp STATEMENTS OF
MazacoN Dack Lrp. Bomsay axo Goa
SwipYARD Lrp, VaSCO-pA~GAMA FOR
1977-78.

THE MINISTER OF STATE N THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH). I beg to lay on the
Tabls a copy each of the following
papers (Hindi and English versions)

MARCH 13, 141

Pepere Lowd p

under sub-section (1) of section §19A
of the Companies Act, 1956:—

(a) (i) Annual Report of the
Mazagon Dock Limited, Bombay, for
the year 1977-78 along with the
Audited Accounts and the eom-
ments of the Comptroller and Audi~-
tor General thereon.

(ii) A statement regarding Review
on the working of the Mazagon Dock
Limited, Bombay, fo, the year 1977-
78,

[Placeg in Library.
4078/79).

SeeNo . LT-

(b) (i) Annual Report of the Goa
Shipyard Limited, Vasco-da-Gama
(Goa) for the year 1877-78 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(ii) A statement regarding Review
on the working of the Goa Shipyard
Limited, Vasco-da-Gama (Goa) for
the year 1977-78.
{Placeqd in Library.
4078/791

SeeNo . LT-

SHRI JYOTIRMOY BOSU (Daimond
Harbour): We have got the Annual
Reports of Mazagon Docks and Gea
Shipyard have been presented, But
why is it that the Annua! Report of
Garden Reach Shippers and Engineers,
Litd. which is a sister concern which
also produces ships is not being pub-
lished. The reason iz that 10,000
workers are on sirike there for the
last two months, causing a loss of
Rs. 12 crores to the exchequer. The
bilatera] agreement that was entered
into b Government, they are dis-
ho it. As a vesglt, the workers
hu on strike. Are we golig %0

paulve spectators when theve i &
Tosg of Rs, 12 erores,

MR. SPEAKER. This is the stage
of presentation of the report.

BHRI JYOTTRMOY BOSU. They .
are not presenting the report, becanne
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they cannot present if. Let the Minis-
ter say what he has got to say.

MR, SPEAKER: What is the position
about the report concerning the Gar-
den Reach?

PROF., SHER SINGH. When the
report is ready, it will be submitted,

SHRI JYOTIRMOY BOSU; There is
= los of Rs. 12 crores. Gavernment
should not remain a silent spectator.

MR, SPEAKER: The Calling Atten~
tion I have postponed, becausee the
Minister was not able to get the re-
quired information.

PROF. DILIP CHAKRAVARTY
(Calcutta South); Can we have it on
Friday?

MR. SPEAKER; I will consider it.

4t firwraws srere wvaw (EgeaT) @ 3 ardw
o} weAr ¥ werw WA .. .

MR SPEAKER: It you have any
points, you should come and discuss it
with me in my Chamber.

shonoy wre walt  (dar) o oftawe
gwefmie o §? W
e g asic € 1 3 adw @ wewr
¥ wie w13 arder gy vk

SHRI VAYALAR RAVI (Chirayin-
kil); This Calling Attention has been
postponed. But there are some others
which have been given netice of and

which are pending, Please expedite
them.

PROF. DILIP CHARKRAVARTY:
« HAre we likely tp get notice as to 'when
p‘nﬂmhmmy

12.08 krs.

STATEMENT CLARIFYING INFOR.
MATION GIVEN ON 7-3-197¢ RE RE
PORTED DECISION OF THE AD-
DITIONAL SESSION JUJDGES AND
MAGISTRATES IN DELHI TO
MARCH TO THE PARLIAMENT
HOUSE

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): On T7th* of
March, 1879, in the course of the dis-
cussien on the Calling  Atlention
Motion on the reported decision of the
Additiona) Session Judges ang Magis-
trates in Delhi o March to Parliameut
House on 16th March, 1079, I had
informed the House that I had received
a letter from the Delhi Judicial Ser-
vice Asscciadion saying that they would
like to meet me and to fix a date. The
correct position in this regard is that
my Private Secretary had informed
me that he had received a request on
behalt of the Association that its re-
presentatives wanted to see me and had
asked for an appointment, I gathered
the impression that a written commu~
nication had been received by my
Private Becretary in this respect and
made a mention of it accordingly in
this House during the discussion of
7th March. Later, I discovered that
this request had been made orally,
over the telephone, and not in writing.
§ 'would, therefore, like to clarify
that my statement of March 7th 1979,
may be corrected accordingly.
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12,10 hrs.

KOSANGAS COMPANY (ACQUISI-
TION OF UNDERTAKING) BILL*

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H. N. BARUGUNA): Sir, I
beg to move for leave fo introduce a
Bill to provide for the acquisition, in
the public interest, of the undertaking
of the Kosangas Company and there-
by to secure that the ownership and
control of the means and resources
for bottling, transporting, marketing
and distribution of liquified petroleum
gas are so distributed as best to suo-
serve the commor good and for
maitters connected therewith or inci-
dena} thereto.

DR. SUBRAMANIAM SWAMY:
Bir, can I ask for a clarification?

MR. SPEARKER: Not at this stage.
The question is:

“That leave be granted to introduce
a Bl to provide for the acquisi-

tion, in the public interest, of the
undertaking of the Kosangas Com-
pany and thereby to secure that the
ownership and control of the meaos
and regources for Dbottling, trans-
porfing, marketing and distribution
of liquefied petroleum gas are so
distributed as best to subserve the
common good and for matters con.
nected therewith or incidental there-
to_n
The metion was adopted.

MARCH 13, 1979
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SHRI H. N. BAHUGUNA: I intyo~

duceq the Bill.

12.12 hrs.

PAREL INVESTMENTS AND TRAD~

ING PRIVATE  LIMITED AND

DOMESTIC GAS PRIVATE LIMITED

(TAKING OVER OF MANAGEMENT)
BILL*

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): I beg to
move for leave to introduce a Bili
to provide for the taking over, in the
public interest, of the management of
the underiaking of the Parel Invest-
ments and Trading Private Limited
and the Domestic Gas Private Limited.
pending acquisitton of those under-
takings, with a view to maintaining a
service essential to the life of the
community, namely, the bottling, trans.
porting, marketing and distribution
of liquified petroleurn gas and for
matters connected there with or
incidental thereto.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to provide for the taking
over, in the public interest, of ‘he
management of the undertakings of
the Parel Investments and Trading
Private Limited and the Domestic Gas
Private Limited, pending .acquisi-
tion of those undertakings, with 8
view to maintaining a service essend
tlal to the life of the community,
namely, the boltling, transporting
marketing and distribution of ligue-
fied petroleum gag, and for matters
cotmectad  therewith or incidentsl
therito. ™

The motion atdopted,

SHRI B N. BAHUGURA: 1 intrs-
ducet the Bl

D —

-

*Published in Gazette of India Extraordiugy Part II, section 2,

duted 13-3-1979.

! B

" fintroduced with the recommendation of the President,
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MATTERS UNDER RULE 377

{i) REPORTED UN ELPFUI, ATTITUDE OF
LEOMR. Towarps ScuooL oF TROPICAL
MEepICINE, CALCUTTA ABOUT RESPARCH

PROJECT ON KALA-AGAR

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): The Indian Counci)
of Meducal Research (ICMR) is wan-
tonly frusirating a research project on
Kala-azar in Eastern India, A grantof
Rs. 2 lakhs for a research project on
Kala-azar and ite carrier, which the
World Health Organisetion 1s prepared
to make lo the School of Trophical Me-
dicine, Calcutta has been awaiting the
clearance of the ICMR for the past
one year. But there seems to be no
sign that the clearance will be availa-
ble, It is learnt that the Head of the
Department of Medical Entomology.
School of Trophical Medjcine, gent the
original copy of the scheme io the
ICMR in May, 1978 for onward trans-
migsion to WHO, with an advance copy
simultaneously seat to WHO itseif.
Subsequently, WHO, on the basis of
the advance copy, gave its greea signa}
in November, 1978, with the proviso
that it must have the nevessary cles~
rance of the ICMR, Deltd, Since then,
the Directer, Schhol of Tropical Medi-
cine, has been in constant touch with
the ICMR in the matier. AN the re-
quired documerits have been sant, WHO
hey alsw wyitten to the ICMR inquiring
-aboart thie clegrance, allegedly with no
reypotige. And thus the ICMR 15 not
only trustrating the whole scheme, but
also dooming the atpiration of e peo-
" S of Rusterri region of the couitey.

(ii) RTPOORTED ADULTERATION OF CEMENT
BEING SUPPLIEp TO ASSAN :
SHRI PURNANARAYAN  SINHA
(Tezpur): In view of the increasing
demangd for cement for private and
public building constructions, the
Industries Ministry has made some alo-
cation of cement for the North-
eastern States, The cement normally
moves from Chaibasa region by rail
up to Jogighopa in Assam, where the
Associated Cement Companies have
been maintaining some storage gow
downs. The handling has been entrusted
to a particular agency For some time
now, due to shortage of cement in the
market, people have been forced to
buy the commodily at high prices from
private traders, but they have com-
plained of the inferiority of the guality.
On the complaint of the consumers, the
State Government made enguirieg snd
at once stage it was detected ved hund-
ed that the handling agencies niain-
tained by the Cement Company at
Jogighop in Asesam have been mixing
fine sand of the Brahmaputra river
and silt powder for many yearg now.
Recently one lakh metric tonnes of
cement was allocated for Assarn State
alone. All of this was unloadej at
Jogighopa and a considerable quantity
of this was reportedly adulterated by
sand and silt dust.

I draw the attention of the Industries
Minidter to the unlawful act of the sup.
pliers of cetent for Assam and solictf
immediate stern action, so that the
whole system of storing cement pemd-
ing onwards loading for distribution is
freed from adulteration and pilferage:
by othér means.

P
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712,08 hre,

GENERAL BUDGET, 1979-80~GENE-
_RAL DISCUSSION-contd,

MR. SPEAKER: We now take up
further general discussion un the
Budget (General) for 1878-80.

SHRI XKANWAR LAL GUPTA(Delhi
Badar): Where is the Finance Mini-
pler?

MR. SPEAKER: Because we have
postponed the Calling Attention, there
may be some little difficulty.

The normal rule is, if a member is
not present when he is called, there-
after we do not call him. Todav, beca-
use we have postponed the Calling
Attention Notice, upto 1 O'Clock, if
sany member is absent, we will still
give him a chance.

SHRI XANWAR LAL GUPTA : 1
think, there are three Ministers in the
Ministry of Finance. One of them at
least must be here, They should take
due precaution. Unless you protect the
rights of the members and of the House
I am afraid, nothing will happen. You
:;:m unnecesgarily trying to protect

MR. SPEAKER; I am not protecting
anyone, I thought the Minister was
sbsent because the Calling Attention
was there. It hag been postponed now.

SHRI KANWAR LAL GUPTA: They
should have taken extra precautien
to see that at least one Minisier out of
ihe three Minisier should be here,

SHR!I KRISHNA KANT: (Chundi-
garh): All the three Ministers in the
Ministry of Finance have been compul-
sorily deposited)

DR. SUBRAMANIAM SWAMY
(Bombay-North Kast): There is a room
for the appointment of one more Fi-
nance Minister.

SHRI KANWAR LAL GUPTA: The
Minister of Parliamentary Affdiry is

MR, SPEAKER: He has already gent
word to them. Their absence is only
«aye t0 the pustponement of the Calling
. JAttentiors.

Bufget (Gen.y m—m-ammwb

Shri Gomango fo continte his speeth.

SHRI GIRIDHAR GOMANGO
(Koraput): Mr. Speaker, Sir, yester
day I was talking about the tribal sub,
plans and the allocation of money for
the same. Today, 1 will deal with ihe
demands of the tribals, Why the tii-
bals want a sperate State, the reason
is that those who are in the Fitfh Sche~
dule are noi ruled by the tribals but
those who are in the Sixth Schedule are
ruled by the tribals and another reason
ig that the allocation for the Sixth
Schedule is more and the allocation
for the Fifth Schedule is less. The main
reason is that they ave controlled by
the State Government and the State
Government denies all their rights to
them. Jf the allocation is increased,
definitely, more development will take
place in the tribal areas.

1 would like fo know what is the
allocation which has been earmarked
for the tribals in the States of
the eastern India. Only yester~
day, the Mizoram budget wa#
presented. Rs. 42 crores have heen pro=
vided by the Central Government. Dur-
ing the five years; from 1978 to 1983,
Rs, 3,000 crores will be spent from the
Central sector and the States’ sector.
It is for the setting up of big projects
and factorles. They will say that they
are spending a huge amount of money
in the tribal areqs. But they are not
increasing the Centra]l assistance to
the States for the development
fo ftribal areazs of the Fifth
Schedule. That is why the tribals
are discontented. The Qrissa Govern-
ment has earmarked money out of {le
State sector to the tune of Rs 177
crores for the tribel areas and the Cen~
tral amsistance is only fo the «wxient of
Rs. 18 crores for this year. 1 would
like to know, out of Rs. 177 crores,
how guth money will be spent on the
tribels. You are spending huge smount
on factories and prajects, you caleulate
those amounis and say that you are
spending a huge amount for tribal de-
velapment, That is upt s0, [ want the
Government {o.Jook into the allocationy

for different sections within the Stite ' -

and within the district,

-

'

.

¢
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You ate glving a great hape fo the
tribals and other peopie saying that
the aitm of the Plan is to remove pover-
ty. But the burden of poverty ¢n the
triblag is so heavy that they cannot
even wark. Can you help them to walk.
No, you cannot because you cannot go
there: the tribal area is a hill mea:
there is no communication at all. I do
not want the communication—tele~
communication or road communication
or rail communication; I want comnmu-
nication between man and man. But
you cannot g0 there, You have kept
them in an isolated pocket, in an island
of darknes, and you oniy say that you
are allocating huge amounts for deve-

lopment.

Now I come to another point. I
would like to know why the monay
was earmarked by the Minisiry & the
Central level to the tribal areas has
been delayed for five years and again
for two years and whether the Finance
Minster would ask the Central Minis-
tries, each Ministry having the res-
ponsibility for the trsbal areas, as to
why there has been delay. It is not &
question of asking for sympthetic
attitude towardg the tribals. It is &
Constitutional demand, It is provid=s
in the Constitution that the Cenire
and the States will develop the tribal
areas. But this has been delayed tor
five years and it {s heing delayed fur~
ther We have not got the meney vet.
Why has this happenied? Tt 15 because
of the approach and’ altitude of the
Minisiries at the Centre and m the
States towards the trmbal areas. That
is why the achievemrent has been less.

1 would like to conclude my submis-
ston hy Saylng that discontontment
among the tribals is growing, not only
because of less allocation but because
of other reasons also. They are 1n the
forest area angd they are crying in the
farest ke a cory (n the wildernces.
Their volce should be heard, We are

he representatives of  those peuple
and we are echoing their voice here.
But when our volce here is not being

heard, to 'whom will we plead? The
entire attitude of the Governments at
the Centres and in the States shoyld
chahge. Separate allocations from the
Ceniral Ministries and the States
should be earmarked for tribal areas.
I will come to the achievement purt
later. You may try to satisty me with
your arguments, But I cannot satisly
my people with arguments; I have to-
satisty them with achievements. Thay
want achievements and not arguments.
Therefore, can you change the present
system so as to make plans result-
oriented and achievement-eriented?

With these words, I conclude,

SHRI DINEN BHATTACHARYA
(Serampore): Mr. Speaker, Sir, at the
outset I want categorically to state that
from the Budget that has been plpced
here, it is very difficult to get a com~
prehensive and consolidateq picture
of the economy and the end in view W
which actually this Government wants
to direct the economy of our codantry.
The Finance Minister himself hay said
that it is rural biased. And he has 2a
mind to look to the cultivgtors by
bringing downy the excise duly on for-
tilisers, tractors, etc etc. But my first
question is- by this way would he be
able to change the structure of cur
society and the strucure of nur eco-
nomy which is predomnantly doming-
teg by the big industrialists, iandlorus.
and the Kulaks of the rural aceas? T
can tell him blandly, ‘You cannoi do
it because on what basis you are stand_
ing? What 18 your philosophy? What is
your decision regarding the develop-
ment of the rural areas of our country
as well as the industrial sector of our
country?' It ig not {hat if something
is done for the rural rich, autumati-
cally the industry will get a boost and
they will be getting advantages. That
cannot be. So, my first point is that
it is nothing but & hoax tht is bejng
giyen by the Janata Government giter
its two ears rule whien was all along
given to us for 30 years by tne Cong-
resg Government, Even at the last mo-
ment and in the last phase of Indirs
Gandhi's tule, she also came forwand.
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‘with her 20 points, this and ‘hat and
that she would do this thing for the
rural areas and that thing for the ur-
ban folk and that she would remove
poverty and see that more and people
were employed. These were all hoax-
#8. Now it is gll clear and the pcople
algo have realiseq it. That is why the
Janata Goevrnment came forward with
Aan assurance and with their manifes-
to, that they will bring a change of
economy in favour of rural sector, and
our people are very much optimistic.
So they had been led to believe that
actually the government would do
something for them and thet (s why
the Janata Government came to
Fower,

But what happened? Last year we
saw Mr. Patel's budget. He came for-
ward with a Budget which aot only
increased the prices ang which not
only decreased the nymber of the em-
ployed and half employed but also
rampant corruption was encoyraged
through the bureaucratic machinery
in the industrial sectors as a result of
which hundreds of factories were closed
and the government came forward to
help these people who looted our tax-
ducing excise duty on fertilisers the
corruption.

So, Mr. Spesker, Sir, you w:ll also
realise that the Budget that has Leen
placeg is sugar-coated o those who are
well off both in the towns ang in the
rural areas. For instance, they are re-
ducing excise dut on fertilisers
tractors, light diesel etc. But who are
using al] these things? The Finance
Minister circulated Economir Re-
view a few days back. Byt
is  there any assesament  made
there as to how many peo-
ple in the rural areas will be benefi-
ted by these measures? Nothing of
that sort. 80 T want to tell Mr, Charan
Bingh, ‘You must remember thst vour

18 the development of 3 cayite-

in the pountry. 8o you temnot gchieve
ginythlng which will he heneficls) both
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to the sural and the urban populakion
of onr vountry. Just as it hoppeansd
in the case of Shrimati Indire Gandhi,
3t will happen in your case also, Yeu
must see th writing on the wall.

1 want to state that they are impo-
sing new taxes to the tune of Rs. 6d5
creres on which even the match and
bin are not excluded But the unmanu~
factured tobacco is excluded. Why? if
an unmanufactured tobacco is made
into biri by the brimakers, then duty
18 1imposed on it. Do you mean to say
that the rural people will not use 1t and
only the urban people will yse it? You
will say that the match boxes, biri,
soap, tooth paste and tooth brush
are luxury goods. But go to the town.
I you have got the courage of guts
meet the people there and tell them
that these are luxury goods mnd you
must not use them, He will understand
the:r reaction. They will say that you
hagve come to us with nothing but
some blufis that these are all luxury
goods and so only the richer people
will use them. I say these are for the
common man's use you must oot im-
pese tax on these things, TIhere are
enough sources which can provide you
good amout of money. Why don't you
touch Birlas or Tates? Why don't you
touch Singhania and those twenty-five
families who had amassed crores of
worth of astels by taking advantage
81 the pelity of the previous Gevern-
ment as well as thix Goveroment. It
1 havg got the time, I woyld have
shown you bow, within these two years
also, ther Yatas and Birias have amons-
od 3 much of aenty
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Whet smswer fsve Fou ot for this?
Nt only these big indusiriglists but
also tn the rural sector you will find
that g large section of the people have
emassed 5 huge amount of money by
various methods. They have taken over
the land from the poor cultivators,
by various methods. Both in rursl g8
well ag in urban areas, only a very
very few number of the rich had been
benefited by your two yeer's 1ule. The
benefits we have got are. we net back
the civil liberty and democratic nignts
for the people. That liberly 1s there
Press cengor was introduceq by Shri-
mati Indirg Gandhi. That is no longer
there. Our party will never agree with
your ecenomuc policy as ewident from
budget proposals. ¥ou have framed
your budget by which you will never
be able to come out of dangerous situa-
tion which is being faced by our coun-
try. Why? That is because you have
00 belief in the rempedy which is neces-
sary for the real economic develop-
teken the land-reforms prog-
taken the land-roforms  prog-
rammes with all seriousness. I want
to ask both  Shri Charan
Singh and his other colleagu-
es as to in how many States land re-
cords have been rectifed and where-
ever that has been done, they are eith-
er faulty or are fictious. Additional
advantage is taken only by the big-
Iundhoiders.

In. benami names they are evading

‘the cei laws, What have you done
in your UP, Btate one
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bangd ls not giving me money thet Is
requived by me for my livelthood. So,
i1 want a separation. 1 want also divi-
sion of the landeg property.’ This was
in the wif's name ang in others name
they keep their land ang they are say-
ing that they gre peasants. Not at gill
They are engaging agricultural land
lahourers, Even in their case they will
not pay them even the minimum wag-~
es that are fixed hy the Siate Govern~
ments. In some of the States they will
deprive these agricultural laboureys
from this poor income. In West Bengal
our. Government ig making all efforts
with the help of the ordinary

people. .. N

MR. SPEAKER: Mr. Bhattacharya
are you thg long speaker from your
party? &,

N\
SHR] DINEN BHATTACHARYA:
No. There are two others:

MR. SPEAKER: Than you ni#v con-
clude as you have already takem 13
mjnutes. .

SHRI DINEN BHATTACHARYA: DN,
will take a few minutes more

Sir, the total deficit in the budget of
the last year hag been exceeded this
year. There is deficit financing and
increase in direct taxation. This is the
way that you have adopted. You have
adopted the same tactics ag were ado~
pted by the previous governmgnt.
Every year deficit financing in direet
taxation means the increase in price
leve] and that is happening. (Interrup~
tian).

Big industrialists are very much
happy that you have not touched their
products. So, I may say that so long
as you dp not take up a policy of ra-
dical change of lang system aand sn
long 38 you do not have the courage
to touch the big industrinlists gnd
monopolists..—both indigenous gs well
as foreign—you wil] not be in 2 posi-
tipn {6 come out of the morass m
which our egpniomy has heen dire
to by the previoug as well as  your
government during the past two years,
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Then, Sir, 1 am here for a pretty
long time. I am here since 1982. 1 have
sesy. that always whenever we raised
any question for giving any pattance
to the poor people what they would
say, that is, the ruling party that you
are always looking to the interest of
urban people but ou have no eve to
the rural poor. This was the attitude
of the previous ruling party. And now
the same attitude is being taken by
Mr. Charan Singh and his Govern-
ment.

Thig budget is a clear proof of it
1 can accompany you to the Btates,
where you will find this situnmm
Even for drinking wate,r sufficient
money is not being given. For the
primary school bulidings sufficient
mopey has not beer -iven For roads
money has not béx given. When the
States come fotdrard here, the (hovern-
ment says- “Well, you raise your own
resources!  Here 13 one point which I
wish 10 ‘stress upon. I am really very
sarry, ‘that the hon. Finance Minister
is, ot here. There Is an aitempt on
e part of the Janata about
< aibich we should reslly them
They are trying to malign® the West
Bengal Government., The Education
Minister of the Centre, in his speech
stated something which is .**

MR. SPEAKER: No, no. That word
is not allowed. Don’t record.

SHRI DINEN BHATTACHARYYA:
Al right, I will say untrue. What was
hiz accusation agaifist the West Hengal
Government? He ssid that indus
inalists have' been fleeing from West
Bengal. This is something which is
untrue [ would gay that the Govern~
ment which is sitting here is hlocking
the econgmic development of the State.
Many applications were given for
letters of intent .and for expansion of
industrisl units from West Rengal
But otill, they are waiting and waiting,
‘There has been no positive reply from
the Centre. 8o, my point ig that this
kind of misleading attempt by the

Ceatre chould be stopped. It he M
tmm: has got the courage, let bhim
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80 to West Bengal and adiiress a ment-
ing there. Let me see how mavy Pho-
ple come there. He has tome heve

with our support, he must remember
it. (Iﬂferruﬂtiqm)

MR. SPEAKER: Don't walk into his
trap!

SHR{ DINEN BHATTACHARYYA.:
But this 1s a fact. You must alsor
know .

MR. SPEAKER: I don't know,

SHRI DINEN BHATTACHARYA:
If you dom’y protest what will aur

ople say’ [ could have said many
f ngs in a friendly mood. He shoult
not ignore my humble suggestions.

SHRI VAYALAR RAVI (Chirayin-
kil}- He should be careful in going to
Calcutta!

SHRI DINEN BHATTACHARYA:
No, we are not such people!

MR SPEAKER Please give some
time to the other speakers also

SHRI DINEN BHATTACHARYA
There i{s only one thing which I wish
to bring to your nolice. Unless 3you
change your basic policy regarding
land, regarding industries and regard-
ing your relations with big industria-
lists and monopolists; you cannot
change ths structure of society; you
cannot remove poverty and unemploy-
ment. I would impress upon the Gov-
ernment.to give serious thought to this.

1 will conclude now because you
are eager that our lady Member, Shri-
mat; Rangnekar gets time to speak on
the 16th...

MR. SPEAKER: If you go on ke
this, you will not leave any time for
het.

BHRI DINEN WmAMYA“
Since you are there;' I am very hape-
tul..

MR, SPEAKER: 1 am sorry; plogse
WW T v ¢ Lel

,

**Not recorded.

o yema—r— Rl
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SHRI DINEN BHATTACHARYA:
So far as the allotment of money and
your relations with the States are con-
cerned, this sime the Seventh Finance
Commission has allotted more money,
but still there will be shortfalls and
that must be looked into not only in
the case of West Bengal, but the whole
eastern region, ie. Bihar, Assam and
specially West Bengal where there was
such a havoc of floods. Our Govern-
ment put forward their demand and
your team also visited the State. I
would plead with the Centre that they
should not be so much miserly with
alloting money to the States, usurping
their whole resources and not allowing
then to develop theiy own economy.
This is an important point which may
please be noted by the Minister
present here.

We will give our amendments when
the Finance Bill is discussed. The hon.
Railway Minister, who is fortunately
present here has, of course, reduced
Yy 50 per cent his proposed increase
in the monthly and seasonal railway
tickets, still there is a great dissatis-
faction. . .

MR. SPEAKER: ©Please conclude
now. The discussion on the Railway
budget is already over,

SHRI DINEN BHATTACHARYA:
Now, take the increase in the price of
petrol. For a liter of petrol. you have
to pay now Rs. 4.05. Though the
actual price of petrol has not in-
creased, yet because of the taxes, there
is so much increase in the petrol
prices. Because of this, the whole
transport system in the country will
be in chaos. The consumer goods and
everything has to be transported by
trucks etc. The ultimate sufferers of
the price rise in petrol will be the
common people.

We are well aware of the policy of
the Government; I know that they
cannot bring any material change in
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our society, but still I would request
them to do some small things like
reducing the taxes on the match boxes
and other consumption goods of daily
use by the ordinary people as well as
petrol and kerosene.

With these words, I conclude,

SHRI VAYALAR RAVI. Sir, the
discussions of the annual budget are
very important and these should be
taken by the Government seriously.
The officials sitting in the official
gallery may be taking notes of the
points being made by the hon. Mem-~
bers, but all the same, we want that
the Finance Minister should be present
in the House. It is your duty also,
Sir, to see that the Finance Minister
should be present in the House during
the discussions on the budget. I agree,
anybody can sit, but we want that the
Finance Minister must hear what the
Members say.

MR. SPEAKER: There is much in
what the Member says.

SHRI C. SUBRAMANIAM (Palani).
It is rather unfortunate that the
Deputy Prime Minister and Finance
Minister is not present here. Not only
to-day, but even yesterday when the
main spokesmen were speaking, he
just left the House.

At the outset, I would like to con-
gratulate Chaudhry Charan Singh on
his having assumed this important
economic portfolio, with the exalted
status of Deputy Prime Minister. From
one aspect, I welcome this change in
the Finance portfolio, mainly because
of Chaudhry Sahib’s unequivocal and
unreserved commitment to agriculture
and rural development. In my own
humble way, I have contributed to
the transformation of the agricultural
economy, by bringing in science and
technology. For the last few years, I
have been crusading for the adoption
of a rural development strategy which
is now called integrated rural develop-
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[Shr:1 C Bubramamam] sophy, but we find that because of
mient, Therefore, it is not/as if for dﬁl‘”ft mmm“ gm“f‘ ““ﬂ*‘ i & $ood
the first time this Giophais is belnd geny ek bugget  FOF Bisft think

to agriculture.

given the entire Janata leadership will
have to .2ke the blame, They wers.
sy accusing Shrimati Indira Gandhi, say-
ing that she“}; was  eguating hersel!

th r to with the nation, she was €quating her
‘ﬂ}?al?izvxiy&me:a:?se ca::m wait Interest with the national interest.
but not agriculture, and be wrote to But today, unfortunately, the/ fJanata
all ﬁhe Chief Miusters that in  view leaders have developed this ‘attitude
of the priority and fimportance of and they are equating themselves—it
agriculture, either y should take may mot be individually but collec-
over the Agriculture gportfolio or, if {ysly—with the/ nation and their
they were not compbtént, (ﬁe next partys interest with the national in-

‘e mst Minister shou]d ke char‘e terest. So, from therr point ! view,
it So,” particularly in tfa country the survival of the Janata Party is

Tike India, agrioulture has! got to be  the fist cofisideration, whatever might
the base on which other development be the damage done to the economy
should take plaec; and it/is from that and interests of the country. Other-
point of view that I Weldbme Chimidhey wise,'I could not imagine the change
LakeWs assuming this portfolio, and ho of hbrse i tmdstream. it 15 not eyen
formulated Ms socio b change of horse in the midstream, 'but.

tives in paragraphs 71, 72 and 73 of it is change from a horse to a burvmck

speech, and alsww
foration of Hls s 1 have/no
hesifation In subscribing to ihusa! dpifg‘? K -GOPAL {Karur): Not @

¢io-economic objectives but mere good
lntentic? ould not take us any- SHRI-C, - SUBMW 1
Th:h is & saying that ihe not down-grading the pullock; perhaps
path mﬁeu 15 paved with good infen-  the bullock may be the best animal
tions. So, it is not merely the{mten- to oross the stream But it cannot be

1, would like to recall whnt Jawahar-

tions which are important, what is ‘Weg,dto a horse carriage, So, the /
the strategy for the purpose of achiev- attifude of the Janata Party is that
ing these gocio-economic goals—it is in any event the party survive

much morefimportant. 1t s from that and 1n any event personsfin the party
aspect that we have to scrutinize the occupying top positions should hold on
budget propogals, ‘A relation o the  to their positions, whatever may be
present stage [ of the econamy, and the damage to the interests yof the

also the futufe of the economy. country. This, unfortunately, is afect.
ing not only the politics of the country
b but it is also damaging the economy

I do reglize thai the Finange Min- of #ne country as a whole,
‘m« was functioning under/e grest H

handicap. He took over the” portfalio Before proceeding to scrutinise the
:h:nt few weeks before presenta- propesals in the budget, I would lke
tﬁnm*’me budget; and weéiwere told broadly to with the manggement
b”n%&f‘bﬂm Mh’:;*:: of the et u;wmwm

e which Januta since
framed by Mr. Mok Patd.Mth & I saw t;ar;cymmm su:::;n? !m

few changes, that hes been presemted mwm%m

41l right in projecting the ofthe Jolien
u,numum&mm h .ﬁzyan 1978-9, WM
T a”‘

i T 5
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of the Five Year Plan 1978—83,
must be regarded as most encourag-

5 i3]

ing

It is in superlative terms.

With regard to resource mobilisa-
tion and finance management, my good
friend, Shri R. Venkataraman, has
"dealt with the various aspects of them
in his 1lucid speech. Still T would
like to make some more points with
regard to this, because it has now be-
come evident that it would be the
policy of the Janata Government to
depend upon large-scale deficit financ-
ing. Here I would like to recall the
declaration made by the Prime Minis-
ter when he assumed office that one
of the objectives which he would keep
in mind would be not to resort to
large-scale deficit financing in framing
the budgets.

SHRI YESHWANTRAO CHAVAN
i(Satara): Balanced budget.

SHRI C, SUBRAMANIAM: What
thas happened to that declaration? In
his characteristic way, he may put the
| counter - question—which declaration
have we kept up? But this is going to
damage the whole economy. If you
look at the two years when I happen-
led to be the Finance Minister, even
then there was criticism that I was go-
' ing in fo rdeficit financiing. But you
would notice that ig one year 1t was
. minus  Rs. 13 crores, a  small
Isurplus, nothing to  boast of.
'In the next vear, it ended
fwith Rs. 134 crores of deficit. The year
after that it jumped to Rs. 1,134 crores
from Rs. 134 crores, an increase of
Rs. 1,000 crores. The current year is
going to end with Rs. 1,550 and odd
crores without taking into account
Rs, 555 crores paid to the States, which
i also deficit financing. Therefore,
Leven to begin with this budget has a
frecord in  deficit financing; how it
would end, we should wait and see

1 would have very much appreciat-
ed it, if this deficit financing had taken
place on the basis of increased deve-
lopmental expenditure. On the other
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hand, we find that the developmental
expenditure, even with regard to allo-
cations, has been of a lower order
when compared to what 'was happen-
ing pefore but even the allocations
have not been properly spent, Last
year also we found that the allocations
were not fully utilised, particularly in
key sectors. Thig year also, while
referring to the revised estimates, the
Finance Minister hag pointed out that
in crucial areas they have failed to
utilise round about Rs. 200 crores.
Therefore, it is not merely deficit
financing, but that also is not for
developmental purposes but for cur-
rent consumption,

Look at it from another point of
view  namely savings, being more
than investment. Ags a matter of fact,
this tendency started even when 1
‘was in charge of finance. That is why
in the last Budget in 1976-77 1 stepped
up the plan expenditure by 31 per
cent, but now we find that it is com-
ing down continuously. This year, as
far as tiae Plan is concerned, it is 7.4
per cent increase over the previous
year. By accounting jugglery, you can
have a little more, but still it is not
towards the Plan of Rs. 69,000 crores.
So, I put the question to the Deputy
Chairman of the Planning Commission
whether this would be included in the
Plan implementation., He said “no”.
Therefore, ag far as the plan imple-
mentation is concerned, it is only 7.4.
During these two years—this is the
second year—what is the level of im-
plementation of the plan? It will be
round about Rs. 11,000 plus Rs. 12000,
that is, Rs. 23,000 crores. There is yet
Rs, 46,000 crores to be covered during
the next three years. Have they re-
worked the resources position as far
as this is concerned? We are told that
there is a rolling plan now. Here at
least they should apply the rolling
plan and try to find out what would
be the sort of resources which would
be available for the next three years.
Perhaps they think that they should
have a hand to mouth existence every
year, and that if somehody else takes
up the responsibility, let it be his res-
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ponsibility; why should we work out
wven now what would be the position
with regard to the next two, three
Years?

8o, from this point of view you will
find that there is contlnuous erosion
of savings, savings being used for
consumption, Our accumulated foreign
exchange reserves are real savings Yy
export of goods and export of servi-
ces. When you draw down those re-
sources, and do not show correspond-
ing increase in investment, what does
it ghow? It shows that you are uti~
lising the savings for the purpose of
consumption. This is a dangerous
trend, and if it goes on like this, we
would be eating into our savings
ingtead of putting pressure on savings
‘for more and more savings for more
and more investment. That is not
happening. Therefore, there is an ad-
verse trend in the economy ag a whole
when you look at the financial ma-
nagement and resources.

They take credit for having worked
a miracle in agriculture, Xindly look
at that miracle. Last year they
reached a level of 126 million tonnes
of foodgrains, That 1 with regard to
cereals. If you look at the picture
with regard to the production of
pulses and other things, you will find
serious shortfalls, This achievement
is at that cost. Even that, 1 agree, is
sn achievement that we have reached
126 million tonnes, That has given
them a 10 per cent increase or so,
because in 1976-77 there was a big
drop in agriculture because of weather
conditions. Therefare, on that basis
to say that you have achieved & mira-
cle, Certainly in 1977-78 the mirecle
Certainly In 1977-78 the miracle
did not suddenly come into the pic-
ture, because it was the potential that
had been already built up which could
be used during 1977.78.

What i{s happening during the cur.
rept year? Of course, they refuse to
gwthcmmmmm figures, It

said the it adght be u margial in-
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cronse, 8o the eflorts se ‘o have
reached a platenu and umpuwmetely
the population goes on  increamsing.
Therefore, there has got to be & con-
tinous increase particularly when we
have favourable weather conditions.
It has reached a plateau and then they
say “we have alread reached a peak
and therefore you cannot expect much
better”.

18 hrs,

Ag far as the industrial production
is concerned, what is the production?
In the Industrial production, they say:
“We are reaching 75 or 8 per cent
growth” Over what? Over a decre-
aged, despressed performance during
the last year, 8 per cent or a little
more than 3 per cent. Over
that now they are showing an increase
of 7.5 per cent. I am sorry that Mr.
Bhattacharya is not here. But I find
a very disturbing statement by the
Finance Minister of West Bengal in
hig Budget speech. This is what he
says with regard to industrial pro-
duction:

“In the overall, these activities
have nonetheless not been of such
strength as to counteract the impact
of the trends at the national level,
Contrary to earlier expectations, it
now seems that the national rate of
growth of industrial production in
the current year may not be much
more than one or two per cent. In
a few individual sectors the rate
of growth has turned out to be higher
But this is likely 10 be matched
by poor performance in some other
schemes of Industrial sector.”

You all know that he was our Chief
Economic Adviser He {8 not mn
amateurist Finance Minister, it &
professiona] Finance Minister. I hope
they would lke to reécansile thpss
m points viz, the Government of
lodia claiming that we are operafing

at the level of 7.5 per cent and a rés’
ble Finance mm&-
mic expert yiuthatt lkely W
Be only one or $wo per dent, )
‘m:unwe'md mmmaw
ports which also na-

form part of the
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tonsl economy, A wvery depressing
picture is emerging and in my view g

wvery dangerous picture is emerging
baeause the importy are going up.
The Prime Minister took objection to
somebody saying that this is a mad
programme of imports. I would not
certainly use the word ‘mad’ but cer-
tainly it is the idiscriminate import
progremme which has pushed up im-
ports in the curent year, You will
find that as far as the export is con-
cerned, last year the rate of increase
fell down to a single digit viz., 4.3 per
cent and this year they ure going to
show ‘a minus figure’, As far as the
imports and exports are concerned,
I would like to categorically say that
imports are a useful way of translat-
ing foreign exchange resourceg into
investible rupee resources. The im-
port planning is as important ag draft-
ing a nationa] plan, Adhocism in
import planning can be disastrous and
this has been amply demonstrated this
year, Such ig the case with the ex-
ports as well. There is a grave dan-
ger that we may lose—I used the
ward ‘may’ a little earlier, now we
have already lost—the sascendency in
exports which our earlier policies had
ensured. The country should not play
with the contracts entered into
in the course of interna-
tional commerce. Arbitrary discon-
tinuation of export of commodities has
ied to a substantial loss of interna-
tional confidence, It 15 very difficult
to build up an economic export with
réference to specific commodities and
i# you lose that advantage-—.it could
be, done in no time-—it will be very
difficult to bufld it up again. Are
wie in a state to say “No, we do not
sitach sny importance to exports, We
would become self-sufficient and ap-
art from self-sufficient, seli-reliant

alap within our country”? Can we
‘depend on the cohtinued inflow thro-
ugh our persons funétioning abroad?
The strength of the economy particu-
Jarly for buliding up, for modernising
process, etc. will have to ultimately
dspend upon our export performance.
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Now, within two years, the whole
structure has been so damuged, import
and export—] do not know whether
Chaudhuri Sahib would attach any
importance to the exoprt program-
me—that even if he puts his whole
heart into it and even it his Ministry
puts its whole heart into it.
along with the Commerce Minisiry.
‘Whether he will be able to repair the
damage and how long it will take to
repair the damage, I do not knoéw. It
is on these things that the superlative
is used, “most encouraging”. This
is the unfortunate part of it. There
is a sense of complacency in the Gowv-
ernment from the top, from the Prime
Minister to various Ministries that
everything is going all right, nothing
is wrong. If anything appears In
papers, it is all wrong and mischiev-
ous reporting. This is the real difficul-
ty. I can very well understand, if they
are aware of what is happening the
damage that is being caused at least
we may have some hope that this
damage may be retrieved. But the
complacency with which they operate,
that everything is going all right, that
it is most encouraging, is only a re-
flection of the Prime Minister's atti-
tude which they are following. This
is one aspect of it.

13.05 hre.

[MR, DEPUTY-SPEAKER in the Chailr)

The other aspect is the confusion
within the Janata Government getting
reflected in the economy as a whole
which I8 causing another type of
damage, Here are Ministers vying
with each other, almost competing
with each other in making declarations
that they are going to nationalise this
and that. What would be the posi-
tion? Ag a matter of fact, if nationa-
lisation is to take plsce, certainly, the
Ministers ghould not talk about it mak.,
ing declorations. It is done, rather
than talked about it, I think, It you give
notice lke this, I do not know what
damage will ba done to those enfer~
prises and, partionlarly, if they are
a liftle bit unserupulous, they could
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»do an amount of demage to the enter-
prises and, when you take over, you
find you will be taking over only sick
units.  Then, this is what happens.
The Prime Minister says, no no, this
15 only a private opmnion, & personal
opinion.  So, here are persons in res-
ponsible positions airing their perso-
nal views which cause, damage to the
economy as a whole,

Unfortunately, this is not confined
to Cabinet Minisiters alone. Even the
Prime Minister is not free from that,
I say a very alarming report, in my
view, because I do not know how the
Prime Minister came to make a state-
ment of that sort, “Interest rate cut
is coming”. This is in a press inter-
view on 20-1-79. Till now 1 have not
seen any talk about cut in the interest
rates. Why was it necessary to make a
declaration that the interest rates
were coming down? As a matter of
fact, in the interview, he made three
declarations. One, no ylelding to
bankmen, Within a few days, at the
cost of Rs, 30 crores, the whole matter
was settled. Second, about the na-
tionalisation talk, dont take note of
that: this is only a personal view of
the Ministers, Then, he made this
third declaration, that is, the interest
rate cut is coming Naturally, the
people become inquisitive as to why
these statemente are being made. If
accusations are made that this has
been taken advantage of by certain
speculative elements to make money
in the stock market can you say that
it is not justiied? No responsible
Prime Minister, even a responsible
Minister, can go, and make a state~
ment, “Interest rate cut is coming”.

This is how the Janata Government
iz functioning, taking into account not
the totality of the national interest,
not even taking the totality of the
Janata Party interest but taking into
acoount the individual interest of each
Minigter. This ix how it is happening.

This has got to stop. For God’s seke
corme together, have a coherent Gov-
emment, ave collective responzibili-
ty and function in & way in which

MARCH 18, 979

1070-80-Ggn. Dis. 300

Parliamentary democracy and Cabinet
system should function,

AN HON, MEMBER: You are ask-
ing for the Moon,

SHRI C. SUBRAMANIAM: Fortuna~
tely or unfortunately, they are in
power and they can damage the na-
tion and the nation’s economy. As
far as I am concerned, I am not inter~
ested in their mis-performance; I am
interested in their coming fogether
and making a better performance. 1
would appeal to them that they
should do it in the interest of demo-
cracy.

Therefore, this is the sort of things
that are happening and still we are
asked to believe that everything is
allnight as far as politics is concerned.
everything iz allmght as far as
economic development is concerned.
They say. ‘Don’t get worried
about it’ This is the attitude
of persons who have attained ‘Nir-
vana’. They have reached the high-
est level of attainment. Therefore,
what else is {0 be attained? I saw
a review of the Prime Minister's book
on Gita in which a passage had been
quoted from his writing—that he has
reached a stage where he has no dou-
bts whatsoever. . (Interruptions) . .by
reading Gita every day and sometimes
twice a day. It is allright as fer as
spiritual matters are concerned to
reach that stage. But it that gets
reflectad in our politics, in our econo-
mics, in our soeisl behaviour; then
what will happen to the country? This
is why, whenever any body ptutl
another point of view, he feels that
the other man should be wrong and
that he is always right. 8o, if you go
about in this way, where will it lead
us to?

Now I would come to the constrie
tive aspect—what is to be dome—
which I would like to place before
this House and the Government.

Todsy the frst objective whith
Choudhary Sehel bhuptmadwm
us is removal of disperities, T¢ wu
m to vemovs daparties, yoi shogls
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the sectoral disparities betwaen agri-
culture -end nonh-agriculture, It is
not merely rural and urban; it is agri-
culture and non-agriculture, We
have asbout 70 to 72 per cent of the
oppulation engaged in agriculture. To
begin with, we started in early 19850
with agriculture representinig 51 per
cent of the GNP and non-agriculture
representing the other 48 per cent, So
when we began the planning process,
72 per cent of the populstion had the
advantage of 51 per cent of the GNP
and 2B per cent of the people had the
advantage of 49 per cent of the GNP.
Because of various developments that
have taken place—and this deveolp-
ment should take place and more and
more industrial production should
eome into the pictura--now the share
of agriculture is 44 per cent.. But the
percentage involved in agriculture
continues to be the same. Therefore,
today 72 per cent of the population
has the advantage of 56 per cent, If
the GNP and 28 per cent of the people
has the advantage of 58 per cent If
you make a small arithnetical calcula-
tion and put it in terms of per capita
income in the non-agricultural sector
and the agricultural sector, you will
find that the ratio between the non-
agricultural sector per capita income
and the agricultural sector is 4.8:1.
This is a disparity, this is sectoral im~
balance. Apart the sectora]l im-
balance, there is imbalance within the
sector itself. Apart from this 4.8:1,
we cannot go on the basis of the
average depth of a river ang it is not
a8 it is in agriculture you have got an

equitable spread of income. If
was pointed out yesterday that 60
per cent of the productive
wealth iy concentrated in the hands of
10-12 per cent of the land holding
populatien and the rest are with the
others, ‘Therefore, within the sector
thgre are imbalances because of the
adventages pegple have in cornering
the productive wealth. Therefore, if

o= Gon 1 gt
months in & year and' #f you compare
him with a corresponding labour in
the industrial sector or . fn  the non-
ageiculfural sector, either in business;
trade or industry, you will find this
flaring discrepancy of the ratlo being
8:1, So, this is another imbalance or
disparity we have.

Then, we have what we call region-
al imbhalances or regional disparities.
We are talking about and I am also
proud about it that we have made
great strides in agricultural develop~
ment. We have doubled our produc~
tion and even more than doubled our
production. We made an exercise
during the Fifth Plan to find out how
this spread has been with regard to
agricultural development, We found,
taking the district as the unit, that
during the last 10 years ending with
1973, some districts have mede a
phenomenal progress of an annual
compound increase of 10 to 11 per
cent. There are quite a few districts
with 7 to 8 per cent increase and quite
a few districts with 3 per cent. But,
strangely enough, 25 per cent of the
districts—roughly 100 districts—had a
negative growth and another 18.5 per
cent had just gn one per cent growih.
It is not as if the population was not
increpsing in these areas. Therefdre,
thesp regional imbalances are there.
And when we talk in terms of dis~
parities, it is 1o uge talking in global
terms, I will bring in more and more
irrigation, 1 will bring in more and
more fertilisers and give subsidies for
fertilisery and more and more pesti~
cides, 1 will provide tractors from
sbroad——al]l thet has no meaning to
thase regions where there are no
irrigation, facilities. This is mainly
dry farming land. Therefore, life i a
misery there, That lg why if thess
have got to be tackled, if thess sec-
toral imbalances, imbalancey within
the sector and also regienal dlspari-
ties have got to be remedied, then we
will have to sivlke a new strategy for
this, This is what i called the inte-
geated pural development,
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We should not go under the
apumption that this distortion bas
taken place only in India, I looked
jnto Chinese development. There also
1 found mot 72 per cent but 85 per
cent were engaged in egriculture, To
begin with, in 1050, about 40 per cent
represented the share of GNP in
agriculture and during these 20-25
Yyears they have developed to such &n
extent that GNP in agriculture is
only 20 per cent but the percentage
of agricultura)] population remaing the
same~—that is, 88 per cent. But,
fortunately, for theém, they have q
soclalist economy where the distribu-
tion aspect of it is taken care of
separately. There fore, it does not
matter. Ag far as we are comcerned,
it might be g regulated market eco-
nomy but still it is a market economy
and, therefore, how do you bring
about a change in which there will be
a transformation so that particularly,
the poorer sectiong of the people
would get g better deal? There is no
question of a conflict between the
urban poor and the rural poor. Who
are these urban poor? Yesterday's
rura] poar are today’s urban poor.
And todays rural poor is tomorrow’s
urben slum dwellerg hecause they
have no hope in the villages they flood
the urban cities. Therefore, fo talk
in terms of the urban poor and the
rural poor hag no meaning It ig the
same poor which flood the market
either here or there. Therefore, how
4o we reach these people? First of
all, we think in termg of what is
cailed the Minimum Needs Pro-
gramme and unless those minimum
needs are provided you cannot think
in termg of eradication of poverty.
‘What are those basic minimum needs?
We are not talking in big terms the
minimum requirements us in the case
of developed countries, We think In
terms of simple, basic and minimum
netessities like food, clothing, soime
sort of ghelter—not g palatial building
tnt some hearth to lve in—and then
health snd sanMery conditions, envi-
aonmhent in  which water end other
provisions come In and edutation for
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basie
needs are 1o be given dor the millions
of our people, then there should be
production in the country which
would provide them these basie
minimum needs.

Therefore, what we have to take
care of is not to strike gt heavy in-
dustries. ete. First of all, we have got
to ensure that we produce these mass
consumption goods which are required
for providing the basic minimum
needs. Unless they are availabe in
sufficient quantities, whatever ather
formula you may under take, you are
not going to provide these basic mini-
mum needs. Therefore, we have to
produce—not production for the pur-
pose of elitirt market—but we have to
produce for providing the basic mini-
mum needg of the masses of the
people. They should have the pur-
chasing power. You may have twenty
million tonnes as buffer-stocks or
whatever be the stock. But, stll,
thousands are starving. Therefore,
the purchasing power would have to
be generated, If the purchaging
power hag to be generated, it should
not be by doles It has got to be by
providing employment, This is where
you have fo link the employment with
production of mass consumption
goods, How to do it ig the weal
strategy? I find emphasis being Isid
on handicrafts, cottage industries.
No doubt they are important. To
begin with they are the only avenues
of employment available to them,
But, woulg they provide them with
sufficient purchasing power?
enalysis has been made with regard
to the man-power required for de-
husking of paddy into rice. I you
use only manual labour withou! any
other aid it would require 400 man
hours {0 get one ton of rice. You cant
manually operate g pedel oper

£
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pounding by using our maniual labour,
you would not be able to do that.

AN HON, MEMBER: But, where is
the labour?

SHRI C, SUBRAMANIAM; Then
all of us will become labourers.
What do you mean by distinguishing
between yourself end others by say-
ing that somebody else ghould pro-
duce it. But, what would be the pro~
ductivity and what would be the pur-
chasing power that would be created?

Therefore, to begin with, perhaps
it there iz no other alternative, you
rely on the traditional industries.
cottage industries, traditiona] techno-
logy elc. Unless you upgrade the
productivity of the masses of the
people, you are not going to generate
the purchasing power of the people.
This iy where science ang technology
come into thg picture. How do you
do that? Transformation took place
ip agriculture—not by a miracle but
it is by application of science and
technology—modern science and tech-
nology. It is by that that our agri-
cultural production hag increeseq sv
much. The same thing will have to
be applied in the other sectors of the
rara]l  activities. Otherwise, you can
not improve the standard of living.
You may standardise and stabilise
your poverty, Thig is what you would
be doing by thiz approach of let us
stick to the traditional technology or
let us stick to the traditiona] handi-
erafts pp tradittensl cottage indus-
tries, By that procesg you will only
be stebilising your poverty. That is
why what i called ‘integrated rural
development’ iz a process by which

the bﬂ;kw?;d nresiqn and the bed:i;
ward people. Tt i3 here our reservo
of gcientific community has got to be

' $'hadl the privilege of working with
them, for or four years when I

”

wag Minister in charge of Science and
Technology. I found them guite res-
ponsive to the nationel needs to Jook
into the rural problems, to look into
the rural backwardness ang try to
find out how science und technology
could be utilised for this purpose. As
a matter of fact, this integrated rural
development programme itself was
evolved on the busis of the top level
scientists coming together. Buf,
what iz the attitude of this Govern-
ment with regard to the scientists?
From a very high pedestal we tell
them that you are gll self-seeking
fellows; you are all self-centred apd
you want higher ang higher positions.
This criticism comeg from whom? It
comes from self-seeking politicians.
This is sheer hypocrisy, Are we en-
titled to preach to the other communi-
ties, the scientific community that
they should be more public-spirited
and they ghould make sacrifice for
public good. We politiciang do every-
thing to stick to power; we do every-
thing to manipulate for the purpose of
power and preach to them with ‘the
holier than thou attitude’ that they
should become more public spirited
ang they should act in the national
interests. Then when we say that
science and technology have been
damaged, we get a reply that we are
ill-informed; we are ignorant and
therefore, we are putting forward
further spokes, (Interruptions). The
next question will be: 1 am a Scien~
tist whereas you are not. I have also
studied Physics, That Science has
nothing to do with the modern
Science, 8o the real difficulty comes
in,

Therefore it is harnessing science and'
technology to the rural development
which is much more important, There
is another fallacy that only backward
technology is reguired for tackling the-
backward problems. On the wiher
hand, for the purpose of itackling the
backward problems expeditiously, the
most sophistionted technology will
have tg be used in certein arens and,
in dertigin other sreas, it may be p-
propriata tp use the appropriste techs

S PR
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nology. Fer example, take the gurvey
of natural resources, It is absolutely
necessary to know in a particular
area what iz there with regard to
minerals, soil, water etc. ¥ere satel-
lite technology has to be used. Other
wise it would take a generation to find
out what is undergreunq or on the
surface, Therefore, it is the combina-
tion for which we will have to go.
This would require diversion of not
financial resources only but this would
require also diversion of our large
and real resources when we take up
this programme. Taking minto account
the disparities, the transfer has got to
take place on a much more massive
scale. Thig is what has got to be
taken into account. I therefore
plead—not that I object to what hag
been done even in a small way to give
some psychological satigfaction that
there is some transfer of resources—
and I am saying that it is only psy-
chological nothing more than that If
you look into it, really there 1s nut
much of transfer. But, even that
transfer is also infavour of a certain
limited section of the community.
What is required is that such a trans-
fer of resourceg must be for the bene-
it of the large masses, of the poverty-
stricken people, This requires the
minimum needg programme to utilise
that heavy industriey will have to be
oriented towards providing the real
resources for the development of the
raral areas on the basis of science
and technology, This alone would
take ug forward., As a matter of fact,
China played with the traditional
technology for a long time, “walking
on the two legs™ gg it is called. Now
they find that it is not yielding the
results. They are going in for large
scale modernisation in the rural are-
83, You take the backward view and
qubte Gandhiji for that, What he had
sa!dmrdevanttheninamﬂste}y
different context altogether.

who do not understand the spim of
Gandhift quote Gandhifi and say ‘et
ug go backward’. This i» where yom
have g to take the new isitistive,
It you ww really intergied in the rural
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poor, I you are reslly inferwied
the agricultural labout, in the ;
farmerg etc., structura) reforms are
necessary; much more than that ig
that a totally new approach Is alto-
gether is necessary, Can thiz be
done on the basis of the existing ad-
ministrative structure? Can the
existing Planning Commission do that?
Doeg it have the expertise to know
the problem in the rura] areas? We
now have to go from macro level
planning to micro level planning. I
have functioned in the Planning Com-
mission. I have the greatest respect
for them. They could produce ®
very good model at the macro level.
At the micro level they do not know
the conditions that exist in the villapes
ang backward areas, They do not
know what is the real problem there,
Therefore, if you are serious about it,
there should be g separate commission
for rural development not merely at
the central—level at the central level
it is necegsary—but also at the State
leve] and at the district level and,
ultimately at the block level go that
they reach the villages. Our adminis.
trative structure also has to be chang-
ed. Apart from the plannirg, there
should be change in implementation
structure. Connected with this are
the programmes of National Extension
Service, Panchayatj Raj, Why did
they not yield the results? That i
mainly because of the bureaucratic
administrative bottlenecks. I am not
blaming the officials at all. You have
to re-arrange the whole gystem; of
you wart t0 achieve the results in the
rural areas, rural development pro-
grammes would not make any head-
way unless you are prepsred to make
the other structural changes. Other
wise you won’t be able to achieve the
tesylis. Poverty would he a continu-
ing curse on us.

I

Then of course, there ix the pro~
blem of increasing population also,
I think I would skip over the taxation
mensures, etc, Bacause there are othdy
experts ¢o deal with i, Sir, I would
like to depl with another

which in iy vigw Is very
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tobjem of children. This ig the
Inmotustiooa) Yesr of the Child, At
least, Prof, Madhu Dandavale was
geod enough to make a gesiure that
the children should be enabled to
travel free upto an age of flve but
what does the General Budget provide
for the children! I have been talking
about this children’s programme for a
long time and, ag such, I do not want
to go into the details. I would like
to suggest that all the leaders of the
various parties should meet together
and discuss this problem of children
because it Is not merely the inerease
of population which is pulling us down
but it ig the increage in population
of sub-standard human beingg due to
mal-nutrition either during pregnancy
or during the earlier stages of child-
hood, Therefore, we produce sub-
standard human beings ang these sub-
standard human beings further pro-
duce sub-~standard human beings and
the vicious circle goes on. If you
want to come out of it, then you will
have to emtbark upon a large and
mmaginative programme to solve the
problemg of children, Can we make
a start in this International Year of
the Child? There is a programme of
‘Food for Work’. May I make a sug-
gestion to allot a million tonres of
cereals for the purpose vf meeting the
nutritional needs of the poverty
stricken children so that at least they
are able to get adequate food not only
during the International Year of the
Child but also afterwards? Let ug
make a beginning, We have launched
a rura) integrateq development pro-
gramme, Let us have an integrated
child welfare programme. There was
a pilot project and it yielded excellent
Tesults with regard to bringing up of
the children, That should become the
naturajl pattern. That would be the
best way of tackling the population
problem slso, You have heslthy
children. In fact, when you meke
such a praject the mother would be
quite responsive to your suggestion
and you need not have ail the horrors
which happened during the Emer-

gy to control population. So, both
#m:ltisbenmm. Thereforve, thig
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t pregent arN-

i;‘mw:x:; t!hi:k’na&;it% v B
Sir, 1 know--1 have functioned both
in the State Government and in the
Centrsl Government the enormity of
the problems and, therefore, whew' I
am making it iz not just for criticism.

AN HON'BLE MEMBER: Ard now
in the Opposition also,

SHRI C, SUBRAMANIAM: You
are provoking me to say this. S8ir,
when I look at the functioning of the
Government—Janata Party gaovern-
ment—they all acknowledge that Shri.
mat) Indira Gandhj provided them the
opportunity to form the party and
come to power, They want to prove
their gratitude by functioning in such
a way that she would be enabled to
come in power again.

AN HON, MEMBER: Don't dream
ot that?

SHRI C, SUBRAMANIAM: Whe-
ther you wish it or not, I do not know,
but that is & fact. This ig where we

are, The problems, I do agree, are
enormous and, therefore, something
has got to be done, Our prohlems
are vast and complex, Obvicusly,
these are not matters to get solved in
five or ten years. The vastness of the
country, the size of ity population and
the mng,nltmief of the backiog of
poverty from the past virtually rule
out drzmtic results in the short run.
There is no denying the fact, how-
ever, that without some visible signs
in the short run that the things are
changing in favour and to the advan-
tage of tht poverty stricken peopls.
the people may lose confidence in the
ability of the system to tackls M
ills anyg opt for more readical
possibly violent changes,

PN G
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37 W WUINEH ¥ oF 909 wieH, oF
g fay, um A fafsw ww F
Ay &1 @9t Y o W § 50 R A
150 ¥ Jmuw | TAfaq 2w & S 19
fegrgs W@ W@ § ST @ fagral #@ @
2T AT T A TR &

IqAEN WP ¢ qgT d OF waT § W
& fFd o7 w8 & 1| S U AT A
Pasar 1 S99 F 11 8 FAT TwEw T4
TN frlsTow ST EAT 9T R | 5w
TOH FT IGH FW B IO § 1 Ag HAE
FEOTH IAE GAN AT | FO T AN
F 9% 11 & FUT wqgy &0 W@l § WX [9
TF 'Y FY AGA FT T AT AT @ ?
IS 610 FUT TR $ A &7 AWH 0 §,
Tq T #r aft age w3 faar Sy gar
FEIT AL q2AT | gAY G A fufee
g T fafeq o X @\ wET D
T § §% deT geaeaw 9 foad v ag woar
EECEC IR o IS O i R o
w3 FY TEA TG HL WY A, T AWAG W
o 5 BT A A A8 S 1 T 11
o A€ T 7 ¥ w9 3G 5 374 @ *fas
g f9a# qr 25-25 ar@ TIF T FIC HAT
g1 3T 374 faer ¥ @-rT g w4 TI4T
Fga T B qfewa s 9@ gaT A |
60 EIR Q¥ @fawr § 99 ¥ wF oF Q@
T ¥ IO g EAT & | T oAl &
ot 6-7 @Y FUT TMAT IGT T § | T4
w3 FY IGT FIA F [ IAT AT AC
AT 0 agd v 7 B35 favwa a8 & awar &)
TAF fiwd 12-15 gl A+ § Ffaw =
ge € 1T 99 aga ¥ o Ffaw & fay
T ATl R uF T Y wE A gAars agl g8
21 FE g ME @
FF FT AL G & TG
fau |Rorewr FT FO9 F TI@ AT JTGEHAT

g1

ST T A% § AT 9T AT § ST
IYX T WS q@T T 5736 qaar & 1
TE FTOY § 9 qgT g7 qNT qF KR
F 99T F@ § | GO A e g I
6 FAET & T TAAPT FAA 8 TIHE TREE
Tgd FLE & | TAR W AHR FT AGAT
=tfed |

g awg & Ay @A grefast &
oy Qaq g2 9T Gl O W a1 T8
gt o fr gw feeafedt ow sasA g weAr
aRd & | cwa ® famr wm g fF ogAwa
1 Afsigaqua fear som 1 a8 e
T FW & a1 Afefgagud $ F1 AT-A0
gasT g ? 3 20 Al E3faw a7d &\,
g% & waeq gm A A i | 3
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W TN ® qUST F ATAT AT a7 IqY
TaTEE 1 FE /) FAT w0 A qwar oo
& iz ® At afsaw gfefady & #or &
qM THAT g )

THT qE AT TANqHE OFEISET HIE-
9T 358 BT AT qEdlT fF | Iy o FHET
8 FU3 T 4T & qEAl T | IEH AR
® A1 1% 3 99T AE 1 @O U
g Al @ T 1 qF awwg & fr
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68 T AL AT Y FUF IGA FA AT @ &
IAHr fage FT AW I @ HAHY ML oY
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SHRI T. A, PAI (Udipi): Mr,
Deputy-Speaker, as I have been
listening to my previous speaker, I
am surprised that the way all that
happened during the last thirty years,
this country need not be proud of. I
know we have had political differen-
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ces. But to run down the performance
of this country for the last thirty years
is to run down our own people.

We have become one ameng the ten
countries highly industrialised, Our
farmers have been able to increase
production from 55 million tcnnes to
155 million tonnes in the two decades.
But we have also had growing pro-
blems, In fact last year itself I had
pointed out if the Government is not
keen on population policy and if they
accuse us of having responsibility of
increase in population during the last
thirty years, are they going to claim
all the babies that have been born
after the Janata Government came
into power as Janata babies, The way
that we have been expanding is that
we are going to be one million in fthe
course of another twenty years. If
six out of 10 Indians arec below the
poverty line, it will be nine out of
ten Indians. The population of U.P.
is going to be 180 million and Bihar
is going to be 150 million and between
two of them they will have as much
of population of India, when we began
with Independence. The problems
that we are going to facz over the
next two decades are going to be far
serious and I would like you to review
the working, And here let me make
it very clear, I would have been as
critical of my Government, if I was
belonging to my party and if my party
was in power, because it is not the
question now of a party, We have to
ask as the time has come, whether
Congress or Janata, are we as mother
India’s sons incompetent to solve our
own problemg or we have to justify
all the inefficiency that our system is
now becoming part of?

14.12 nrs.

[SHRI DHIRENDRANATH BASU in the
Chair]

Now I would like to refer to g few
things which are more technical. 1
would like to pass on the papers to
Minister so that he may give answer
in the course the debate is replied to.
I woulg like to have it in writing,
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After getting the approval of last
year's Budget, the deficit roge from
Rs, 1,731 crores to Rs. 2145 crores,
indicating an increase in expenditure
of Rs, 1802 crores inclusive of Rs. 555
croreg and increase in deficit of Rs,
228 crores. Now it is not fair for the
Parliament to approve the DBudget
ang face large variations which shows
that the financial gffairg have not been
managed as well as they should be.
1 do not hold Chaudhari Charan Singh
responsible for the state of affairs,
But I think he has inherited ag much
as the nation has a state of run way
economy Where we are patt ourselves
merely because there hag not been
any rise in the wholesale price, Every-
thing is looking very cramped. We
are not worried what is happening,
How can, if you arg approving the
Budget, large variations.... (inter~
ruptions),

Yes, we have handeq over Rs, 555
crores to the State Government. Is
that the right thing to do? We are
imprudent. The Cenire is imprudent,
We have no right to question the im-
prudence of the State Governments.
'We have punished the Stales who have
managed very well and rewarded
those States who have mismanaged
their finances. Of course the Central
Government have recourse to the
Nagik Printing Press in the name of
deficit financing. The State Govern-
ments do not have that facility and,
therefore, they will have to Tun for
the over-draft to the Reserve Benk of
India. But let me ask you: how is
it being squandered? You said ihut
they were equandered by the Congress
Government, You should have found
out why they were squandered, Only
the other day, Mr. Rajadhyakshs,
Membey Planning Commission while
addressing the public sector execu-
tives, pointed out that whereag the
year before Iast the loss in ths UP.
State Electricity Board wag Rs 80
crores, last year it wag Re, 15D crores.
Tell me, if we are going to go on
running losses in all theve things, who
18 going to make good of them? I can
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understeng " Rs. m croves whith yu
have spent to meet the fload sitintion
in some partg of the couttry and¥he
whole natfon hag to bear the burden,
I agree with that. But I want to
know: why shoulq the whole nation
be taxed because you want to help
some State Government for ity this-
management. If some State Govern-
ments are mis-managed, why should
I as a tax-payer, be taxed, I would
like to know: do you have any control
over them? Brave speecheg have
been made by Mr. Patel and I think
even Chaudhary Saheb has also said
that they would see that they were not
allowed to overdraw from their ac- .
counts. It is easlly said, With all
the resources that you are transfer-
ring, the State Governments still have
been running deficits in their budgets
of this year, How these deflcits are
going to be made up?

There are three methods of raising
the Government revenue—taxés by
transferring your purchasing power
to the Government; loans by defer-
ing your purchasing power on the
promise that it will be returned and
the third is the most pernicious way
of raising money which is called
deficit financing. It means ptealing the
money, stealing the purchasing power
from your pocket without knowing
when that purchasing power has been
removed. It hurts the poorest peaple
more than anybody else. On that
some sections of society are being
compensated by DA rise linked with
the cost of living but a large popula-
tion here iy not protected that way.
So, when you have deficit 8nancing,
is there any limit? Is it part of ‘the

speculation thai you are engaghip “in.
But the fact is that there has betn B0
per cent increase in money supply
for the lasf three ysars. Do you:week
to manuge the econurhy by vewinbiing

the credit, vy ancillary of ”
wﬂmymmtbewaym
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ing ‘employment? Are you prepared
to' 190k into why this money is being
spent? On an investment of Rs, 13,000
érores in the public sector, the losses
were Rs. 14 crores last year and this
year. T am told they will go upto
Rs. 400 crores. The Planning Com-
mission expects 10 per cent refurn as
a part of the resourceg for the Sixth
Plan. For 10 per cent return on
Rs. 13,000 crores, it will be Rs, 1300
croreg which is almost equal to the
defieit that you are providing. It
means that this country has lost all
sense of zeros—one crore, hundred
crore, thousand crores of deficit, Al
this kind of things has no meaning for
the people of the country. Should
they grow as fast as the population
grows? Are we thinking whether this
poor country should make the best
use of the resources that we have?
Now, Rs 13,000 crores are the public
debt. We are paying 6 per cent in-
terest on that That itself comes to
Rs, 780 crores and that interest bur-
den is also addeg on to us.

Let me tell my friends that the
public debt of India has been show-
ing a sharp rise. Between 1962 and
1979, it has gone up from Rs, 11,966
crores to Rs. 52,282 crores—by 350 per
cent-—out of which foreign debts have
risen from Rs. 2590 crores to Rs. 9997
crores, nearly 200 per cent. Every
year, we are called upon fo pay
Rs, 2161 crores ag interest charges
which becomes the first burden in the
Budget. I am really worried whether
we go ulong with this or should the
Government think of cutting down the
expenditure ruthlessly ang think of
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another point. I wonder whether the
revised figures of 1978-79 are them-
selves valid, For example, the overall
deficit indicated in the revised budget
thig year is Rs. 2,145 crores, If this were
to be valid, the Government should
meet this by deflcit financing, presum-
ably by the issue of further

Bills, in which case the outstanding
Treasury Billg at the end of 1978-79
should have increased by Rs, 2145
crores. Paradoxically, however, the
outstanding Treasury Bills budgeted
at the end of the year 1978-79 has_
come down by Rs. 581 croves, i.e.,
from Rs, 8,619 crores ut the end of
1977-78 to Rs. 8,028 croreg at the end
of 1978-79. There is thus a difference
of Rs, 2,728 crores. As against this,
the budget papers indicate only an
addition of Rs, 214 crores under
special floating loans, leaving =
balance of Rs. 2,512 crores. Does this
meang the estimates for 1978-79 are
not valid? Are expenditure items
over-stated or receipts under-estimat-
ed? If so, iz it fair to pass the
revised budget for 1978-79, as present-
ed? The implication of a revision of
this cal} for a re-examination of the
figures for 1979-80. The revision may
change the picture for 1879-80, caling
for re-thinking of the budget pre-
posals themselves, making additional
taxes unnecessary.

The figures shown as Actusls as per
accounts also appear to be unreliable,
For example, Capital Receipts under
“Other Heads” for 1074-75 was shown
us negative of Rs. 7.89 crores in the
budget papers of 1876-77. 1 would
like office to go into the budget papers
that they have presented in 1876-77.
The Capital Receipts for 1974-75 was ,
shown gg negative of Rs, 7.60 crores.
But in the next year’s budget papets,
the same item for the same year is
shown as plug Rs. 82.83 crores, The
figures for 1976-T7 for the same item
also differ in the budget papers of
1978-70 and 1979-80; while the first
indicates Rs, 95842 croves, the latier
shows the sime item as Re. 99818
croves. There are similar discrepanties
in other jtems glso. Does it mean also
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Certainly, we have got the Public
Accounts tiee, but it is a post
mortern  body. We have got the
Auditor-General. He looks into the
acpounts to see whether the money
has been actually spent for the pur-
pose for which it has been voted. But
npbody looks into the question why
this money should be gpent. Now the
time has come when every rupee that
has been spent has to produce the result
that we expect of it. Our budget
ruyns into crores of rupees. If it is a
couple of rupees, it would not make a
difference. So, I would suggest that
while taxation might be secret and
cpnnot be gone into, the particulars of
expendityre should pe gone into by a
Parliamentary Committee before they
gre included in the budget, so that we
¥now whether these items of expen-
diture are rewlly necessary for the
development of the country. When
we are committing our future youth
to this burden, oup children should
know why we should have such
massive taxation or deficit financing.

After all, on a buxiget of Rs. 18,000
crores, even if you effect a saving of
one per cent, it will come to Rs. 180
crores. But you are now quarreling
whether peppermint or chocolates
should be taxed. It looks irrelevant
o think of all these items, ! would
likg to knpw whether this expenditure
of the Goverament can he cut down,
Whether 6::0!‘: expindwure will mt:m
more elopment is the questinn
which we have to face. ¢

I can tell you that it 18 possible for

us 1o effect economy, back in
1974, when T was in the of
Hon , hecause of the ece-

try
for education, public health, for irri-
gation and a hogt of other things i is
very much negessary to economise in
gaverpmental expenditure, so ihat
more gssets can be created.

I would not like to take much of
your time. 1 cannot quote anything
better than a paragraph from the
Economic Survey:

“The question of mobiliging re~
sources for this purpose, therefore,
aspumes great importance, Coniri-
butions from public sector enter-
prise and savings of Government on
revenue are supposed to prove &
gizable proportion of the finhnce
required. The performance of pub-
lie gector last year gives
room for doubt about their ability
to fulfil all expectations held about
them  Similarly, ever rising non-
developmental  expenditures on
account of interest, subsidies,
defence expenditure etc. seem to
mak it difficult to meet the seving
targets.

“ATthough econtmy in expenditure
is everybody’s objuctive, encugh good
regson can alwgys be musterdd why
this ohjective bLap to be given up.
The brunt of resoyree mobifisation,
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therefore, has to fall on additicnal
taxation.”

The additional taxation is justified be-
cause we have failed - on this front.
Now, if you succeed in this front, addi-
tional taxation is not necessary. We
have several problems and in a country
which is tired of resources, when the
challenges that we are going te face
are going to be accelerated, is that the
way that we can go on? Sir, I zam
feeling as a citizen and I am appeal-
ing as a non-Party man in that sense,
I do not want{ to make politics of our
misfortune. I swould iike the entire
Pariiament and the entire governmental
departments—I know and I sympathise
with Mr. Charan Singh because 1o
Finance Minister in this country can
succeed unless his colleagues also,
succeed. The economic Ministries feit
there is a magic wand which {he
Finance Minister can use to make
them succeed. It is the entire Govern-
ment as a whole which will have to
determine to succeed with a definite
goal to reach, not for the Janata Party
because if you think that if the Janata
Party is surviving oy the Congress
Party is surviving, the country will
survive, I do not believe that. It 1s
only when the ccuntry survives there
will be all place for us and in this
process we don’t attend to the pro-
blems of the country. Now, take un-
employment. You talk so lightly about
it. We left for you 11 million. Now
it is 12.5 million. Where do we ge?
Do we have any cogent policy? Even
the Economic Survey says that in spite
of thougands of crores of rupees that
we are spending where is the desire
to go ahead? The World Bank repre-
sentative pointed out that out of
$ 1,725 that the World Bank has spent,
not more than 15 per cent has been
invested. For the rest of it we have
not been able to go ahead because of
red-tapism of which not only we, but
even the Janata Government is as much
a part. Unless we break away from
the tradition—if you know that in 30
years many things have gone wrong,
you have a right to set everything
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right. But fo taik about it and not do
anything will not take the country any
where. You have been always saying
that in the 30 years of Congress Gov-
ernment nothing has happened. After-
wards, in 1982 people will say “After
35 years of this country’s getting Indes-
pendence, 30 years of Congresg rcule
and 5 years of Janata rule, nothing aas
happened.” Is that what we want?
We want ycu to succeed because your
success IS the success of the country.
If you fail the country fails and there-
fore, I would urge on you to look into
these things very seriously.

I am told it ig a ‘kulak’ Budget. We
are confusing. I am surprised some-
times that having borrowed technolegy,
having borrowed money, having bor-
rowed a language, do we have to borrow
a single word from some other coun-
try? Having 14 languages are we not
able to find cne word which can des-
cribe what a ‘kulak’ is? We are un-
necessarily bringing all kinds of ir-
rational things. If yoy say that we
had a land.ceiling not more than 18
acres of land, even then except in
Punjab where the capital asset of a
farmer will be two lakhs it is Rs. 10,000
in other States. Now, do you call that
man a ‘kulak’? Why are you creating
all these problems? The problem of
course, is that we have neglected the
small farmers we have neglected the
marginal farmers. The time has come
when cur original strategy was self-
sufficiency. Now, the question is, hav-
ing grains in our godown, will the mil-
lions of people have to go hungry?
A time has come when we have to
revive our strategy and ask about not
only production but production for
whom and production by whom. And
mass production for the masses is also
equally relevant in agriculture as in
industry.

Sir, I would certainly urge on Chau-
dhury Saheb, if ever we want to make
any progress in our counfry, I think
our old ways will have to change. We
will have to look into why any expendi-
ture is necessary at all. If we spend
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more, waste more, we have less, I do
not think Government extravagance
and development can go together. I
think that as a first step Government
itsel? has to set the tone for austerity
to the rest of the country rather than
merely talking about it and setiing a
very bad example of themselves.

MR. CHAIRMAN"* Dr. Subramamam

Swamy.

L forerrty (welremany) : @wrafy
ofr Wl N arrge ok IR
& g )

MR. CHAIRMAN: I have got the re-
vised list,

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Whenever a
Budget is presented, there is the usual
set of criticisms about the taxation and
the usual complaints about not enough
expenditure in selected areas. I am
afraid this kind of discussion gefs re-
peated every year, but it does not really
add fundamentally to our stock of
knowledge about this area.

I have found, through an analysis of
Budgets in this country and elsewhere
that there are three kinds of Budgets
and we ought to know which Budget
we are discussing it we are to make
any concrete contribution. The first
is the budget in colonial countries, that
is the administrative budget where the
object is really to balance revenue
with expenditure. Then you have the
planned budget or what might be called
the growth budget which planned
econimies have and which in some
period in our time we strove to have.
And the third is the budget of lobbies,
which the United States specialises in.
I think we ought to really examine
thig Budget t see whom it satisfies
and whom it alienates.

Obviously Chaudhury Charan Singh
has made ne secret of his affection for
the farmers of India and he considers
himsel? a spokesmen for that lobby.
1 gepresent a completely urban ares,
the of Bombay, and I 100, withe
out stion would say that 1 repre-
sent the city peopls in Parliament,
Therefore, if 1 am slightly ditter about
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this Budget, Chaudhury Baheb would
understand no doubt that I have slso
to bring to this Parliament the voice
of those whom I represent,

When Chaudbury Saheb became the
Finance Minister it was expected that
he would be taxing the urban areas to
finance rural development, but the
further expectation was that he would
taxing the urban rich to finance the
rural poor, but this Budget, I am sorry
to say, is actually taxing the urban
middle class to finance what I would
::‘l‘li the rural elite or the rural well-

0.

One can look at this by facts. Take
the fotal mobilisation of Rs, 665 crores
in additional taxation., How does this
come about? The first and foremost
tax which contributes to this additional
mobilisation is Union excize which
comes to Rs. 455.3 crores, which re-
presents 68.5 per cent of the additional
resources mobilised. T:ll now, in the
total revenue momlised by this Gov-
ernment the share of Union excise was
42.5 per cent, but in this additional
mobilisation we find that the share of
excise is 68.5 per cent. The marginal
mobilisation through excise is much
larger than what it has been on the
average s0 far. This has implications
because excise is an indirect tax which
applies to all geclions equally, It 18
what we call in technical terms a re-:
gressive fax. It is regressive in the
sense that if a poor man and a rich
man go and buy soap, the amount that
both will be paying is the same, al~
though the incomes that the two will
have would be entirely different, There
is what is called the marginal utility

of money. One rupee to a rich man

Therefore a tax which is indirect in
what Is called & regressive tex. As.
far as the customsy and income tax In
concerned, the additional mobilisation
in percentage terms is roughly the same
rete as the fux on the aversge rats.
8o far what we have through cup-

toms and invome tax mobiliesd wn the:

average i about whist We have 2
n these additionel propossls,

3
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But what we fing significant is, on
the one hend there is an increase in
the excise, the share of the excise going
up substantially and on the other, the
corporation tax, the taxes on corpora-
tions, which was on an average 19 per
ceng of the total revenue mobilised
by the Government in this new set of
proposals of Choudhry Charan Singh,
is only 07 per cent of the total
mobilisation. So what we find
is a shift towards more regres-
sive taxation and a movement away
from incomes sectors which are mn a
better position to pay. Even in the
question of excise, what do we find?
51.5 per cent of the tofal excise mobi-
lised come from commodities like this:
focd items like coffee and biscuits—
Rs. 12.81 crores, petrol—83.5 crores,
kerosene—36.15 crores, gas—>5.85 crores
cosmetics—10.9 crores, toothpaste--58
crores, soap—12.6 crores, matches—
Rs. 8 crores. Thus 52.8 per cent of the
total excise mobilised comes from
these ordinary articles each of which
contributes a very small amount. Now
I would like to know why these com-
modities must be selected and why
should the urban middle class be
picked on for mobilising for giving cer-
tain subsidies or tax reliefs which the
rural elite iz entifled to. I would
assume that one of the criteria would
be the capacity to pay. Again if you
would examine that, the capacity of
the middie class to pay is now practi-
cally negligible. In fact the share of
wages and salaries in national income,
which 15 years ago was close to 53 per
cemt of the national income, has suc-
cessively come down to 40 per cent
now. I know of no democratic country
in’ the world where the share of wages

1t wus already low, even 15 years 3go,
, it was 53 per cent of the national in-
That was low because in a
‘odumtry like Japan it is something like
64 per cent, in the United States, it is
10 per cent and 'n England it is 76 ver
Bu{ India s probably the only
connixy in the world where the share
wages and salaries hay actually come
‘The is the case it you
the essential commodities per

R
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capita availability over these years
Take the end of 1965, the glorious 1985
when Mrs. Gandhi became the Prime
Minister. What was the availability
then? Take cereals, it was 408.6 grams
per day. What happened In 1977, when
the Janata Party came to power. It
wasg 393.2, it has actually come down.
It is unbelievable. Pulses, per day it
was 61.6 gms. in 1965 and it came down
to 43.9 gms. in 1977. Edible oils, 1t was
3.6 kg. per year in 1965 and it came
down to 32 kg, per year in 1977 Tes.
it was 309 gms. per year, it did
go up to 3850. Cotton cloth, It
was 15.2 meters in 1966 and it
came down to 12.3 meters in 1977.
This again points to the fact that the
basic per capita availability has gone
down. I would assume that the middle
class would be quite ready to pay
these taxes provided the Finance Minis
ter in hig budget offered them some
concrete hope. For example, National
Wages Policy, National Income Policy,
just a mention that we are going to
have a National wages Policy, in which
everybody would know what his
position is and how his wages
would increase if the prices were
to increase, But we were dis-
appointed to see no reference to
the National Wages Policy. If the
Government could point out how the
mijddle class can restrict the consump~
tion of some of the articleg which have
been taxed, there too, the middle class
would perhaps have grudgingly agreed

to these taxes. I am afraid there is
not much scope for it. Teke for in-
stance petrol. The consumption of

petrol by Government by Indian Alr-
lines, by Defence, by private companies
on expense sccount would perhaps he
scmething like 80 ver cent of the total
petro} consumption in India, especlally
some of these bodies which do not pay
oui of their pockets,

The net result is, only 20 per cent
of petrol is being used by professione
al circles, perhaps, journalists, profes-
sorg and Members of Parliament whe
are just Members of Parliament. 80,1
am afraid, this kind of un incresse of
tax on petrol which is alreadv 68 par
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cent of the total price would mean that
the cost of expense account of ccm-
panies and Government would g up
and all that would means that the
middle-class will suffer, not being in
a position to restrict the consumgtion.

I am also surprised to see in the
budget certain items missing. 1
thought Chaudhuri Sahib would defi-
nitely put a tax on, for exampie,
poiyester. I know, he is a great
advocate of khadar he is a great
advocate of handlecom and handspun
cloth. I am very surprised to find that
polyester which is a direct competitor
of this kind of cloth has been spared
in this budget. I would like to know
how and why such an cbvious com-
modity escaped the attention of an
otherwise careful - and thoughtful
Finance Minister.

I think, one of the problems is that
the rural-folk in this country have a
very powerful leader in Chaudhuri
Sahib to represent them. But, un-
fortunately, the middle-class has no
one te lead them. The middle-class is
not organised. I think from Chaud-
huri Sahib I have to learn how fo
organise the middle class to fight the
farpier’s lobby. (int.rrupiwcrs) I am
trying tfo organise the middle-class
with your help. I think, what is im-
portant therefere is to recognise that
the middle class has borne the brunt
for a class in the rural areas. Of
course, I am not saying that it should
not be encouraged; they are producing
the marketable surpius which is being
utilised in the urbar areas. The whole
guestion is: Ig this the cost we want
w pay? 1T would new ltao to create an
impression that everything in  the
budget is anti-city or it is bad. For
example, I am very happy to see in
Chaudhuri Sahib’s speech as well as
in the budget an allocation of Rs. 190
crores being set aside for slum deve-
lopment. I represent a constituency in
Bombay with 60 per cent cof the people
living in siums. I still remember, with
gratitude, Chaudhuri Sahib coming to
riiubay and add: ssies a jhovarpeiti
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conference. He may have forgotien
it. But I still remember that it was
a very big meeting which he addressed
and. T assume, that that meeting has
still left some memory and that is why
Rs. 190 crores have been kept aside,
for the first time, for the development
of slums particularly, fcr the provi-
sion of drinking water, bathrooms and
S0 on.

Similarly, a tax exemption is being
given to companies for research and
develepment. It is something very
good. Only % per cent of the national
income is being spent on research and
development in this country whereas
other countries, like. Japan are spend-
ing 7 per cent because, in those coun-
tries, the companies are Dbeing en-
couraged to Spend on research and
development. This is something which
is very goed and I welcome it.

What I am worried about in this
budget is the induction of a political
philosophy which, in my opinion, wil
lead to a class struggle and class con-
frontation unless some corrective
measures are brought along. Therefore,
I weuld urge upon Chaudhuri Sahib
to raise the level of deficit finance from
Rs. 1350 crores to Rs. 1500, less than
last year. Last year, it was Rs. 1590
crores. If you raise it from Rs. 1350
crores to Rs. 1500 crores, it means Rs. -
150 crores worth of taxes can be l
avoided. That means, biscuits, food-
stuff, kerosene, soap, cosmetics, tooth
paste, all these things need not be l
taxed. I have totalled up all these
things which would amount to less
than Rs. 150 crores. Not only the
rural-folk will be happy but even the
middle class in the cities will be happy.
In this way, we will avoid the present
confrontation which seems to have
been generated in the country.

What is important is that we should
concentrate on a new philosophy. So
far, we have inherited a philesophy E
of maximum taxation and minimumy
collection. What we should now 2
in for is minimum taxes and maximum
collection. I think the tax struclure
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e i tHe taxes are made siwiple and
éilly to understand. In this way we
ot avoid black roney and certupiion
ané, et the sarhe fime, aveld pufting a
bitidén on the corathon people.

With theése feww words I would lke
tb fitge CHoudhuri Saheb that in the
interests of ¢lass harmofy in this
country, in the interests of the middle
cléss in utban areas—who are the
most prosecuted class—in this country
snd in the interests of molivating
pedple towards rural development
#lso, the deficit of Rs. 150 crores could
be further tolerated and he should
withdraw the taxes he has put on
bésic, essential items of the middle
cless.

SHRI C. N. VISVANATHAN (Tiru-
pittur): This is a meidien budget in-
tioduted by the Hon. Deputy Prime
Minister. All sections of Mémbers of
Parliament—in the Opposition and
the ruling side—-have said that this is
a budget for the rural people and, at
the same time, it is against the urban
people. Dr.  Subramaniam Swamy
also just now said fhat the middle-
class people are very much affected
Ny this budget. It is exactly like

ftems. I vannot understand what he
means by the word ‘luxurious’, 1t
and a tooth.brush
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commedities intluding  tooth-padte,
brash dnd somp. I st not referving
to costly sbaEds like soaps imperted
feom foreign countries; 1 am réferring
to ordinary soap useq by Kisans also.
In Tamilnadu they take a bath daily
and even farmers use soep. I dg not
know whether in the north they are
using sosp or whether they are taking
their bath at all; I would request
Choudhur: Saheb to reconsider the
taxes on soap.

Agam, kerosene is very important
for even the rural sector people,
There are so many villages in. the
notth as well as in the gouth which
are not electrified, and they are using
kerosene daily for their lights, they
are using keroserre daily for iheir
stoves end they are using kerosehe in
thelr fire-wood to & make a fire. But
this budgel hag levied takes upen
brosene diso, Rs. 408.19 per kilo~
litre has been increased to Rs, 500 per
kfloditte. 8o, I would request Shri
Charan Singh to re-think about kero-
sefie taxbs also. The Nerostne tax has
not Relped anyone in amy way, Ac-
tuaBy, the wodfterers ape the rural
pople, So, 1 ask Mim, through you,
to consider afresh the ketosend tex.

The price of cookitig j§us has Héen
increased from Rs. 262.50 to W4, €60
per tonne, that is, a hike of 40 per
eat. T eamndl understang thin, It is
thie Pbor urban phopie, the taiddle-
sy pedple sl thie NGO  Jianilies
whb are 9king cooking ges. They will
fiffer g 1ot betutse of this rise in tie
ce ¢ tboking gas 1o Ms. 400 per
fss, 7 ste mo Jumtification for
erduding thi price of cooleing gas.

Therefore, Government have to fe~
think on these items.

A the seiite time, T have dlo o
Welththe what hais badi donp in the
¥oi the rurel

¥

B L pedpls, There sre
“ﬂ%&&mﬁnmwm&rm

té N
&‘ e vl il Been
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crores is made for the steel sector—for
the expansion of the Bokaro Steel
Plant, Bhilai Steel Plant and also
Salem Steel Plant.

The allocation for the coal sector
has been increased from Rs. 287 cro-
res to Rs. 346 crores. We welcome
this.

We are also welcoming the increa-
sed allocation for rural electrification;
it hag been increased to Rs. 285 crores.

We welcome the increased alloca-
tion in respect of power production
also; it has been increased from Rs.
2,217 erores to Rs. 2,468 crores.

Twenty-two specified bulk drugs
which are essential for life_saving,
have been exempted from import duty.
There will be a loss of Rs. 7 crores of
revenue because of this. But it is a
sacrifice. Ag the Finance Minister has
sald, we have sacrificed Rs. 7 crores
by taking out the import duty from
these specified drugs. I welcome that.
But at the same time they have levied
texes on other drugs which are also
essential for everybody, for kisans and
also for urban people.

We welcome lifting of the levy on
raw tobacco.

There are a number of things which
we welcome also. We cannot criticise
the whole Budget. But at the same
time we have to urge on the Finance
Minister through you that there
should be re-thinking in respect of
the five items which I have mentioned
and which are very essential for the
urban and also rural people for their
daily life.

The Seventh Finance Commission,
in their report, have said that Tamil
Naldu and Gujarat are not going to
got any aid for loss of revenue on
sceount of introduction of prohibi.
4ign: they have said that Gujarat snd
Pamil Nadu are ‘ploneers’ in the fleld
of prohibition and that is why they
ars not entitled to sny aid for the
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loss of revenue on account of pro-
hibition. I raised this question in
the Consultative Caommitlee attached
to the Ministry of Finance, and I am
repesating the same thing here algo.
This means that if they scrap prohi-
bition and re-introduce prohibition,
then they are eligible for aid for the
revenue-loss. Because the Seventh
Finance Commission has said that,
since Gujarat and Tamil Nadu
are ‘pioneers’, they are not eli-
gible for the aid, This is not a cor-
rect view. The revenue loss must
be adjusted by the Finance Ministry;
some allocation must be made to
Tamil Nadu and Gujarat for the loss
of revenue on account of introducing
the Gandhian policy and also the pre-
sent Prime Minister’s policy. Tamil
Nadu is losing a revenue of about
Rs. 120 crores per year. I request
the hon. Finance Minister through
you that at least 50 per cent of the
financial loss on this account must
be given to Tamil Nadu. Then only
they can implement the prohibition
policy in India. )

Lastly, I come to the point as to
how taxation has increased as com-
pared to 1876-77. I will give the
figures of additional taxation. In
1978-77 it was Rs. 55 crores, in 1977
78 it was Rs. 142 crores, in 1978-78
it was Rs. 416 crores and in 1979-350
it is Rs. 665 crores. I suggest that
taxation of the order of Rs, 150 cro=-
res may be taken away by removing
the additional excise duty that has
been levied on the five items which I
have mentioned. This will make the
Budget everybody’s budget—not only
for rural but for the middle class
and every one. 'The whole India will
appreciate it; everybody will wel ome
the Budget.

With these words, 1 conclude,

SHRI RUDOLPH RODRIGUES
(Nominated—Anglo-Indians) : ¥
like to begin with an obgerysation #
thrice in the course of history hikto~
tians have sitempied to date éverly
from o pexticilar ofcurrence, & tréuy

7
N
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matic situstion. Once when a very
beautiful woman called Clecpatra ap-
peared in history and was one of the
cauges for the destruction of the
Roman Empire, people began to refer
to events as B.C—before Cleopatra
and after Cleopatra. Secondly, when
an event occurred about 2000 years
ago of great religious significance
which had an impact on the world,
people began to refer to events as
B.C.—before Christ and after Christ.

However, one reacts to this Budget,
whether one believes it is entirely a
budget which is disastrous or it is
a budget for the poor people, this
Budget has produced a kind of re-
action for which hereafter I think
people will say that all Budgets be-
fore this are BC., before Charan, and
those after are after Charan. Even
the Budget of last year will be 1 B.C.
and more 50, the Budgets before that.
Why do I say this? The very learned
and distinguished ex-Finance Minis~
ter, in his speech, said that this is not
the first time when emphasis has
been given to agriculture and he
quoted from Pandit Nehru when he
sald, ‘All ¢lse can be neglected but
agriculture cannot be neglected.
While it is true that lip service and
verbalisation existed with regard to
agriculture, this is the first time that
there is a non-verbal and distinct
shift towards the rural sector and for
this, 1 think Choudhary Saheb should
be vongratulated,—though this is not
the only time nor the only reason.

In this particular Budget I find that
our distinguished Finance Minister has
endeavoured o achieve a three-fold
re-allocation in the economy. The first
might be called a regional or sectoral
re-allocation of resources and that he
has schieved by shifting the emphasis
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is what we call a structural re-allo-
cation of resources and the economy
between the haves and the have-nots.
Society to-day in India, whether it is
economically comstrued or politically
construed or socially construed, is
entirely pyramidal, with a small apex
and a huge base. Whether this Budget
doeg or does not change this pyramid
or attempts to change this pyramid
or not to something more spherical in
favour of larger middle classes, rural
and urban, and which shalli satisfy
Dr. Swami is the question which, I
think, will become evident as we go
along. '

I would like to state one more rea-
son why this Budget is epoch-making.
More than Rs. 75,000 croreg has been
spent in the last three decades. What
kind of an impact has been made by
this Rs. 75,000 crores on employment
in a major way in the rural sector?
Despite all our efforts, today the entire
market of India is not more than 9
per cent of India's population for the
goods the urbanised industrial sector
produces, There are only 80 million
people who %uy out of 650 million
people. This Budget is an attempt to
shift the purchasing power or to give
the purchasing power to those who
have not had it thus far.

Having said this by way of intro-
duction, I would like to say one more
thing.  Repeatedly, yesterday the
opening speaker and several after
that, criticising the Budget, have said
that from the pravious year to this
year there has only been a 7.4 per
cent increase in the annual plan.
Whether this is mathematically com
rect or not is an irrelevant issue to
me. What is more important is this,
that the kind of people who criticised
the fact that the Plan sllocstion hes
not been significantly higher this vear,
belong to a school of those who belteve
in certain theories. lLet me say this
with regard to theories. One of the
earliest Chancellors or Exchequer in
Britain, at he was preparing the Bud-
get, wes being hammered from a1l sides
of publie ‘opinlon, to follow cerfain -
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new theories—a new growth-oriented
theory or a new investment-oriented
theory. Mr. Peter Thornycraft said
these words which I will never for-
get. He said:

“There are three things an intel-
ligent human being should not
chase a bus, he should not chase a
beautiful woman and he should not
chase a new economic theory, be-
“cause if he waits long enough, an-
cther one will come aiong!”

I want to congratulate our Finance
Minister in not chasing these new
economic theories, What in fact he
hag done is to base his budget on
commonsense for the common man.
Whether he will stick to it or not is
another issue.

I want to say a few things about
the remarks he had made before pre-
serting his Budget. One of the things
he mentioned was that the public sec-
tor surpluses have been very dis-
appointing,

I have just one suggestion to make
here which, I think, our Government
should take note of not with a sense
of humour but with a great deal of
seriousness.

I believe that our public undertak-
ings are so large and are so mismanag-
ed or they are so inefficient, they are
wasteful that a time has come because
of the size they represent, just as we
have a separate Railway Minister
with a separate budget for railways,
for the public undertakings foo, we
ghculd have a separate budget.

One cannot give the kind of atten-
tion needed in a general budget be-
cause we do not have the time. Even
in the discussion of the Demands for
Grants, we do not have enough time
to discuss all the ministries and to
deal with such a magnitude of things
with which the budget is condemned.
1 find for 1979-80 Estimates, there are
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certain priorities given for restruc-
turing. 1 find them with a certain
amount of happiness and yet with a
certain amount of hesitancy. For
instance, for the plan outlay of Rs.
1800 crores for agriculture and rural
development, though small it may be,
only Rs, 258 crores have been ear-
marked for integrated rural develop-
ment. In the rural sector, if the
poorer classes are to have the benefits
from this budget, then we need a
much greater ailocation for rural in-
tegrated development—not only Rs. 258

crores. This is only a microscopic
amount as compared to Rs. 18,000
crores of the entire “udget. I want

to congratulate Chaudhury Saheb here
also for the food for work that has
been included. However only Rs. 50
crores initially has been earmarked
for this. With more than 200 million
people living below starvation level—
I would not say ‘poverty level’
to earmark only Rs. 50 crores, I
think is a very very meagre amount.
I would suggest that in tackling per-
haps-100 million of the people who
live below the poverty level or star-
vation level, perhaps, the figure of
Rs.. 1500 would have been closed the

need, But, perhaps, there are other
limitations about which I am not
aware.

Even on the question of earmark-
ing of funds for rural electrification
I have something to say. I remember,
I went to see the place where the
Battle of Plassey took place. I found,
in a village nearby when the sun was
setting, a little boy straining his eyes
to read with a hurricane lantern. I
will tell you two things. If we spend
only Rs. 285 crores on rural electrifi-
cation, for electrifying the 25,000 vil-
lages in  1979-80, from the  figures
available, it will take us 15 years be-
fore we prevent that kind of situation.
Here I would stress on one thing.
Where the people use only candles or
hurricane lanterng for lighting, you
levy a duty on kerosene. It will not
only hit the wurban areas but it will
also hit the rural poor.



tives envispged, but even
do—f compe from a city
ohe pocket alone there are 10,000
cobblers who have no copperatives and
no finances tp organise themselves.
They sell the shoes they make at
Rs. 10.00 per pair at the most—the
shoes which you and I purchase at
Rs 60 snd Rs. 70 per pair, I do not
kmow how this problem cen be tackled
except palitically unless some ' new
allocations are made for the purpose
in urban aress organising these kind
of cooperatives in urban areas as well.

Sir, one word on Defence as 1 will
not be participating in the Defence
Minjstry grants, The allecation made
bhere is of Rs. 3,500 crares, Presum-
abily there is an incvease of Rs. 205
crores over the last pear representing
what we shali spend on Jaguars, I
tell this House in utter seriousness
that this Rs. 3,500 creres will be re-
vised upwards hecause during the
eourse of the Year op the same basis
of auiright purchase and buy back
yians we are going to desl with bapks,
medium transpot  aireraft and this
desired

* There is a reference here to debt
serﬂelnn.?l would lke to share with
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every yesy. Cas't a Jow be Mads to

momiatiym opee e wa
years of memey? It aur
mnmhm%m?dao it with a great

denl of sgpse, 1 do nat see the reasn
why we capnot do it

Then there is a structyre here on
government expenditure. It i my own
experience in the railwaye—and the
members ¢f my community who watk
there also isll me—that today as newer
before that that particular government
spctox is tap heavy, Officers are fall-
ing ope over the other. There was a
time—in Nebruji’s time—when we had
too many chaprasis for which reason
on the Flgor of this Hoyse somenne
sajd that we had a goevernment for
chaprasis, by chaprasis gnd of chap-
rasis. The time hag come when we
shall have 8 gavernment for officers,
by officers and of officers hecause of
the large number of pepple wha are
not gainfully employed. I say it pain-
fully because I think an investigation
which Chaudhury Sah{b would be
conducting will reveal all kinda of
infructuous expenditure,

Having said that I would like to
turn to a few taxes. More than one
person has asked why there has not
been a tax on liquour. I was also
going to ask this question. Please
forgive me if I give you the reason
that has struck me. It may not be &
serious reason but it is an interesting
reason. The substitute recommended
in certain quarters—ihe substfiute
that makes you young-—research has
shown that thig substitute has & very
high sicoholic content. Perhaps this
may be one reason we are not having
a fresh tax on lguour.

Apyrt from this there is meniion
here gbout the increaped rates ~ of
wealth tax,

15.69 hrs.
fMir Dawowy SesAxsn in the Chale]

§ir, when the Labour Gaveroment
camge {6 power ju Pritain cne ' thing
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they digd with one stroke of the pen
was that fromh more than 700 and odd
multi-millionaires it just came down
to 6 people overnight and the way they
did that was to impose a prohibitive
death duty, so that children do not
unduly benefit from the accumulated
wealth of the parents, not mostly
through illegal means. Mr. Deputy
Speaker, Sir, the hon. Deputy Prime
Minister has also mentioned tax
evasion. 1 do not know about the ex-
perience of others but I can say this
that in Calcutta, the Income-tax De-
partment represents a ¥Frankenstein.
Of course, for those who know the
ropes, it is a good boon. There is tax
evasion in a large measure because of
collusion. I can show you ways and
means which are used by income-tax
experts to help in tax evasion, I don't
think I need elaborate this point, We
need to look into this kind of thing.

Mr. Deputy Speaker, Sir, there is
another reference here—a very inter-
esting reference, It is stated that the
income from the cultivation of mush-
rooms will be exempted to the extent
of 1/3 or Rs. 10,000 whichever is
higher. This is a very good thing, be-
cause, I myself have Y“een encourag-
ing educated unemployed people to
go in for this kind of mushroom pro-
duction. But, Sir, besides this kind of
maushroom there ig another kind of
mushroom which should not be ex-
empted from taxation, I am sure that
this House iz aware of the number of
small schools all over the country
mushrooming every year, Those
mushrooming schools need to be
heavily taxed because they are not
schoolg as such, they are not educa-
tional institutions as such, but they
are only commercial enterprises. I
wish that somewhere in the Budget,
some kind of provision is made for
taxation of these kinds of mushrooms.

Mr. Deputy Speaker, Sir, I would
ke to congratulate our hon, PFinance
Minister on something before I close.
‘Begides the tax on wealth and Juwur-
jes, apart from a few itemg which
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have beess jusiifiably. memtioned; X
would ke to add my bit here, Yesbter-
day and also today there was a great
deal of talk about chocolates. Sir, the
two largest producers of chocolates
in the country are Cadburys : and
Sathe. Because of this fact, I am not
particularly sympathetic to thiose who
want a revision in this matser!

Mr. Deputy Speaker, 8ir, I would
like to say one word before I cloge in
regard to this matter, One of the
people I greatly admire was returning
to India after she gave a talk abroad
to wealthy people. I would like to
repeat here what she said, to the
wealthy people of our country. She
said: ‘Live simply so that others may
simply live’. I would like to congra-
tulate the Finance Minister because
he has taxed those who have the capa~
city to pay and diverted money from
unproductive sources to productive
channels,

1 would like to conclude »y making
a reference to what Dr. Swamy has
said. He said that there are three
kinds of budgets. I don't agree with
that, There are four kinds of budgets.
He said that there are three kinds of
budgets, namely, administrative or
colonial budgets, planned budget for
growth and planned economijes, and
thirdly, budgets of Ilobbles. But I
would like to add to this a fourth one,
namely, a People’s Budget. By no
stretch of imaginaticn is this budget
entirely a People’s Budgel. But may
I say, Mr, Deputy Speaker, Sir, that
this represents a first major step in
regard to budgetary and fiscal policies
towards a People’s Budget. With
these worda I conclude my speech.
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“If people by a plebiscite elect a
man to be a despot over them, do
they remain free because the des-
potism was of their own making?
Are the coercive edicts issued by him
to be regarded as legitimate because
they are the ultimate outcome of
their own votes.”
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SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, on a point of order. The
gonvention of this House has been

#’ that on important occasions, such as

e [

the debate on the President’s Address
and the General Budget the Minister
concerned of the Cabinet rank should
be present. Apart from that, only to-
day morning the Speaker did advise
Shri Charan Singh to be present here.
Further, Shri Charan Singh was present
here. But he walked out very coolly
from the House, which is not merely
a snub to Shri Raj Narain but also an
fnsult to this House.

MR. DEPUTY-SPEAKER: ] think
Shri Raj Narain can fake care of him-
selt,

SHRI EDUARDO FALEIRO: The
Cabinet Minister should be present here
during the budget discussion.

A TR @O ¢ AT AN grgd B
#E WfaF ALar & a1 Ny aeg ]} Iw
A% a8 O gFaT § 1 wEw & gl
Wl & TEFT AW AT AR | WA
TR EFAF A § AT TE 7 8 A OF
TIR T AT oy w8, g9 Tifvaded Sfrew
FTAN IT T L T3 @ |

SHRI PATTABHI RAMA RAO
(Rajahmundry): Mr. Deputy-Speaker,
Sir, I have been following the Central
Budget ever since Mr. Chintaman
Deshmugh has been the Finance Mini-
ster in early Fifties, that is, over a
quarter of a century. I find this Bud-
get different from the previous Bud-
gets, I gay that this is the first Budget
perhaps where in rural folk have been
thought of the farmers have been
thought of, and I congratulate and
thanks the Deputy Prime Minister and
the Finance Minister, the Chaudhry
Saheb, for that. His intentions are
really good, but how far have they
been put into action is the question
here when we go into details of the
various proposals he has made in the
Budget,

He made a Budget which is most
disappointing not only to the urban
people but even to the villagers, parti~
cularly the farmers as well as the
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farm labour and the poorer sections
there. In one way the Finance Minister
is very impartial because it affects
everybody, every poor man, every
middle-class man, whether he lives in
a city or a town or g village. (Inter
ruptions). So, I analyse and tell you
that this is said to help the farmer.
But then how does it help the farmer?
Maybe the excise duty on the light
diesel oil has been reduced, But then,
where is the light diesel oil used? It
is not on the tractors, For tractors
they have to use only heavy diesel oil.
That way the farmer who uses the
tractor has to spend more. But then
how many farmers own tractors? Tak-
ing into consideration the agriculturists
and farmers, how many farmers have
these tractors? Very few of them. So,
even if it helps, it helps a very few
people. Then the real point is that
the Finance Minister has reduceq the
excise duty on inputs like fertilizers.
Even there let me say, how much does
it help the farmer? What is the reduc«
tion now? If you see, it is round
about Rs. 5/- a bag on urea and some-
thing less than this on the other ferti-
lizers. Then what is the position? He
may have reduced the excise duty, but
then by the time this urea or the other
fertilizers reach the farmer, how much
does it cost him? It costs him just
the same or a little more for the fax
on petrol and diesel oil means the tax
on the poorer sections also, not merely
on the well-to-do people for these
commodities have to be carried to the
village by lorries. ILorries use either
diesel oil or petrol. This will naturally
affect the price of the commodities that
have been brought to the village, Does
it not go into the account of the villa-
ger? [Even granting that there is some
concession for all these, the poor farmer
may have the mental satisfaction that
something better has been done this
year than in the previous years in the
Central Budget. But what is the re«
sult? No doubt, as they have said, this
year the production of the commodities,
particularly rice and wheat, has been
quite good and encouraging, but un-
fortunately there is discrimination in
fixing the price of rice in relation to
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the price of wheat. Whereas the price
of rice is Rs. 80 or Rs. 90 per qunital,
the wheat is Rs. 105 per quintal. I do
not know why this dispartiy has come
in. Naturally, the farmers in the
Southern States feel that there is dis-
crimination. At the price the Governs
ment have fixed there is nobody to buy
the paddy. That is the position, In
my parliamentary constituency area 1
find that many of the farmers have been
complaining to me that they are not
able to sell their paddy even at the
Government fixed price and they had
to make distress sale to meet the
revenue and other expenditure. Some
of them even complain that they could
not sow the Rabi crop for want of
money. If they had sold away the
Kharif crop and realised some money,
they could have sown the Rabi crop,
but that is not possible now. Govern-
ment may say that they have done so
much for the farmers, but actually the
farmer does not get the benefit.

Like people in the cities and the
towns even the people in the villages,
the farm labourers etc.,, have to buy
articles which are necessities, which
probably the Finance Minister thought
were luxuries, such as toilet soap,
washing soap, detergent, matches,
kerosene ete. Everything that is used
by the villager has been taxed. The
tax particularly on kerosene is quite
high, Naturally, it will fall on the
villager. I do not know how the
Finance Minister thought that he was
helping the villagers, and particularly
the farm people when he taxed all
these items. Probably he thought it
would hit only the people living in
cities and towns, but it is not so. The
poor people are there everywhere, in
the villages also. So, that way this
Budget is not really helpful to the
villager.

The petrol hike is as much as 68 paise
per litre. It affects not only the well-
to-do people who use cars. Is it not
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used by lorries and other goods
carriers? That means the price of
goods carried by them also goes up.
Apart from that, what about the travel-
ling public in the villages as well as
towns? They travel by bus. What
will be the bus charges now? They
have gone up. Who is paying it? Is
the Janata Government really helping
the poor people? Probably  they
thought so, but in reality it is not so, I
am sorry to say that they must revise
their opinion and try to see that all
these defects are removed before the
Budget is finalised. When the Finance
Minister replies I hope he will pay
attention to these questions and see that
justice is done to everybody.

Even cooking gas gone up. It is
used by the middle and lower middle
class, because the higher strata will
probably use electric stoves.

The only saving grace in this Budget
for the farmer is the complete exemp- ‘
tion of excise for unmanufactured to-
bacco. I must really thank him for this,
not for the financial help to the farmer
so much, because, coming from a
village I know how it was affecting
villagers till now. The farmer can pa¥
the excise duty, but the harassment and
corruption of the excise officers was S0
much. That is saved now. So I feel
that is one relief given to them, 1
hope Government will not change their
mind,

THF, MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): Not at all.

SHRI PATTABHI RAMA RAO:
There was rampant corruption. Some
of the excise officers have been com-
plaining, and they are very unhappy
about removing this excise duty on
tobacco. They never allowed a good
and honest farmer to cultivate toBacco,
because they were always harassing
him, and inducing him to take to cor
rupt methods. In that way, the Finance
Minister has done good to the tobacco
growers.

In Andhra Pradesh, we grow mostly
rice, groundnut, sugarcane and cotton.
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1 These are the most important jtems that
i the farmerg grow. But then does it
really help any of these farmers who
grow these items? As I told you, the
paddy growers is not able to dispose
of his stock even at the price fixed by
the Government, So, he hag to sell
hig produce at a distress price and he
loses a lot. What gbout the sugarcane
producers? Everyday you must be
hearing in this House how the sugar-
cane growers are being affected and
how they are not realising their dues
and how they are not even realising
their cost of production. Ag regards
cotton, they are thinking of exporting
it or somiething like that. Whatever
it is, the farmer does not get even the
actual expenses he incurs for growing
cotton. The only beneficiary is the
tobacco grower gnd I do not know how
far this will go, because the Finance
Minister may change his mind.

MR. DEPUTY-SPEAKER:
nof.

I hope

SHRI PATTABHI RAMA RAO:
This is what I find from the papers.
From his own party there is pressure
and he is likely to change.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAIL BIHAR] VAJ-
PAYEE): We are a democratic party,

SHRI PATTABHI RAMA RAO:
Mr. Vajpayee has missed Mr. Raj
Narain’s speech. If he has heard his
speech, he would not have said this.

SHRI ATAL BIHARI VAJPAYEE:
That was also a manifestation of the
democratic functioning of our party.

MR. DEPUTY-SPEAKER: You need
not worry about rice. They are going
to export rice to Russia,

SHRI PATTABHI RAMA RAO: It
would not help the farmers, only the
middle men would be benefited. They
are speaking about the development of
small scale and cottage industries in
villages, It is really a good and laud-
able idea. But how far jig it possible
is the question and to what extent will
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it benefit t{he small scale and cottage
industries in the villages. In a town,
that is a different matter. But to get
a technician or an expert in rural areag
is difficult because staying in a village
is a problem and they would not like
it. Again it ig very difficult to find
markets for the products manufactur-
ed in the small scale and cottage indus-
tries. We must find markets for them.
Probably if the Minister of External
Affairs helps in trying to export some
of these items, that might solve the
problem. Otherwise, in India, as it
is, we find it very difficult to find mar-
kets for these products and I know that
many cottage and small scale industries
have become insolvent. now.

MR. DEPUTY-SPEAKER:
conclude,

Please

SHRI PATTABHI RAMA RAO: I
would like to conclude by saying that
there is a classical fisca] maxim that
a tax bites but the loan nurses. It is
better for a Government not to bite put
to nurse,

S Ao G0 FOW : (FgAATT wwr ) ¢
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F1 F4TE 3971 § FF SR 39 AR S awe FAmn
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I s oo & sad fu § S9rs & 0w
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[=t7 =120 o FHiw]
15.59 hrs.

[SHRIMATI PARVATHI KRISHNAN in the
Chair].
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A 41 FUER TG g, fedll aw W
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TaeT T A 8, o T, sTW A
o faar 9 s

gr qar § 5 arer, wfie, wmedy
TR A & & faemt &1 a3 &
AFAd F——osirafaui #Y faear & 1 @
AT T GAFAT #T IAEH T §
S Fedd H 39 T q@ AT § ar B,
q3fae, srzdy I @l & faear g, A a
9T A & ggad @ik ST, oA w4k arse
23 & | aol 3 qfae & «ifs, 9 & o
& «iiferg ot g Fr v feagt d Aifsw, 3 9= A
=t farerdy & f97 & T dar &, 99 W) g9
Al qafeat € 1 F waw faa Awey WA
BifEmrnmim A Fa
QAT FT AL a1 8, ArwE §FO°7 A6 2
dterzet €, S 39 aat # sfafafea #@ §
F ge § 99 gu € AW ¥ AN qwEhE W)
§5 gT & 1 & A 9N ux oy wE € afew
TR AT gLl T THT AT AU
AM HT A7 FAE RIS W L @&

=~ A

%
"

3

HE AT § AR W F WA § AR g
awh F @ g s &9 wiew fafesni § wy
& 97 %1 g2 919 STew 1 AT ST A

FOET AM & o Far v et s owr o

fae 3w &Y AT W T H ghar A @A
ag AAT &, fSowr 92 dve § dar gw § )
Fg A7 iz 4@ wwar wife ag Ty FAeR
g R W aE ¥ AW A W A AR IR
£ zafag @12 92 AT & AT BT HEAT
M Uqs 4 o F1 A T gom, feew
ag feafs sme fr W1 s 0 s ST &
7g Mg #&W v T 99 IR 7 [0
frare st AT o a QuT A far &, § g
g 5 7g aue st dfafat w1 § weEs §w
ST o] B 3 ¥ A aga Ad fwEa )

fEfaa AR g3 &F S A,
T 9% 39 AT T AT wifEd ) W
EFq T AT | A W7 Oemed ) 99§
7 61 0 & TG HEEy oY WA S,
9 9T S} 39 I A §, ST B GAT g
Irfgd | SEEr #Y ST war 9@l o a9e ¥
IR oY, d gfrar Ao W E | w9 IR )
& gve § gdimgd Swifeds g s 3w
T 9% F, 9§ Y WA & @ g«
g frw @t Y ¥ gg &g wow v
T a4 W S} 9L 9 g, A1 40 F A
TN & JgaeIF @l & qeadr & Al &
I€ H! IR § S eI A ¢
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& g Wt w1 g § 5 dgges wwEw
R diggeE aeem & g S 31 0% @
#1 a9z far war g, 9% e & qum oY 98
& o s T feam w4y iy safsq oF
T o, & w3 WY A g9 HifE awe w6
gfasty W JEART W TAT AT F, -
fafrodz & =a1 9w § | gEfAg uw aan
muffafm afr e TR I g =W
e fau Sy g e\ § gEAr I Wrd
gau @ & ofer §, S AWtes @ G
dtgr guT &, 99 "@u & fAu W 31 49
W g €, 5 & afas gE wv @ we
Dawdr & 1 WIUES ke HX WA gr5eR
%ﬁw‘rﬁa‘rmﬁ% T sas-feeat 9 w0

FAWFTT T AT 1 ¥ 5 2w § fasw A

SHRI YASHWANT BOROLE (Jal-
gaon): Madam Chairman, whenever a
Budget is placed before the House,
there is always a mixed reaction:
favourable reactions come from those
who get the advantages, who get the
benefits, who get certain concessions;
and adverse comments follow from
those who are hard-hit by the tax.

These are usually the two types of
comments which are made whenever
a Budget is placed before the House.
People speak in different tones. Al
of us have read that in the newspapers.
The representative of organized labour
speaks in one tone; the industrialist
speaks in another tone; the farmer in
the third tone; and the downtrodden
has no tone, These are the usual reac-
tions that we find to the Budget pro-
posals.

Budget is really a very important
instrument for socio-economic change.
There is no doubt about it. But it is
not ‘all in all’. While offering our
comments, we must bear in mind the
limitations, the restrictions, wifh which
we have to function. Here we have to
see the stage of the economy, where
we stand. What is the progress of
nationa] growth we can make, what
investment we can make, what distri-
butive justice we can achieve, these
are some typical questions which are
to be debated upon. Of course, it is
legitimate also for them to say about
taxes. For example, kerosene is there,
The tooth paste is there. There may
be certain other commodities alse
which may be wrongly taxed, will
make my submission with regard to the
perspective in which we should look
at the Budget. My first perspective
would be: whether the Budget will
promote a self-generating economy and
in between the periods of two Budgets,
whether there will be a growing trend
in the economy. Naturally, in order
to find out whether such a result is
contemplated or not, we will have to
see what are the savings that could be
made, and what are the possible in-
vestments that could be made and for
this aspect of the matter, the criticism
which hag been levelled against this
Budget will have to be gone through.

Our learned hon. Member, Shri
Subramaniam who had the opportunity
of adorning that seat of Finance Minis-
ter, has pointed out some things which
are really worth to be considered. What
he has stated is regarding the large-
scale deficit financing and he has fur-
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ther expressed his anxiety in saying
that increased allecation should be there
for development and not for con-
sumption purposes. Further he has
also expressed anxiety regarding the
savings which are used for consump-
tion and, therefore, he said that there
is an adverse tendency which is in
existence ang that there is no corres-
ponding increase in the investment
which has come over the years .He
also criticised the export-import policy
and the tendency to go in for more and
more imports thereby drawing out of
the accumulated foreign exchange re-
serves. When I applied my mind on
these crucial factors I was first com-
pelled to take a survey of the situation
in which we are. After 25 years of
planning, our inheritance will have to
be looked into. What is it? There is
certainly an infra-structure in some
aspects which is readily available. But
we find that 50 per cent of our people
are below the poverty line. And it
would be no exaggeration to say that
70 to 80 per cent of our people under-
nourished and 4 million people are
chronically unemployed. We find that
there is an inflow in the labour sector
at the rate of five million a year. There
are underemployed persons who. are
in plenty and who are getting work for
three hours or so. Now, this ig the
capacity of the Indian population who
can contribute nothing to the budget.
What has to be seen is this? Is there
“any financial capacity to generate our
own resources and to put that for the
purpose of the budget? 80 per cent of
" our people are not in a position to
save anything and hardly there ig any
hope of generating our own financial
sources for implementing our budget.
Therefore, what is the other alterna-
tive? The other alternative is this.
We see in India that there are few rich
houses. Dismantle them and take their
wealth and go ahead. What will be
the contribution to the nation? That
must also be considered. Of course if
js highly necessary that all these

monopoly houses who have evaded the
taxes will have to pay the taxes and
for thaf purpose, stringent measures
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will have to be adopted by this Gov~
ernment. That is highly essential and
that ought to have been done. .Now
comes the real question. In generating
the resources which are necessary
for our economy, what has been
done by our Finance Minister,
Shri Charan Singh? He has ouly
tried to give new perspective, a
new orientation, to the rural as-
pect of the matter. That is in certain
fields, there is enhancement of the tax.
We find that enhancement is in the
luxury sectors. Luxury for one is the
necessity of another. 'This is a simple
maxim. We have to see whether a
thing becomes a3 luxury in the economie
situation of the country. You are
putting yourself in a particular society.
May I know here from you whether a
pressure cooker or cosmetics have
entered a village? By no stretch of
imagination have they found an entry
anywhere? The population living in
villages is seventy per cent, They have
never touched the motor cars. They
only go by taxis or by any petrol
driven vehicle, once or twice a year
That is the fun of it. They use wood
as fuel. Their wives do not know the
cosmetics. They are never known {0
themm. Even no soap is found in the
house. Hardly a few houses on occa-
sions like the marriages etc. use them.
Such is the living condition? We have
never tried to analyse it, We have
never seen about it. That is why we
found that it is too ridiculous to have
taxation on some of the items like
soap, tooth paste, etc. Take for instance

the refrigerator. They have never
seen refrigerators at all. How many
houses have the refrigerators? There-

fore, what the Finance Minister has
done is this. He has enhanced the
rate on luxury items like the cosmetics,
air-conditioners, refrigerators, stereos,
high priced radio sets, steel furniture,
domestic appliances instant coffee ete.
These commodities which have been
chosen may be the necessity of some
few families. But, on the whole, they
are not the necessities at all of the
majority of the Indian people. There-

fore, 1 would urge upon the Finance
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Minister that so far as kerosene is
concerned, this needs to be re-consider-
ed because it is used generally for
lighting purposes by the villagers where
eglectricity has not even reached. There-
fore, it must be taken out of the taxa-
tion

Now, what our Finance Minister
Shri Charan Singh has done is to give
exemption on matches in the small
sectors, carpets which are handmade,
lowpriced footwear etc. Also the
exemption is on lifesaving drugs. Then
there is exemption for LIC investment
upto Rs. 5,000/~ for the income-tax pur-
poses. Upto Rs. 12,000 the income-tax
at a lower slab will apply. On
wealth tax upto Rs. 10 lakhs the
previous rate 1is maintained. The
quantum of tax-exempt profit in cas€
of consumer cooperative societies is
raised from Rs. 20,000 to Rs  40,000.
As advances from commercial banks
to rural areag 1.5 per cent of the
advances will be exempted from in-
come-tax. I have quoted only a few
instances. Simultaneously, the increaSe
which has been made is the income-
tax surcharge from 15 to 20 per cent.
Wealth tax for amounts between Rs. 10
‘to 15 lakhs is raised from 2.5 per cent
to 3 per cent and above Rs. 15 lakhs
there is increase from 3.5 per cent to
5 per cent, These are the increases
that have been made. By no stretch of
imagination one can say that the
budget is a distortion of the relity
which exists in India. In fact, they
take note of the real and factual posi-
tion and the economic condition of the
Indian people as a whole, and try to
meet it in the circumstances. Much
has been said about the farmers and
the Dbenefits which they will derive
from budget. I have a grievance when
they are ingled out as a class of people.
You will find even in the case of far-
mers the concessions which have been
granted considering their problems and
considering the help which is necessary
to be rendered to them have been very
little.

MR. CHAIRMAN: Please conclude.
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SHRI YASHWANT BOROLE: A
word about the concessions which have
been given in the excise duty on urea.
Madam, prices in the case of urea have
gone up tremendously and the farmers
do not get the fertilisers in the open
market without paying appreciable
black-market price, Then there is
duty on diesel oil which has been re-
duced. Well it is a very paltry amount
which would help farmers only in three
States, namely, U.P., Gujarat and
Karnataka.

MR. CHAIRMAN: You have to wind
up Now.

SHRI YASHWANT BOROLE: I have
some apprehensions regarding the
performance of the public sector. As
we know, it is very unsatisfactory. We
have invested about Rs.. 12,800 crores
in this sector but we find from the
report submitted by the Study Group
that their performance is highly un-
satisfactory and they are expected to
give 10,000 crores to the finances for
the Plan budget in the next five years
which it will not be possible for them
to do so,

MR. CHAIRMAN: Now, I call the

next speaker....Shri K. Suryanara-
yana,
SHE1 K. SURYANARAYANA

(Elurw): Madam Chairman, I am very
happy to express my gratitude to the
Minister for Finance and the Govern-
ment also for having taken a bold
step to help the farming community.

Madam, it is self-evident that the
economic independence of any nation
must be based on self-sufficiency in
food production. That is the basic
thing of our economy, Earlier 50 perl
cent of the national income was from
agriculture and now it has come down
to 44 per cent. Mr. Chavan told me
yesterday  about it and I am very
happy. But, Madam Chairman. still
75 per cent of the rural population i
dependent on this. Even though crops
are good and paddy is coming to the
market and rules are peing framed



371 Budget (Gen.)
[Shri K. Suryanarayana]
and several officers are being appointed
in Food Corporation of India yet in
Andhra Pradesh they have opened
purchasing centre for name-sake
only. Yesterday also our Chief Minister
complained about this. Even though
the high-yielding wvarieties have been
grcwn by the farmers in Andhra Pra-
desh the Central Government has not
come to the rescue of the farmers.
Punjab has also adopted the high-
yielding varieties of rice but they are
not consuming even one per cent of
the rice. These are to go only to
other parts of the country and also
outside the country, There is no
purchasing capacity for the agricul-
tural labourers in the villages. Even
though the prices are low they are
finding it difficult to purchase this in
the government shops even at control-
led rates, Once when 1 went to my
village recently I saw almost fifty per
“cent of the khariff crop still in heaps,
which had not been harvested. When
I asked the farmer the reason for this,
he said: “It is because the Food Cor-
poration is not purchasing. What is
the use of harvesting and keeping them
in storage and all that, in my own com-
pound or in the godown?” so, Sir, what
is the use of the Food Corporation if it
is not properly helping the farmers,
particularly, in Andhra Pradesh, by
purchasing the rice? In regard to our
national income, almost 50 per cent of
this income comes from out of the
agricultural sector. But what are
they doing for the poor agriculturists?
Nothing. In Japan the Government
are purchasing rice at the rate of
Rs. 15 per kilo and they are selling it
at the rate of Rs. 13. Subsidy is being
given to the farmers. It is not only
for rice but they are giving subsidy
for fertilisers and other inputs. Here
we have not taken any step in this
direction, We are only paying lip-
sympathy towards the rural population,
I accept that I was also responsible
for all these things because I was also
in that party. At that time I bombard-
ed from the forum of Parliament about
the difficulties of the farmers but they
have not at all considered those things.

That is why they have suffered.
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Now I appeal through the Finance
Minister to the Government and their
party also to look into this matter. The
same policy was adopted by the pre
vious Government and now you are
adopting the same policy. There is too
much corruption in the Food Corpo-
ration of India and also in regard to
the new sugar factories which have
come up in the last four years. For the
same capacity of the machinery some
factories have paid only Rs. 150 lakhs,
whereas some other factories have paid
from Rs. 200 lakhs to Rs, 400 lakhs.
They have manipulated the figures and
in this way some persons were bene-
fited. I have brought this to the
notice of the previous Government but
they have not ordered an enquiry into
this corrupt method. I have also re-
presented to Chaudhury Charan Singh
when he was in the Ministry of Home
Affairs last year. He told me then
that he is already being criticised by
my party and others that he is appoint-
ing commissions. He told me that he
will refer the matter to the Minister
for Agriculture. But I am sorry to
say that the Agriculture Minister has
also not ordered an enquiry to set
these things right. ] hope that the
Finance Minister will take into consi-
deration all my remarks, particularly
in the sugar industry, and take appro-
priate action to order an enquiry into
these matters. I will give all details
in this connection to the Government
in due course. With these words I
conclude.

st fe wHo AWM (gd-TeAE) ¢
3w, & ;O F1 T WEIS g——wT 7 q@
50 F9E g Al 1 AT faar ) # gw awe
Fundd & @grga g1 § A g fF
ag 992 W1 gHIR AI9A ega E——ag UF QA
gwie g forg &7 §g = &7 ave Mg fear
3 food 99 gAIR 45T | g7 IIIEE a8

77$ ot FA TLHRVET- A TqAT g AR A |

g FAT 9T ! T a9 H q@ I -
g d Ay ga st agear /Y 1€ d | SRl A
Jeare & fAu gl I | AR g
gwrd 7 faadt 9e6d ¥ w1 fFmr § W%
AYAIA & | S AT ¥ q1E1 F1 AgA-FH
A €1 ¥ gt & 1 3@ & fau gwnd
TER AGE R TG ) A agh I gam qd
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W BT AT qurE 30 g1 FAAE A9 A AP ‘

I & fa R 9 @9 A g0 qO T
g #1 faeaard o g sam%am
T B g S wew gueard § I FY A6
gy aXHIL qgd S(EF § 1§ FAar g
fF 57 99 § faasdy & seqgqs 4 _F IIH
=7 #7 Ifag sqaear #y 7€ & A § A7 &
ardY #7 GHEAT FT gA FLA D fqQ A7 sqaedT
g weF argan § 6 &1 & SuesAa @I @
9% fag WY SuTar g A7 sgaear &Y 9% § |
TR FraraTa & argal & fAg @ gak @i
T GYFRT F YT § 9T D FAC &I AT
g4 FY agra &7 wifoww Ay _E Y

STAT! ®EAE FHmA #1 fOE & g
# A9 § @ g &1 fagar w9 59
I9E & 9 GAT §  I9 &1 WY 7 I 7T AL
TR T 9T gAEAAT A1 3@F g S A
T g & & sayar Ad & q§r & wraar
g

OF aT | wawd g1 wgar g 5 fagy
F 99 IC &Y 2 SAET 997 % Iq F A
froar st =fg® v WA F 99 HATT I A
S THT GEHIL A TATE § T8 UF 97T A=ST
TAE 1 THTR 30 FUT ¥ g7 & 100
FUT 797 g5 X FT 1AL fFa7 7a7 & 52
A ag AT gargar a7 & i 40 FA3 fa7 w190
&40 & faad AfwT 40 FAg f&a1 A9 A}V
FATAT AL FY qHAT | AL @A J 16 §
20 ®UT SYIET ¥ SATET T %7 & WX TH
TEHT FT 5 a7 6 ®F AWGA Ak 1 @ A
geEq 1 s A1ied #ife § gar awaar g
ﬁFEH Faadrg 40 ®0g feq & & @
TFY | 37 TF AGT A 39T gU T HFAT AT8AT §
f& wwaT arEt &1 S AT Ao (FweEt)
§ AT S e AT gIHIT F Al A
F oY fF 7@ AT F FEIY AU GH FY
THT | &Y T LA T § A AT AS A
qIF § | T W Wl A fwadr §9-
wl acw gt ag g iAo gy #
7g wIAaT g {6 812 Bie ga-ae & fag 5@
Tz § STA9TT § AT ag o & wwaan g fR
fraral &7 g & fau 39 a9z § gEg™
frar ot & dfew feady STamd 3g T gEw
gt TFT FIE FRIST TN qqTAT wAT
W g9 ¥ g9 F1 Ag 997 T8 gwar § faﬁ
faad wfama IAITQ g7 F9 FT gdd | G
7z AT I =g § fRoafe gl @i
AT GH FEAT a’rga”r % ;T qEFH AT
TR AIEAT § AT I I3 AT HT GANST FL
T 5 g9 959 B 47% IALH Iq FT A5
qaF g6 2@ &Y fad | @ F qF a9 98 A
ST 98 9 AT qT T qT7AL FT AT FIGL
FIGIT AG FLADAE | forgr dar A &
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99 %1 a7 7t war § 0 wgh @< dav ¢
sgi 9% 49 # @+ far fghfEgt 98 @9
T EITT 2 | ST 9T & Y IEET IATHT &,
7T AT & fF ag # gq ¥ fest
TATHIE, I8 ITAT 93 ffg"r% | A8 i fw
I T FT ST IGIST & &, THHT TF Tred qAX
¥ g7 fagr g HIT S & AN W TR
FL | AT qqr g% giar &, @Y gFar  HqaAr
gint & fag W%’T.ﬁ | =g aafﬂwa%% -
faet g @il wgl 7 grar &, F a9 3%
g gt v St sq @ 5 ogwEa T8 |
F§ qF @r@l, wLE) wqdi Fy grafy gwEE @
S qF AT A F T GF IC q9 70 DG A
T A AT | AT IF R & B
qiv  faar s & A arAr &+ gafag
§ wgar Jrgar g fs sa< sr%sr, fagre =k
HET UMW W I A3 AW §  ZAFT  TAGST
grar =ifgd | wa SarEl w7 oW o 9ud
a91 I1fgd foF IFar &F 980 THA A T AT
SAa F O FHA | AT FIH GAAIL
g‘r LERRE kIR R ki) 3 | ®rr FEd
ifw grrrf‘r AERIEY | aS 98 TSI AEH :rg‘r :
FTLHRT G | AT ITT sr%ar Frafar . agt
g9 qET FeAT FAAT AR & AW wal F 9"
F 17 TS T FYar ¥ S tafree ¥ ww

HY gTd 1% AE F@T &\ AW AN B A
agi aw@ar fwg a@ & e ? T ¥
qgd IO 9IW KB AT AT | IEH I
#fer gaww Y FTH A AT 1 wE Q-0

T F1BITFLITITIA qF NS ATTATZ N
 TT FIYHT ST 7 &

g eIl &1 gfae § 9% F4-
arfeat #1 gfva § seaie FaTTRe Y afaq
g1 Waa:rwaaar%fa: il goeE &
Y T T gfAad g g1 afsas e iETE
| qAT AT ufmﬁ g1 GEATHT H FHATI-
o7 mra‘r?«r:r HT ® G & AT A4
AW @ § AT I IART WM F QA
FE AT S | dfFT w3Iw 9§ uw aafrma
gt aar oy ¢ fogs a1y € agrae s =t
AGT AT | AR IH AT A ST F X § TH
faadmgurar)  dffq gad @t Aawas
geEIT F fpdt frem 47 93f ai #11 =®
FIFT § HIG FHATCCA F1 | 79 fIe=Ay
FETE FABET q4T T 93 92 MFAF 2@ |
agi # 90 § &bl |7 ’{E‘tivﬁu 14 99 ¥
FAIAL B IAFAFLAG | IT% FTAFTAT
faaifcg At & Saa7 qeeang faaifea gt &
FTAET & q15 § TG gF 59 qL F F1S &A1
gq T TG fegr g1 1 TR gEAa § FE
FEA AL g ? T I TR FT ad g &
CRIES TS qFF § B B2 g9 FIH  FL
AT GTHTT IS Faat F¥ <A1 FY FE sqyarear 7
FX 1 T SET T2 &Y EY afew uraHie A
oY @ AT FH FW & A% fgar Wy gLan
% g W B sATT Al far s owr g0
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AT 9 ATA FY 3@ HIT g9 9eF § AR
fau greT syEEAT § FI9UT FY AT |

4g AN ACHIT AT T $ ©TH 947 G § |
AL A B2 B g4 g 4 FTH W@ & ITH
TRAFo A fFarsr w@rg | gAR IEEd
SV g a9 & IHITF & FA1 & (A¢ 39 J1aT
WHECAE | IS ussra@ g | F FAS
B Ud g1 AU K FTH & I g g991
& faw o i sageyr @AY Afgd . sfew
T % gravy § FAIGT I TH gL AT D
FOT FHIMT g9 T AfFT Ae wFAraA; §
fag frdr foew #1 sqaeaT TE AT TS ®
g9% fau ot FAIAT qAH AT FHW & |
gATY AW & ATET gv¥ AT FHATY & €T §
FE FCEE | AT I A *18 fos T@f
B 99t 980 | FAR gREn & fau g
F I § F1E A1AYTT AG 1 IAXN WATE B
fau g fadl &7 o 3 fag gTwr fad
FYA~Br a9 A F fau 1§ dweq TEH1 AQ
faday & fe g gu a9 & 9% S A W
w1$ 37 % 5 sw avarg & §® fFar W1 @I

T GAT @ A1A &7 K15 Waq Ay A« |
qrael A1gT F Y S AT § T qray 7
F4T SAITAT HT AT Gr & 9 & 91X § §9 94T
aE qwar | gH W/ 50-60 Nfawma T
qEEtaRATNIE 1 FRINAE a1 &R
ITH AR A FaAD SI4T TWI FT IBM F AQ
ITEY 3 gNF WWE GrAT 37 & Ay w6t g
SqFTT FLEAT & 7 FAN AL ARl I@HWIT
FYATEY 2 0 AET SAFT AT qgrAT AT §
TS & A °r & arg wig {98 o B
& aas &1 it g wrs § ar afrforg snfa &
EIAFT A QU I AL FTAF § 1 AT qB
g w2z F1 3T FT A1 FqAT FQ § Al
St g § 97 9% T A 481 9gF qrdr
Mo & oo @I weFT A AT g
aar &1 oF f@ @ @ A gawl B
A #3F § A I IR FAR IJSTAT € |
ST AR & A7 qrEdl arga & AR & @
§ IT% FIX F TIEd | TW qEF F qAC AT
&g AT F1(gd AT qed &1 w@ AT ATCRA
g7 | &Y et @rgA @ Ay & 359% R F
YT AT wifgd 97 | wrfeEsH #1 A A@
@Yy oY ¥ gg @v< g1 ATEd 1 W
TE AAG NIAATE G @R Sfeang 7 Wl §!
ag FUAT qFAT ¢ 9T o W@ g | qrEd
qTET & A ard fqgd & IH @ av & A1
ATATIE | IT QG ETATH GEAA F atq@ g
fge S g AT G FT '@ {HAT ATeT
1T |
& g & gaar & faaga vew f5 e 1
F gAUsT & WX 7w gow foa qawi
FR A FB AT Ag W ¥ I9F aR F A
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FIFTTFT @941 A1fed 7 IF §o wga
Arfed | =9 qraea § W g 9w g
1 7TE ¥ A Wfgd i qar gwar wifgd

& R 378 a d WY g5 F@ W1 @
g

M wew  faat (@ ang) o
W 99T &1 § FOITG FI@T § | /A A
g9z @R qUF & A1 four gw o9Ed € @
St adura gw & wifas feafs 3 gaa
AFATA & fag F1Er 48 & | gf 3% a9
# qrer |1 gy feafqag &1 gwayg @
gL 3@ w1 R 3w awe qv oF gafsa
BHAT @1H AR 9T &1 S Fq@ & A
%A FATE § A a6 ¥ g7 W & AR
IoH SF & fawuer et fau s @ &
a3 G AT Wr & 5 ag dfcay @ f@
% fag & gaF & fau § a1 ag a9z Gm
g 5 ot F1oiRe §xex 1 daw A gfagd
& wE Sff A1 Wy gFI FY N glager A
frear =it ot Mz faa=wr gq arfow fegr smon
I AL F T FIT AT @ Tv zadwewe
FT FT &t ¥feq § g gurd @ awr
ag a9z g1 /A & Qur wgl @

3G T9C QT I gW I91 F< dq1 27 A
mias feafs F1 o gwd @ 1 99 W=
qu =i wrfas wdww § fadr wam g
T 917 I A AWl § ¥ gAR W
BRA TFgSS H7 foord F167 & a1 %7 ww
FE E | @ FT @IF B FIT & g
AT 3T FT U Qg § | wfweEE
§FT F qAT A g FASd HoAed
SATRT AR FY S FTH 7 #7747 Q@Y d
qg W F9@ ufusa"@ dwR ar § @
g O gad afd & a5 a8 Fw g
g & AgmE #1 USA H Ig A BE
fesrd 7 FrEr Mg faam g

affsT 39 99 & @y Gy W foew
e a1g g ag ag § o feficfag o1 &y
gAT &, 45719 &, 98 W & W § | 4T UF
farr &y feafa & 0 @rg 91y &1 gERY
doaq ¥ T ag M a0 1 W 2 1 =g
W wmfas w9 § 35 A0 2 q¥ faega
e foar & —

“The proportion of gross savings
in the gross domestic product in 1977-
78 was 224 per cent therefore, lower
than proportions of 23.3 per cent in
1976-77.

oF ar ag feafq & 1 awg ©F AR
fafae feafa & f5 ag afaw £ @ =38
T I b GE WE AN ST wHAA
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fm wfgr #x gl @it Sifo 99
TREAE &7 I W uT W g1 3g W
fear Y at7 & 1 W1 uEORE T § oaE
mﬁriasﬁmmﬁgguaamw
a1 3g7 fag g § fo S wedy § gax i
§ qr St qrafaai qwmw g # as
w%gewaﬁesrmwgéqtgsﬁah a1y
T U AT sam9IX & ag =quare v fog
afy & fagwi & agn =ifgw =1 ag =&
U W@ TR [WHFAG W AN
TAE T a3 TW@T_& 1 39w e@rifaE qE
I GIRA wagEw 9 Y 9% §Far £ 1

a1 gurdr ufsew sew@fevg § 9T Y
til BT Fgd & @ud g 1 4% a1 qu
AW F Sg & qit § 9=t 7 2w g
@ FefE o g @ A o wraT & 142
&1 ofeas se@fey w9 s W g 99 &
46 dr & f5 fa9 qT 237 Fq =@
B AT FAT § M TR fawd qq &
f gratede deaa feqids &1 adl  «wmar
w9 17 q@ & foegi| (K fegfds
& qMAT G9Fg IART qUERG A T
760 TET Wl g | #1 sfeqr § 90 FW
& T AT § 1| wiewgay FTWRAT |
67 FUT HT AT AT | AT & qF @A
& garer A-fawme s § s § oo
gmaawmagmmtgr%nqm

In revised estimate while Plan

expenditure has risen marginally by
Rs. 7,431 crores, non-Plan expendi-
ture has gone up to Rs. 12,288 crores.

g 9T gH! FErAl q &% fEeAr gEE
&1 39 a9 § o 3@ 9z furar udE
Fr 7% & 1 gEifeg 39 awe A gu faa
7 7 a8 wgT € 5 W #1 uF OF sdima
FT TS FIAT 9 S 3T Aar feafami
9T fg=1z FX f5 g <Y gmw @9 § A
fagm s & ar defafaedfea @ @
I A ATA-sEfdEd w9 & 99 F7 AY v
I S F1 &y Wefqea gaar Sm o
wawT § ag faw 947 v O fosar & ag
ggg g farar § Ak 3@ F I H
gew g fF wR w9gE gwr awa dar
faar a1 @ IW ¥ agd & GG 9Fg
1o

S gW WT aTZ FEd € fw A #Y
meefedtr F1, QU@ & SET Fdid HET
aifgr ag faegw @gr & o fig § a1 &y
gog o ¢ feg @ wdegaeAr Ay
qAIE B GIAT § I F FYL &F@ AU IF
oY @ifas ey sta 1 @ &Y AW B AR
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UF 9IS ®T aa@mE< g9 g M Sy
U B srgfiwar @ 9w ax st OF
SIF | 9Gg & §9 GWTEEE &1 WIET W
T &1 aF § W T4 seafemg
I TIE T AR IWE W1 @IEHI & @|
g ST #1 grumWw g 1 s@few siea
o qFo IHIT 7 48 agd WH  FaT & —

Thorough examination of public ex--

penditure by an independent body

would reveal plenty of scope to revise
avoidable expenditure and release re-
sources for the Plan. He further said
that if this is done, additional taxation
and deficit financing may not be re--
quired.

AT A9 & 7 37 a7 F7 AT FEAT fF OF -
Az gfedse are, afes gagiEiae adteT
FT0EA fHar STy snfgd &Y 37 qurE gHe R
QFIYS, THRT G & FA-AT @ 1 g1
§ 99 # 3§, afeew v, qhes wEAA 7
TG T g1 T § I 9 HUAT AL & |

IR AW | SIS W agr & 1 ag S O
& 39 O %1 U a9 e %< f2a7 S, qar
# g wweAr, 3¢ & T IEaT ) gard 9
THATHY & Y 67 T AT & 3 BT GH B B
foe sa % giw # aftend afaqw s gEm o
qra & 41 9TE AEH A UG A% FEr g F wEhd
FrEa (afed) aoe & Arsam § 3 FT gTFIE,
7% 7Ef &1 aFar £ 1 oyl verel #1 39 & fad
FTA FIAT G0 | A9 Aifqe I dareg &t
qeicawa 2w AL @Al & @Y AN HaT™a F
SATIRE EAT TSI | TH & qIA g A1y Srieq
o7 fpaer FT7 987 1 staan qidf &7 @fer §-
UTHETE agi T 33 §U §-S7E1 7 gaT SeETAT
T Ffar & o Wi A Wy ag aQw1 § fF gx
g & ey frag w2 fag 98 M g
VT H arg 97 W famT gl 1 agi g & o
37 a3 fa=r< fro o7 gwar & AT et § o
fer=mT &Y wwar 2 1 a9l TR F1ETE W F99
gftz & a1 ST F1 AQ-9ET 3@ THQ § T
IY F FIYTL I UGS SEAH K1 A(H T4 3 |
a1 39 FT g1 9T qHWEF § |

mq@mwgqmwasrgmwwmw
fFr @ fasisleasr wagtge & &
T | & G AT Hiewree 0T ol gE
& 9 & 99 & Faw avrd o S wEer
AE G0 1 S AT qrae 99 F1 G §AT §
I H AY 5T 17 FTAE A1 T HGT AT ST
B 1T I1d fram g 3 39 o7 Suaver TR
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FEE IR g A Faror o=
FErg@ gaa T fFaE @™ wrIeEa
SEIRT &G § WX 99 A« @re gt gy g,
QT T FWT 92 I & ) 56faa a5 9 92
daigagadis GaRrame

gt a% qra< fea #7 a1q g, SALE FQ
T fF 9% ¥ &7 9T 99 TG, FH AT @ D
fw, 39 & arSaTsSie & fog e wi) gy
T IIATT FEAT TS0, TG ST F A& i
ag i ST §r foF Ao et & o femifa
gag T A | zwgfe ¥ qrax feax crwﬁ
BEATEEAg@IE AT | B g a
awmgwwma&wmﬁm &
¥ a8 f‘m‘taﬁcﬁmﬂqgwglma i
Al & Q9T A7 a9 G qT Fgdr &
s =1 wrgfas aard g ag arg WY gfse |
Tt a3 fr g Im AT Sy o wifdg g9 HT
I ggwi fear e arfs e 9 e qaw
&1 e feafy gu qom sawy asfs g
T !

A& AT At s A g pfu fan fmw §,
T qYEY F A1 § quAr o0 6 FFA

“Iaral Tl § T F1F A agrar 27
qaT Jgrat wfawl (w3 vsatast) & ey §
‘aifewse™ & fad sgfag arfufsas 51 g
AT FAHTT ATAGAT & § g g4 F7  syTedqr
FW F LW ¥ S ggEAr gER & fad
Aamseafafaadag évﬁaaﬁm ST
waar § x5 wgfag aifulas &7 & arior
wmEEt g e s wfawl & G & oA
mﬁaaﬁmw‘rmawﬁa‘aa{vh$fm
%Y ST ATy s £y e & wvEe @ weY
FrHgO A qraara st gfy qaiEa
R fawra fr 7 i g2 31 AT § A IR
# ot wredtr AefE fawr 4% £ S TE
fradi ), aggesam IR 39 § Friwr
fogra &, faww &7 &ftewr sEaT F wgraar
fret #R G % SR & agrar AN

a3 agr & T i Stgd aga 7 s
ST & 59 arq &7 916 fwan § fF S S¥g @
AW &, 98 g7 ATET A G W agw‘r%r@
ara g 5 forqar dag g asma é‘——@'rer FTAE
R 9%, svEEafaee T 9v—SH & g oY 99
%qm*wwmﬁxﬁ’ra@gﬁrgﬂt g
oW 3T S qEATITETE | gafud sEgm g &
- fEvan qﬁmﬁng%%—“ﬁ srqwfeg|
a1 FI-wEs! #1 ox fauww afafy fraga
&TH BT S¥ITT HLGTE A7 gATY HT qrareY
FIETE, W HRAAAFTHRAENT FAE-IoF
%W&ama‘ma’rv%&am‘m, IANT H
“EEAATH AT WA GIAT SWTET KT TFAFI 9T
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IS TR TATT FTHSATH AN 7RG el
HON 7 ¥ STIAR AG-GaT7 TOHT F1 7970
& fad Scargn fadwm afafa $ seasikans
famoita faw sirer & a7 &< & sa

NAgMN G FLA # iAol
SIRIELE # 78 T aXEa AR
#F qEr AFAT g%gaﬁg‘m%wa&m
KT W & 57 7 GS(7 oA | T8 758 fmt |

SHRIMATI V. JEYALAKSHMI
(Sivakasi): Madam Chairnian, because
of the unprecedented appointment of
two Deputy Prime Ministers in the
Cabinet, we have the misfortune of
having a Deputy Prime Minister in
charge ofl the Finance portfolio and
50, the maiden budget, he had presented
is an unprecedented one with a huge
deficit and a heavy dose of taxation on
the masses and the middle class people,
We have to agree that while they are
unanimous in their approach to the
party policies of the Janata Party or
not, they are similar in one respect—
they are both adamant and unrealistie
to the needs of the common man. We
can very well understand this. from
this budget.

While presenting his budget, the
Finance Minister declared that he 18
going to minimise the disparities gmong
the people. How? Is it by taxing hea-
vily the middle class and poor people?
Even items used by the poor people
like kerosene, soap and bidis have been
taxed. The Finance Minister has him.
self stated that 25,000 villages have yet
to be electrified. JIf so, why has he
taxed kerosene? How far is it justifi-
able? Should they go to the old days
of having deas? Why should kerosene
be taxed like this? Whether it is the
rural poor or the urban poor, the poor
are always poor. Why should these
items ysed by them be taxed?

A concession show had been projects
ed to the farmers. It is a mere show-
Even then it has been bitterly criticis-
ed by the urbanites, because it is in-
tolerable to the urban critics. But i
the urbanites have been patience to go
through the facts and figures caveful-
ly, they would come to kmow how the
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poor
pla and the farmers living in the rural
areas.

Since It has been praised by my
Zriends ditting in the ruling party ben-
ches as a kigan budget and rural-srient-
od budget, I want to deal with that as-
pect only.

First we take the reduction of excise
duty on fertilizers. It has been reduc-
2d to the tune of Ra. 100/~ per tonne,
that is, z reduction of Rs. 5/- on a bag
of urea and nitrogem. But what is the
<consumption of a &mall andg marginal
farmer in yespect of these fertilizers?
In the Economic Survey Report it is
stated that the maximum utilisation
per hectare is only 24.6 kilograms, If
it is so, the small farmer and the mar
ginal farmer would use a maximum of
10 bags, that is, only Rs. 50, in the
name of reduction, has been given to
the farmer,

Next is light diesel oil. What would
be the percentage of diesel oil engine
users among the Ifarmers who are
having less than 2 hectares or one hec-
tare? As one of my friends on that
side has correctly pointed out, the
diesel oil engine use is most common
only in Maharashtra, Haryans, Pun«
Jab ang U.P., It is very unfortunate to
observe that the Finance Minister feels
that India consists only of these four
Btates, >

The next item, Madam, is reduction
in the rate of interest for the loans the
farmer has borrowed from the Agricul-
ture Re-inance Corporation. Instead
6f 12 per cent he has to pay interest at
the rate of 11 per cent for the loans
he has borrowed for the development
of landg and for digging of wells. Is
4 & big boon to the farmers? I would
ke to ask the Minister for Finance
one¢ clavification. He has been branded
&8 o kisan leader and he is claiming
that agriculture iz the basis of our
Indian econony gnd our industries and
1 is contributing more to our aational
debactiy. That is, our agriculfure is

contributing more than 43 per cent to
the national economy. If is, how much
funds ‘had been given to the Agriculk
ture Re-Finance Corporation and how
much has been given io the Industrial
Development Bank of India? I go not
have any grudge with the industrial
development. Without heavy :ndus-
tries we cannot survive. Without
heavy industries agriculture also can-
not be modernised. That I agree. But
t0 what extent these poor farmers have
been exploited?

The industrialists are enjoying all
sorts of loans, all sorts of benefits at
low interest rates in the name of soft
loans, subsidies, raw materials nt gubsi=
dised rates, the excise duty reduction
for the itnported machinerieg and cash
incentives tp their exports also. How
much of our revénue has been given to
the salarieg class living in the urban
areas in the name of dearness allow-
ance and bonus? Even small conces-
sions to the farmers are not tolerated
by these critics. If our industrialist
produces more, he is praised. But if
the farmer produces more, he hss to
perish with the crash in prices for bis
produce. (Interruptions). 10 millions
of peasantry go below the poverty line.
Madam, you are aware of the sieep
fall in the prices of paddy, sugarcane,
potfatoes, chillis, oniong and cotion.
Unless a remunerative price is fxed,
the farmer cannot be protected. The
bare need of a farmer are freedom
from the liability of loans, remunera-
tive prices for his produce and market-
ing facilities. You may argue that co-
operatives are doing a landable ger-
vice. They are getfting money from
the Reserve Bank at the rate of 6-1/2
per cent and they are giving loans to
the farmers at the rate of 10-1/2 per
cent and 12 per cent, and the Scheduled
commercial banks are lending at the
rate of 16 per cent interest. The diffe-
rence of 5-1/2 per cent is collected
from the poor farmer just to feed the
white-collared pecple. The Io-Opera-
tiveg are supposed to be the nrganisy-



383 Bulost (Bex).
[Sheimati . Jeyalghshrpi] .
crop loen, he is charged penal interest.
To avoid gll these anomalies, regional,
rural banks were started, but what is
happening there? There also, the
same situation ig prevailing. Money
had been collected in the name of depo-
8its in the rural areas, but that money

has been drained to the urban avess.

MR. CHAIRMAN: Please conclude

now. You will force me to call the
next speaker.

SHRIMATI V. JEYALAKSHMI: A
sum of Rs. 193 crores has been allotted
to rural industries, but the gquestion is
what kind of industries are to be
started and who would be the bazefi-
claries? Bven the existing industries
like handlooms, match industry etc.,
are all crippled and are in neeq of
marketing facilities. The handioom
industry is not sble to compete w.th
power looms. The recommendations of
the Sivaraman Committee have not
been implemented yet,

MR. CHAIRMAN: [ am sorry I have
to call the next speaker.

SHRIMATI V JEYALAKSHMI: Be~
fore concluding my speech, I request
the Minister to withdraw the taxes on
kervsene, bidis and washing soap. He
could very well collect this amount by
taxing the social evil of alcohol anj by
a vigorous drive in the collection of
arrears of taxes which has amounted
to Rs. 1000 crores.

SHRI G. BHUVARAHAN (Cudda-
lore): There is no quorum.

MR. CHAIRMAN: The quorum bell
i8 being rung. Now there is quorum.
8hri Purnangrayan Sinha can start his
spesch.

SHRI PURNANARAYAN SINHA
(Tezpur): Madam Chalrman, some
oight weeks ago, when Mr. Charan
Singh took over as the Deputy Frime
Minister and as the Finance Minister,
e mpde it clsar to the State Chiel
Ministers that he would make it an ag-

8 MABCE 13, #0610 .} Clivificatibeof  Sniser
- 1919-80-—Cen. Dis, ,'m'u‘h"”‘ m
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lenlturai-based, o Rl baped; ™ buds.
get. The budget thet Rem basén presente.
ed before the House is an admirabie
job on the part of Mr. Charan Singh
and every feature of it makes good
economics gense. | tongratulate bhim
for presenting such a budget I is
better than the one which was pre-
sented by the former Finance Minis-
ter, last year.

1115 hrs,

{Surt DHIRENDRANATH Basu in the
Chair]

He hag given relief to the agricullu~
rists to the tune of Rs 289 crores im
granting tax-free on unmanufactured
tobaceo and other things. He has left
Rs. 1355 cores as uncavered deficit. At
the time when we are formulating the
Sixth Plas, we need money. We have
also got to give some relief to the agri-
culturists of the eountry....

SHRI G. BHUVARAHAN: There 18 no
quorum again..

MR. CHAIRMAN: Let the quorum
bell be rung.

17.25 hrs,

STATEMENT  CLARIFYING ANS-

WER GIVEN TO £.Q. NO. 822 RE.

PERCENTAGE OF COAL MINES AF-
FECTED BY FLOODS

MR. CHAIRMAN: Now, there 8
quorum. Before the hon. IMember
continues, the Energy Minister, Mr.
Ramachandran, will make a gtatement
to clarify certain points.

THE MINISTER OF ENERGY (SHRI
F. BAMACHANDRAN): Mr. Chalrenaty,
Bir, 1 thenk you for the pernussion
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included in the Question Paper for to-
day about the percentage of coslinines
affected by floods. In reply (o a speci-
fic question by the hon. Member, I
said that nobody lost the job because
of the floods. I also added, ‘They only
dig not have work for some days and
no worker was laid off during the
floods’. But according to the informa-~
tion I received later, it appears that a
mimimum number of workers were
laid off for some time. This informa-
tion, 1 thought, I shouldl share with
the House..

GENERAL BUDGET, 1079-80—GENE.
RAL DISCUSSION~Contd.

MR. CHAIRMAN: Mr. Purnanara-
yan Sinha will continue his speech.

SHRI PURNANARAYAN SINHA:
As 1 was saying, there is a steep rise
in the taxation of the urban middle
class. We have seen, over the years,
that the lot of the urban middie class
has improved to a considerable extent
in spite of the mized economy and
control at various stages. It may be
recalled that the consumption of pet-
rol, the price of which was steeply
raised due to the necessity of im-
porting crude from Middle East
countries at a higher price, has
instead of falling down, risen to
a greater extent. The living standard
of the urban middle class has gone up
over the years and they are purchas'ng
more e¢ars and scooters. From this it
will be seen that the middle class of
India today is not the same as it was
ten or fifteen years ago. Therefore,
how the middle class may be conmder-
ed as hard-hit by the steep rise n the
taxation. But when we need money
for the purpose of financing thé bixth
Plan, which i a very comprehensive
and a broad one and which is mostly
for the benefit of the rural poor, the
iniddle class should not ming paying a
little more by way of taxation. In
tomparison to other countries of the
Wwor,d, taxation in tndia, should I say,
iz lower in the sense that the commo-
Yities which can be purchased else-
¥hwpe &t much higher prices are heing
woid m  foola ot dompartively low
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But then considering the Jot of the
poor people, the poorest of the poor
in the rural areas, there is reason to
think that, perhaps, the budgetary pro-
posals would not benefit the poorest
people in the country. For example,
the excise duty on fertiliser has been
reduced. But fertilisers will be pur
chased only by the people who use
power tillers, tractors, and so on, who
do large scale cultivation, the rich far~
mers, the well-to-do-farmers, the or-
ganlzed farmers, the farmers 'n the
plantations hike tea, coffee angd rubber.
It is only those farmers who use ferti-
lisers who will be benefited by this.
But 90 per cent of the cultivators of
the country do not use power-fillers.
They use ploughs and bullocks They
do not have the means to use that
much of fertilisers as may help them
to earn a little more money, In the
same gense, people who depend on
things like kerosene, LPG which now
costs Ba. 2.50 more per cyclinder which
is used mostly by the urban raiddle
tlass people will be affected. For the
poor people kerosene stove is the only
tooking instrument. They will be hard
hit. At the same time, people who
smoke Bidi and cigarettes will have
to pay more. Then take the detergent.
This is considered to be g daily neces-
sity of people. It 18 needeq by the
rich as well as the poor. In sur ayes
the poor people used to dray up the

and make some kind of nyn ash

calied Kola Khar and used it as a do-
tergent but, by and large, people thege
days use the spap, Surf and some
other detergents are commonly used
in all Indian homes, There also the
tax hike will he felt. Therefore, there
iz suficient weight in the argument
uuttorwandbythemembenbothfmm
this side a8 well ag from that side that
these common consumer goods like
kerosene, detergent, soap, bidi, tabaceo
and things like that should not have
heen taxed. I hope at the same time,
as our Rallway Minister has done——
Prof. Dandavate brought down in a
vat to.the people all the fares he

has raiseq for the communtery by &0
Per cent—in the same way our Chau~

dhary Sabeb also will complately
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sbolish the tax on poor people’s
articles such as kerosene, detergent
Joap and all that,

Another thing that needs to be ccns:-
dered is the deficit fnancing. It is
something strange that he has left &
gap of Rs. 1355 crores uncovered which
is the net deficit after the taxation.
Bir, deflcit financing 15 a luxury of the
western countries. In Amedica 40
yeare ago their deficit was 2500,000
dollars ang it has gone upto 1000,000
dollars, At the same time, inflation
has been such that in the States they
have not been able to control it We
find from current history some States
have got four times of their export
revenue as foreign debts Mexico has
four times foreign debts of their an-
nual exports. Chile, Peru, Poland, India
and Brazil have a foreign debt of twe
times of their annual export revenue
I do not know whether this deficit ol
Rs. 1976 crores which has been brough!
down to Rs. 1355 crores after taxation
would be met from increased exports
or from the Rs. 7000 crores which we
have got in reserves by way of surplus
in food and foreign exchange in deposit

r. Then, Sir, if there is too
much of water or too little of water,
we have a bad harvest and then the
surplus food grains will go to meet the
deficit in production or if we have no
surplug foodgrains, we may have to
import foodgrains from USA or USSR,
All this will be added to meet our
budgetary deficit. Therefore, deficit
financing is also dangerous. It may
lead to more inflation though at the
moment we have been consoled that it
is less than 1 per cent. Now, Sir, we
depena on water for cultivation. I
may so happen that next year. As it
occurred In my State, the food crops
harvest was less as compared to what
it wes in the previous year. It may
#o bappen that if may even fall further
down. We will have to ask for more
fios, Incidently, st this moment, we
46 not have it in cur State Godowns,
Woen the FCT godowns sre empty.
"Phare is no rive mor wheat at sl It
May so- happen that we will ask for

v b
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more and more help trom outside. B¢
we have oply to import more foodstulls
from elsewhare. I do not ind eny
mention gbout the promotion of ex-
ports. It is only tea at times which is
the tota] of our annual exports. But
it may happen that after ten years,
our imports may be two more times
than the total revenue. Yet we need
for our development some money. We
need it for the better planming of the
rural poor. Therefore, I say that we
should, at the same time, take . little
care about our financial policies so
that we do not have to face the same
problem as the other developing count-
ries are facing to-day.

Coming back to my State, to my
region—north-east region it is the sen-
sitive region. For the north-east region
there i8 always consideration for mak-
g special provisions. Special provi-
gsions were made by the Seventh Fin-
ance Commission and also in ‘he S:xth
Plan. One thing however is n.issing
here, We had got some money from
the previous regime under Art, 275 of
our Constitution for the benefit of the
tribals. You know that 80 per cent of
the people of the North-Eastern region
include scheduled castes and scheduled
tribes and they are backward. ThLey
are weakest sections of the neople of
the country. In fact they are nsked;
there are semi-naked Nagas. Abors in
Arunachal Pradesh. There are semi-
naked people in tea plantations and
also in the plains of Assam. They live
in wretched condition. For the tribal
an additional sanction is necessary
under Art. 275 of the Constitution.
But, from the budget, I do not find that
there is any such provision.

We need money for the clothing of
the tribals. We need for their erono-
mic benefita and we Rlso need it %0
ronsole them, In this context I wonld
like %o Iny sress on one thing. The

clash of interest. This is
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latd and for the living space for ine
people in these groups. So something
should be done and provision be made
for the purpose in the budget for the
development of tribals and to rais?
them from the gutters in which they
have lived and from the neglect in
which they are hving to-day. In ths
connection, I would also say something
about the backwardness of the whole
region. We have to ask for two more
bridges across the river Brahmaputra
which is 700 kilo meters long. This
was the only source of river naviga-
tion. Today we do not have any fur-
ther navigation facility. So, we need
more road bridges across this river.
We asked for four but we got only one
last year We neeg two more, one in
the lower Assam for linking both sides
of the river at Pancharatna-Jogigopa
connection, that is, in lower Assam and
another in Dibrugarh in Upper Assam
This will link Arunachal, Nagaland.
Meghalaya, Manipur and Tripura to-
gether, There are transport bottle~
necks, This will almost go. For that
purpose, we have askeg for money
But there is no provision in the bud-
get to provide for all these projects.

Secondly, Brahmaputra River Board
is coming up. The Bill has been pas-
sed by the other House and it is still
to be brought before this House,
Brahmaputra River Board is necessary
in the senge that the entire reponsibility
can be taken over by this Board for
¢ontrolling the floods. Fortunately or
unfortunately, this time, there were no
floods in the last flushes which usual-
ly opeur. There was drought. But
Bood is perennial in the North-Eastern
ares of the Brahmaputra river. That
region suffereq a lot due to floods.
Therefore, we have asked for the set-
ting up of the Brahmaputra River
Board, The bill may be coming up
here. For that also considerable
apiount of money should be provided.
Wa only that the Bill for the set-
Hng up of Brehmapitra  River
Hoard is passed by this House early
nd 3t gets the gssent of the President.
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So, I submit, perhaps, our Depuly
Prime Minister will not altogether
make it a question of: fewn fwwwr,
fiear it w1, but make it fiveay fvar w1
Apart from the kissans in North
and Esstern India, the kissans
are suffering In Central and
South India. Prominent kissan lea-
deys are sitting in the House at the
moment and I appeal through them 1o
the Ministry of Finance that many
things more are necessary shill to be
done for the kissan and I request that
a few coming budgets in future should
be agriculture and farmer orieated.
With these words I thank you:very
much for giving me an opprotunity to
speak on the subject.

*SHRI] A SUNNA SAHIB (Pal-
ghat): Mr. Chairman, Sir, I regret to
say that the maiden budget of Shri
Charan Singh has created mass dis-
appointment and digillusionment with
his professed sympathies for the pea-
sants I have no hesitation in saying
that this year’s Budget is unprece-
dented in the matter of widening gap
betweey, profession and practice. We
have not seen such a Budget since
1950. This Budget i more a propa-
ganda budget than a pragmatic one.
Our Deputy Prime Minister in charge
of the financey of the country claims
that he 1z the sole champion of
farmers and this Budget reflects
his commitment to the development
of wvillages in our country. Really
speaking, this Budget has no relation
to the needs of small farmers; it
caters to the whims of well-to-do
farmers Perhaps, unconsciously Shri
Charan Singh has reflected his own
statug in the rumel economy of the
nation. As hag been pointed out by
many Members on this side of the
House, the rich farmerg of the coun-
try are beating the trumpet of the Bud-
get being rural-biased, because they
know that they are the ultimate
beneficiaries,

I come from Kerala, the most pro-~
gressive and advanced State {n the coum
try in the matter of land reforms, We

- ——

*The original speech was delivered in Tamil.
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bave fixed the land ceiling at 15 stand-
ard acres. Is this Budget going to help
these farmers in Kerala? I would not
be far from the truth if I say that we
have in fact brought about a revolu-
tion in leng reforms and in agricul-
ture; not even an inch of land is
allowed to go waste. Are we going to
get any benefits from this Budget?
The answer is in the negative.

The basic reason for this sorry
state of wffairs that this Budget has
been formulated bearing in mind the
needs of hig farmerg in Uttay Pradesh.
Uttar Pradesh cannot bhe the beacon
light for formulation of budgetary
proposals, particularly for rural
growth throughout the country, as a
local chieftan cannot become the
champion of the country. The reduc-
tion in excise levy on fertilisers may
bring down the price by Rs. 5/- per
ton. But thig reduction will be eaten
away by the increase in transportation
costs of fertilisers. Similarly, a rich
farmer doeg not depend upon kero-
sene. But the poor farmer's meagre
income will be further dwindling
with the increase in the price of
kerosene. The Centre may allot
Rs. 623 croreg for agriculturel growth,
But this allotment for agriculture will
be meaningless because of steep in-
crease in the levier on essential
commodities.

1 will now refer to the exemption
of import duty on power tillers, on
the ground that agricultural produc-
tion would increasse manifold times.
In doing this, the Finance Minister
has forgotten the indigenous
industrial units producing power
tillers. For instance, we have an ex-
cellent unit set up in collaborstion
with a foreign firm, which produces
power tillers. Beside producing
quality power tillers, we have gene-
rated employment in Kerals. By
giving exemption to imported power
tilers Shri Charen Singh is crushing
the indigenous power-tillar units
within the country. I am reminded
of the proverb which says that while
mother is begging. the son is making
merry . How can you
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appreciate such a pelicy which killy
indigenous units? -

We are told that capital gaing
exemption hag been given. What is
the economic philosophy behing this?
Will it lead to g spurt in investment
or in saving? How is it going to help
the small farmers throughout the
country. The national budget cannot
become a tug-of-war between urban
people and rural people. Can we
expect that one section of society
would thrive by throttling the other
section? This Budget ie going to help
the affluent agriculturists at the cost
of urban poor and also of rural poor.
We may allot Rs. 450 crores for the
growth of rura} industries. Take for
example the development of cottage
industriegs in rural greas. Inspite of
heavy subsidies from the Consolidated
Fund of Indis, the Khadi snd Vil-
lage Industries are not out of the red.
You are collecting more than Rs, 650
croreg in taxes through this Budget.
The deficit is also of the order of
Rs. 1350 crores. Really this Budget is
unprecedented from both these as-
pects. The taxes on certain commodi-
ties have gone up fourfold. Taxes on
certain commodities have gone up
from 10 per cent to 20 per cent. A
recent survey conducted in Madras
and Calcutta have shown that there
would be a 15 per cent slice in the
income of middle class people and
lower middle class people in urban
areas. The average family is alresdy
not able to make both ends meet, The
inadequate income of these people is
going to be further reduced. You
can imagine what will be the position
of those rural people whose indivi-
dual income a day ig less than u
rupee. An individual hes his ouwn
entity in a socléty and he is an inse-
parable part of civilised society, His
basic minimum needs are to be mit
if be is to survive Unfortunstely,
this Budget would not create that
environment for him. Thiz Budget Is
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forYexanigile, She increask of the levy
on amutor dpivit, petral efc, whidh
will alfect the transport jndustry as &
whole A bus 15 common man’s
transportation medum; transport 1s
not an exclusive prerogative of upper
class penple. A bus generates emmploy-~
ment for 16 people But, now the
trangport sndustry is going to be crp-
pled by this Budget. Besides this, the
trensportation costs are gomg to be
maltipiied, resulting m 1sevitable in-
crease in  the price of essential
commodities.

Before I conclude, I would hke to
remind this House that 1978 ms been
deelared ag International Children’s
Year Qur Ralway Mimster has
heralded it by giving free travel to
childten upto 5 years But, unfor-
tunetely, our Deputy Prime Maimster,
Shri Chaian Singh, who celebrated
hig grand-son’s birth-day ‘with all
pomp and pageantiry, has levieg taxes
on biscuits, chickiet and <chooelate,
through which he may collect Rs. 76
crores A poor man’s son may be
Narayan and a rich man’s son may be
Suresh, yet both relish biscuit or
<hewing gum We cannet afford to
foeget that chidren are the blossom-
ing buds of humsnity and we should
enable them to grow m healthy en-
vironment 1 would like to recall
here how the Raillway Minister was
to reduce the proposed increase in
suburban train fare by 50 per cent on
account of stiff opposition from the
people. I dop’t think that our
Finance Minister would Like that kind
of resentment from the children 1}
request him kindly to withdraw the
proposed levy on biscuits, chewing
gum, chacolate and also the impost on
kerosene and matches which light the
rural areas of the country.

With these words I conclude my
Epeech, thanking you for giving me
this apportunity to ssy a few words
on the Budgel whith hay created uni-
verml disappointment throughout the
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